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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

{ﬁmlaﬁon]

., SHRI BALKAV] BAIRAGI : Mr.
Speaker, Sir, today it appears that the
impact of Friday has begun right now !
MR. SPEAKER : Yesterday evening 1
was saying that none of the hon. Members
who were presting for a discussion on that
subject day before yesterday, was present
during the reply to that discussion. 1 feel
pained to see this because they were
insistine oo a discussion on that subject,
but when [ allowed a discussion
yesterday, they were not present.

ORAL ANSWERS TO QUESTIONS

LEnglish)

" Loans Given - Without Guarantees
..I..
*61. SHRIMATI GEETA MUKHER-
JEE :
SHRI VIJOY KUMAR YADAV :

Will the Minister of FINANCE be
pleascd to state |

. loans
companies located abroad.

(a) whether Government’s attention has
been drawn to the mews item captioned
“Bank give Rs, 18 ~crore without
guarantees” appearing in the “Patriot"
dated 22 September, 1986 ;

(b) if so, the details thereof and
Government’s reaction thereto ;

(c) whether any inquiry has been
conducted into the matter ; and

(d) if o, the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : (a) to (d)
A Statement is given below.

Statement

Government have feen the news item
refeired to in the Question alleging lapses
on the part of Indian banks in financing
M/s P.T. Pive Star Industries Ltd,
Indonesia, an Indian Joint-venture
company, established in Indonesia,

A consortium of four Indian Banks
had financed from their overseas bra:.ches
M/s P.T. Five Star Indusriet Ltd.,
Indonesia. At the time of grant of the
various facilities, the consortium of banks
had obtained the wusual secuities in
accordance with the normal practice.
The question of obtaining personal
guarantees from Indian promoters did not
arise as under the Foreign Exchange
Regulation Act, persons resident in India
were not expected at that time to guarantes
taken in foreign exchange by

W
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3 Oral Amswers

The Indien joint-venture company
started incurring losses right from its
inception due to a number of reasons such
as delay in project implementation,
marketing problems, demand recession,
sharp increase in financial charges, slow
sealisation of receivables and devaluation
of Indonesian Rupiah. According to
Rescrve Bank  of India, though the
Company is working to a'most its full
capacity and has started generating cash
surp'uses, the earnings are not adequate
to service the debts and show profits.
No enquiry as such has been conducted.
The performance of the unit is, however,
being watched closely by the concerned
banks,

SHRIMATI GEETA MUKHERIJEE:
Sirce only a statement has been 1aid on
the Table, the real things involved cannot
be found out from that. Therefore, I
will ask a few questions with regard to
the facts preseated by the hon. Minister.

Is it a fact that the P.T. Five Star
Industiies composed of three companies of
which one is Bombay Dyeing and
Manufarturing Co. Ltd with Shri Nusli
Wadia as Chairman, owes Rs. 18 crores to
four nitionalised banks i e, Indian Overseas
Banks Bark of Baroda, Syndicate Bank,
and Central Bank of India, and within
geven years of its incep:iop, it has not
paid back even a single paisa to the Banks,
not cven the inte:est which stands around
Rs. 15 cro es now ? [If so, the Govern-
ment statement blandly says that at that
time there was no system of guarantee on
Joans taken in foreign exchange by
comp:nies located abroad. May 1 know,
if there was no system of guarantee from
co:: panies locate abroad, was there a.ny
system of guarantee at that time to fortify
the inteiest of the nationalised banks 7 If
s0, were they observed by this _company
And what were the securities which were
supposed to have been obtained by them
according to the statement ?

SHRI JANARDH:NA POOJARY :
During the last few yeurs the loanee has
re-paid mere than Ks, 4.5 crores. Under
the Foreign Exchange Regulation Act
gcction 26 (6) the companies are not
permitied to guarantce the loaps taken

NOVEMBER 9, 1986
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* rroad. So, they are not expected to

urnish personal guarantees.

SHRI C. MADHAV REDDI :
Promoters of the company are supposed

to give personal guarantes not the
Companies, .

SHRI JANARDHANA POOJARY :
Yes. The reasons have been given in the
main reply also why the unit was not
making profits and it was suffering losses,
The main reply consists of all these
reasons.

SHRI SAIFUDDIN CHOWDHARY :
No reasons are given.

SHRI JANARDHANA POOJARY : 1
will Just read it out for your information.

SHRIMATI GEETA MUKHERJEE ;

But the first thing is whether they paid
back even a single paia.
SHRI JANARDHANA POOJARY :

The Indian joint.venture company started
incurring losses right from its inception
due to a number of reasons such as delay
in  project implementation, marketing
problems, demand recession, sharp increase
in financial charges, slow realisation of
receivables and devaluation of Indonesian
Rupiale Thrice devaluation has taken
place in Indonesia and the last devalvation
has taken p'ace in the year 1983 and the
exchange rate has gone up to 970 Rupiah
foo US § 1, because of the various
reasons—labour cost also  increased,
escalation was also there, We have taken
the steps to getback the money. If you
kindly take into consideration the perfor-
mance of this unit during the last fow
years, in the year 1981, for the reasons
mentioned. they incurred 10ss to the extent
of US$ 5477 million. The loss has
come down in 1985 to US $ 1.915
million. The latest report is that they ate
likely to make profit. So, we are going
to get the money. In these circumstances,
it is a question of a unit incuriing losses
and the basks are monitoring it.
Definitely if necessary, we will look into
all these aspects. The Reserve Bank of
India is also looking into all these Aspegts
and a quick scrutiny is also dons,
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SHRIMATI GEBTA MUKHERIJEE :
Sir, I 1m prined to heyr the voice of the
com»iay fron rhe autus throat of our
Migister. [ am sorry. Aoyway, he bas
not replied to my ficst question whether
they have paid back even a single paisa.

- THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : May
I supplement on this point ? This iofor-
miation may I just pass on? As security
for the fac lities grinted by the consortium
baoks, the cons)rtium banks are having

exclusive parl pasu charge on the entire -

fixed as<ets and movable machinery which
is valued at Rs, 18.74 crores as on
31.12.1984, Obtainiog of personal
guarantees of the Indian promotors, even
if they are willing to give, would have
tantamo ated to violation of FERA
regulations. The banks have reported
that they have followed the normal bapking
norms in the matter of obtaining other
forms of security like mortgaging the
plant and machinery and other fixed assets
as indicated above.

SHRIMAT] GEETA MUKHERIJEE :
It is clear that they bave not paid even a
single pie.

SHRI JANARDHANA POOJARY : I
have stated more than Rs. 4.5 crores in
the beginning itself,

N SHRIMATI GEETA MUKHERIJEE .
You say that they have paid so much.
Why dor’t you 8y that ?

SHRI JANARDHANA POOJARY : I
have said this. You have not heard it.

SHRIMATI GEETA MUKHERJEE : I
bave besrd. You bave not said that.

SHRI JANARDHANA POOJARY : I
have said this in the first seatencs,
more than Re. 4 5 crores they have paid. . «
(Interruption)

PROF. MADHU DANDAVATE: Mr.
Minister, her throat i1s spoiled, not ears.
Sbe can hear weil, 4

RARTIKA 16, 1908 (S4KA)
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SHRIMATI GEBTA MUKHERJEE :
Now, the Government seems to be quite
satisfied with- the state of affairs and so
are the replies. May I know whsther it is
a fact that Dr. N.L. Hingorani, Professor
of NIBM who was commissioned . to
undertake a detailed study of the situation,
found that : (a) assets of the company, on
his personal verification, showed to be less
than § six million though according to the
books those should have been $ 14
million ; (b) whether costs were shown very
high ; and (c) whetter by 31st March 1981
there was no cquity stake left in the
project 7 I would like to know whether
these were the findings of Dr. N,L.
Hingorani and if so, whether it is not a
very serious situation, and whether in view
of this serious situation even at this later
hour, the Government will reconsider its
decision and start an inquiry.

SHRI JANARDHANA POOJARY :
Sir, it is true that Dr. Hingorani has stared
that the value of the assets was worth
US $ 6 million as against US § 14 miliion
shown in the books of accounts. What had
happened is that he based his assessment
on the records available, But some of
the records which were there with the
international authoritics were not made
available to him. So, all the assets and
machineries were there in fact. Not only
that, the evaluer of interpational repute
was sent, He made assessment and he
also stated that all the assets are there
worth about $16 million and ihere s no h.oky
panky. Any way, the Reseive Bank is
going to look into all thiesc aspects and we
are not going to hide anything and ba.ks
have been asked to fiud out. Even the
Bank official* personalty went there and
saw the assets there. There 1s no hanky
panky according to their repor:. Reserve
Bank s also going into ali the aspects.

SHRI P. KOLANDAIVELU : In the
last Session we bad witnessed l.an melag
iprupees but in this Ses\ion we are
looking into loan mclas in foraign
exchange. (Imt:rrupriors) About $ 15§
million in foreign ¢xchange has been given
10 M/S P.T. Fwe Star Iadustries Ltd.
Even in your statement you have a¢ niited
that according to the Reserve Bupk t.0.gh
the Company is working 10 aimost 1.5 {ull
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eapiwcitvy and has
surpluses, the earnings are not adequate
to servize dsbts and show profits. My
quest:01 is—are banks giving loans only
about going throagh the project report,
viability—~whether it is economical or not ;
whether banks have advanced loans ? Do
you give }ran after going through all the
formalities ? My other question is—=the
Bombay Dying Chiirman, Mr. Wadia I
think he is having a political clout. He
is hiving political clout in so far as the
Indian politics is concerned. Did he
play a political fraud upon the bamks to
get loan 7

SHRI JANARDHANA POOJARY : At
the time of the appraisal, viability,
economic viability, every aspect is looked
into and when it is found that it is
economically viable, then only loan is
sanctioned. So far as fraud is concerned
wherher anybody is having political clout
or anything, it is not allowed. 8> far as
this aspcct is coacerned 1 wantto make it
very clear, no political interfereuce is
allowed and we have bzen very strict in
this regard and our pa.t and preseat actions
aro very clear that po political interference
is allowed in this country.

DR. CHINTA MOHAN: When I
raised Call Attention in this regard in the
last Session it was promised that if any
such thing happ=ns, there will be enquiry
and all that. Thereis a clear cut case.
Rs. 60 crores are igvolved here. People
io Jadia are not able to get Rs., 10,000
from the bank. But people in Indonesia are
able to get Rs. 60 crores though they are
not able to pay Rs, 6 Jakhs in six years.
Will you call for un enquiry on this ?

PROF. MADHU DANDAVATE : Do
not do it under Enquiry Commission Act.
(Interrupiions).

SHRI JANARDHANA POOQJARY : I
share the concern expressed by the hon,
Member. so far as weaker sections are
concerned Thaok you very much,

So far as enquiry is conccroed strict
scrutiny is done. If there is any prima facle

NOYEMBER 17, 1986
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evidence to show that there is any
irregularity, definitely we will order for an
enquiry.

SHRI SURESH KURUP : Is it a fact,
even if it became quite clear that this
particular industry is ruaning into a huge
loss and they are not able to repay the
first loan, the Indian Overseas Bank
pumped in twice huge amount of loan ?
What prompted the bank to take such an
unprecedented decision 7 Will the
Government enguire into this ? What
prompted the Bank to give again loan i.e.
two times ?

SHRI JANARDHANA POOJARY :
Sir, bere I have given the reasons, The
banks have given the reacons as to why. ..

SHRI SURESH KURUP : For the
second loan.

SHRI JANARDHANA POOJARY :
Some reasons have been given and I have
read them also in the maia reply, and now
I am just telling him. ... (I.terruptions).
For reasons, if you kindly go through what
I read, it has been clearly stated. .

(Interrupiions).

SHRI SURESH KURUP : First ]oan.

Again loans were given. They were given
for two times.

SHRI JANARDHANA POOJARY :
We will look into that.

SHRI VISHWANATH
SINGH : We will look into it,

PRATAP

SHRI SAIFUDDIN CHOWDHARY :
What you will look into ?

(Interruptions).
SHRI VISHWANATH PRATAP
SINGH : Just 8 moment. I am answering
him,

The hon, Member asked whether this
will be looked into~—the second loan and
the circumstances of 18, I am saying ‘we
will look into it,’ -
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Directives Issued to NTC Mills
+

62. SHRI G.S. BASAVARAJU .
SHRI H.N. NANJE GOWDA :

| ‘Will the Minister of T[BXTILES be
pleased to state :

(2) whether in July and in September,
Union Government have issucd major
directives to all the 123 National Textile
Mills to take steps to wipe out their cash
losses completely by April, 1987 ;

(b) if so, the details of the directives
issued ;
(c) to what extent the above mills have

succeeded in wiping out losses ;

(d) whetber any details about impr?ve-
ments of the NTC Mills have been received
after the issue of these directives ; and

letest position in regard to
of the above mentioned

(e) the
improvement
toxtile mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILBS (SHRI 8.
KRISHNA KUMAR): (a) to (e) A
Statement is given below.

Statement

(a) No directives have been issued by
the Union Government to all the National
Textile Corporation Muills, However, the
need to reduce losses of NTC subsidiaries
was Stressed in review meetings held in the
Mianistry in July, 1986 and September,
1986.

(b) Does not arise.

{c) to (e¢) The latest figures indicate
that the cash losses in September, 1986
were Rs, 2.44 crores less than the cash
losses during May, 1986. Similarly, the
production of cloth and market yarn io
September, 1986 was 6.66 million metres
and 12.87 lakh kgs. respectively more
than the production of cloth and market
varn in May, 1986.

KARTIKA 16, 1908 (SAKA)
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SHRI G.S. BASAVARAJU : Sir, I am
not satisfied with the Statement given by
the Minister. The question {s whether
the number of textile mills have been
runpiog into losses continuously for the
last 4 or 5§ years. In this connection I
would like to know what are the totul
losses surfered by NTC mills, for how jong
these losses have been there, what were the
main reasons for these losscs and why the
NTC bhad not takcn any actiopn in this
regard. '

SHRI S. KRISHNA KUMAR : Sir, as
the House is aware, the objective of
establishing the Notional Textile Corpora-
tion is to manage the affairs of the already
sick textile mills taken over by the
Government. So far NTC has made a
Cumulative cash loss of ubout Rs. 800
crores. The organisition was estabiished
in 1968. The Government have taken a
serjes of measures to reduce the cash losses.
There has been continuous review of the
situation and I am happy to inform the
House that over the iast three years there
is a discernible improvcment in curtalling
the cash losses.  After the strictist possibie
instructions and closer supervision and
mopitoring was established in the organisa-
tion six months ago, in the last six months

there has beea almost Rs. 1 crore less cash
losses each month and this has been a
stable tiend. The Govirnment is continu-
ing to make cffort to red. ce the cash losses
of the NTC, but Government is hamstrung
by a series of factors ove. which the NTIC
ha. got very little control. The reasons
for the los:es are—old and obsolete
machinery, exce:s labour force, wage
increases due to ad hoc announcemint of
D.A. etc. by the State Goveinment,
power and load shedding problems,
increase of cost of powet, 1mpact of  collpn
prices, market 1¢cessions in textile 1ndustry,
strikes and disturbed working condiions,
aod inudequate ftinancial resources to
modernise the mills, We aré (akiog action
on all these fronts.

SHRI G.S. BASAVARAJU : My
second Supplementary ijs whether it is a
fact that huge stocks of the NTC products
are lying with the NIC shops ail over
lndia : about the total quactity of stouks,
whether ioquiry has been made as 1o why
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such large stocks are piling up with the
show rooms. I would also liketo know
whether Government proposes to take steps
to upgrade the performance of the textile
sector and the revolving fund has been
created on the initiatives taken by the
Prime Minister to help the textile industry
to come out of the red and if so, what is
the time required for this,

SHRI S. KRISHNA KUMAR : Sir,
the stocks lying in NTC shops amount to
approximately 14 million metres valued at
Rs. 19 crores. The stock is not conside-
red too excessive against the back ground
of the volume of operation of the
Company.

The following steps are taken to clear
the stocks : Promoting sales, incentive
schemes, discount, training programmes so
that show room employees can be more
effective, wider publicity, exhibition etc,

SHRI H.N, NANJE GOWDA : Sir, a
very attractvie and lucrative post is to be

the Chairman of the WNationai Textile

Corporation.

Now, I would like to know whether any
inquiry was conducted for the:e losses,
whether any persons were found guilty;
whether Government took action to punish
them and wheiher you have also retrenched
labour force. They hive also stated that
no directives have been issued by the
Government. Why no directives have
been issued when thesec companies’ Josses
are more than Rs. 800 crores 7 Have you
got apy coacrete proposals for restoring
profitability in these mills 7 .

SHRI S. KRISHNA KUMAR : As
already explained, the reasons for the
losses of NTC are structural in nature and
thoce is a long history behind the working
of the NTC. Bsseetially they were asked
to take over sick textile mills.

The questiou of mismanagement and
dishonesty in the NTC system is incessantly
looked into by the Government. Seyeral
times, several officers have been dismissed ;
maoy olficers are facing CBI enquiry and
this bas besa a contiouous process. I have

NOVEMBER 7, 1986
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8 list of officers who bave been suspended
or removed from service befcre their
terms were over, and then agaisnt whom
CBI enquiry is pending We have already
stated the reasons for the losses. We
have taken a series of steps to improve the
working of the company. 1 bhave here a
list of 15 major steps which we bavé
taken. . We have gone into new profit-ble
product like Sulabh. We have continued
with the labour rationalisation scheme
under which the mun-loom ratio as we | a$
man-spindle ratio has been reduced
considerably in the last few vears. Stress
is being given to close down uneconomie
activities ; old boilers are being replaced
for efiective fuel economy ; selective

" modernisation proposals are being imple-

mente.) ; captive power capacily is beipg
set up ete,

We are trying to ensure workers’
participation in management. It is not
true that we have not given instructions in
the past. lnstruction. have teen issued at
all times and this proccss is being
continued.

Due to the package of measures being
undertaken by the Government, as I have
already stated, the petformance of 1hé
company has improved over the last three
years, especially in the last six months.
I have got the €nancial and operational
indices here, which I do not want o read
out, to save time,

DR. G.S. RAJHANS: Sir, is _the
Go/ernment aware of the fact that some of
these mills will never be revived in thelp,
life-time, and if 80, is tbe Government
pre; arzd to take 8 hard decision in this
regard so that they do no: prove to be a
parasite on national exchequer ?

SHRI S. KRISHNA KUMAR : The
Natiooal Textile Policy approved by
Parliameot in June last year, has cteatly
stated the Government’s intention in thig
direction. Thac is, unviable mills which
are incapable of operating profitably are &
contiouous draia on the scarce resouress
of the country and »uch uuits or part
thercof, may have (o be closed down i§
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order that the drain on the exchequer.
The Corporation as well as Government
biive been engaged in a series of exercises
to fiad out the viability of each of the 125
mills under the NTC system. We have
gategorited the mills according to viabilicy.
But we have not taken any fina) decision on
closing down any mill. This is in process.

SHRI BASUDEB ACHARIA : There
were newspaper reports that about 25,000
woikers working in NTC were being
retrenched by the NTC. If so, what is
the reason. He has already stated that
they are going to implement Notional
Textile Policy and they are going to close
down some textile mills. It is already
stated that those mills will not be revived.

(Interruptions)

May I know from the hon. Minister
which are these mills which Government
yoposes 10 close down and twhether the
8,000 workers of NTC are to be
retrenched ?

SHRI S. KRISHNA KUMAR : 10 to
18% of the labour force under the NTC
system is surplus. Tt is this factor which
is responsible for almost 30% of the toral
cash lo:ses. For insitance, out of Rs, 117
ero:es lost by the NTC (Ianterruptions) . . .

MR. SPEAKER : The fact is a fact,

SHRI S. KRISHNA KUMAR: in
1¥85-86, about Ri. 25 crores loss was due
to excess labour. This has been establis-
hed by independent studies. Due to
rationalisation, we have been able to
improve the efficacy of ‘the mills to a
certain extent. There i8 no proposal to
immediately islodge or dismiss about
25,000 workers which represents the total
figure and that figure does not correspond
to weak and unviable mills about which
the bon. Member spoke.

1 have stated earlier that Government
bave not t:ken yet any final decision aboat
closing of any mill. The “viability of the
mills also chaoges from time to time.
(Interruptions) And, therefore, we do aot
want to give now any particular list of
mills which we are unviable. (/sterryptions).

KARTIKA 16, 1908 (SAXA) ,
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MR. SPEAKER : Doa"t interrupt;

DR. DATTA SAMANT : Managemeats
are exploiting. |

PROF. MADHU DANDAVATE :
Please allow one question of Dr. Datta

. Samant,

MR, SPFAKER : ] cannot allow
everybody. I cannot allow 540 Members
10 speak,

DR.' DATTA SAMANT : There are 26
mills in Bombay You have removed
26.000 workers . . | (Interruptions)

SHRI K. RAMACHANDRA REDDY :
You are not turning to this side.

MR. SPEAKER : Mr. Reddy, You

have to realise that I have to cater to $40
Members.

SHRI K. RAMACHANDRA REDDY :
Every day I am trying to pet you. You
are catering only to certain Members.

MR. SPEAKER : How can you say
that 2 You are w-ong there. [ am doing
what I am thinking right,

(Interruptions)

DR. DATTA SAMANT: | am the
maximum sufferer,

There are 26 mills in Bombay, 36%
are under NTC. There is a loss of Rs, 800
crores. Rs. 15 crores of bank money js
involved in the sickness. The textile
owners have already swallowed everything
and they have given you a grave warning,
Again, Goveroment is looking to the
whole thing.

Considering all these, are you going to
take the people who have made the mills
sick or those who are going to make the
mills sick now, to task ? [ have given the
House all the details. I put further
question. You are giving them Rs. 70p
crores soft loans. With all this texiije
policy, the Government s going to
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encourage only 100 mills all over the
country. Because of these policies of the
Government, over 60,000 workers in
Bombay and one lakh workers in Delhi and
everywhere are going to be thrown out.

I, (therefore, categorically ask the
Government : Are you going to see that
the workers® interests will be protected
pow that the mill-rwners have alreadv
swallowed the money and the management
is poor now ? The workers should not
be thrown away for no fault of theirs and
with the modernisation there should be
more  production Are you going to
protect tho ‘nterests of the workers ?

SHRI S. KRISHNA KUMAR : Sir, [

bave never stated that the losses of NTC -

are due to the workers® fault, 1 was only
highlighting the percentage of losses of NTC
which is a scribed to over-staffine.  This is
the rationale behind our rationalisa‘ion
scheme. The modernisation fund for plart
and machinery created for the textile
industry which will have a budgetary
gupport as well as IDBI and IFCI finance
is to be given to mills an case-by-case basis
on the basis of sanctioned project reports.
There will be a degree of workers partici-
pation to ensure that thete moneyes are
utilised properly for the purposes for which
they are sanctioned. The workers interest
will be pro‘ected as has been laid down
cleatly in the policy which has been
approved by Parliament.

(Interruptions)

Self Employment Programme for
Urban Poor
+
*g3. SHRI v.S. KRISHNA IYER :

SHR] SHANTI DHARIWAL :

will the Minister of FINANCE be
pleased to state :

(a) whether Goverhment have introduc-
ed new bank credit scheme, Self-Employ-
ment Programme’ for Uiban  Poor
(SEPUP) ; |

(b) if 5o, the details thereof including
the categories and the number of people to
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be benefited under the schemo; the ways
for recoverey and the Buidelines issued to
the banks in this regard ; .

(c) the amount earmarked for the
purpose ;

(d) the number of losn applications
received under the said scheme and rumber
of app'icants sarctiored loans upto Septe-
mber, 1986 ;

(e) whether complaints

have been

~ received about blackmarketing ard irregul-

arities in distributing loan application forms
for the scheme ; and

(f) if so, the nature of the complaints
and action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHRI
JANARDHANA POOJARY) : (a) to( f)
A Statement is given below.

Statement

(a)to(c) A Self Employment Pro-
gramme for Utban Poor (SEPUP) has
been launched from September, 1986 with
a view to provide soft loan assistance to
urban families having an income of less
than Rs. 600/- per month. SEPUP will
cover all cities and towns with population
exceeding 10,000 as per 1981 census*end
which are not covered under Integrated
Rural Dcvelopment Programme (IRDP),
Under this programme, which would be
implemented by the public sector banks,
financial assistance upto Rs. 5,000 per
family will be provided to selected benefi-
ciaries. The Central Government would

" provide subsidy at the rate of 259 of

the amount of assistance. The subsidy
amount will be kept with the financing bank
as term deposit to be adjusted after the
borrower has repaid 75% of the principal
amount (with 10% interest) for which a
period or 30 montbs, including initial grace
period of 3 months, has been stipulated.
1t is estimated that Joans amounting to Rs.
200 crores will flow from banks, during
the current financial year,to § lakh
beneficiaries under SEPUP, i
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(d) The Scheme has been launched
from September, 1986 and as such, it is
too early to give data in respect of pumber
of loan applications recelved and the
number of loans sanctioned upto Septmber,
1986 since metropolitan, urban and semi-
urban centres are spread all over the
country.

(¢) and (f) There has been an over-
whelming demand, in certain parts of the
country, for loan application forms in
respect of SEPUP, However, no complaint
regarding black marketing of bank loan
forms has been received.

SHRI V.S. KRISHNA IYER : Sir, I
welcome the scheme. But I would Iike
to know from the Government whether
there are any loopholes in the implementa-
tion of the scheme. They have announced
the scheme about two or thiee days beflore
1st of September. They gave little time
for the issue of application forms. Is the
Government aware that there was an
unpecedented rush of men and women for
the collection of the forms. In many a
place, there was lathi-charge. The managers
of the Banks were gheraoed. Forms were
sold in black-market. I would like to
know what steps the Government has
formulated to see such things do not recur.
At the same time I want to know from the
Government why such little time was
given. Of course I kriow they were eager
to implement the scheme. But why only
two to three days time was given for the
scheme. Forms were given to those who
brought sation cards. I koow in my con-
stituency in Bangalore, many people and
even women slept in the open in the miq-
night to collect application forms, Is it
the way the Government should he'p our
unfortunate brothers and sisters who are
getting loans ? What steps the Government
is taking to sce that. such thiugs do not

recur in future ?

SHR1 JANARDHANA POOJARY :
8ir, it is trve that overwhelming demand
is there for this scheme. 1In fact wherever
there was demand we have issued applica-
tiop forms. Particularly in some centres,
therc was no demand. For example, in
Bombay practically there was no demand.
As against the target of about 26000, we
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did not get sufficient applicants at all. In
Delhi we have got more than sufficient and
overwhelming demand. Anyway. wherever
there is demand for that, we will see that
sufficient application forms are supplied.
Not cnly that. So far we have not received
any complaints of corruption so far as issue
of application forms is concerned. If the
hon. Member has got any instances, he
may please give them to us. Definitely we
will take action,

SHRI V.S. KRISHNA IYER : I would
like to know as to why the Goverrment is
using the nationalised bunks for the issue
of loans. Why not they route the loans-
through the Urban Cooperative Barks. You
know, they are doing well in almost al}
the capi‘al cities. They are the first to
give loans to the poor people. Even be-
fore the nationalised banks thought of it,
they had given loans to thrm. Another
thing wh'ch I would like to krow is about
the definition of the family. R<. 600 i< the
ceiling to get loan. If the father gets Rs,
600, his uncmployed son carnot get the
I>an.  So, it is necessary o define ‘fumily?
in this particular context. Also, there jg
another thing i e. you want the beneficiary
to get the consent of the owner of the
premises. You know mort of them are
living on foot-paths, stair.cases, plaiformg
etc. So, they should not insist on that
certificate,

SHRI JANARDHANA POQJARY: Sir,
only 1ation-card is insisted upon ind (he
permission of the land-lord is not at a))
required. I want to make it very cl-ar on
that, So far as the income lim1t is concer.
ned, this scheme is meant for the people
who are living below the poverty.line, As
per the Planning Commission, the income
for the people who are living below PO erty.
line is fixed as Rs 7200 per anpum In
urban area. So, in order to cover thoss
population, the persons who are living
below the poveriy-line, we have fixed the
income as Rs. 7200. Let us sce how (hjs
scheme works. If at all a change jg
required, we will consider afteiwards,

[Tranalation]

SHRI SHANTI DHARIWAL : Mr,
Speaker, Sir, it was asked in the Question
28 to what will be the porms for selccting
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persors.  The hon, Minister has broadly
sald that the persons baving an income of
1ess than Rs. 600 per month will be given
foaps. Itis all vight that they will give
loans to those whose monthly income is
less than Rs. 600, bnt supposing they have
fixed a target of 20 persons for one branch
of the bank for giving loan and 100
applications are received and all the
applicants have less than Rs. 600 as their
monthly income, then what will be the
“norms in such a situation ? Will they leave
it to the Bank Managers to decide or will
the opinion of the public representatives
also be taken in this regard 7 What are the
porms fixed in this regard ?

[English]

SHRT JANARDHANA POOJARY : It
{s tive that thereis a8 demand for this
scheme, avd whenever a large pumber of
applications come, we will have to first
idertify the persons who are eligible for
this Programme. It is alto true that we
canpot cover all the population at a time.
We have to go step by step, and every year
we have to cover more people, By
11.3 1987, we have to covet five lakh
people giving about Rs, 200 crores, We
will see if there i any difficulty and we
will 100k into the aspect mentioned by the
hon. Member.

SHR! M RAGHUMA REDDY : This
isa very good scheme and I must com-
pliment the hon. Minister for that. But I
have my own doubt about the implementa-
tion. whether the scheme will be impemen-
ted in the true sense. In the case of
Gramodyoga scheme, in  the villages the
banks are not giving loans. The same is
the case with the Modified Area Develop-
ment Agency scheme as well as the IRDP,
The government subsidy amounts are
beiny deposited in the banks, in the nation-
alised banks, and Gramin and commercial
banks, specially in my constim.ency,' are
not givipg the loans. 1 have visited per-
sonally scme of the Gramin banks and
they refused to give because of the poor
performance of the banks. May I koow
whether the hon. Minister will guarantee
that these patiopalised banks will provide
loans to the intended beneficlaties ? Or,
will you make thoge intended beneficiaries
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go round the banks and nllow soms of the
middie men to enter apd take advantage.
of the sitvation? What aclion is the
Minister going to take on all these things ?
I want a categorical replv, ‘

SHRI JANARDHANA POOJARY: |
do not know about the Gramodyoga
programme which he has.referred to, whet-
her he is referring to the educated
unemployed scheme. I do not know what
that Gramodyoga scheme is about, whether
their State has given a different pame
like that for the edocated unemployed
scheme, Wherever there is deficienty,
we are correcting it. We are personally
monitoring it. Jn the Chief Bxecutives
meeting we have brought up this issue We
wl) see that the beneficiaries are not
dodged from pluce to place. Not only that,
we will see +hnt a better customer service.
particufarly for the wesker sections, i8
given and also ses thet this programme is
a!s0 impleniented properiy and speedily.

PROF. MADHU DANDAVATE : My
sipplementory question is in reeard to
part (¢) of the original question. You can
read that part (cYapain Tt is very impos-
taot—reparding blackmarketing. 1 would
like ‘o know from the hor. Minister whe.
ther he has come across a copy of the
Ecoromic Times, Bangsl rc edition. dated
tbe 21st October. in which & big box item
has appesred under the caption : ‘‘Loan
Mela Applications on Biack Market~
Congressel  mep  Corper  onesthird ™.
(Imterruptions] This i8 not my version.
{(Interruptions)

MR. SPEAKER . Please sit down, Why
are you doing it 7 The Minster wil. reply.
Why should you reply ?

(Interruptions)

MR, SPEAKER : Please take your
seat, let the Minister reply, doa’t take
charge of it now.

PROF. MADHU DANDAVATE:
Incidentally I may submit to you that I ami
neither the Editor, nor the Prioter or the
Publisher of Beonomic Times.
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SHRI T. BASHER : What is your
role.?

PROF. MADHU DANDAVATE : My
role is that of a vigilant reader,

On the basis of this particular report
in the Economic Times of Bangalore, I
waot to know whether it is a fact that
100,000 applications for a loan worth of
a minimum of Rs. 13 crores were proposed
to be distributed at two separate functions,
which were very sacred functions to
commemo:ate the second death anpive: sary
of Smt. Indira Gandhi, out of these
100,000 applications, 30,000 wesre supposed
to be sold in black-market wiwn further
information that if there is a rcd seai of
certamn ruling paity funcijonaries 0 the
application forms. ...

(Interruptions)

MR. SPEAKER : The Munister will

Why shouid you ge: agiiuted ubout

reply.
it ? Please sit dowbn. ke wiil way whal is
the truth,

PROF, MADHU DANDAVATE : 1

would like to know whether at this woment
any change of po.ifolio lus takcen place,
Bither Mr. V.P. Sungh or Mr. Puojary has
to reply.

KUMARI MAMATA DBANERJEE :
We want a full discussion.

(Interruptios)

PROF. MADHU DANDAVATE : I am
referring to  Bapgaioic, 10l Beugan
(Intercuption)....50, turther Intvribation is
that those application  10unS Ou
cortain ted scal was put ase lu Le Bhel an
the authenuic ones which have 10 be given
more lavourabie coansideration. Al that
I want to ask 15 wheiber S repoit is

corzect,

SHRI JANARDHANA POQJARY : |
am grateful to in¢ Hon, Memb.s for
askjog (o018 questiou,  Latvughout  the
Couulry we af¢ [eCSIviily iepures from
differcar  Scates—somziune  trom West
Bengal, someuws from Congress ruied
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States and sometimes from the opposition
fuled States also. 1 may give an example
that in Congress ruled States they say that
they are identified by the congress party,
in West Bengal the complsint is that
they are identified by tl.eir party people. . .
(Inserruptions)

SHR] SAIFUDDIN CHOUDHARY :
We objected to loan melas.

MR. SPEAKER : Please sit down.

(Interruptions)

SHRI JANARDHANA POOJARY :
This sort of complaints are being reccived.
Submission of application to the bank by
any citizen of the country including those
who belong to political ‘psrties or social
organisations is not a crime. We welcome
if any people want to serve the peorle by
submitting the application to the bank, we
appreciate such people no matter, whether
they come from the Congress or from
Janata or from Communist Party. We
appreciate it. What I am submitting is
that the judgement and the processing
action has to be dooe by the bark people.
Submission of application is not a crime
but the ultimate judgement is w.th the
bank and it has to be done by the bank
prople only. Coming to the allegation
that about 20,000 people had bcen given
applications when | lakh people were to
be given Joans. Here I would like to
submit that applications were submitted by
Januta people inciuding Congress people
bat I have not yveceived any complaint so
far that there was corruption. In {act when
the social workers or any citizen of this
country includiz;g myself helps the poorman
in tus country who is ignorant and who is
not baving sutficient knowlcdge to file an
app:ication then it is a welcome measure,
iIf my Coungress people have helped \hem
then 1 weicome it.

PROF. MADHU DANDAVATE : Sir,
what «bout my question ? ;

SHRI JANARDHANA POOJARY : I
am comiug to that. S, eariier when Mr.
Krishna lyer, the hon. Member of Pariia-
ment from Bengalore told me that there
was difficuliy. 1 immediately took the bauk
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officers to task and told them it is irrespec- .

tive of party affiliation —whether it is
from Jenata party member or from
Congress party member, The applications
are processed and the judgement is that of
the bank pesople.

Now coming to the allegation it is
true that on 31st October, 1986 we had
given direction that at least 1 lakh people
have to be identified and given because it
was Indiraji's death anuiversary, She
fought for the weaker sections. In order
to remember her on that day we wanted
to h:!p 1 lakh p:ople of weaker sections
from Karnaiaka and particularly of
Bangalorc. Psople had submitted applica.
tions and the loan mela was in front of the
bank premises. I have not received any
complaint. 1 asked the beneficiaries and
also made indepead :nt inquirics. Bverybody
stated that not a single paisa had been
paid by them for any service. It is
voluntary service given by the people
including Janata and Congress people. This
is the state of affairs.

PROF. MADHU DANDAVATE : Sir.
has he contradicted the report ?

M. SPEAKER : That is what he has
done. :

(Interruptions)

SHRI JANARDHANA POOJARY:
Sir, I have already said that I have not
received any complaint of corruption.

(Interruptions)

MR. SPEAKER ;: What more do you
want ? He says, it is wrong. He caanot say
more than that.

PROF. MADHU DANDAVATE : Then
why did he not contradict it before I raised
this matier in the House ? Does the
Government not want credibility of the
banks to be mantained ? (Inter uptions)

[ Transiation]

MR, 5SPEAKER : 1 do not know why
you arc behaving like that, What are you
irying to Convey 7 1 am not abie to follow
sitier of you,
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[English]

PROF. MADHU DANDAVATE : Till
1 asked the question in the House, why did
they not contradiet it ? Do they want to
destorv the credibility of the banks ?
(Interruptions)

MR. SPEAKER : There is nothing like
that. T do not believe in that. He has
replied to that.

SHRI JANARDHANA POOQJARY :
Outside the Parliament in the public meet-
ings as aleo in Bangalore, I have made it
clear that I have not received any compla-
int. If there is any specific complaint
in the possession of the hon. Member, he
can send it to me and I will take action
(Interruptions).

MR. SPEAKER : Nothing doing.

PROF. MADHU DANDAVATE: 1
seek your protection. I want to lay this
on the Table of the House..,.
(I-terruptions).

MR. SPEAKER : Not like this. This
is already in print. What more can you
do about it 7, .. There are 50 many pew-
spaper reports. How can you go'about all
these things. He has already done it. Shri
Bhoi. (Interruption ;)

DR. KRUPASINDHU BHOI : Loans for
people below the poverty line are stricily
disbursed to the Dbeneficiariss in the
Panchayats and Panchayat Samitis and this
loanis meant for the urban poor people as
indicated in the answer. What will be the
fate of the persons living in notified areas
where the population is less than ten
thousand ? This loan is meant for peoplc in
cities and towns with population exceeding
ten thousand.

SHRI JANARDHANA POOJARY :
For rural people, there is the Integrated
Rural Development Programme, where the
identification is done by the local authorie
tics i.e. the State Government, We have
got unother programme of differential rate
of interest, where the rate of interest is

4
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fous per cent. Under this, & composite

~loan of Rs 6500 is given and no security
or surety is required except the assets
created.

SHRI MURLI DBORA : I would like
to congratulate the Government for
announcing for the first time in the Budget
for the urban poor. This has started from
September, . six men'hs after the Budget.
The target is Rs, 200 crores benefiting five
lakh families and the criterion is Rs. 600
income for urban families, The Mnister
said just now that in 3ombay there are not
many applications. The reason is that it is
not possible to prove for the cobblers,
rickshaw.pullers, hawkers ectc. that their
income is below Rs, 600. I would, there-
fore, rcquest the Finance Minister to
reconsider this ceiling for the urban areas
and increase it to Rs 900 or Rs, 1000,

SARI JANARDHANA POOJARY :
Let us first cover the people who are having
total income less than Rs. 7200 per
anpum. Afterwards, we can cobsider it,

British Draft of Extradition Treaty

+
*64. SHRI SHARAD DIGHE :

SHRI YASHWANIRAO

GAaDAKH PATIL :
Wiil the Minister of BXIERNAL
AFFAIRS be pleased 1o state :

(a) whether it is & fact that the British
Government have now  submitied 1O
Government of fadia a draft exiradition
tresty ;

(b) if so, the detatls of the draft and

the posiion of Government of lndia
thereon ; and

(c) when the final draft Is likely to be
bammered gut ?

THE MINISTER OF STATB IN THB
MINISTRY OF GEXTERNAL AFFAIRS
(SHRI K. NATWAR 5INGH) : (&) In the
st round of official tevel discassions
beiween UK and India held 10 Januacy

- 4986, the ladian side presented to the UK
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side a comprehensive draft Extradition
Treaty. The UK authorities have, just

prior’ to the second rourd of dircussions

between officials of the 'wo countries held
in London in October, 1986, presented to
the Indian authorities their own draft in
response to the Indian version of the
Treaty.

(b) and (¢) Both the drafts were discuss-
ed during the meeting in London. Certain
basic differences have emerged on the
question of determinaticn of jurisdiction,
nature of offences and safeguards available
to the offenders, These aspects are under
examination of the concerned authorities
and no final conclusions have yet emerged.

SHRI SHARAD DIGHE : Ia clause (b)
0 {my question I asked that the details of
drafts may be given. That bas rot been
replied to at all in the answer which has
been given by the hon. Minister. There-
tore, I would like to know whether the
draft of the British Government insists that
India will bave to establish a prima facle
case before tradition proceedings can begin
and that the offenders also try to avoid
extradiion by pleading that they could
not get & fair trial in this couatry.

SHRI K. NATWAR SINGH: Sir, there
are basic differences between our draft and
their draft, We have not come to any
conclusion, 1f I were to give you the
dotails, « « .

SHRI SHARAD DIGHS : 1 am asking
about their draft,

SHRI K. NATWAR SINGH ;: I bave
heard you. 1 understand this language |
fairly well. What 1 am tryiog to say is
that these discussions are contivuing. Lney
bave given us a drafc, They have Dol m.de
their draft public and we have not made
our draft public. That 1» why 1 am unabie
to give detatls. We have had discussions
before and we are continuing our discus~
gions. We do not agree w.th what they
bave said. We feel that what they vifered
18 Dot sutlicient (10 meet the Bituanon,

SHRI SHARAD DIGHE: My second
supplementary 18 $his, Arc you going tQ
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jnsist upon a retrospective clause in this
agreement ? | say this because it is going on

SHRI K. NATWAR SINGH : We might
Sir. The Government of United Kingdom
bave expressed some reservations and it Is
under discussion,

SHRI SYED SHAHABUDDIN : I want
to know one thing from the bon. Minister,
sithough I understand that neither of the
two drafts is public. In view of our
situation and our criminal system where a
man may be wanted initially for interrog-
ation ; then he might be wanted on the
fnitiation of prosecution ; then he might
be wanted as an absconding persons ; and
finally he is wanted if he is conpvicted, I
would like to know from the Minister
whether our draft does envisage that in all
these four situations, if the person con-
cerned is known to baio UK will be subject
to extradition.

SHRI K. NATWAR SINGH : first of
all, I would like to say that my erstwhile
collegue is familiar with the manner in
which these matters are dealt with. All
these aspects are under consideration and
we will take care of them.

PROF. MADHU DANDAVATE : Let
me clarify that ke is his erstwhile colleague
in the Ministry and mot in the Congress,

China’s Upgrading of Karakoram
Highway

+

*65. SHRI MANIK REDDY
SHRI T. BASHEER :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether the attention of Govern-
ment has been drawn te the press report
that China has started work on a 185
million Yuao Project to upgrade the 420
K.M. section of Karakoram highway link-
ing with Pak-occupied Kashmir lhrou;h the
Khunjerab pass ;

(o) if so, the dotails thereof ; and
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(c) the Goverpment

thereto ?

reaction of

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K, NATWAR smcn) (a) Yes,
Sir.

(b) The Chines News Agency, Xinhua,
reported on October 9th, 1986, that more

.than 2200 workers. have begun improe-

ments on the road from Kashi in Xinjirng
Uygur Autonomous Region. to the Khunje-
rab Pass on ‘“‘the Sino-Pakistan Border”.
The report stated that the investment of
US $50 million on the 420 Km. Project
would, after its completion in 1988, boost
trade and friendly contacts between China,
Pakistan and Middle Bas‘ern countries.

(c) Government of India bave repeatedly
protested to the Governments of China and
Pakistan on the construction of the
Karakoram Highway and the opening of
the Khunjerab Pass, marking vety clear
India’s position on the question of Chiacse
assistance tu Pakistcn in constructing the

_bighway in portions of Indian territory

under the illegal occupation of Pakistan,
[ Translation)

SHRI MANIK REDDY : The hon.
Minister has stated in his reply tbat they
have protested regarding the 420 km. long
Karakoram High-way. I would like to
know from him what danger does he
apprchend to the country from this road
and what is the report of the Military
intelligence in this regard ?

SHRI K. NATWAR SINGH: The
Ministries of Bxtorpal Affairs and Defence
are aware that repair work has started and
we are prepared in the event of any danger,
1n the first instance, the road constructed
by them is on our territory and they have
po right to construct such a road, but since
they have slready constructed it, we are

~ fully cautious about what is happening

there., 1 bhave seen the maps and the
figures tody morning itself, In the event
of any danger, we will handle the situation

mWy.
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[English]
Support Price for Cotton

*66. SHRT V. TULSIRAM : Will the
Minister of TEXTILES be pleased to
state ¢

(a) whether Government have recently
fixed new support price for cotton in the

county ;

(b) if so, the extent to which the new
price is higher than the earlier price ;

(c) the approximate benefits to be
de.ived bv the farmers in Andhra Pradesh
as a result of hike in orice of cotton 80
ancounted by Government ; and

(d) the extent to which this hike in

- price will have advcrse effect on the prices

of fertilisers, manures, water etc. used for
‘the crops ?
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THB MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (s) and (b)
Government fixed the minimum support
prices of pew crop of Kapas of fair
average quality for cotton season 1986-87
on the 10th October, 1986. A statement
is given below showing the minimum
Support Prices for 1985-86 and 1986-87
and the extent of increase.

(c) The farmers In Andhra Pradesh
will get the benefit of increased support
price to the extent they offer their Kapas
to the Cotton Corporation of India and as
such the benefit cannot be gnantified at
this stage.

(d) The increase in the Minimum
Support Price has been made to offset the
increase in the cost of inputs such as ferti.
liser, irrigation charges, agricultural labour
etc. Therefore, the increase in Minimum
Support Price will not have any adverse
effect on the cost of the inputs.

Statement

The Miaimum Support Priess

Spot price for Kapas of Fair Average

Variety
quality (Rs./Quintal)

o *
Short Staple

1085-8¢ 1986-87 Increase
1. Bengal Desi/G, 27 340 345 s
2. Wagad 365 370 -
3, Kalagin !6} | 365 —_—
Medium Staple
4. J-34/BhikaneritNarma 410 415 5
s, Q)13 410 410 —
6. MP Virnar/197/3 430 438 s
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| 2 3 3
Superfor Medimum Staple
8. Swyedbar | 410 410 -
9. Jayadbar 40 420 -
10, Gaorani 22(45 420 425 5
11, F-414/H-777/Agatti 428 430 5
12, 6. Cot-12 440 440 -
13. Laxmi . 445 445 -—
14. Khandesh Virnar/Y-1 452 452 —
15. AK-235 & 277/AKH-4/Jyoti 470 470 -
16, Khandwa-2 470 475 s
17. A.51/9 Narmada 472 478 3
18. L-147 485 490 5
19. G. Cot-11 312 512 —
20, Digvijey ‘A’ (Guj) 520 520 _
21. LRA-5166 50$ 505 —
22, Digvijay ‘B’ (Mah. & Raj) 495 495 —
23. SRT-1 B Maharashtra 495 495 —
24, SRT-1 A Gujarat 520 520 —
Long Staple
25, 1007/DHY - %00 505 s
26. MCU.7 | 500 508 s
27. 170-Ca-2 B 500 505 5
28. Deviraj : 305 / 510 5
29, JKHY-1 538 540 5
Superior Long Staple .
30. H-4 Lk} 540 5
31, Shankar-4 B Saurashtra 550 - 355 5
32, Shankar-6 550 555 s
33. Shankar-4 (South Gujarat) 558 560 s
34, MCU-$ (South) (Maharashtra) 555 ' 560 s
8. Varalaxmi (Msaharashtra) 492 497 s
36, Varalaami (MP) 487 - 492 5
87. Varalaxmi (Gujarat) 553 [11] -—
48, Varalaxmi (South) 17 577 -
39, UCH-32 600 605 5
40, Suvin 900 900 -
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Representation from Tea Growers of Kerala

*¢7. PROF, P.J. KURIBN: Wil
the Minister of COMMERCE be pleased

to state

(a) whether Government have received
any memorandum from the tea growers of
Kerala detailing their grievance and seck-
ing Government’s intervention ;

(d) if so, the detalls thereof ; and

(c) the decision taken thereon ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c)
Representatious have been received on
behalf of Tea industry in Kerala regarding
crisis on account of lower prices of tea,
higher cost of production and lower exports
of tea from Kerala. Suggestions made to
resolve the problems include bilateral
agreement with countries to purchase South
Indian teas, a broad based export market for
South Indian teas and visit of delegations to
selected target markets for the purpose,
stepping up of purchases of tea by TTCI
from Kerala, withdrawal of provisions of
Tea (Marketing) Control Order 1984,
adequate supply of Power to the tea
industry in Kerala and excise duty con-
cessions to the tea industry in the region.

. Prices of tea at South Indian auction
centres have been depressed mainly on
account of subdued buying operations by
some of the major importing countries
coupled with general decline international,
tea prices. Efforts are being made to
persuade the major importers of South
Indian tea to actively participate in auctions
centres in South India. Recently a
delegation led by Deputy Chairman, Tea
Board, compriaing imter-alia representa-
tives of South Indian tea industry, visiled
Iraq for the purpose. Prices of tea at
Cochin auctions bave started firming up.
As regerds request for repeal of Tea
(Marketiug) Control Order, the tea
auctions represent the fairest method of
trade in bulk tea, There is 8 compstitive
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®nvironment with a large number of active
buyers to ensure realisation of optimum
prices. Teas sold at auctions are subject
to proper grading and evaluation and there

~ can be accurate monitoring of the quantum

of teas available. Ready availabllity of
tea at auctions helps exporters to plan their
In view of these considerations
it is pot possible to agree to the demand
of the industry for repeal of the Order.

Instances of power shortage for tea
industry in Kerala were brought to the
notice of the Government and the matter
was referred to the State Government,

The  Government have recently
announced rebate of 50 paise per kg. on
export of bulk tea. Bxooris of pakcet
peas have also been fully exempted from
excise duty,

Loans to Textile Mills by 1IDBI

*68. SHRI A.J.V.B. MAHESHWARA
RACG : Will the Minister of FINANCE be
pleased to state :

(a) whether any terms and conditions
have teen laid down by the Industrial
Development Bank of India for granting
loens to textile mills urder the newly
crea.ed modernisation fund ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (b) if so,
the details thereof ?

(a) and (b) The types of loans to be
provided for viable schemes under (he
Textile Modernisation Fund Scheme would
be :

() Modernisation loans.

(ii) Special loans towards a part of
promoters’ contribution io case of
weak but viable units. The terms
and conditions for these i1wo
types of _loans, as reported by
JDBYJ, are indicated below ;
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(s) ‘Promoters’ contributien
(b) Rate of Interest

(¢) Commitment charge

(d) Repayment period
() Debt Equity Ratio

(f) Security

ve
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20%
11.5% upto Rs, 6 crores per company,

‘Nil' for 180 days. }% for net 365
days and 1/4%, theresfter on the upe
availed portion of loan,

Generally not exceeding 10 years.

Flexible approach to be adopted depend.
ing on the merits of each case.

First charge pn fixed assets. Persopal
Guarantee where considered nacessary,

Specis) ‘Loans

(a) Amount

(b) Rate of Interest
(¢) Cammitment charge

(d) Repayment period

(¢) Security

Status of Industry §o Tourism

*69, SHRIMATI USHA CHOUDHARI':
Will the Minister of TOURISM be pleased
to state :

(a) whether some State Governments
have apreed in principle to declare tourism
as an industry ;

(b) if so, the detaily thereof ;

(c) whether any sufvey has been made
about the places in the States and Union
Territories baving potential for tourist
business so that a plan could be prepared
for their development instead of exacuting
tourist complexes at different places on
different considesations ; and

(d) if so, the details thereof.

THE MINISTER OF TOURISM

~ (MUFTI MOHD, SYED) : (a) and (b) The

Upto 80% of the stipulated promoters’
contribution which is 209 of project
cost,

6% simple interest,
NIL

Upto 12 years including & moratorium
of & yearson payment of principal end
interest. »

Personal Guarantees of the promoters
and residual charge on assets,

Approach Paper for the Seventh Five Year
Plan approved by the National Develop.
ment Coureil (NDC) recommended that
Tourlsm sbould be accorded the status of

1

Industry. State Governments bave acecor.
ding'y been requested to dzclare Tourism {

a8 Industry so that the concessions available
to other industrics also become apolicable
to tourism-related activities, The Goverpe
ment of Himachsl Pradesh, Uttar Pradesh,
Meghalaya, Kerala and Arunachal Pradesh
have declared Tourism as ap Industry
while the Governments of Orissa, Rajastban
and Wes: Bengel have declaied Hotels as
an Industry, - The other State Governments/

Upion Territeries ar- b: ing persuaded to
take - imilar actiop. = :

(c)and (@) Tte Central Depar'ment of
Tourism had commissioned 2 Foreign
Tourist Sutvey during 1982-83 o identify
the most popular tourist destinations fop
the intervatiopal tourists A siatement
showing the percentage of foreign touristy
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staying at lewst oae nigit in different

places of India is given below. These

requiremen!s have becn taken into account
in preparing scheme: for development of
tourism infrastructure at these destinations
in consultation with the State Governments,

Sta:ement
Result of Foreign Tourlst Survey 1982.83

Percentage of foreign tourists staying at
least one night in dfferent places in India
is giveu below

Places of night Percentage of

halt tourists
Delhi 53.45
Bombay 45.95
Madras 17.91
Agra 17.01
Jaipur 13.78
Varanasi 10,90
Calcutta 9.71
Bargalors ' 8.85
Srinagar 8.13
Goa 6.72
Madurai 5.55
Amritsar 5.33
Trivandrum-Kovalam 5.06
Rameshwaram 3.81
Hydcrabad 3.80
Udainur 3.65
Ti:uchirapalli | 3,69
Mysore | 3.46
. Khsjuranho ' 3.3
Cochin _ 271
Pune 2.60
Aurangabad - 2.32
Patna | 2.13

Ahmeddbldv | _ - 1.84
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Pondicharry
Darjeeling
Jodhpur
Ootacamund
Leb
Chandigarh
Jaisalmer
Luckoow
Simla
Mahdbglipuram
Ladakh
Hardwar
Kanyakumari
Pushkar
Dehradun
Mount Abu
Bhubaneshwar
Puri

Tanjore
Coimbatore
Dharamsala
Nagapattinam
Quilon
Baroda
Alleppoy
Ajmer
Ganespuri
Maali
Matgaiore
Kodaikanal
Surat
Gaya-Bodbgeya
Goraknpur
Ranchi
Bhapal

Written Angy ers ‘.18

1.64
1.58
1.48
1.40
1.33
1.32
1.23
1.04
0.99
0-98
0.96
0.95
0.91
0.89
0.87
0.87
0.85
0.82
0.81
0.79
0.76
0.76
0.74
0.73
0.72
0.71
0.70
0.65
0.62
0.60
0.56
0.54
0.52
0.31
0.50
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Stagnation s Export Growtin Rate
and Trade Deficit

*70. SHRI VIJAY N, PATIL ¢ Will
the Minister of COMMERCE be pleased to
state :

(a) whether the growth rate of export
has besen stagnant at a level of three per
cent ;

(b) if so, the likely effect of stagana-
tion in exports on the balance of payment
position during the Seventh Five Year
Plan ; and

(c) the steps proposed to be adopted
to tackle the trade deficit which is likely
to go beyond Rs. 8,500 crores by the end
of the Seventh Five Year Plan?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No, Sir,
The rate of growth of India’s overall export
in terms of Indian Rupess at curren: prices
registered an increase of 4.6 % in 1980-81,
16.3% in 1981-82, 12.8 in 1982-83,11%
in 1983-84 and 21.3%, in 1984-85.

However, on a provisional basis, India’s
overall cxports declined by 7.2% in
1985.86, due to virtual stoppage of erude
oil exports cn account of development of
domestic refining capacity,

(b) Does not arise.

(¢) The trade deficit position of India
s under constant review, With a view to
reducing the trade d<ficit, several initiatives
has been taken in the field of fiscal
policies, industrial licensing and import
export policics and for streamlining the
procedures to promote exports, Efforts
are also being made to step up our indi-
genou~ production of importables during
the Seventh Five Year Plan Period, partie
cularly in the sphere of bulk commodities.

[ Transiation)
Trade Deficit

*#71. SHRI SARFARAZ AHMAD *
SHRI M. RAGHUMA REDDY :

Wil the Minister of COMMERCE be
elpased to state :

NOVEMBER 7, 1986
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-(a) the total deficit in foreign trade
during the year 1984-85 with its bresk-up
country-wise ;

(b) the extent to which the deficit has -
increased during the year 1985-86 ;

(c) the steps taken to reduce the deficit

and the outcome thereof ;

(d) whether there has becn any impro-
vement in the trade deficit during the first
six months of the year 1986-87 ;

(e) whether Government propose to ban
th: import of commodities of lesser utility
in order to reduce the foreign trade
deficit ; and

(1) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) and (b)
A table showing India’s balance of trade
deficit during 1984-85 in respect of some
principal trading partners is given below.

According to data avajlable Ind'a’s
balance of trade deficit increased from
Rs, 5318.10 crores (Revised) in 1984-85
to Rs. 8616.36 crores (Provisional) in
1985.86.

(c) The balance of trade situation is
determined by several internal and external
factors. Policy measures have been
designed to increase the production base of
cxportable commodities and goods, improv-
mg the quality and competitiveness of
Indian products, providing incentives for
exports and eocouraging efficient import
substitution. Some of these policy
measures will take time to have an impact,

(d) The latest provisional figures of
India’s foreign (rade available for the first
quarter of the financial year 1986-87 i.e.,
April-June, 1986 place India’s trade
deficit at Rs. 1623.86 crores, which is
smaller than in the corresponding period
of last year, when it was at Rs. 2109.10
crores. It is difficult to estimate precisely
the trade deficit with which we will end the
financigl year 1986-87, but the clear
espectation is that the deficit bill declihe.

(e)and (f) : The impor;-export policy
is reviewed from timo to time, wherever
necesstry, keeping n view our changing
domestic requircments, the international
economic situation and our Balance of
payments constraints,
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Statement

Table showing countries with over Rs. 100 Crores
Trade Deficit During 1984.83

(Value : Re. Crores)

Balance of trade®

. S.N. Country
(PROVISIONAL)
" 1. Seudi Arabia —1004.48
2. German, Federal Republic of - 826.80 .
3. lraq = 631,37
4. Belgium - 607.38
5. Malaysia — 4,71.51
6. Iran — 376.13
7. Canada - 373.70
8. Singapore — 350.84
9, United Kingdom — 348.78
10, Brazil -— 292.62
11. Kuwait — 252,23
12. Netherland ~— 181.94
13. Japan ~ 179.44
14. France — 149.27
15. USSR ~— 148.79
16, Oman ~— 108.80

Source : DGCI&S, Calcutta.

(English]
Changes in Capital Goods Import
Policy
*72. SHRI RAMASHRAY PRASAD
SINGH :
SHRI SODE REMAIAH :

Will the Mioister of COMMERCE be
pleased to state :

(a) whether the Government propose
to make some changes in the capital goods
impert policy; and

(b) iIf %0, the

" reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : () and (b)

details thereof and

*Bxcluding exports of Bombay High Crude.

The basic objectives of the Import Policy
are to provide easy access to inputs
essential for maximising production and
exports and at the same time promoting
self-reliance and safe-guarding the reasonable
interests of the domestic industty., To
achieve these objectives, the policy is kept
under constant review and changes made .
in import policy from time to time. ‘

Review of new Textile Policy

'#73, SHRI MOHANBHAI PATEL :
SHRI C. MADHAV REDDI :

Will the Minister of TEXTILES be
pleased to state : ‘
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(a) whether a review of the new textile
policy was undertaken recently by the
Planning Commission to give a boost to
the textiie industry; and

(1)) if, 80 the details thereof ?

THE MINISTBR OF STATE OF THB
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise,

Waorld Bank Assistance for 1986.87
and 1987.88

%75, PROF. NARAIN ' CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to refer to the reply
given to starred Question  No. 888 on 2
May, 1986 regarding India’s participation
inIMF and World Bapk mectiog io
Washington and state :

(a) whether Government have posed »
pipeline of projects to the World Bank
Group (IDA and IBRD) for assistance for
the financial ycar 1986-87 and 1987-88;

(b) if s, the details of the projects
included in the pipeline and the amount of
financial assistance offered by the World
Bank Group to each of the projects; and

(c) the break-up of World Bank Group
loans/credits amounting to US § 2066.1
million as approved earlier, project-
wise ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to

. NOVEMBER 7, 1986 .
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(c) Projects are posed for assistance to the
World Bank by Government of India from
time to time. A list of projects presenlty
posed and . under consideration of the
World Bank Group is appended to the
statement.

2, The mentioned profects are under
scrutiny of bath the Government of India
and the World Baok group. In India the
scrutiny is undertaken through a process
of mutual copsultation besween the
Department of Bconomic Affairs, Planniog
Commission, admini-trative  Ministry
concerned and the State Government/
implementing agency. Duriog  these
consultations relevant issues such as
project scope, components of individual
projects, institutional and funding arrauge-
meats are sctiled. All these issues are
finalised in the context of sectoral and
regional priorities and quite ofien projects
are dropped or postponcd during the
process of consultation. Thereafter the
project is poseu to the World Baok which
itself undertakes a detailed process of
appraisal and scrutiny, Even during this
process projects can be dropped, postponed
or consid¢crably modified so that no finality
can be presumed till the stage of final
negotiations,

3. The level of assistance from the
World Bank group is only finalised during
the individual project negotiations. .

4. The details of the projects approved
by the World Bank Group during the Bank
fiscal ycar 1986 i.e, from 1st. July, 1983
to 30th June, 1986 arc as follows :—

Amount in
US £ million
Sl. No. Name of the project IBRD IDA
1. Population projectslV. — 51
2, Korala Water Supply - 41
3. West Bengal Minor Irrigation project — 99
4. Mahuuhtrp Itrigation-1II p.ioject ‘ - 160
s, National Agricultural Rescarch project — 732.1
6 Industrial Bxport .(Bn'inn_tin:) project 230 w—
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1 2 3
7. Gujarat Urban Dev éldpmant — 62
8. Nations! Bank for Asﬂou}ture snd Rora} 378 —

Development project

9. Cement Energy Saving project 200 -
10. Andhra Pradesh Irrigation project 131 140
1L Combined Cycle Power project 485 —
12, Aonla Fertilizer project 302.2 -
1743.2 625.1

List of projects being considered by the World Bask Gtoup for loanfcredis-

SL.

Name of the project

(2)

10.
11,
12.

13,
14.
15.

16
17.

18.
19.

20,

National Capital Power
Bombay Water Supply-Ill

Gevra and Sonepur-Bazari Thermal Coal

Oil India Limited Petroleum

National Agricultural Extension Project (NAEP.IID)

Gufarat Rural Roads.

Uttar Pradesh Urban Development

Talcher Thermal Power
Telecommunication-IX

National Water Management
Western Gas Development

Karnataka Power

. Madras Water Supply

Narmada (Madhya Pradesh) Resettloment

Narmada (Madhya Pradesh) Dam

Upper Krishna Irrigation-11
Fertilizer Distribution
National Seeds-IIT
Nations! Dairy

A Tamil Nadu Usrban Development
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1 2
21, Forestry Research, Education and Training
22, Natbpa Jhakri Hydroelectric
23. Bombay/Madras Population:
24. Rai!wiys Modernisation-II1
28. Stee) Sector Modernisation/Restructure
26, Blectronics ‘
27. Automotive Industry
28. Kerala Urban Development
29. Power Finance Corporation.
30, Uttar Pradesh Power (Srinagar)
31. | Industrial Sector Loan
32, Housing Development Firance Corporation
33, Netional Agricultural Extension Project-IV’
34, Karpataka Power-III
3s. Cauvery Delta Irrigation

Intrusion by China In Arunschal
Pradesh Region

*76. SHRI C. JANGA REDDY :
SHRI TBJA SINGH DARDI :

Will the Minister of EXTERNAL
AFFAIRS bde pleased to state :

(a) whether Government are aware of .

the continuing serious misgiving in the
minds of the people about Chinese intrusion
in the Arunchal Pradesh region;

(b) at what evel this matter has been
taken up by Government of India with the
Chinese authorities and with what outcome;
and

(c) whether this issue figured specifi-
cally at the recent meeting of the Ministers
of Bxternal Affairs of India and China and
if 80, position taken by him in this regard ?

THE MINISTER OF STATE IN THB
MIINSTRY OF EXTERNAL AFFAIRS
(SHRI K, NATWAR SINGH) : (a) to (¢)
Government are aware of the concern
sauscd as § reaylt of the Chinese intzysion

into the Wangdung area of Arunachal
Pradesh. Government informed Parliament
on 18th July and again on 1st August and
8th August 1986 of the action taken. The
matter was then raised by Foreign Secre-
tary with the Chinese Acting Premier Wan .
Li and Forelgn Minister Wu Xuegian during
the 7th Round of official level talks in
Beijing (21st-23rd July 1986).

The then External Affairs Minister had
thereafter taken up the matter with the
Chinese FPoreign Minister on 18th Septem-
ber 1986 in New York. The Chinese Foreign
Minister had reiterated the readiness of
his Govesnment to discuss all outstanding
issues between the two countries and to
scek a peaceful . solution of the border
quettion. ‘

RBI Report on loans to Relisnce
Industries

*77. SHRI INDRAJIT GUPTA :
SHRI S. JAIPAL REDDY :

Will the Minister of FINANCE by
pleased to state ¢
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(8) whether the high-level Committee
set up by the Reserve Bank of India to
inquire into the large amount of loans
advanced by some banks. to several
Sompanies  Connected with !
Industries, against shares and debentures of
that company has submitted its report; and

. (b) if so, the details of the findings and
the action taken thereon by Governmeut ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) A copy of the Report of the
Committee set up by the Reserve Bank of
India is being laid on the Table of the
House today. A Summary of the findidgs
of the Committee is given in the statement
below,

As a consequence of the findings of the
said Committee, Reserve Bank of India has
directcd the Chairman asd Managing
Directors/Chief Executive Officers of the.
banks concerned to take urgent steps to
recall the loans uciess in the case of any
particular borrowing company they ure
satisfied that an acdvance was wholly
utilised for the purpose for which it was
given, Reserve Bank of India has also
fssued consolidated guidelines for regulating
bank advances against security of shares/
debentures.

Statement

Summary of the findings of the Com-
mitree set up by Reserve Bank of India on
the advancee made by banks to c rtain
borrowers against the security of shares|
debentures of the Reliance Industries

Limited.

(1) In granting the loans, the banks
were guided by the prospects of the sub-
stantia] quantom of deposits of RIL, the
marketability of the shares pledged as
security and profitability. The banks bave
complied with tbe the guidelines/directions
of the Rescrve Baok of India in so far as
they relate to marketability of the ili_a;cs
tpken a8 security, margip (o be malotained,
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transfer of shares to -the hank’l‘name;l,
vosting of voting rights in respect thereof

. with  them and fixing of repayment
* schedule, ‘ ,

(2) A feature of the Joans in question
is that the matter of granting the louns bas
been discussed at senior levels between
RIL and the banks and decision had been
taken at the top management levels to grant
loans. Plscement of deposi's and grant of
loans have been treated as part of a
composite scheme,

(3) In granting Joans, the bapks have
not made a careful assessment of the
purpose for which the lcans have been
sought. The information and data essential
for assessment of the need based reqQuire-
ments of the horrowing companies, either
for the business of trading in yarn and
fabrics or for investment purpose, have not
been obtained. The banks having been
satisfied about the security of the Joans
have not bestowed any attention on cither
determining by independent assessment the
requiremeats of the companies or the

~ manner in  which the funds were 10 be

utilised, The examination of the relevant
data would have shown to the banks that a
more appropriate means of financing the
company if any finance had to be extended
to them for meeting the working capital
needs would have been by way of purchase/
cgiscount of bills and terms loans repayable
over a period was not suited for the
purpose. If tne loans were for investment
purposes, analysis of tho relevant dats
would have made it clear that loans
sanctioned to the companies would have
either gone towards repayment of funds
obtained by the companies for past pur-
shases or to make fresh investment adding
to the already significant holdmngs of RIL
sbares of these companics. Assuming that
the banks regarded the borrowing compa-
nies a8 investment companics, they can
make bridge loans to then but such loans
will have to be only the extent of the gap

between their own investment and receipt
of loog-term funds. Banks have not made
apy assessment of the gap and the sources
of long-term funds in re.pect of these
companies. Baoks have thus failed 1o

* comply with the guidelines which required

that ““banks should scrutinise carefully the

[
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purpose for which the advance asainst
shares is sought”.

(4) The Managers of the branches
knowing that a decision had already been
taken at highest level to finance the
eompanies have merely gone through the
formalities of receipt of applications,
processirg, etc. The repayment schedule
as proprsed by the companics have
generally been aecepted without making
any seruting. However, the loans have
been sanctioned by the B ard or Chairmsn
or appropriate officials as per the powers
vested in them.

(5) The analysis of the information
furnished by the banks reveal that loans
availed of bv the 43 companjes bave not
been utilised for subscrintion to ‘P’ series
debenture: of RIL.  As reported by the
borrowing companies to the banks, an
amount of Rs. 32.45 crores have been
utilised towards purchase of yarn and
fabrics. Amounts utilised for repayment
of debt towards pest purchases of sharrs
and market horrowings aggregated Rs. 9.85
crores and Rs. 7.95 crores respectively.
Utilisation of loans to the extemt of Ra.
6.95 crores has not been asoertained by
the concerned banks. As per RIL's sub-
mission. repayme-t of borrowings/debts in
respect of earlier purchase of shares
accounted for Rs, 14,88 crores while an

amount of Rs. 43.17 crores  was utilised
towards purchasc of yarn and fabries
(credit for past purchasss and curreot
purchases). The data furnished by the
borrowing companies to the bank also
indicate that the investment crelitors of
certain borrowing companie® whioh amoun-
ted to about Rs. 38 crores as on the 30th
June 19835 (prior to the availment of loans)
stood reduced to Rs. 0.50 crores as on the
31st December, 1985, These figures are
a pointer to the use to which the funds
drawn under the loans availed of from the
banks have been put to. A test scrutiny
carried out by RBI bas also revealed that
funds have been directly or indirectly
transferred to the accouots of . shares
brokers. On the basis of the above
analysis, it would be fair inference to make
that a sigoificant portion of the bank loans
has been utilised to sustain the purchases
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| _of shares made earlier by substituting credit

raised elsewbere by bank credit.

76} In sum, the loans granted have been
secure and rrofitable from the point of
view of barks. The repayments in the
loans have teen gencrally recvlar so far.
However. banks failed to adhere stricily to
the guidelines of the Reserve Bank of India
in determinirg the purpose end quantum
of loans resulting in a  fairly large amount
of cans poing to one eroup of companies
from the Barking system while in fact a
proper scrutiny would have revealed that
such large loans are not justified.

Import Duty on PTA

*78. SHRI GANGA RAM:

Will the Minister of FINANCE be
pleased to state :

(.) whether the import duty on PTA
has been hil¢d twice dizing a peried of
less than one year;

(b) if so, the details thereof; and

(c) the reasons for such action when
ordinarilv the Government do not adjust
import duties so frequently and also when
prices of all petroleusm products have
declined in international market ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (a) and
(b) The effective rate of import duty on
PTA was raised to 190% ad valorem from
140% vide notification No. 305.Customs
dated 30.9.1985 and by Rs. 3 per kg, vide
potification No, 250.Customs, dated
16.4.1986.

(¢) DMT and PTA sare used for the
manufacture of polyester fibre and yarn.
DMT is produced in the country, while
production of PTA is vet to be established.
Import duty on both PTA and DMT was
increased in the interests of indigenous
production of DMT in the country.
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Guidelines Re : Advances against
Shares, Debentures and Marketable
Corporate Securities

€79, SHRI D.N. REDDY : Will the
Minister of FRINANCE be pleased to
gtate ¢

(a) whether Government have issued
any fresh guidelines or instructions to the
commercial banks for making advances
against shares, debentures and marketable
corporate securities; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (&) and (b)
Ressrve Bank of India have on October
24. 1986 issucd comprehensive revised
guidelines to b: follow:d by banks in
respsct of advances agaiast shaires/debens
tures. The details of these guidelines are
indicated in the statement givea below.

Statement

Guidelines to be jollowed by banks in the
matter of granting of advances against
shares/debentures

1. Staturory provisions regarding the
grant of advances against shares
contained in Sections 19 (2) and
(3) and 20 (1) of the Banking
Regulation Ac:, 1949 should bz
sirictly observed.

2, Banuks should excrcise due caulion
and restrafat i Ilcoding  agaiost
shares vnd  debentures, They
should, while coussdering proposals
for advaaces against  shares/
debentures, primanly take into
accouDdt the nature, purpose aad
nced for such advances ensuring
that oaok finance 15 pot wutilised
for speculative purposes. Banks
should be more concerned with
what the advances are for rather
tban  what the advances are
against. Wihle considering grant
Of aavances  ugains(  shares/
deosuturcs, banks must foilow the
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normal procedures for presanction
appraisal '~ and  post-sanction
follow-up.

Any advance against the primary
security of shares and debentures
should be kept distinct and
separate and not combined with
any other advance,

Banks should satisfy themselves
about the marketability of the
shares/debentures and  the net
worth and working of the come
pany whose shares/debentures are
offered as security.

Shares/debentures should be valued
at the average of the market prices
as at the end of last twelve mo. ths
or the current market price, which-
ever is lower. Adequate and
proper margins should be maip-
tained while granting advances,

No advance against the securiiy of
partiy-paid  shares shall be
granted.

Banks should exercise particular
care when advances are sought
against large blocks of shares by a
borrower or a group of borrowers
both from the pointof view of the
borrower’s ability to repay such
advances and also to ensure that
such advances are not uailised for
other than short term prouuctive
purpose. It should be ensured
that advances aeainst shares are
not used Lo enable the borrower (0
acquire or ietain a4 coatrolling
interest 1o the compauy/companies
or to facilitate or retais suter-
corporale investments,

While granting advances against
shares/debentures it would be
advisable to obtain 8 declaration

~ from the borrowers indicating the

extent of loans availed by them
from other banks, Cure should
be taken to ensure that a single
borrower or a gioup of botiowers
do not obtain large credit agaiast



55 Aritten Answerd

10.

11,

12,

13.

shares/debentures from different
banks. Tt would also be necessary
to ensure that such accommodation
from different banks is not obtain-
ed agninst shares of a single
compeny or a group of companies,

Whenever the limit/limits of
advances granted to a borrower
against the security of shares/
debentures exceed Rs. 100000/
it should be ensured that the said

. ghares/debantures are transferred

in the bank’s name and that the
bank has exclusive and uncondi-
tional voting rights in respect of
such shares., For this purpose,
the aggregate of limits egainst
shares/debenture: granted by a
bank at all its offices to a single
borrower should be takeun into
account,

Banks shall exercise voting rights
in respect of shares held by them as
security only with the prior
approval of the RBI and in accor-
dance with such directions as may
be given by RBI.

The requirement mentioned in
item 9 above regarding transfer
of shures with voting rights shall
not apply in tespect of advances
granied to shares and stock
brokers provided such shares are
beld as security for 8 period not
exceeding three months.

Advances exceeding Rs. 51 lakhs

against shares and debentures
ho:1d be sanctioned by the Board/
Committee of directors. Suitable
powers may be delegated to the
Chief Executives and others for
sanctioning advances for lesser
amounts.

Advances againsl the primary
security of shares/debentures may
be given only to (i) individuals;
(ii) investment compenies (iii)
stock and share brokers; and (iv)
trusts and endowments as per
guldelines given below :

NOVEMBER 7, 1986

Writien Answars 36
(1) Individuals : | v
Loans for amounts not exceeding Rs, 2

lakhs per borrower, with appropriate repay-
ment schedules: may be granted to indivie

duals for meeting contingencies and needs of

personal nature or for subscribing to rights
or new issues of shares/debentures against
the security of existing shares/debentures,

(i) Investment Companies :

Investment Companies are expected to
carry on their investment operations mainly
on the basis of long term funds raised by
them e.g., capital and resetves, debentures
and deposits., Pending mobilisation of
such long term funds, banks may corsider
graanting advances of a bridging nature for
a period not exceeding pine months to
investment companies to cover the gap
between resources currently available to
trem and their existing and proposed
investment in shares/dcbentures. Banks
sbould satisfy themselves about the financial
position and the working of the borrowing
compsanics as also about the arcangements

made by them for mobilising long term.

funds. The total outside liabilities of a
borrowing investment company (including
the proposed bank borrowings) should
however not exceed 10 times its owned
funds, Banks should satisfy themselves
that the borrowing company is a genuipe
investment company with a diversified
portfolio of investments and that its
investment operations are not corfined to a
company or a group of companies.

(111) Share and Stock brokers :

Share and stock brokers may be provid-
ed reasonable overdraft facilities against
shares and debentures held by them as
stock-in trade. A careful assessment of
requirements for such finance should be
made aking into account the financial
position of the borrower, operations on his
own account and on bebslf of clients,
income earned, the average turnover
period of stocks and shares and the
extent to which the broker’s funds are
required to be involved in his business
operations, Large scale igvestment in
sbares and debentures on own aceount by
stock and sharo brokers with baok finance
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should not be encouraged. Tbhree must be
regular turnover in the shares/debentures
lodged as security. Condition specified
in para 9 must be complied with if such
- shares/debentures are held beyoand three
mouths.

() Trusts and endownments :

Banks can grant bridge loans to trusts
endov nments for short periods not exceed-
ink nine months against the security of
shares/debentures for the purpose of fresh
investmentsfsubscription to rights issues.
Such advances should not exceed Rs. 5 lakhs
per borrower,

14. The question of granting advances
against primary security of shares
and debentures to industrial or
corporate borrowers should not
pormally arise. In the coarse of
sotting up of new projects of
expansion of existing business os
for the purpose of raising addi-
tional working ocapital required,
there may be 8iuations where
such borrowers are not able to
find the required funds towards
margin, pending mobilisation of
long term resources, In such
cases, there would be no objsc-
tion to the banks obtaiving
collateral secuacity of shares and
debenturcs by way of margin. Such
arraogements would be of a
temporary nature and may not be
continued beyond a period of oae
year., Banks have to satisfy
themselves regarding the capaci'y
of the borrower to raise the
required funds and to repay the
advances within the stipulated
period.

15, The objective of the various non-
resident deposit and investment
schemes is essentially to attract
genuine saviogs of the noon-
resident Indians and all banks
should ensure that mobilisation of
oaly tais kind of enduring funds is
facilitated uader the shares, Any
bsok opersting in lndia should
pot be & party to transacuons such
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as making advances or .issuing
back-up gusrantees . favouring
“other banks for extending credit
‘to clients of Indian nationality/
origin by some of their overseas
branches to enable the borrowers
to make (i) deposits in India under
FCNR/NRE Schemes and (i)
investments in shaies and deben-
tures of Indian companies.

Revision of Australian Aid

*20. SHRI BANWARI LAL
PUROHIT : Will the Minister of FINANCE
be pleased to state :

(a) whether Avstralla has suspended its
aid to India due to economic difficulties;

(b) if g0, how much aid Australia used
to provide to India every year and for
which purpose; and

(c) the impact of this aid suspension
on the Indian ¢conomy ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (s) to
(c) In the recent years the Australiap
assistance to India has been in the order
of Aus. $ 2 to 3 million per anoum. The
agsistance has besen of the nature of
technica! assistapce for a number of
projects in sectors ke Animai Husbaudary,
Rural Developm:nt etc.

The Australian  Government had
recently conveyed their intention to phase
out this assistance, because of their owa
economic problems,

Funding by U.S. in India’s Telecom,
Expansion Plan

570. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be pleasec
to state :

(a) whether U.S. is considering fundin;
India’s telecom expansion plas;
(b) if so, the details thereof; and

(¢) the reaction of Governmen
thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)to (c)
No formal funding offer bas so far been
received from 1he U.S. for India’s tele-
communication expansion plan.

Nationallsation of sfck Jute Mills in
West Bengal

571. DR.SUDHIR ROY : Will the
Minister of TEXTILES be plea:ed to state :

(a) whether jute mills in West Bengal

- are growing sick day by day;

(b) wbether Union Government are

. cobternplating any measures to nationalise

.. the sick jute mills;

' ‘@;gwn Fund of Rs.

. MINISTRY OF TEXTILES
~ KRISHNA KUMAR) : (a)
~ of sickness in many of
-, in West
fo the disparity between rising cost of
. production
- realisation on account of sluggish demand

L PEOUUCLS.

(c) if so, the details thereof: and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
(SHRI S.
Incidence
the jute mills
Bongal is mainly attributable

end  uo-remunerative sale

_for jute products. This has affected their

- financial viability,

(b) No, Sir.
(¢) Does not arise,

(d) Nationalisation is pot cousidered

" to be an appropriate solution to deal with

'the probiems faced by the Jute indust:y. On

b other hand sieps have to be taken to
_imoderaise ¢ jute 10dusiry Lo increase

~PiOuducuvity and competlitiveness of its
) Witn this objective ip view
. Lovernment nave set up a Jute Modernisa-

150 crores besides a

pecins  Developwent kund of Rs. 100

Tosn
" DEDRA ; Will the Minsster of FINANCE
t e pleased 10 state ==

e mE e

'\\.xom tor renabitation, re. opening and

"{eSULUGIUIING ol Jule wadustry,

Complaiats Regarding Unabated

- 't Smuggling activities at Porty

SHRI  BHARAT KUMAR

D
i
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(a) whether Government have received
complaints that smugglers and anti-social
clements are fearlessly loading the con-
traband items from vessels into trueks in
port areas despite the presence of .oast
guard Customs and police authorities ; and

(b) if so, the action taken by Govern
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHR1
JANARDHANA POOJARY) : (a) and (b)
Reports received by Government and
seizures made indicate that the entire cost=
line-of our coontry; including port areas,
continue to be vulnerable to smuggling

activities, However, the preventive and
intelligence machinery ef the Customs
department remamn vigilant to check

smuggling activities through coastal areas,
including ports.

The anti-smuagzling drive in general has
also been inteusified throughout the country
with particular emphasis i the highly
vulnerable areas c¢f our sca-Coasts as is
evident from the figures of scizures made
from the West and East Coast regions
furnished below :

(Rs. in crores)

Year West Coast East Coast
scizures seizures
1984 60 21
1985 109 39
*1986 86 31

(Upto Sc¢ptember)
*figures are provisioral.

Appropriate anti-smuggling measures
in this regaid sre also taken in close co-
ordination with the concerned Centtal and
State Goveroment wuthorities.

Drug Trafficking

573. SHRI LAKSHMAN MALLICK ;
Will the Minister of FINANCE be plcased
to state :
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(a) whether efforts bave been made to
enlerge the scope of the extradition treaty
between India and the U.S. in order to
bring the mushrooming offences relating to
drug trafficking within its ambit ;

(b) whether it is a fact that & 12
member US delegation led by Mr. JN.
Dion of the Bureau for International
Narcotics Matters, visited Delhi recently
and had meetings with Indian Government ;

and

(c) if so, the details of the discussion
beld ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes.

Sir.

(b) and (c) : The U.S. delegation to the
first meeting of the Indio/U.S. Working
Group on Narcotics, held in New Delhi o
19-20th September, 1986 was led by Mr.
Jecrold Mark Dion, Deputy Assistant
Secretary,  Bureau  for  International
Narcotics Maiters, Department of State,
United States Government. The following
items were considered by the meeting :=—

(s) Exchange of information on drug
trafficking patterns.
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(b) Rehabilitation and  education

_programmes,

(c) U.S. technical support for Indian
narcotics control efforts through U.N,
agencies.

(d) Training for prsvention of drug

~ abuse/trafficking,

{e) Joint action in regional and UN,
bodies for reducing supply and demsand of
illicit drugs.

(f) Increased import of licit opium for
medical use by U.S. from India.

(g) Extradition Treaty.

Puorchase of Raw Jute in West Bengal

5§74, SHRI ANANDA PATHAK :
Will the Minister of TEXTILES be pleased
to state the details and the quantity of
jute purchased by Jute Corporation of
India (JCI) during the current year, dis-
tfict-wise in West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : Details of the
quantity of jute purchased by Jute Corpora-
tiop of India (JCI) during the current jute
year up to 27th October, 1986, district-wise
in West Bengal, are as under :

In bales of 180 Kgs.

District JCI Cooperatives Total
Coochbehar 82,222 26,111 1,08,333
Jalpaiguri 72,222 33,333 1,05,555
Darjeeling 12,222 - 12,222
West Dinajpur 43,333 28,889 72,222
Maida 15,556 8,333 23,889
Murshidabad 61,111 31,587 92,668
Nadia 55,556 44,444 1,00,000
Burdwan | 22,223 20,000 42,223
Hooghly 24,444 12,223 36,667
Howraha 1,944 2,556 4,500
Bankora 2,500 3,000 5,500
Midnapur 10,000 4,444 14,444
North 24-Parganasa 82,222 23,333 1,05,555

Total 4,383,558 2,37,223 7,32,778
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E;port of Betel Leaves

575. SHR1 ZAINAL ABEDIN: Will
the Minister of COMMERCE be pleassed
to state :

(a) the provisional estimate for eaport.
ing betel leaves during the next three years,
year wise ; and

() the details of the action taken to
popularise the market of betal leaves in
Buropean Economic Community and
Middle East countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSD : (a) Export of betel
leaves during 1985-86 were valued at
Rs. 61 lakhs as per piovisional estimates,
Estimates for future export have not been
drawn up.

(b) The export potential of betel leaves
is limited. Bxports are primarily being
made to Middle East countries which have
sizeable ethnic community which consume
this item. The consumption of betal
leaves being limited, no specific proposals
for increasing its exports are envisaged.

Visit of Nicaragaan President
576. SHRI SOMNATH RATH :

SHRI JAGANNATH PATTNAIK .

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2) whether the President of Nicaragua
visited India in September, 1986 and haa
discussion on bilateral cooperation ; and
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() if so, the outcome of the ‘discussion
held ? | o

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) Yes,
Sir,

(b) The discussions covered bilateral
relztions and international affeirs. Three
bilateral Agreements were signed during
the visit—a Coltural Agreement, a
Memorandum of Understanding covering
Bconomic Cooperation and a Credit

- Agreement,

Amount Spent by Banks on Employees
Involved in Unlon Activities

577. SHRI V. SOBHANADREES.
WARA RAO : Will the Minister of
FINANCE be pleased to state :

(a) the amount spent by way of salary,
travel, phone facility etc. on the employees
involved in union activities in each of the
nationalised banks in the year 1983-1984 ;

(b) the number of employees ‘released’
for union activity in the year 1983.1984 in
each of the natfonalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
A statement indicating the avajlable infor-
mation received from the nationalised
banks is given below.

Statement

Amounts spent by each of the nationalsed banks by way of salary, travel
phone facility etc. on employees involved in unios activities and
the number of employees released for unmion activities,
during the year 1983.84

S. Na. Name of the Bank

Amount spent by way
of
phone facility, etc, on
smployees involved in

(DATA PROVISIONAL)
Number of employees
released for union
activities in  the
year 1983-1984,

salary, travel,

activities during the

year 1983-1984.
(Rs. in 1akhs)

1 2

3 4

1. Centrpl Bank of India
2. Bank of India

1.19 1
NA, Nij
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o 1 2 3 4
3. Punjab National Bank " Nil Nil
4. Bank of Baroda ' N.A. Nil
5. UCO Bank 1.53 Nil
6. Capera Bank N.A. N.A,
7. United Bank of India N.A. N.A.
8. Dena Bank 7.80 Nil
9. Syndicate Bauk ' 1.43 Nil

10. Unioo Bank of India Nil Nil
11, Allahabad Bank 0.20 ~Nil
12. Indian Bank 0.90 4
13. Bank of Maharashtre N.A. - N.A,
14. 1Indian Overscas Bank 2.62 9
15. Andbra Bank 0.80 Ni!
16. Punjab and Sind Bank Nil Nil
17. New Bank of India 0.80 . | Nil
18. Vijays Bank Nil Nit
19. Corporation Bank 0.43 Nil
20. Oriental Bank of Commerce 0.59 Nil
Total 18.29 14 N

N.B, :—Certain binks have informed that special leave was graated to the union
activists for attending the negotiating committee meetings and joint talks etc.

Reduction in Rebate Days in
Handloom Products

578. SHRI GADADHAR SAHA
Will the Minister of TEXTILES be pleased

to state :

(a) whether rebate on handioom
products is now being allowsd for a period

of 30 days in a year as against 60 days

earlier : and
(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S§.
‘KRISHNA KUMRR): (8) and (b) Under
the enisting scheme 209, rebate on hand-
“Joom products is allowed for 30 days ina
yoar plus dyring Eabibitions ordanised and

approved by the Office of the Development
Commissioner for Handlooms, as originally
conceived. Only during 1983-84 and
1984.85 there was a change in the Policy
when 209, rebste was offered for 50 days
in a year to be utilised at the discretion
of the States for general rebate or for
rebate at Exhibitions and in 1985-86
rebate was allowed for 45 days in a year
plus National Handloom Expos. The
Government have now reverted back to the
original scheme as some of the State
Governments had represented that the
earlier scheme was more equitable, and
also because the Sub-Group on Handloom
which was set up for the 7th Plan
into all aspects relating to the development
of the Hand'oom scctor, including the
rebate scheme had recommended that thiy
scheme must be phased out,
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Schama to Popnllme Handloou Produetl

579. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of
TEXTILES be pleased to state the schemes
taken wp by Union Government to
popularice the handloom products in the
country and 1o save the handloom weavers ?

THE DEPUTY MINISTER IN THE -

MINISTRY OF TEXTILES (SHRI 8.
KRISHNA RUMAR) : The Ubjon Govern-
ment has been implementing a number of
schemes to support and develop the hand-
Joom sector. The schemes, which are
implemented mostly with matching assis-
tance from the State Governmert are as
follows :=—

(1) Share Capiral assistance to Primaiy
Hardioom Weavers Cooperative
Societies ;

(2) Share capital assistance to Apex
Weavers Cooperative Societies and
State Handloom  Development
Corporations for their marketing
operations ;

(3) Managerial subsidy to Primary
Weavers Cooperative Societies ;

(4) Assistance for moderpisation of
looms and introduction of more
productive looms ;

(5) Assistance for setting up of pre-
loom and post-loom processing
facilities ;

(6) Assistance to State Governments
through the National Cooperative
Development  Corporaticn  for
setting up of handloom weavers
cooperative spinning mills ;

~

(7) Janata Cloth Scheme ;

(8) Special rebate for disposal of
accumulated stocks of handloom
cloth and for generstion of
demand ; and

() Organisation of Handloom Expos
in verious pasts of the country to
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popularise the handloom products
" and to make the people aware of

the technological improvements

effected in the handloom sector.

Rehabilitation of Bombay Textile
Workers Dsiplaced Due to Sty ke
and Closing of Mills

580. PROF. MADHU DANDAVATE :
Will the Minister of TEXTILES be pleased
to state :

(a) the total number of textile workers
in Bombay who have been displaced as a .
result of the closing dewn of the mills
following the prolonged strike of the
textile workers in Bombay ;

(b) what concrete steps have been
taken to provide jo¥s to these workers up.
rooted due to closing down of the textile
mills ; and

(c) how mapny of them have been
absorbed in the mills run by the National
Textile Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) As on September
1986, 57 out of 60 cotton textile mills in
Bombay had started working. According
to available information, the number of
workers on the rolls of the three closed
textile milis are as follows :—

1. Bradbury Mills 3093
2. Moukesh Textile Mills 1656
3. Shrinivas Cotton Mills 5322

Total 10071

(b) A nodal agency has beep sat up to
evolve and manage a suirable fliancial

~ package for rehabilitating ‘potential viable

units in the country. At present there are
no specific proposals with government for
revival of these 3 units. Any suggestions
regarding their rehabilitation would have to
be considered keeping in view the prlnciple
of pottnua,l viability.
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(c) There is no proposal to absorb
workers of these 3 closed textfle mills in
ugits ran by National Textile Corporation.
However, the number of employees engaged
ia 13 mills, whose management was taken
over by the NTC in 1983, is more than
23,300.

Credits Deposits of Banks in West
Bengal, Bibar 2nd Orisca

581, SHRI R.P. DAS: Wwill the
Minister of FINANCE be pleased to state

KARTIKA 16, 1908 (SARA)

‘Written Answers 70

the position in respect of deposits and
amount of loans advanced by natiopalised
banks as at the end of 1983, 1984 and
1985 in West Bengal, Bihar and Orissa ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Deposits and
Advances of Pubic Sector Banks ss on the
last Pridays of 1983, 1984 and 1983 in
respect of West Bengal, Bihar and Oriusa
are given below :—

Amount in Rs. crores

Name of the Deposits Advances .
State 1983 1984 1985 1983 1984 1985
West Bengal 5802 6641 7822 3331 3717 3753
Bihar 2592 3112 3600 1033 1199 1343
Orista 715 819 969 525 642 174

Modalities for African Fund

582. DR. B.L. SHAILESH : Wil tre
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether Government held talks
with other non aligned countries in
September, 1986 on the modalities of the
“African Fund’ set up under its chairman-
ship at the Harare nomealigned submit to
to assist the front-line Stares fo reduce
their dependence on South Africa

(b) if so, (he expceted corpus of the
proposed fund ; and

(¢) the outcome of these talks and the
stage at which the matier stands at

present ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI ELUARDO FALEIRO) : (a) The
eighth NAM Summit Coaference held in
Harare recen'ly. resolved to es. ablish
Action for Resisting lavasion, Colonjalism
and Apuirtheid (AFRICA) Fund. India as
the Chairman of the 9 member Fund Com-
‘mittee had consultations with the Frontline
Sca es in Southern Africa viz. Zimbawe,
Zambia, Angola, Tanzania, Botswana aod

Mozambique.last month on the modalities
for establishment of the Fund and to
assess the priority peeds of the Prontline
States' and the liberation movements in
South Africa and Namibia in terms of the
charter of the AFRICA Fund, India bas
also been consulting with the other member
states of the Fund Committee and with
other NAM countries on the jssue.

(b) The AFRICA Fund Committee js
to draw up a suitable aclion pian fog
assistance to Front Line states and South
African liberation movements, The Fund
Committee will have to determine the
tesources taquired for this purpose, No
specific target has so far been set for the
fund.

(c) The consultations with the Front-
line S -ates have been useful in idenrifying
priority areas of assistance to these States
to reduce their depeadence on South
Africa. Officials of the Fund Committes
Member State- are expected t0 meet
shortly to take stock of the situation and
d+cide on further action, ‘

INDO-Swedish Trade Agreement

583 SHRI ANANTA PRASAD SETHI:
Will the Mioister of COMMERCE be
‘pleased to state :
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. (a) whether jt is a fact that Iandia and
Sweden have recentlv signed a protocol
envisaging bigher exports  from India to
Sweden at a large scale ; and

(b) if so, the details regarding India’s
products decided to be exported to
Sweden ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD: (a) and (b) The Indo-Swedish
Joint Commission met in New Delhi from
3rd to 7th October, 1966. This Commission
deliberated through three Sub-Commissions
including the one on trade,

Duriog the meeting of the Sub-Com-
mission on Trade, it was noted that trade

between the two countries had not grown -

to its full potential. Items like textiles,
garments, mica, Indian talc, computer
software were identified for incressed
exports from India to Sweden, The Indian
side proposed that future Swedish assistance
for trade promotion be om the basis of a
well defined programme focussing on a few
selected products such as, sea fond, cotton
fabrics, bed linen, furnishings, made-ups,
garmen's, carpets, furniture, sports goods
and precious and imitation jewellery.

Bogus Garment Exporting Firms

584, SHRI  NARSING SURYA-
WANSHI : Will the Minister of
TEXTILE be pleased to state :

(a) whether Government’s attention
has been drawn to the news-item captioned
*“70 per cent garment exporting firms are
bogus’ appcaring in the Deccan Herald
dated 4 Scprember, 1986 according to
which Export Commissioner is reported to
have said that sevenly percent of the
garment exporting firms in the country are
bogus ; and

(b) if so, the steps taken by Govein-
men? to check such firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILE (SHRIL 8§,

LRISHNA KUMAR) : (3) and (b) The

NOVEMBER 7, 1986

Wrifm Amcn '}

Export Commissioner while discussing the
ekments of duty free import scheme had
refereed to the problem of 2ssooiate firms
io the garment sector. The Govt., has
alteady taken measures to discourage
associate firms by insisting on affidavits
under the Export Entitlement Distribution
Policy. The Govt., has also recently
stipulated that a firm should be ap income

tax assessee to be eligible to apply for
entitlements.

Currency note Printing Press In West

Bangal
SBS.{SHRI - PURNA CHANDRA
MALIK :
SHRI SAIFUDDIN CHOW.-

DHARY :

Will the Minister of FINANCE be
pleased to state : :

(a) whether Government have taken a
final decision to set up a currency note
printing press at Panagarh or any other
Place in West Bengal ;

(b) if so, the details thereof ; and

(c) if not, the reasons for the delay in
taking a decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) Does not arise,

(c) While the need for augmenting
the Bank Note Press capacity in the
country has been established, aspects like
optimum capacity per uaits, tschnology,
demand distribution, ete. are under examis
Dation and a decision on preparation of 8
detailed project report is likely to be taken
soon,

Decline in Engineering Exports
386. SHR( AMARSINH RATHAWA :
SHR1 MOHANBHAI PAIEBL :

Will the Ministes of COMMERCE be
pleased to state ;
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(2) whether there isa decline in #ngi-
neering goods export and if so, the . reasons
therefor §

(b) whether it is a fact that the Associ-
ation of India Engineering Industry (AIED
has sent a note t0 the Government in this
respect ;

(¢) the details of suggestions made by
the AIEI ;

(d) the action taken thereon ; and

(e) the other measures being taken to
boost this industry and increase the export
during the remaining period of the current
finarcial year ?

- THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) Yes, Sir. The dccline
in export of engiheecring goods is, inter
alia, on account of severe competition ia
international markets, protectionist tenden-
cies in some of the developed countries,
balance of payments problems and slowing
down of developmental activities in a
numter of developing countries in Asja and
Africa continued instability in West -Asia,
high cost of indigenous inputs and techno-
logically inadequate produclion base in
India for some ¢cogincering products etc,

(b) Yes, Sir.

(¢c) The AIEI (Now Confederation of
Bogineering Industry) (CEI) had suggested
that it was prepariog sectoral and company
level pians aod desired quick decisions to
be taken to raise exports of machine tools,
steel castings, sofiwa ¢ elc. ;

(it) a Natiounl Export Authority should

be sct up 1o serve as a single window

phechanism for various approvals aond
clearances 10 be obiained by the exporters ;

" (iii) there should be a closer co-ordina-
tion betwcen Commerce aad Industry
Ministries, as also the Minisiries dealing
with labour, Power, Steel, Energy etc. ;
and; :

(iv) Establishment of & freo pott in the
Andamans,
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(d) Government has already commen-
ced proparation of export strategy packages
for some of the identified thrust industries
which have maximum export potential,
proposing  short-term and  Jons-term
raeasures to boost exports,

Government has set up dboth ao
Empowered Committes of Secretaries on
Exports- and a Cabinet Committee on
Exports to provide a speedy resolution of
problems coneerning the export sector.
These Committees also provide a farum for
highlevel interaction between various
Ministries involved in the export efforts.

The proposal to set up a free port in
the Andamans has to be considered as a
part of the overall developmental plans for
the A&N Islands.

(¢) Government has taken a number
of measures to boost exports which in¢lude,
inter-alia :

(1) Liberali.ation of industrial policy
and licensing and cellaboration procedures.

(2) Iarroduction of 3 year Import—
Bxport Policy tn provide a stable policy
frame work.

(3) Introduction of the Import-Export
Pass Book Scheme for duty free access fo
imported inputs for export production

from 1.1.1986.

(4) Liberalisation of the import policy
for technvlogy to enable modernisation
and technological upgradation.

(5) Provision of Pig iron and steel raw
materal to exporters at 1nternalional prices
under the International Price Reimburse-
mient Scheme.

(6) Decision to extend the International
Piice Keimbursement Scheme to indigenous
aluminium supplies to engineering
cXporters.

(7) Introduction of 8 new cash compens
satory suppost regime from 1.7.56 ¢o
compensate for the cascading eftect of
domestic taxation,
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(8) Provision of pre and post-shipment
credit for all export goods at 9.5% rate
of interest upto 180 days.

(9) Provision of assistance from the
Market Development Fund to reimburse
the 50% cost of bids made by companies
for turn-key/construction projects and for
export of consultancy services.

(10) Project assistance at the rate of
10% of net foreign ecarnings for the
service portion of the contract for turnkey
and civil construction projects and for
axport of consultancy services.

(11) Provision of market development
assistance to consultancy organisations for e
opening offic# in foreign countries.

(12) Exporters had been allowed to set
off 4% of the fob value of net foreign
exchange earinings for income tax purpose
and retention of 50% of the profits attri-
butable to exports for purpose of business.

(13) Preparation of export strategy
packages proposing long term and short-
term measures to boost exports of selected
thrust industries.

(14) Preparation of a
marketing campaign involving trade fair
participation and media advertising for
selected products and markets. Approval
has been given to EEPC to set up ware-
house in Rotterdam for engineering
products.

(15) Undertakinga preject to set up a
computerised data base at the EEPC
provide uptodate market information to
exporters.

the Government has
on the following

fn addition,
decided in principle,
measures :

() Permission to exporters to use 5 to
109 of their foreign earnings for specified
export promotion activities.

(i) Permission to import capital goods,

duty free or at low rates, for export

* production provided, there is no indigenous
production of the machinesy.
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(iii) Permission to firms to maoufacture
sclected products for export, provided they
sre willing to export 60% of their
production.

The details of guidelines for implemen..
tation of the above decisions in principle
are being worked out. '

Ghosh Commiftee on
Exchange Regalations

Forelgn

587. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that a Ghosh
Committee was appointed by the Govern-
ment on Foreign Exchange Regulations ;

(b) if so, the details regarding its main
recemmendations which have been accepted
by Government ;

(c) whether there is any proposal under
the consideration of Government to impose
restrictions on the transfer of non-resident’s
holdings in any business in India to another
non-resident ; and

(d) if so, the details regarding the
policy formulated io this regard ?

THE MINISTER OF FINANCE (SHR1
VISHWANATH PRATAP SINGH): (a)
Yes, Sir

(b) A Statement is given below.
(c) No, Sir.

(d) Does not arise,

Statement

The recommendations of the Ghosh
Committee which have been acccpied by the
Government are :—

Special/Practical
abroad

Tecbincal Trainlag

(i) Per diem scales may be raised
from US $.85 to US §. 100 for
first montb and from US §. 60 to
UsS § 75 for the remainiog
period.
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(i) Por practical training, total
quantum of foreign exchange may
be raised from US $. 600 (o
US $. 900.

(iil) Course fee for traloing may be
allowed on actual basis upto
US §$. 1000/- by Regional
Offices of ECD and by Central
Office of BCD in excess of this
linait. ‘

(iv) Bxchange may be released to
medical  practitioners/specialists
for undergoing training in highly
specialised medical fields (eg.
heart surgery, neurology, cytology
etc.) at reputed institutions abroad
upto 6 months.

(v) Applications for training program-
mes for duration exceeding 6
monthe may be considered by RBI
in’ consultation with Government.

(vi) In approved cases, exchange may

be released at the scales applicable
for speciallagd training.

Release of forelgn exchange towards

incidental expenses (in case of full hospita-
lity, scholarships, etc,)

Scales for release of exchange for
incidental expenscs may be rajsed
from US $§. 10 per diem with
minimum of US $. 100 and
maximum of US $. 600 to US §.
15 per diem with minimum of
US $. 150 and maximum of US §.
900 respectively,

Medica)l treatment abroad

(i) Certificates countersigned by
Director General of Armed Forces
Medical Services and Principals of

all Medical coileges recognised by .

Indian Medical Council should be
accepted by RBI,

(ii) In the absence of an estimate,
cxchange may be released to
patients upto US $. 7500/ ss
against the existing lmit of US §.
5000/,
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(il) Rate of maintenance allowance for
out-door patients and for convale.
scence of indoor patients may be
raised from US §. 85 to US §.
100 per diem,

(iv) Rate of allowance for attendents
may be raised from US §. 50 to
US $. 75 per diem.

Special Travel Schemes (FTS & NTS)

(i) The periodicity of FTS as well as
NTS visitt should be raised from
once in two calendar years to
once in three calendar years.

(ii) Bxchange for children upto the age
of 12 may be releared at haif the
normal quota for adults both under
FTS and NTS.

(ii) PTS and NTS should be made
mutually exclusive i.e.. a visitor
to a neighbourhood country will
get only the NTS quota and not
the FTS quota.

(iv) Combination of FTS and NTS
facilities fot the putpose of

drawing exchange should no be
permitted.

(v) The currency comporent of FTS
quota sbould be reduced to US $.
100/- and that of NTS quota
reduced to US §, 50/-,

Blanket permit facllity for ‘supporting

manofactorers’

(i) Supporting manufacturers may be
permitted to include their represe-
ntatives in the terms of Trading
"Houses/Bxport Houses/Canalising
agencies holding blanket permits,

going abroad on export promotion
visits,

(i) Drawal of exchange against the
principals’ blanket permits may be
permitted for independent export
promotion visits undertaken by
representatives  of  supporting
manufagturers,
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Exchange facility for travel to Bilateral
Group Countries

The quantum of free foreign
exchango released to vistors going
to any Bilateral Group country
may be raised to 20 per cent of
their exchange entitlement or
1S §. 100 whichever is more.

Issue of International Credit Cards to
holders of RBI exchange permits

International Credit Cards may be
allowed to be vsed by holders of
RBI Blanket exchange permits
subject to guidelines framed by
RBI.

Surrender of unspent foreign exchange
by residents on return to India from visits

abroad

RBI may grant general permission
to persons returning to India from
business/official visits to retain
unspent foreign exchange upto
US §. 100 or its equivalent
without marking any declaration
to RBf and upto US $. 500/ or
its equivalent subject to making a
declaration to that effect to RBI
withio 14 days from the date of
their return to India,

Repatriation out of funds/assets (includ-
Ing legacies, bequests, inheritances) held iIn

India

(i) Pre-zero cases—Facility of lump

(i)

sum remittances upto Rs. 10 lakhs
may be allowed to non-resident
Indians out of their assets left
behind in India including assets
inherited. All assets including
balances in ordinary pon-resident
accounts may be considered
eligible for this purpose.

Post-zeto  cases—Indians who
emigrated prior to 1.1.70 may be
considered eligible for remittance
of assets upto Rs, 2.5 lakhs for
specified approved purposes,
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Indian
emigrapts in ‘hardship cases’

The limit of Rs. one 1akb may be
raised to Rs. 2 lakhs per indivie
dual/family,

The annual allocation of foreign
exchange for release by RBI may
be raited to Rs. 20 lekhs from
Rs, 10 lakhs.

Export of gift articles by Indian
residents (0 non-re:ident relatives on tpecial
occasions

Out of an enbanced overall limit
of US $. 1500 for gifis in case
and kind by resident Indians to
their pon-resident close relatives
on rpecial occasions, the following
sub-limit may be prescribed—

Value of gold articles should
not exceed US $. 300 or its
equivalent.

Forelgn Exchange

The percentage of entitlement
under RIFEE Schrme should be
increased from 25% to 50% of
the amount of foreign exchange
brought to India by the applicant
at the time of his return for
permanent residence.

Foreign Currency Insurance Policies

The existing requiremert that
resident Indians would be eligible
to remit premia towards life
insurance policies obtained by
them while they were living abroad
only if the policies had been in
force for at least 7 years prior to
their return to India for settlement
may be relaxed by reducing the
said minimum period to 3 Years,

Retirement facilites for foreign nationals

() Initial

quota under retirement
facilities out of capitals assets left
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behind by foreijn nationals may
be raised from Rs. 1 lakh to Re.
S lakhs.

(il) The ceiling oo remittance of value
of remaining capital assets left in
India by retiring foreign nationals
may be raised from Rs. 50,000/
p.a. to Rs. 2.5, lakbs p.a.

Remittance facilities to foreigneborn
widows of Indian rationals

Remittance facilities on above
lines may be extended to foreign
born wives of resident Indiaps in
respect of their combined current
gad capital assets in cases where
the ladies decide to return to
their countries of birth for
seitiement after death of their
husbands.

Remittances towards Jegacies and bequests

(i) These remitianec facilities may be
delinked from remittances under
retirement facilities (i.e. remittan-
ces towsrds legacies and bequests
may be sllowed independent of
the usual retirement facilities in
regard to beneficiaries who are
foreign pationals).

(i) The ceiling may be raised to Rs. §
lakhs for the initial remittance and
to Ry. 2.5. lakhs for the subse-
quent annual instalments,

" Exports of goods on cash terms

() The ceiling rates of agency com-
mission op export of non-select’
Jist items may be raised from
5% to 7.5% of the valueof
exports. Similarly, ceiling rate
of agency commission in respect of
‘select’ list items may be raised to
12.5 per cent of the value of

exports.

(ii) The revised ceiling rrites of agency
commission will be applicable in
respect of exports to all countries.
The cushion of 2.5 per cent in

respect of exports of both ‘select’
list and ‘non-select’ list items wil
be available to RBL. It should be
vsed only by the Ceatrel Office
and not by regioral offices of
ECD. For this purpose, RBI may
frame suitable guidelines fn
consullation with Ministry of
Finance, Cases involving agency
commission beyond these limits
only may beconsidered in consgs
Itation with Government,

Export of enginee:ing poods on deferred
payment terms

The Working Group of financial
institutions for project exports
(WGPE) may allow the bidders to

* pay agency commission upto 10

per cent of the contract value,

Periodic remittances  of Agency
Commission

Powers may be dclegated to
designated branches of authorised
dealers (pamed bv exp:rters) to
effect periodic remittances towards
agency commis<ion  on the
strength of initia)l leiter of
approval issued by WGPE or RBI,
as the case may be,

Problems of Shipping companies~
Surplus Freight and Passage co'lection

RBI may in consultation with GIC
and DGS frame broad guidelines
for Indian shippe's for booking
their  exportfimport cargo on
vessels approved by GIC 'o avoid
losses/expepses on account of
cargo or ships being abandoped on
high seas or in transit,

Port congestfon ond detention charpes

Charges claimed by tramp vessel
operators should not be higher
than those claimed by Conference
line wvessels. Doubtful  cases
should be settled by RBI in
consyltalion with DGS,
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Remittances towards

operational

expenses abroad and cost of dry docking,
repelrs, purchase of spare parts, etc,

Indian  shipping  companies’
applications for dry-docking.
reparis and purchase of spares
abroad may continue to be
examined by RBI in consultation
with DGS.

Remittances towards additional expenses

RBI should consider shipping
companies’ applications for
remittances for additional expen-
diture abroad in consultation with
DGS.

Counter-Trade and Link Deals

As recommended by the Paiward-
han Committee, til RBI is able to
build vp cufficient data and requis-
jte experience and Government i
able to lay down broad guide'ines
.or lfandling applications, RBI
may continue to deal with such
applications in consultation with
Government of India (Ministry of
Finance)-

Remittance of dividend to foreign
shareholders by Indian companies

(i)

(i)

Powers may be delegated to
authorised dealers to elear appli-
cations for remittance of dividends
to overseas shareholders of all
non-FER A companies.

Applications of FERA companies
for remmitizace of dividend to
non-resident  sharcholders may
continue to be dealt with centrally
by C:ntral ECD.

(i) RBI may issue a notification uader

section 9 (1) (d) to faeilitate
extension of hospitality by resi-
dents of India to non-residents on
visits to India provided the amount
involved does not exceed Rs,
2000/- on any single occasion,
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Borrowings on non-repatriation basts

Indian residents may be allowed to
borrow freely from their non.
resident close relatives and friends
for personal purposes and for
certain business activities on noa.
repatriation basis subject to com.
pliance with conditions pie:cribed
for repayment of principal and
payment of interest,

Travel to end from India of foreign
technicians/experts ard per diem rate of

Regional offices of RBI (ECD)
may release foreign exchange to-
wards per diem fees of foreign
techniciun: fexperts  upto US $
500/-.  Applications for per
diem fees in  excess of US §,
500/- may be cleared by Central
Office of ECD,

Appointment of pon-resident dhectors
FERA/Non-FERA companies ’

(i) RBI may grant general permission

to Indian companies to book in
India to and fro passages againsg
payment in Indian rupees for
travel of their non-resident
directors for the purpose  of
atiending board meetings  apg
other official business of the host
company,

(ii) Indian companies may be granted

genersl permission by RB]I to meet
their non-resident director’ loca
living expenses at » rate not
exceeding Rs. 1500 per diem for
a Periqd Bot exceeding S days at
a time 1o conneciion with board
meetings and other official visits,

Exchange facilities for correspondenty

abroad by Newspapers/news

(i) The scales may be raised to US §°

2500/- p.m. and US $. 2000/,
pm. from existing scales of Rg«
20,000/- p.m, and Rs. 16,000/
pm.  for UK/USA/Japas/
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European/Gulf  countries  and
other countries respectively.

(i) Scales may be expressed in US
dollars instead of in Indian rupees
for the sake of uniformity with
rates prescribed by RBI for
various other purposes.

(iii) RBI may evolve a scheme in
consultation with Govt, for issuing
blarket exchange permits to
newspapers and news agencics to
pay for publishing material to be
obtained from abroad, cost of
travel and hotel expenses of the
overseas correspondents and office
expenses such as postage,
telegram/te!ephone charges.

Delegation of additional power by Govt.
of India to Reserve Bank of India

Export of Engineering Goods on dcferred
payment terms & turnkey/constructioa/
seivice contracts (Project experts)

Advance and Down Payments

Working Group on Project Exports
(WGPE) may be cmpowered to
waive the requirement of minimum
advance down payment of 35 per
cent of »ig value on merits in
exceptional cascs after satisfying
itself that there 1s no possibiity of
getting  advance/down  payment
from the overscas buyer, but the
contract wiil uitimaicly be reaso-
nabdly profitable.

Investments abroad of temsporary surplu-
ses by Indian contractors

[uterest earnzd on investments of
temporary su:plus funds in sbort
term -bauk deposits made with
approval of RBI by Indian contra-
ctors excouting  turnkey/constru-
ction/service contracts  abroad
may be aliowed to be retained
abroad for meeting expenditure
of tbe same project.
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Paymernt in free forelgn exchange for
paits/components procured from External
Group Sources to fulflll export orders from
Bilateral Group countries

RBI may be -empowered to
approve cases involving remitta-
- nces in free foreign exchange for
procurement of balancing equip-
ment/small components for fulfil-
ment of export orders procured
from the Bilateral Group of
Countries, The expenditure in
freec foreign exchange should be
within 25 per cent of the value of
the full export orders.

Construction of Hotels in Andaman
and Nicobar Islands

5§88. SHRI SRIKANTA DATTA

NARASIMHARAJA WADIYAR :

Will the Minister of TOURISM be pleased
to state :

(a) whether Government have extended
offer to private sector to put up a hotel in
Andaman and Nicobar Islands ;

(o) if so, the names of the private
companies which have expressed their
keenness to se¢f up hotels in Andaman and
Nicobar 1slands in response to the offer of
Government ; and

(c) the progress made in the construction
of hoteis either oy the private sector or by
the public sector 1n Audaman and Nicobar
Istand- ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b)
The plaus under con ideration of Gouverns
ment of lodia for the development of
tourist infrastructures in Andaman &
Nicobur Isiands envisag: constiucuon of
hotcls by the private sector, Acco:dingly
a number of entrepreneurs have shown
interest in seting up of hotels at Port
B:air and necarby islands in the Andaman
group. So far three private  parlies
pawely, (i) M/s Steriing Holiday Resorts
(India) Pvt, Lid.,, Madras ; (i) Shri Naren
R. Bouia sombay and (in) travel Corporse
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tion (India) Pvt, Ltd. Bombay have expres-
sed their specific intention to set up hotels
in these islands.

(c) The Department of Tourism has
already approved a private party’s 48-room
hote! project of the 3-star category at Port
Blair from the point of view of its suitabi-
lity for tourists but the prozress reports on
the coastruction of this project have not
been received from the party,

The India Tourism Development Cor-
poration, a public sector undertaking, is
also planning to construct a hotel along-
with tourism related facilfties in Port
Blair.

Scheme to Popularise Handloom
Products in Foreign Countries

589, SHRI SYED MASUDAL
HOSSAIN : Will the Minister of
TEXTILES be pleased to state the schemes

taken up by Union Government to popula-

rise  handloom products in
countries ?

foreign

THE DBPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : The Govt. has set
up Handloom Export Council for promation
of Handloom products in foreign countries.
The Council has been undertaking the
following activities for popularising hand-
loown products in foreign countries :

(i) Participation in Trade Fairs,
(i) Organisation of Buyer-seller
Meets.

(i1i) Sending of sales-cum-study tours,

(iv) Advertisement abroad about

Indian handloom products,

(v) Inviting foreign buying teams and
designers,

The Govt., sssists the Council
financially in the above export promotion
activities,
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Loans to Unemployed Youths under
20 point Programme in AP,

590, SHRI S. PALAKONDRAYUDU ;
Will the Minister of FINANCE be pleased
to state :

(a) the number of unemployed youths
granted loans by nationalised banks in
Andbra Pradesh under 20-point programme
in 1983-84, 1984.85 and 1985-86 ; and

(b) the total amount given as loans to
unemployed youths bank-wise and year-
wige ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
RDHANA POOJARY): (a) and (b)
Presumably, the Hon’ble Member is
referring to the Scheme for providing Selfe
Employment to the Educated Unemployed
Youths in‘roduced in the year 1983.84,
The present data reporting system from
the banks does not generate information in
the manner asked for. However, as per
the information received from the Office of
the Development Commissioner (Small
Scale Industries) in the Ministry of
Industry, the number of cases sanctioned
by the banks in Andbra Pradesh are
14,781, 13,084 and 16,518 involving the
amounts of Rs. 29.36 crores, Rs. 27.34
crores and Rs. 34.74 crores for the years

1983.84, 1984-85 and 1985-86
respectively,
Establishment of APEDA

591. SHRIMATI JAYANTI  PAT-
NAIK : Will the Mibister of
COMMERCE te pleased to refer to the
reply given to Unstarred Question No, 189
on 18th July, 1986 regarding setting up of
panel to look into the affairs of Agricultu
18] and Processed Food Products Exports
Development  Authority (APEDA) and
state :

(a) weether the Food Products Export
Development  Authority has since been
constituted ; and

(b) if not, the reasons for delay ?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE (SHRI P.R,
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DAS MUNSD: (a) Yes, Sir. The
Agricultural and Processed Food Products
Exports Development Authority has been
constituted, .

(b) Doest not arise,

Exemption of duty of semi-precious
Stones

592. SHRI JAGANNATH PATT-
NAIK : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is proposed to give duty
exemption on semi-precious stones in
break/slice/tumbled damaged from ; end

(b) if so, the details regarding such
concessions and the extent it will help
precious and semi-precious stones regain
their status as the second largest item of
exoort in gem jewellery sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) and (b) The Depart-
mecn! of Revenue have clarified vide their
Notification No.3 55/130/85.Cus-1 dated
the 2nd September, 1986 that broken,
sliced, damaged and tubled semi-precious
stones would be covered in the nomencla-
ture ‘unworked or simply sawn or roughly
shaped’ stones, under Heading No.
7103.10, which are already exempt from
Customs duty. It is expected that this
would augment supplies of raw material
anpd would heclp boost our exports of
processed sem=precious stones,

Middle East Situation

593. SHRT THAMPEN THOMAS:
Will the Minister of EXTERNAL
AFFAIRS be plcaaed to state :

(a) Government’s assessment of the
situation obtainsng in Middle East ; and

(b) what steps India bas recently taken
or proposes to take to help in solving
various issues threatening the peace in that

~region ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a)
Government considers that the situation in
West Asia remain explosive as a result of
Israel’s continued occupation of Arab
territories and the denia) to the Palestinians
of their legitimate right of self-determina~
tion and an indspendent state of their own.
Israel’s invasion and continued occupation
of parts of Lebanon has further aggravated
the situation,

(b) India has comsistently supported
and Continues to support and continues to
support the Palestinian cause. India also
favours the convening of an internatiopal
conference on West Asia. This proposal
is supported by (hc non.aligied movement
and the majority of parties to the conflict.
India is also a member of the 9-member
NAM Commuttee on Palestine. India will
eontinue to exert 1ts jofluence and to
maintain contac's with all countries with a
view to promoting a just and equitable
seltlement of the West Asian conflict,

Joint Ventures in Thalland

594, SHRI RADHAKANTA DIGAL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether some Indian Companies

propose to start joint ventures jn
Thailand ;

(b) if so, the names of sych Indian
Companies ; and

(c) the details of the joint ventures
propose t0 be started by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD) : (a) As on date only one
proposal for entering into a joint venture
in Thailaad is ubder the consideration of
this Ministry,

(b) M/s Ranbaxy Laboratories Ltd,

(c) The proposel initially is for the
marketing and then manufacturing of bulk
drugs and branded formulations,
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Mesasures to help the Handlcom

Weavers in Kerala

595, SHRI K, KUNJAMBU : Will the
Minister of TEXTILES be pleased to state :

(a) the specific measures taken to help
the handloom weavers in Kerala ;

{b) whether Government have received
any memorandum from the weavers
detailing their grievances ;

(c) if so, the details thereof ; and

(d) the action taken thereon ?

+HE DEPUTY MINISTER IN (HE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): A Government of
India have becn implementing a number of
bandloom development schemes designed
to bring about overall development of the
hapdloom industry and weavers engsged
therein. These are applicable to all the
States, including Kerala and are implemen-
ted through th:= agencies of the State
Governments. These schemes, inter-alia,
are as foilows :—

(1) Share capi al assistance to primary
handloom weavers Cooperative
Societies.

(ii) Share capital assistance to State
apex societies and State handioom
developmeant corporations,

(iii) vanagerial iubsidy to primary
societics.

(iv) Assistance for modernisation of
looms.

(v) Assistance for setting up pre-loom

and post-loom processiag
faciljues.
(vi) Special rebate scheme.
(vii) Janata cloth scheme.
(viii) Welfare schemes comprising
Woikshed-cum-Housing  Scheme

aun Thrift Fund Scheme,

(b) No memorandum has been received
by Govurnment of Inuia regarding grievan-
ses of weavers from Kcrala,

(¢) and (&) Do not asise,
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Purchase of Cloth Material by
N.T.C. from Primary Cooperatives

506. SHRI ATISH CH:NDRA
SINHA : Will the Minister of TEXTILES

be pleased to state ;

(a) whether it is a fact that huge
purchases were recently made by the
National Texatile Corporation (WBABO)
Limited, Calcutta of certaip cloth materials
from some primary cooperatives Jocated in
the State of Bihar against !l norms of
purchase from recognited cooperatives
units;

(b) if so, the facts thereof;

(c) whether any icvestigating agencies
have already started «nquiring into the
mafter; and

(d) if so, the outccme ihereof and
further action proposcd to be taken against
the management ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) No S:i, The
report of NTC (WBABO) Limited indicates
that purchases worth only about Rs. 43,000
were made by the Matkeing Division at
Patna, on trial basis at Bihar Govt,
approved rates in licu of yarn sold.

(b) to (d) Do not arise.

Kerala Request for Financlal
Assistance for  Anti Disaster
Shelters
597. SHRI V.S,  VIJAYARA.

GHAWAN :
SHRI K. KUNJAMBU :

Will the Minister of FINANCE be
pleased to state :

(a) whether Governmen! of Keraia bas
requested Union Government for financial
assistance for the coostruction of antie
disaster sheiters in the State; and

(b) if so, the decision taken thereon ?
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THE MINISTER OF STATE IN THE
DEPARTMENT CF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K GADHV]) : (a) Yes, Sir. Government
of Kerala in its memorandum for flood
relief assistance presented in July, 1985 had
requecsted
financial assistance to the tune of Rs. 12
crores for the cons:ruction of 300 anti-
disaster shelters in the statg.

(b) The request of the State Govern-
ment was not accepted since this is an
item that should be provided for in the
state plan.

Scheme to Develop Kappad and
Muzhanpillangad Beach Resorts in
Kerala

598 SHRI MULLAPPALLY
RAMACHANDRAN : Wiil the Minister of
TOURISM be pleased to state &

have any
in the

Government
@30T t§

(a) whether
scheme to develop beach
State of Ke.ala;

(b) whethe: Government of Kerala has
made any proposal to develop Kappad
beach m Caticut district of Kerala where
Vasco-da-Gama landed;

(c) if so, the details of measures (0 be
taken for the development;

(d) whether Government have plan to
develop Muzhappillangad beach in
Cannanore district, Kerala; and

(¢) if 8o, details thereof ?

THE MINISTER OF TOURISM
(MUFTT MOHD. SYED) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The Government of Kerala plan to
construct 4 beach cottages, a restaurant,
reception block, health club, swimming pool
and cafeterias at the proposed Kappad
Beach Resort.

(d) and (¢} The State Government have
#lso identificd Muzhappillangad beach ia
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Cannanore District for development as a
beach resort in 1987-88. No proposal
however, has so far been received from the
State Government.

Opening of branchcs of Nationalised
Banks in Andhra Pr. desh

399. SHRI KATURI NARAYANA
SWAMY : Will the Mininster of FINANCE
be pleased to state :

(a) whether there is any proposal to
open more branches of nationalised banks
in Anghra Pracesh; and

(b) if so, the details thereof including
locations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Na‘jonalised banks open branches at
various centres on the basis of licences
issued to them by Reserve Bank of India,
Under the current branch licening policy
for the period April 1985 to March 1990
1cad banks and State Governments have
been requested to identify centres in
accordance with the criteria laid down
under the bracch licensing policy. State
Governments have been asked to forward
the list of identified centres to the Reserve
Bank of India after the centres are approv-
ed by the District Consultative Committees
and the State Governments, Reserve
Bank of India has further reported that
Government of Andhra Pradesh have
forwarded a list of 291 cent: es for opening
branches by commercial banks, Reserve
Bank of India has reported that it has not
yet completed the security of these
proposals and as such no centres have yet
been allotted so far to any of the nationali.-
sed banks in Andhra Pradesh under the
current branch licensing policy,

Excise duty outstanding
Manufacturers

against

600, SHRI K. RAMAMURTHY : Wil
the Minister of FINANCE be pleased to
state ;
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(a) the names of manufacturers against
whom the claim of ¢xcise duty to the tune
of more than rupees fifty lakhs are pending
as on 31 October, 1986;

(b) break-up for the yearly pendiog
claims agiinst each of the manufacturers
for the last three years and the amount
deposited by each of them;

(c) whether any manufacturer s
connected to any of the top fifty industrial
houses; and

(d) if so, the nature of the relationship ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY) :(a) to ()
Information to the extent possible is being
collected and wiil be laid on the Table of
the House.

Production of Janata Cloth

601. SHR1 HAFIZ MOHD. SIDDIQ :
Will the Mioister of TEXTILES be pleased
to ssate :

(a) whether Janata cloth is not being
produced in the desired quantity consequent
to which the weaker sections are not
getting the desired relief;

(v) if so, the reasons thereof;

(c) the quantum of Janta cloth prodqc-
ed during the last 12 months and s
disposal;

(d) steps taken ta increase the produc-
tion; and

(e) whether Government have issued
any guidelines to N.T.C. for Janata cloth
through Central Government Employeos
Consumer Cooperative Society Ltid., New
Delhi also with a view 1o extend more
facilities to salaried class people ?

THE DEPUTY MINISTER IN THB .

MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : (a) and (b} The
janata cloth production is not intended to
cover the entire requirements of the weaker
sections in view of the resouroe constraints
for payment of subsidy. .
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(c) Janata cloth produced during
1985-86 in the entire country was 3938
million square metres. It is mostly
consumed in the states in which it is
produced.

(d) The new Textile Policy of Jupe,
19835 envisages the transfer of the produc.
tion of controlled cloth from the National
Textile Corporation to the Handloom
sector. Consequently, the target for Janatg
cloth 1986-87 has been increased to 500
million square metres as against the target

of 420 million square metres for
1985'860

(6) No such guidelines bave been
issued to NTC for distribution of Janata
cloth in New Delhi,

[Tyanslation]

Voluntary Disclosure of Income.fax
and wealth-tax

602. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Govern.
ment have further extended the period for

voluntary disclosure of Income-tax and
Wealth-tax;

(b) whether the period the efor was
extended earlier also; and

(c) if so, the Ilast date fixed now
therefor and the reasons for extending the
period again and again ?

THE MINISTER OF STATE IN THR
MINISTRY OF " FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir. The period of Ambesty under the
Income-tax and Wea!th-tax Acts bas becn
extended forther;

(b) Yes, Sir,

(c) The last date now fixed s 31.3.87,
The date has been extended on public

demand and in view of the good responde
from the taxpayers,
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(English]

Setting up of a Revolving fand for
Boostinz Indien Joint Ventures
Abroad

603. SHRI GURUDAS KAMAT:
Will the Minister of COMMERCE be
pleased to state :

(a) whether suggestions for setting up
of a revolving fund for boosting Indian
joint ventures abroad have been received
by Government;

(b) if s0, whether the suggestions have
been examined; apd

(c) if rot, the measures proposed to
be taken to promote such ventures abroad

in near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE
PR. DAS MUNSD : (a) No sugsestion
for setting up of a revolving fund for on-
going joint ventures abroad has been
received. A suggestion for setting up such
a fund in respect of joint ventuzes that
may in future be set up in Tavzanla has
been received from Indian High Commicsi-
oner in Dar-Es-Saloam,

(b) The suggestion of High Comunis-
sioner, Dor-Es-Salaam is under considera-
tion in tbis Ministry.

(c) Does rot arise,

Expert of Indlan projects and
Consultancy services to Africa

604 SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any study has  been
conducted by Government in regard to
export of Indian projects and copsultancy
gervices in Afiica apd other emerging
markets where ample opportunities are
reporied to be available in these fields;

(b) if so, the results thereof; and

(c) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c) In view of the
contraction of markets for Indian project ex-
ports in West Asia. efforts are being made
to diversify into other regicps l'ke Africa
:nd South Bast Asia. Towards this end, our
Missions abroad have been requested to
bring to the notice of povernmert the
development plans of the varicus countr es
end the opportunities available.for projects.
Export Import Bank of India (Exim Bank)
has evolved a tracking system for identify-
ing multilateral rgercy financed projects for
increasing  business  share of Indian
companics. Representative of ¢ flices have
been set up by Exim Bank in Washington
and Abidjan, Irformation about the
projects being funded by the multilateral
finapcing sgencies like the World Bank,
Asian Development Bank, African Develop-
ment Bank is regularly disscmina‘ed by the
Engincering Eaport Promoticn Councisl
and the Oversees Censtruction Council of
India through their forinightly duplications,

Amnesty Scheme for violations under
FERA

606. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the Minister
of FINANCE be pleased to siate :

(a) whether the altention of Govern-
ment has becn d:awn to the newsas -
reported in Indian Exptess of 19.10.86
captioned ‘‘Hurdles in FEEA :chem<®
according to which Reserve Bank of India
has roised some objection to amnesty
scheme for violations of FERA;

(b) if so, the details thetecf and the
reaction of Government thereon; and

 J
(c) when the amnesty scheme is likely
to be finalised ?

THE MINISTER OF STATE IN THE
FINANCE  (SHRI1
JANARDHANA POOJARY) : (s} Yes,
Sir. But the report appcaring in tte Press
is not factually correct,

(b) and (¢) A Statement has already
been made by Finance Minister on 6t}
November 1986.
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Quality Coefficient to Viscose Fibres
607, DR. AX. PATEL :

SHRI C, JANGA REDDY :

Will the Minister of TEXTILES be
pleased to state :

(a) the tenaci'y (quelity) coefficients of
the viscose fibres produced in India and
their coast of production per kg, ;

(b) bow do these cosfficients and
production coasts compeare with those of the
Japanese Ordinary, Lon Bell and Super Lon
Bell fibres and also these of Taiwan, South
Korea, Yugoslovakia, Courtacelds (England)
etc. ;

(c) the reasons for the low quality of
Indian fibres ; end

(d) the steps being taken to improve
the quality and to lower the cost of the
Indian fibres s0 as to compete in the
international market ?

THE DEPUTY MINISTER IN THR
MINISTRY OF TEXTILE (SHRI S.
KRISHNA KUMAR): (3) to (c) The
tenacity coefficient of Viscose Fibr? depends
upon the type of wood pulp used i.e. wood
used in the manufacture of pulp. According
to a major manufacturer the _cost of
production during 1984.83 varied from
Rs. 17.90 to 20.74 per kg. for
viscose staple fibre and was Rs.
27.22 per kg. for grasilene fibre, The
tenacity of Indian Viscose Staple Pibr_e
produced from various types of wood 'u
comparable to the fibres produced- in
other countries, The tenacity coefficient
of Viscose Fibre p:oduced in Janap,
Taiwan, South Korea, England, el.c. wil}
vary as the types incicmd. therein are
their trade marks and their proprictory

products.

(d) n order to improve the svailab}lity
of suitable fibres at competetive prices for
projected requirements, Government .have,
from time to time, issued letters of intent
for fresh capacity. |

Confercnce between Government and
Non-Resident Indians for Ingustrial
Development

608. SHRI BASUOEB ACHARIA :
Wil the Minister of FINANCE be pleased
te state ;
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(a) whether a conference betwebn
Government and {Non-resident Indians will

be beld in January, 1987 for development
of industries ; and

(b) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No S§ir.
Some NRIs have conveyed the intention of
holding a Conference in New D¢lhi in
January. 1987 and also sought cosponsor-
ship of 1IC. However, a decision has been
taken that no cosponsorship of any
Government agency would be given, There
are a numter of organisations of NRI'’s
and it is difficult to select any particular
organisation as a representative body. It
has been conveyed to the organisers of
this conference that the responsibility for
convening the conference, conducting and
financing it would be (heirs.

(b) The question does not arise,

Export of Handloom Garments

609. SHRI KADAMBUR MHR.
JANARTHANAN : Will the Minister of
TEXTILES be pleased to state :

(a) whether Government are thinking
of streamlining the Handloom Industry in

~ the country ;

(b) whether it is a fact that the Hang.
loom exporters in the Southern States are
having great difficulty in exporting the
Handloom garments to other countries
due to the latest policy of Government of

giving quota on first come first served
basis ;-and '

(c) if s, the steps taken to remove the
grievances of the manufacturers and exporters
of Southern Statee ? ‘

THE DEPUTY MINISTER IN TRE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR): (a) The Govt. has
been taking a number of steps for increms.
ing productivity and the earning of the

weavers and also the quality of the Hand-
loom products.

(b) No, Sir.
(c) Does not arige,
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Market Ssrvey by N.T.C.

610, SHRIN. DENNIS: Wil the
Minister of TEXTILES be pleased to
state : :

(a) whether the National Textile Cor-
poration bas undertaken any market survey
to find out the consuwmers’ preferences ;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THB
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b) Produc-
tion plans of of National Textile Corporat-
ion take into account the orders received
and likely makret demand both in regard
to cloth and yarn. Market trends are
assessed through various media viz.
feadback from the agents; merchants,
dealers ¢tc. and NTC retail outlets. In
addition to using published data, NTC
conducts market surveys on specific
products/market segments. In the year
1985, a consumers survey on controlled
cloth and a limited survey on industrial
fabrics was conducted by N1C.

Plants for Viscose Yarn Production

611. SHRIMATI KISHORI SINHA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether the viscose yarn or fibre
capacity in the country is adequate ;

~ (b) whether any proposals putting up
new plants for it is pending before
Goverument ; and

(c) if so, the details thereof and the
reasons for the delay in seiting up new
plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) No, Sir. The
deficiency is covered by imports,

(b) and (c) There is at present no
~ proposal for issue of fresh letters of inteat

for new units, Companies holding Iletters
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of intent have to complete various steps
required for setting up new plants. One
company bolding a letter of intent has
applied for enbancement of capacity of
the said letter of intent, for approval of

~ foreign collaboration and for clearance for

import of capital goods. Another company
holding a letter of intent for a new plant
has filed an application for approval of
foreign collaboration.

Emergence of lsrael s Noclear
power

612. SHRI - BRAJAMOHAN
MOHANTY : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether Government are aware that
Israel is emerging as a nuclear power
having manufactured the nuclear weaponry
including atomic bombs; and

(b) if so, the reaction of Government
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LEXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b)
Government of India have seen recent
reports giving fresh evidence of Israel
having acquired nuclear weapons capabi-
lity. This cannot but have a destabilising
effect. Moreover, Government are opposed
to all nuclear weapons. They are there-
fore, conceined about and condmn Issracl’s
clandestine nuclear weapods programme,

Smuggling on Indo-Tibet Border

€13, DR. G.S. RAJHANS :

SHRI V. SREENIVASA
PRASAD :

SHRI BANWARI LAL
PURCHTI :

DR. B.L. SHAILESH :

Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
has been drawn to a news item cuptioned

“Smuggling on Indo-Tibet  boider™
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appeariog in ths Jodian Express of13
Ortober, 1986;

(b) if so, whethar it is a fect that the
* BSF jawaons posted in the eastera border
of Himachal Pradesh which adjoins Tibet
have failed to detect the smupgling
activities; and

(¢) the steps Union Government piopose
to take to stop smuggliog at Indo-Tibet
border ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Government’s attention has been drawn to
the news-item captioaed ‘‘Smuggling on
Indo-Tibet border” which appeoned in
the Indian Express dated the 1 3th October,
1986.

(b) No, Sir. Reports rececived do not
indicate prevalence of smuggling activities
in the regiou on any significant scale.

(¢c) In order to check smuggling
activities in the region, the Government,
have entrusted certain functions of the
officers of Customs under the Customs Act
- to the Officers of Indo Tibet Border Police.
The trends in smuggling and seizures made
in the region are kept under constant
review for taking appropriate remedial
measures in close co-ordination with the
conncerned Central and State  Government
agencies deployed iu the region,

Commissioning of Nuclear Research
Reactor of Bangladesh

614. SHRI ANAND SINGH : will
the Minisier vf EXTERNAL AFFAIRS Le
pleased to state :

(a) whether Government’s attention
has becn diawn to the reports that
Bangiadesh has bad its first nuclear research

reactor commissioned on. September
14, 1986; avd

(b) if so, Government’s reaction
thereof ? :

THE MINISTER OF STATE IN THE
MINISIRY OF EXTERNAL AFFAIRS

(>HKI K. ' ATWAR SINGH) : (a) Yes,

i,
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(b) Goverpment have noted that
according to the Bingladesh authorities, the
reactor is to be utilized in the fields of
radio isotopes production for use in puclear

medicine and applied agricultural
research.

Export of Processed Fruit and
Vegetables

615. SHR] SHAMINDER SINGH:

Will the Minister of COMMERCE be
pleased 19 state ;

(a) the percentage of Indian processed
fruit and vegetable exports in terms of
world figures; and

(b) the reasons for poor performance
in this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNESI) : (a) The export of Indian
processed fruits and vegetables constitute
less than 1% in terms of world trade.

(b) There are a number of factors
inhibiting the growth of exports. These
interalia include the following :—

(1) the level of productivity of Fruits
and vegetables in India is low as
compared to the productivity of
the major exporting countries.

(2) Suitable variety of fruits are not
specifically grown for processing
as the horticulture production is
not organised specifically for
export production,

(3) The fruits' and vegetables are
processed mostly in the Small
Scale Sector, which employ out-
moded Technclogy of processing
which is not costeeffective.

(4) Packaging mateiials are cosily and
packagings are not suited to the
requirements of the highly quality
conscious consumers,

(5) The processing Industry is depen-
dent on exports. It does not have
the support of the domestic
market as the domestic market
is limited, owing to high priecs of

- the processed products,
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[Tranelation)

lDevﬂopment of ‘Shanidev’” temple In
Chambal As Tourist Centre

616. SHRI KAMMODILAL JATAV ;
Will the Minister of TOURISM be pleased
to state :

(a) the pame of places in Madhya
Pradesh where tourist centres are being
developed at present;

(b) the amount being spent on each of
these places:

KARTIRA 16, 1908 (S4KA)

Written Answers 106

(c) whether ‘Shanidev’ Temple in
Chambal division has been included as a
tourist centre; and ‘

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and
(b) The names of the places in Madhya
Pradesh for which the Ministry of Tourism
have sanctioned funds along with the total
amount sanctioned and amount released so
fgr are given below ;—

(Rs. in Jakhs)

Names of the Places Amount Year of Amount
sanctioned sanction released
1. Provision of wa'ersports 7.71 1984-85 3.00
facilities for Bhopal lake
2. Construction of a cafeteria 8.32 1985-86 2.00
at Sanchi
3. Way-side facilities at Keskal, 4.90 1985.86 2,00
Bastar Distt,
4, Ways-side facilities with 13.71 1985-86 2.00
accommodation at De.ri Vi'lage
§. Tourist Complex at 31.86 198586 5.00
Jagdalpur.
6. Sound & Light Show at Man 28.83 1985-86 5.00
Mandir, Gwalior.
7. Forest Lodge at Bandhavgarh 21.00 1984.85 19.50
8. Mini Buses/Elephants for 3.21 1984-85 2.89
Panna/B ndhavgarh Natioral
Parks.
9. Tourist Village, Shivpuri 44.04 1985-86 40.00
10. Mini Buses for Kanha/ 249 243
Bandhavgarh Nationa} Parks.
11. Provicion of toilets & 3.00 1985-86 2.00
drinking water facilitics at
Sanchi, Khajuraho.
12. Construction of Chandela 22,00 8985-86 5.00

Cultural Heritage Centre
ot Kbajursho,
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~(°) and (d) The Government of Madhya
Pra o h has not forwarded any proposal.for
dev:opment
Chambal division. The proposal will be
considered on merits whea received from
the State Government.

Ralds on Tax Evaders

617. SHRI R.B. PASWAN:
SHRI MOOL CHAND DAGA :

Will the Minister of FINANCE be
pleased to state :

(a) The number and pames of the
industrialists and other persons whose
premisos were raided during 1984 to 1986
(till date) on the charges of tax evasion
and the outcome thereof;

(b) the quantum of gold; silver, cash
etc. seized as a result thereof;

(c) the number of persons who are
being prosecuted: and

(d) the number of persons convicted’
acquitted, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)

[oformation to the extent possible is beiog -

collected and will be laid on the Table of
the House.

[English)

Exctse duty on DMT and PTA

618. SHRI KAMLA  PRASAD
RAWAT : Will the Minister of FINANCE
be pleased to state :

() whether it is a fact that PTA,
which {s alternate raw material to DMT, is
subject to excise duty while DMT s
excmpted; and

(b) if so, reasons for treating them
d Tciently in the matter of levy of excise

duty ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ' (SHRI
JANARDHANA POOJARY) : (a) PTA
attracts excise duty but DMT is exempt
from excise duty. In some ways, PTA and
DMT can be used for the same end-
product. .

to be
When it does,

(b} PTA production is yet
established in the country.

. Government will consider its cost data and

examine the excise duty burden it can bear
as compared to DMT, so that there is no
discriminatory treatment.

World Bank Fund for Poverty allevia-
tion Project

619. SHRI K, RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state @

(a) whether Government are aware of
the statement made by the Presideat of
World Bank, Mr, Barber Conable in the
last week of September, 1986 that the
World Bank has got a few billion dcllars
of funds and they are willing to help in
removing poverty in developing countries;
and

(b) if so, whether Government propose
to urge the World Bank for allotment of
sufficient funds for poverty alleviation
project and for developing famine stricken
and desert areas in the country ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI

" JANARDHANA POOJARY) : (a) and (b)

Io his speech to the Annual Mecting of the
World Bank Mr, Conable has stated that
the central challenge to the World Bank is
to mobilise the will and the resources of
the afffuent and the afllicted alike in the
global battle against poverty,

Goveroment of India huve in the past
posed and obtained World Bank Group
assistance for projects directed towards
poverty alleviation and wauld continue to
do so io the futuge,
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[Translation]
Indfan Delegation to NAM Sammit
620. SHRI KALI PRASAD

PANDEY : Will the Minister of EXTER-
NAL AFRFAIRS be pleased to state :

(a) the composition of the Jndian
delesntion to the Eighth Non-Aligned
Summit Conference held in Harare in
September, 1986; «

(b) on which issues the Indian delega.
tion laid emphasis and vis-a-vis India’s
position, what the reaction of the leaders
of delegations from other countries;

(c) Indiv’s position on each of the
issues recolved at the Conference; and

(d) the issues which remain unresolved
at the Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) A
statemeant is given below,

(b) The Indian delegation took an
active part in the deliberations at Harare
and contributed to the evolution of consen-
sus positions on several important issues
including the npuclear arms race, the
situation in Southern Africa and the
economic problems of developing countries
which received special attention at the
Summit.

(¢) and (d) India’s position on the
major issues before the Nonaligned Move-
ment is well knowa. In keeping with our
active role in the Movement, India will
continue to associate itself with their
resolation and contribute to strengthening
the unity of the Movement,

Statement
Indian delegation to the Eighth
Coaference of Noualigned countries,
Harare.
1, Sbri Rejiv Gandhi, Prime

Mipister
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2. Shri P. Shiv Shanker, Mini ter for
therngl Affairs and Commerae

3. Shri K.R. Narayanap, Mini ‘er of
' State for External Affairs

4. Sbri K, Natwar Singh, Minister of
Stute ard Secretary-General of
the 71b Nonaliged Summit

S. Shri Mohd. Yunus, Chairman,
Trade Fair Authority of Ingia

6. Sbri A.P. Venkateswaran, Foreign
Secretary

7. Shri N. Krishnen,
Representative to UN

Permanent

8. Shri N.P. Jain, Secretary (ER),
Mipistry of External Affairs

9. Shri HY. Sharada Prasad, lofor-
mation Adviser to Prime Minister

10. Shri G.K. Arora, Additional
Secretary  (Prime Minister’s
Office)

11. Shri M. Dubey,) Additiona

Secretary, Ministry of External
Affairs

12, Sbri C.R. Gbharekhan Permanent
Representative.-designate to UN

13. Shri K.K. Bhargava, High Com-
missioner of India, Harare

14. Shri Prakash Shab, Joint Secretary,
Ministry of External Affairs

15. Shri Mani Shankar Aiyar, Joint

Secretary (Prime Minister’s
Office)
16. Shri R. Sen, Joint Secretary (Prime
Minister’s Office)
[Baglish)

Proposal to Develop Tourlst Centres
in Maharashtra

621. SHRI MUKUL WASNIK : Will
the Minister of TOURISM be pleased to
sate ;
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(a) whether Government have takes up
some new states in consultation with the
State Governments, to be developed as
tourists ccotres during the current plan

period;

(b) if so, whether there are any new
gites to be developed in the State of
Maharashtra; and ‘

(c) if so, the pames of such sites and
the districts in which they have been
jocated ?

THE MINISTER OF TOURISM
(MUPTI MOHD. SYED.) : (a) Yes, Sir.

(b) and (c) Tourist centres at Ganapa-
tipule, District Ratnagiri, Khopoli, District
Ruigad and Velneshwar, District Ratnagiri
are beiny taken up for development during
the current Plan period.

Hike Inprice of cloth after New
Textile Policy

622. SHRI R.S. MANE : Will the
Minister of TEXTILES be pleased to
state :

(a) whether Government are¢ aware
that after the anrouncement of new Textile
Policy, the prices of cloth have gone up
abnormally;

(b) if so, whether Government propose
lifting the ban on manufacture of Dhoti,
Rangeen Sarees etc, in Powerloom Sector;
and

(c) whether Government propose to
consider the independence of powerloom
sector and recognise the composite mills,
powerloom sector and handloom sector 8s
three independent sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) :
instance of abnormal increase in the prices
of cloth after the annoucement of the
Textile Policy has come to the notice of
Government.

'NOVEMBER 7, 1986
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(b) Does not arise.

(c) The Textile Policy announced bv
Government stipulated to evolve a more
integrated vicw of the textile industry, 1t
proposes to view the industry in terms of
stages of its manufacturing process viz.
spinning, weaving and processing.

Africa Fund

€23, SHRI G.G. SWELL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether India is the Chairman of
the Africa Fund set up by the Harare ton-
aligned summit in September, 1986 to help
front line African states to stand up to
South Africa and ulso struggle with South
Africa to put an end to apartheid;

(b) whether the size of the fund has
been envisaged; and :

(c) if so, the kinds of uses to which the
fund will be put ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SS'HRI EDUARDO FALEIRO) : (a) Yes,
ir.

(b) No specific target has been set for
the Fund. The AFRICA Fund Committee
is to draw up a suitable action plan for
assistance to the Frontline States and
Southern African Liberation movements.
The Fund Committee will have to deter-
mine the resources required for this
purpose,

(c) In terms of the resolution adopted
by the Eighth NAM Summit held at Harare
recently, the Fund is required to e-tablish a
strategic relief reserve to relieve shortages
of essential commodities, to strengthen
transport and communication systems in
the Frontline States, to ensure the safety
of ‘infrastructural instalations and petworks,
to neutralize negative (rade éﬁecu. to
develop trained manpower resources, to
inten.sify mobilization of int¢rnational public
opinion against Apartheid, and to support
the liberation movements in South Africa
and Namjbia,
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[Transiation]

Integrated Handlooin Development In
hill District of U.P.

624. SHRI HARISH RAWAT : Wili
the Minister of TEXTILES be pleased to
state :

(a) whether any scheme has  been
approved for the integrated handloom
development for hill districts of U.P.; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes Sir.

(b) The scheme has been approved for

setting up of a Hill area development
project for woollen handiooms in Garwal
and Kamaon Divisions of U.P. with an
outlay of Rs. 798.73 lakhs to be spread
over a period of five years. It envisages
8 Training-cum-production  centres, 46
production centres (which would actullay
b= the centres for supplying inputs like raw
materials and designs, etc) one well-
equpped Design Centre, a process House
and also expansion/strenthening of marke-
jog net work of U.P, State Handloom
Corporation which is implementing the
project. Inall 1184 handlooms will be
covered under the Project. The cost of
Project is to be shared equally by the
State and Central Government. 507 of
the project cost will be way of grant and
50% by way of loan.

[Bnglish)
Trade Deficit in Engineering Sector

625, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMERCE

be pleased to state :

(a) whether it is a fact that currently
there is a trade deficit in the engincering

sector;
() if not the factual position thereof;
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~ (c);to what extent engincering industry
is resporsible for foreign trade deficit;

(d) the other sectors which have con-
tributed to trade deficit and the extent
thereof; and

(e) the target of imports and exports of
various scctors fixed for 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD) : (a) to (d) The sector-wise
statistics of trade deficit are not compiled.

(¢) The targets for imports are not
fixed. However, the Overall target for
exports during 1986-87 is fixed at
Rs. 12203 crores,

Imports vis-a-vis Expo:ts

626. SHRI SYED SHAHABUDDIN -
Will the Minister of COMMERCE be
pleased to state :

(2) the latest estimates of export,
import and trade deficit for 1985. 86:;

~ (b) the main iten s whose expo-ts have
fallen or whose imports ha:e rigen in value
in 1985-86 as compared to the preceding
year;

(c) the main couniries whose imports
from India have fallen and or whose ¢xports
to India have risen during 1985-86 1« com-
pared to the preceding year; and

(d) whether an  item-by-item and
country-by-countty review has been made
in order to reduce the bilaterial trade gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PR,
DAS MUNSI) : (a) Acco ding to  the
provisicnal date availible, India’ expons,
imports and balance of trade defici' duting
1985-86 smounted to Rs 11005,91 crores,
Rs. 12622.27 crores and Rs, 8616.36
crores respectively,

(b) Some of the principal commoidities
whose exports haye fallen in 1985.86 ag
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compared to 1984.85 include crude cil, tea,
chemical & Allied products, jute manu-
facturere, cotton fabrics, tobacco unmanu-
factured, metal manufactures (escl. Iron
& Stee!), Sugar & oil cakes. On the other
hand, principal commodities whose impots
have increased duing 1985.86 as com-
pared to 1984-85 include machinery &
transpo:t equipmept, iron & Sicel, metal
liferrous o ¢s & metal scrap, non-fernus-
metals, artifizial resins, plastic materials
etc. chemicils (organic & inorganic),
Profcssional Scientifiz: controlling instru-
ments ete. and pulp and waste paper.

(c) According to the provisional data
available <om ' of the principal trading
eountries to whom our exports have fallen
and or fiom whom our imports have risen
during 1985.86 as compared to the
precediny year include Be'gium, France,
Netherlands, Federal Republic of Germany,
Italy, UK, Switzerland, Australia, Iran,
Japan. Yepal, Singapore, Korea Rep,
Oman, Savdia  Arabia, UAE, Arab
Repubic of Eg:pt, USA, Canada and
Brazil.

(d) The forzign trade situation of India
s under constact review., Coptinuous
efforts ate being made by the Govt. to
boost exports and encourage officient
import subsiitution,

DMT/PTA
Policy

Chbange in Import

627. SHRI GANGA RAM : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the CCT&E announced
change in the import policy on DMT/PTA
impoit in April/May 1985;

(b) if so, whether the new manufac-
turers such as Bonagaigaon Refineries and
Petro-Chemicals Limited end Bombay
Dyeing were utilising to their full capacity
at that time; and

(c) if noi, the reasons for change in
{mport policy in respect of these items ?

NOVEMBER 7, 1986
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Under
the Import Policy for 1985—88 announced
on 12th April, 1985, the item DMT was in
bhe Limited Permissible list and the item
TPA was under Open Gereral Licence. On
29.5,1985 TPA was also shifted to the
Limited Permissible List. Impot of items
appearing in Limiter Permissibls List is
allowed under Supplemeniary Licences
Proccdure on ‘he basis of essentiality
certificate from Sponsoring Authority and
clearance from indigenous angle,

(» and (¢) TPA wae shifted to the
Limited Permisable List so as to ensure
full ut:lisation of ndigercusly p oduced
DMT, the alier ative raw material  for the
manufacture of Poly.ster fibre, filament
yarn etc.

Construction of Youth Hostels in
Kerala

628. PROF. K.V. THOMAS : Will
the Minister of TOURISM be pieased to
state : ‘

(¢) number of youth hostels paoposed

to be started in Kvrala d-ring the Seventh

Plan to help tourists;

(b) the cost of this project;

(c) whether a youth hostel will be
started at Cochin;

(d) whether finai cial assistance will be
purchased boats for tourists at Cochin and
other tourist centres ; and

(¢) numher of motels to start along the
National Highway in Kerala ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) (o (c)
During the Seventh Five Year Plan youth
hostels are proposed to be set up at
Binakulam and Culicu'. The Department
of Youth Affairs and Sports have already
sanctioned estimates amounting to Rs.
22,71,000/- <departmental charges (@
11} % payable to CPWD for Calicut Youth
Hostal and relessed an amount of Rs.
22,57,110(- -+deportmental charges @
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1139 pavable to CPWD for construction
of a Youth Hostal at Ernakulam (Cochin).

(d) The Central Department of Tourism
has sanotioned an amount of Rs, 50.78
fakhs for the purchase of boats for use In
Cochin, Kumarakom, Quilon and Thekkady.
Out of this amount, a sum of Rs, 25.00
fakhs was rel eased during 1985-86.

(¢) No proposal in respect of construce
tion of matels along the National Highways
jn  Kerala has been received in the
Department.

_ Import of Wood Puip

629. SHRI S.G. GHOLAP : Wil the
Minister of COMMERCE be pleased to
state :

(a) whether it is the policy of Govern-
ment to allow import of woou pulp to the
extent of one-third of the requirement;

(b) if so, the quantity of import allowed
in the year 1986-87;

(c) whether it is a fact that the sssocia-
tion of Rayon Industry has represented for
increasing the mmports; and

(d) if so, the action taken therevn ?

THE MINISTER OF COMMERCE
(SHR1 P. SHIV SHANKER): (a) and (b)

Impoit of Rayon Grade Wood Pulp hus

been allowcd (0 manufacturers of Viscose
Filament Yaro/Stapie Fibre to  the exient
of 50%, of quanuiy of Rayon Grade Woud
Pulp purchased by them from indigenous
produceis during 1¥85-86. On this basis
import of a toial quantity of 14,240 to..nes
bas bzen ailowed,

(c) Yes, Sir.

(d) This is under Examination.

[ Transiation)

Teansfer of officials of State Bank of
’ Indore '

630, SHRI RAJ KUMAR RAI : Will
the Mipister of FINANCE be pleased (o
atate :
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(a) the maximum period for which
Bank of Fndore can
remain postsd cont:nuovsly at its branches
in Bombay, Madras, Calcutta and Delhi;

(b) whether rules governing their trans-
fers are being observed in the branches
located in Delhi; and

(c) the number of officers who have
remained posted at one place for over five
years ? .

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE  (SHRI
JANAR!'HANA POOJARY) . (a) to (¢)
Information is being collected ard to the
extent available will be laid on the Table
of the House. '

[Enmglish]
Export during 1936

631. SHRI DINESH SINGH : Will
the Minister of COMMERCE be pleased to
state :

(a) the value of exports in turms  of
US dollars of goods in the firs: six months
of the current financial year; and

(b) how does it compare with the
exports during the cortesponding period
last year ?

THE MINISTER OF S1ATE IN THE
MINISYRY OF COMMLRCE (SHRI PR.
DAS MUNSI : (a) and (b) The ;otest
provisionai figures of India's foreign trade
in Indian Rupees are rcadily available for
the first quarter of the current fivancial
year, i.e. April-Jupe, 1986. Tak.ng into
acvount the average excha:ge rate of 1US
$=Rs. 12.4867 for April-June, 1986 epnd
1US $§=R:. 12.4564 for Apiil-Jure, 1985,
India’s exports during April-June 1986
work out to US $ 2234.62 million as
compared to US § 1797 86 miliion during
April-June, 1983, thercby implying @ ‘
growth rate of 24.3 per cent. . '
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Income Tax Raids on Newsprint
Importers

632, SHRI MOHD. MAHFOOZ ALI
KHAN : Will :h= Minister of FINANCE
be pleased fo state :

(a) whether nation-wide income-tax
raids on newsprint importers were recently
conducted in va:ious parts of the country ;

(b) if so, the details thereof stating the
results achieved ; and

() oction

taken by Governmeit in
each case 7 ‘

1HR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):
Yes, 8r. The ITncome Tax Department
recently conducted searches at 76 premises
of newspiiat importers. As a result of
gearch prima-facie unaccounted  assets
worth approximately Rs. 21.60 lakhs were
geized. Appropriate action under the In-
come Tax Act is being taken in the cases.

Outcome of NAM’s Harare Summit

633, SHRI UTTAM RATHOD :
SHRY E. AYYAPU REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ©

(a) the subjects discussed by the recent
NAM Summit held in Harare ;

(b) bt outcom:
and

of those discussions ;

(c) the role played by the Indian dc-
lcgation in the above Summit ¢

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (3) aud (b)
The Haraze Summu underiook a compre-
heosive evaluation of the global political
and ec:nomic situstion. It devoted speeial
at enuon to the puclear arms race, raciam,
¢ .lonislism and aggression i1 Southern
Alr.ca and the state of the world economy
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[ N
especially the plitht of nonaligned and
develaping countries, The Summit also
considered the corflicis and tensions preva-
iling in seve al regfons of the world and
faid down the Movemen:'s pnnclpled posi=
tion for their resolution,

The Fioal Documents of the Conference
re-affirm the basic prii ciples and objectives
of nonaligned countries and express the
Movement’s strategy to give effect to them
in the provailing international situation.
Among the significant decisions taken at
Hzrare, particular mention must be made
of the establishment of the AFRICA
(Action for Reslsting Invasion, Colonialism
and Apartheid) Fund and the setting up of
a Standing Ministe:ial Committee to coordi*
nate and harmonise action among nonalign-
ed countries on g obal economic isssues.

(c) As oucgoing Chairman of tbe
Movement, India commanded a special
position in the deliberatioas at Harare and
its voice was heard with rcspect. The
Indian delegation made a major contribu.
tion to the evolution of consensus positions
on several imporiant issues. The Prime
Minis er himself played a key role in this
process, especially in the Summit’s crucial
decisions regarding the Movement’s stra.
tegy (o combat racism, colonialism and
destabilisation in Southern Africa.

Development of Tourism fn
Lakshadweep

634, SHRI P.M. SAYEED : Will the

Minister of TOURISM be plexsed to
state ©

(a) whelher the representatives of the
private hotel chains have visited Laksha-
dweep in a bid to develop these islands for
the purpose of tourism ;

(b) if so, the observations made by
them and whether a fcasibility report has
been riceived by Government - and if not,
when it is likely to be submitted by them : H

(c) whether Government have received
anygdemands from the private catrepreneur
to extend some facilinies ; and
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(d) ¥ s0, the details thereof and reac-
tion of Government thereto ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) We have no
such information,

(d) Does not arise,

(c) and (d) Some suggestions to allow
duty-free import of equipment and other
jtems, tax holiday for 10 years, higher
equity-debt-ratio, highly subsidised rate of
interest and possibility of operating charter
flights have been made.

Assistance to Small Scale Sector
by IDBI

635. SHRI MURLI DEORA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the IDBI have launcted
a plan for doubling the assistance to the
small scale sector :

(b) whether the purpose of this assis-
tance is to revive sick units ; and

(c) the steps being contemplated to
revive -ick units and to recover the locked

up fonds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) to (¢c) A
Small Industries Development Fund (SIDF)
has been created in Industrial Development
Bank of India (IDBI) for coordinating and
providing financial assistance to small
acale sector as well as for revival of sick
small units. IDBI has reported that with
the implementation of several new schemes
under SIDF, total estimated assistance
during 1986°1991 is expected to double as
compared to the corresponding figure
during the years 1981-86. IDBI also
operates a refinance scheme on concessio-
nal terms for rebabilitating of sick small
scal ¢ units through State Financis! Corpora.
tions and Banks. IDBI bopes that rehabi-
litation support will help in recovering
locked up funds in sick small uaits,
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Effect on Employment Opportanties
Due to Computerisation in Banks

636. SHRI MAHENDRA SINGH :

SHRI AMARSINH RATHAWA:

Will the Minister of FINANCE pleased
to state :

(a) whether representatives of various
Bank Employees’ Unions called on him on
August 29, 1986 to express their appre-
hension against computerisation in regard
to its likely effect on employment oppor-
tunities ;

(b) if so, the submissions made by
them, and )

(c) assurances given to them to 'allay
their fears and the steps taken in the light
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c) The
rzpresentatives of the All India Baok
Bmployees Association (AIBEA), National
Confederation of Bank Employees (NCBE)
angd the Indian Nationa! Bank Employces
Congress (INBEC) had met the Finance
Minister on 28th August, 1986 to discuss
n.atters relating to mechanisation and com-
puterisation in the banking industry and
rendering better customer service. During
the diseussions some of the representatives
of the Unions bad expressed certain
fears that mechanisation and computeri-
sation in the banking industry might lead
to reduction in employment opportunities
and possible retrenchment,

The Finance Minister drew the atten-
tion of the representatives of the Unions to
settiement arrived at between the manage-
ment of banks and the unions in September,
1983 wherein it had been stated that there
would be no rctrenchment as a resault of
mechanisation and if there is any displace-
ment of staff it shall be kept to the mini.
mum and the staff so displaced wili be
kept in the same city/town., Fioance Minis.
ter also allaysd their fears about likelihood

of reduced cmployment opportunities.
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Mooe Central Funds for
Uttar Pradesh

637. SHRI R.P. SUMAN : Wil the
Minister of FINANCE be pleased to state :

(a) the Central funds allocated to the
States, Statewise, during the last three
financial years and the amount released
upto the end of the year ;

(b) whether keeping in view the area
and population of Urrar Pradesh, Govern-
ment will consider sanctioning more funds
for speedy dzvelopment of the State ; and -

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF  EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
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B.K, GADHVD : (a) A statement showing
the Central funds allocated to the States’
State-wise during the last three financial
years and the amounts released upto the
end of the years, is given below,

(b) and (¢) Government of India has
been allocating and releasing the States’
share in Central taxes and statutory grants
under Article 275(1) of the Constitution in
accordance with the principles laid down
by the Finance Commission. Central assis-
tarce for State Plans is being allocated
according to the Gadgil Formula approved
by the National Development Council
which gives 60 % weightage to the popula-
tion factor. Kceping these guidelines

strictly in view, the Central Government is

allocating funds for the development of the
State of Uitar Pradesh also.
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Protest Agalr st Reprort of Fourth
Pay Commission

638. SHRI KRISHNA SINGH : will
‘the Minister of FINANCE be pleased to

stato &

(8) whether it is a fact that the Cenfra!
Government employees protested 2gainst
the Fourth Pay Commission Report at the
Boat Club Lawans on September 29, 1986 ;

M) if so.» their main demands ; tmd

(& decisions taken to sort out the
disputes ?

THE MINISTER OF STATE IN :l‘HE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : (a) The
Goverrment have no specific informaticn in

, this regard.

(b) and (c) Does not arise.

Water Sports at Kovalam

§39. SHRI G.M. BANATWALLA :

SHRI VAKKOM PURUSHO-
THAMAN :

SHRI MULLAPALLY RAMA.
CHANDRAN :

PROF. K.V. THOMAS §

will the Minister of TOURISM be
pleased 10 state :

(a) whether Government of Kerala
has submitted any proposa! for introduction
of various types of water sports at Ko~

yalam §

(b) if so. when was the proposal sub-
mitted 3

(¢) dctalis of the proposal and the
financial outlays involved ;

(d) whether the proposel has been
emamined ; and

(¢) if so, Government decision there-
on and if not ; the steps being taken for
sxpeditious clearance of the proposal ?

NOVEMBER 7, 198
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THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) The
State Goveromer{ had sutmitted a proposal
for piovision of water sports equipment at
Kerala in Octcber 85, This was considered
incomplete and hence further details were
asked for. These details were submitted in
April '86;

(c) The boats and other equipment
required, are likely to involve en expendi-
tore of about Rs: 28.00 lakhs.

(d) and (¢) The proposal is beirg ex-
amined and the State Government have
been asked to submit additional informa-
tion in respect of certain points,

Levy of Censignment Tax

640. SHRI SOMNATH CHATTER-
JERE :

SHRI RANNT SINGH
GAEKWAD :

Will the Minister of FINANCE be
pleased to state : ‘

() whether any deision has been
taken to initiate suitable legislation regard-
ing levey of Consigment Tax for which
necessary Constitutional provision bas been
made,

(b) if so, when such legislation js
expected to be enacted ; and

(c) whether any meeting of the Chief
Ministers is proposed to be held §n this
conn:ction and if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) t» (c)
A conference of Chief Ministers held on
28th May, 1984 recommended, by conse-
nsus, different aspects of framing legisia~
tion for taxing inter-State consignments of
goods consequent upon the Constitution
(46th Amendment) Act, 1982. As some of
the issues involved are required to be
sorted out, it has not yet been possibie to
take sy decivion. .
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Demand for Cotton During 1986.87

641. PROF. RAMKRISHNA MORE :
SHRI PRAKASH V. PATIL :

SHRI SRIKANTA DATTA
NARASIMHARAJA WADI-
YAR :

Wiil the Minister of TEXTILES be
pleased to stata :

{a) Whether it is a fact that because
of virtually stagnant conditions in the
cotton textile industry in the country the
domestic demand for cotton is not antici-
pated to risc durirg 1986-87 and that with
the higher piroduction of cotton in 1986-87
season thap anticipated, giut of cotton is
anticipated ;

(b) if so, what is the anticipated
domestic demand for cotton during 1986-
87 as compared to the year 1985-86 and
to what extent the cotlion stock with the
Cotton Corporation of India is likely to
rise due to the luggish domestic demand ;

(c) estimates of unsold stock of cotton
in Maharashtra on account of lack of
demand ; and

. (d) whether Government propose to
evolve a long term export policy for the
export of cotton to meet the situation, if
so, the steps taken by Government in this
regard ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) and (b) The
domestic consumption of cotton is expected
to increase by 2.4 lakh bales over the last
year’s consumption, while the production
during 1986-87 is expected to be 102 lakh
bales as against last year’s production of
107 lakh bales. The Cotton Corporation
of India purchases kapas at minimum sup-
port prices, whensver the prices tend to
fall below the support prices. Itis there-
fore, not possible to anticipate the extent
_of rise in the stocks of cotton with the

Cotton Corporation of India. .

(¢) At present, approximately 16.57
lakh bales of cotton are available in
Maharasetra,

 KARTIKA 16, 1908 (SAKA)

. South Africa ; and
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(& Government annourced its cotton
export policy on @ long term basis on 24th
October, 1986. According to the policy,
export of following quantities of cotton
would be permitted per year for a period of
three years beginning with the current
cotton season 1986.87 :

Long and extra long )
staple cotton 5 lakh )
Digvijay Variety of ) Bales
cotton 50,000 )
Bengal Deshi 30,000 )

US Economic Sanction Aganst Sonth
Africa

642. SHR! E. AYYAPU REDDY:
Will  the Minister of BXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
that the American Congress has decided to
impose stringent ecoromic sanctions against

K

(b) if so, Government reaction there-
to ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) Go-
verpment are aware that the US Adminis-
tration has promulgated a law imposing
some sanctions against South Africa con-
sequent upon the decision of the US Con-
gress to override the Presidential Veto.

(b) Government have noted this for-
ward novement on the part of the US
Administration even though the measures
announced fall short of what in Governe
men’s view is nccessary to bring adequ:te
pressure to bear upon the recist regime of
South Africa to dismontle apartheid.

Export Pollcy for Synthetic Vis-a-Vis
| Jute Goods
643. DR. CHINTA MOHAN : Wil
the Minister of TEXTILES be pleascd 19
state ; ‘
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(a) whether Gove:nment have formula-
ted any comprchensive scheme to ensure
that synthetics do not displace traditional

jute goods, particularly the jute packaging

materials ; and

(b) if 80, the details the eof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) and (b) In
order to protect Jute Industry from the
adverse competition faced in the bands of
synthetics, Government have favoured
mandatory usage of jute packaging
materials by different sectors of the indus-
try. An Bmpowered Committee of Secre-
taries has been set up to work out the
modalities. “

Expulsion of Extremlists From UK,

644. SHRI KAMAL NATH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware
that U.K. Government bas recently passed
orders expelling five Arab and a Swede ex-
tremists from Britain ; and

(b) if so, whether Government propose
to take up the matter with regard to the
Indian extremists living in Great Britain
and szck for their expulsion ?

THB MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Sir.

(b) Goverament have been repeatedly
taking up with the UK authorities the
question of taking action against antj-
Indian extremists in UK including their
deportation to India, but to po avail so
far,

Survey of Goods Manufactured by
Handloom Indastry

645. SHRI SALARUDDIN : Will the
Minister of TEXTILES be pleased to state :

NOVEMBER 7, 1986
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(a) whether Government have drawn
up a subsidy scheme to bring about tech-
nological upgradation through modernisation
of the Handloom Sector ;

(b) the amount sanctiored for the
Janata Cloth Scheme particularly for
Bihar and U.P.; and

(c) whether' Government have carried
out a survey about the goods being pro-
duced by the Handloom Industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTVILES (SHRI 8.
KRISHNA KUMAR) : (a) In order to
increase the preductivity of looms and
quality of fabrics and w'th a view to
ulumately increase the earnings of the
weavers, Ceniral Government has been
implementing a scheme since 1980-81 for
purchase/m~dernisaticn/renovation cf looms
and accessori«8 for handlooms n the co-
operative fold on 350 : 50 matching basis
between the Centre and the States in the
form of 2/3 Joan and 1/3 grant. The
quantum of assi{.nce has been increased
to R=. 2000/- per loom for ordinary loom
and Rs. 4000/- per loom for semi-auto-
matic loom/jacquard loom from Rs. 1000/
and Ks. 2500/- respective’y. The scheme.
has also been extended to looms outside
the cooperative fold.

(b) The amount of subsidy sanctioned
for the entire country during 1985-86 was
Rs. 71.34 ciores, of which for U.P. and
Bihar, it was Rs. 19.59 ctores and Rs, 8.08
crores respectively.

(¢) No, Sir.

Bencfit of Exports Earnings From
Textiles Workers

646. DR, VIJAY RAMA RAO : Will
the Minister of TEXTILES be pleased to
state ©

(a) whetber it is correct that record
carnings bave been made from textile
exports;, including garments (Economic
Times, 9th October, 1986) ; and

(b) whéther Government propose to

- take steps to ensure that the profits are

also duly reflected in the earnings of low
paid employees ?
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. THE DEPUTY MINISTER IN THB
'MINISTRY OF TEXTILES (SHRIL S.
KRISHNA KUMAR) : (a) Yes, Sir,

(b) The Government has been safegu-
arding Workers’ interests through 8 number
of legislative enactments on  Minimum
Wages, Working Coaditions, Provident
Fund Benefits and Employecs Insurance

Scheme, etc.

[Translation}

Promotional Activitles of Cardamom Board

647. SHRIMATI MADHUREE SINGH:
Will the Minister of COvMERCE be

pleased to state *

(a) the steps

taken

by Cardamom

Board for incrcasing the production of
Cardamom, improving its quality, procure-
men! and export ‘hereof ;

(b) th: quantity of cardumom exported
during the last two years together with (he
namss of the countrics ind the rate at

which exported ;

(c) the quantity of Cardamom sold in

India ;

(d) the step taken to make available
quality of cardam >m at recasonabic rates in
the domestic markets ; and

(e) the policy of the Curdamom Buard
to appoint gealcrs at district level in the
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THB MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P,R,
DAS MUNSI): (a) The Board 18 implement.
ing various production oriented developmeps
tal schemes for increasing production of car-
damom and improving its quantity like
Extension Advice, Departmentsl Nurseries
Subsidised supply of Copper Sulphate,
Soil Conservation, Replantation of car-
damom, Certified Nurseries, Subsidised
supply of irrigation equipments etc. For
market promotion, various programmes are
undertaken such as CCs at the rate of 10%
publicity and propaganda compaigh in
Middle East by Director (TP) Bah:ain,
participation in fairs abroad, sending sales-
cum-study delegation to Middle Bast etc.

(b) A statement is given below.

(c) The quantity of cardamom scld in
India is as under :

Yecar Qly. in tonnes
1984.85 1517
1985-86 1428

(d) The Board has implemeited a
scheme for domestic market development
by opening sales promotion centres in
major cities, like Dclhi, Bombay, Bangalore,
Madras and Cochin.

(¢) The Cardamom Board has not

country, appoioted any dealer au district level.
1984 85 1983-86
Country Quantity Value Quantity Value
(lonnes) (Rs. lakhs) (Tonoes) (R-. 1akhs)
Kuwait 568 1403 1237 1880
Saudi Arabia 752 2154 1164 2123
U.S.S.R, 404 1258 318 490
Japan 108 213 134 155
Singarore 17 183 E}H 33
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1 2 3 4 5
UK, 7 13 7 12
UA.E. 72 187 67 126
Qatar 156 409 77 150
qudan 56 153 20 29
Irag 41 99 50 90
S. of Oman 16 35 56 86
Babrain 31 81 49 87
Malaysia L1 9 —_— —_—
I:an 88 » 295 -_— —_—
S. Yemen PR. 16 39 - -
.Others 46 101 51 79
Total : 2383 6481 3272 5346

The average unit value realisation (per kg.) during 1984-85, 1985-86 was Rs, 271.92

and Rs, 163,54 respectively.

[English)

Bank Loans in Backward Region
of Eastern U .P.

648. SHKR!I RAM DHAN : Will the
Minister of FINANCE be pleased to state :

(«) whether it is a fact that amount of
bank loans 1o tne backward region of
Bastern Utiar Pradesh viz, (he district of
Gorakhpur and Varanasi division is much
Jess than the amounts collected through
various savings deposit schemes ;

(b) the octual amount collected through
savings deposits etc. and disbursed as loans
during last three years ; and

(c) the action proposed to be taken to
remove the imbalance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The aggregate deposiis and gross bank
credit of Public Sector Banks in the
District of Gorakhpur and Varanasi for the
years 1983, 1984 and 1985 aie furnished
below :—

(Amoqnt in Rs. crores)

Deposits Advance _

Gorakhpur Varapasi Gorakhpur Varanasi
1983 179 342 69 133
1984 216 405 78 178
1985 259 467 82 199
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(c) Deployment of lozally mobilised
deposits activity in turn is influenced by
several factors such as availability of
infrastructural facilities like transport and
power, proximity to sources of raw materjal
access to market, local entreprencurship
etc. co-opcration from local Goverament
machinery and reasonable ©  recovery
expectations. Besides, Banks also invest
their resources in the securities floated by
State Governmen‘s, so that their credit®
deposit ratio is not a full indicator of
deploying loc:] resources within a State,

Sefzure of Gold Foreiga Currency etc.
by Customs Authoritles

649. SHRI YOGESHWAR PRASAD
YOGESH - Will the Mipister of FINANCE
be pleased to state :

(a) details of scizures lof gold, forcign
currency ctc. effected by customs authorities
from border check posts, airpirts and
other places during the last four months ;
and

(b) the steps being taken 1lo curb the
activities of smugglers in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJAKY) : (a) The total
value of contraband goods seized,
indicating the value of gold and foseign
currency seized during the taonths of June
to September, 1986 is furnished below.

(Velue Rs, in crores)

Gold 15.40
Foreign currency 1.72
Total value of contraband goods

seized 73.98

(Figures are provisional)

(b) The anti-smuggling drive in general
has been intensified throughout the country
with particular empbasis in tho highly
vuloerable areas of our sea-coast/land
border regions, The trends in smuggling
and scizures made are kept. under constant
tiview for taking appropriate temedical
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me:zsvres in close coordination with the
concerned Central ai:d Stzte Government
authorities. Stringsnt action is taken against
the persons found involved in smuggliog
actvities both departmentally as well as
through prosecution in courts. Apart from
confiscation of goods involved and imposi
tion of penhalties in appropriate cases, pre-
ven'ive detention under the COFEPOSA is
also resorted to. Cases of seizures of
narcotic drugs are thoroughly investigated
and ac'ion is taken under the Narcotics
Drugs and Psychotrophic Substances, Act,
1:88.

Growing Indiscipline in Banks

650. SHRI NITYANANDA MISRA :
SHRI SOMNATH RATH ;

Will the Micisier of FINANCE be
pleased ta state *

(a) whether it is a fact that the Reserve
Bank of India Officers Association in a
recent meeting held in Delhi has cxpressed
their concern at the growing indiscipline
in banks including Reserve Bank of lndia
as reported in tne Hindustan-Times of 27
September, 1986 ; and

(b) if so, the reaction of Government
thereto and action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJAKY) ¢ (a) Itisa
fact that a report to this etfect has appedred
in the Hindustan limes of Sepiember, 27,
1986.

(b) While the Reserve Bank of lndia
and the natiopalised bank have not
indicated any growth in indiscipline,
Government bave always insisted on firm
action against indisciplined behaviour
whenever 1( comes 10 npotice. Purchase of
shoriterm peace at the 1isk of long-term
ingiscipline and low morale 15 strongly
discouraged.

Exemption of Dearness Aliowapee
from Income Tax

" 651. SHRI PRAKASH V., PATIL .
Will the Minister of FINANCE be pleased
to Stato ;
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(a) whether it is a fact that Goverp-
ment are consid-ring to exerapt the
dearness pay and allowance from income
tax ;

(b) whether the Pay Commissions in
the past bad merged these two components
with salary and thus not mucly benefit
will accrue to the emyloyees unless this s
done before the merger takes place ; and

(c) whether Government would keep
the above in view before implementing the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (o)
The Pay Commission had recommended
merger of dearness pay and dearness
allowance with the existing emoluments.
The question of exempting from fncome-
tax dearness allowance receivable by
Government employees on the basis of
the Government’s decision on the recom-
mendations of the Fourth Central Pay
Commission is under consideration of
the Government and no decision bas been
taken in the matter so far.

Opening of Branch of RBI in Sikkim

652. SHRI SIMON TIGGA: Wil
the Minister of FINANCE be pleased to
state :

(a) whether Goverament are confem-
plating to open 8 branch of Reserve Bank
~ of India in Sikkim ;

(b) if so, by what time ; and

(c) if not, the reasons therefor 7

‘ THE MINISTER OF STATE IN THE
- MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢
The Reserve Bank of India (RB) has no
proposal to open a branch in Sikkim,

‘ Reserve Bank of Indis has ripomd
that the curreacy and coin npeeds of
- Sikkim are at present being mot by »

NOVEMBRR 7, 1986
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Currency chest and a small coin depot
functioning in the State Bank of India at
Gangtok. Permission bas also been pranted
to Central Bank «f India to esteblish g
currency chest and a coin depot at its
branch at Gangiok. These measures are
cxpectcd to mee: the resources needs of
the tegion at present, \

Persons on Daily Wages In Reglonal
Rural Banks

653. KUMARI MAMATA BENERJERE ;

Will the Minister of FINANCE be pleased
(o state

(a) the total number of persoms of
various categories working on daily woges
in the Regioral Rural Banks ;

(b) the period for
working ; and

wkich they are

(c) the reasons for not regularising
their services ?

THE MINISTER OF STATE IN THE
MINISTRY OFR FINANCE (SHRI
JANARDHANA POQJARY) : (a) As at
the ond of March, 1986, there were 11057
daily-wage messengers in 179 out of 193
Regional Rural Baok. for which the data
are avai'able,

(b) The existing reporting system does
ot yield information on the period of
service rendered by various eMployeds in
Regioual Rural Banks,

(c) The Scheme of cstablishing Regiona}
_Rural Banks in the coumry was launched
in Qctober, 1375 with the objective of
meeting the credit needs of poor people,
These banks are expected to keep their
cost of operations to the barest minimum,
However, [ecogoising the need for some
assislance at the Head Offices and branches
of such banks for carrying out miscellancous
Inessengers on daily wages keeping in view
tbe local condittons and requircments for
such petsons,

These banks wore permitted to create
regular posts of messengers in payecale of
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Group D employees in the State Govern-
ment. It was also decided to regularise
jn-service candidates subject to their ful-
fitling necessary qualifications,

Purchase of Computers by Banks

654, SHRT BANWARI LAL BAIRWA :
Will the Minister of FINANCE be pleased
to state

" (a) the number of computers (ALPM)
purchased by nationalised banks duiing the
period st January, 1985 to 30 h Septem-
ber, 1986 and the amount invested by
banks in these purchases ;

(b) the names of companies which have
supplied the machines :

’ (c) whether the technology used in
these computers has been developed in the
country ; and

(d) whether computerisation in banks
has been accepted by the trade unions,
speclally by the trade unicns in West
Bengal.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India has reported that during the
period from 1.1.1985 to 30.9.1986. 2998
Advanced Ledger Posting machines with
electronic memory have been installed by the
various public sector hanks. The total in.
vestment in these machines is estimated at
Rs. 15 crores to Rs. 20 crores approx, The
exect amount of investment i8 not readily
available,

(b) The names of the companies which
have supplied these machincs are given in
statement below.

(¢) Advanced ledger posting machines
instalied at various branches of the public
scctor banks are dedicated stand-alone
machines manufactured in India. Certain
components of these machines are imported.
However, the software used in the machines
are indigenous and developed by the res-
pective manufacturcrs as per ‘the require-
meats of the concerned banks,
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(d) The Indian Banks’ Association has
signed a settlement with the major bank
employees unions in September 1983 for
introduction of Machines and Computers
{o the Banking Industry. The:e has been,

however, some opposition to mechanisation

and computerisation in banks by the “‘Bank
Employees Federation of India’ a union
which is not a signatory to the above
settlomert and which has its major member-
ship in West Beogal. )

Statement

A. Name of companies which have
supplied the advanced ledger
rosting machines to Public Sectos
Banks.

1. Blue Star Ltd.,
Bombay

2. DCM Data Products,
New Delhi

3. Biko Computers Pvt. Ltd.,
Bangalore

4. Blectronic Systems Punjab l.id,,
Mohbali

5. Hinditron Equipments Mfg.
Co. P. Ltd..
Bombay

6. Hindustan Computers Ltd.
New Delhi

7. Interpation:l! Computer Indian

Manufacture Lid.,

Bombay .
8. International Data Management
P. Ltd., ‘
Bombay n
9. Micronics Corporation,
Hooghly
10.. Microsense Computers Ltd ,
Secunderabad
11. Minjocmp P. Ltd,,
Bombay
12. National Rado & Electronics .
Co. Ltdi, .
Bombay
13. ORQ Systems;
. Bombay
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14. PSI Data Systems P, Ltd,,
Bangalore '

15, UPTRON India Ltd.,
Lucknow

16. Usha Microprocess Controls Ltd.,
New Delhi

17. WIPRO
Bangalore

18, Zenith Computers Ltd.,
Bombay

19. OMC Computers Ltd.;
Hyderabad

20, Tamilnadu Electronic Components
P. Ltd.,
Madras

21. Digital Innovations Pvt, Ltq.,
Baroda v

22. Blectronic Corporation of
India Ltd.,
Hyderabad

2t Jupitor Systems P. Ltd.,
Bombay

24, Joy Blectronics
Bombay.

Indo-Australian Trade

655. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleasad to state :

(a) the quantum of trade between
India and Australia in terms of rupee in
the ycar 1985 ; nad

(b) the items of import
between the two countries ?

angd export

THE MINISTER OF STATE IN THE
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DAS MUNSI) : (a) As per the provisional
figures available the quantum of bilaterial
trade between Indla and Au tralia during
1985 was about Rs. 498,26,

(b) Some of the main items of export
from India were tea ; spices ; cashewnuts ;
leather footwear ; textile yarn, fibres,
made-up articles ; clothing precious and
semi-precious stones ; sport goods ; and
engineering goods.

The items imported from Australia
were greasy wool ; cooking coal : petrolevm
products ; lead and lead alloys ; zinc and
zinc alloys ; machinery and equipment.

Performance of Regiomal rovral Banks
in Orlssa

656. SHRI HARIHAR BSOREN : Wwill
the Minister of FINANCE be pleased to
state :

- (a) whether Government have reviewed
the performance of Regional Rural Banks
in the country ; and

(b) if so, ihe details of the performa-
ace of Reglonal Rural Bankd in Orissa
during the last three years ?

THE MINISTBR OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
RDHANA POQJARY) : (a) and (b) The
performance of Regioral Rural Banks
(RRBs) is kept under constant review by
their sponsoring banks and also by the
National Bank for Agricultural and Rural
Development (NABARD).

The details of performance of all the
pine Regional Rural Banks located in

Orissa are set out in the following
MINISTRY OF COMMERCE (SHRI P.R. tables ;=
TABLE—I]
(Rs, in lakhs)
As at the No. of No. of Deposits Outstanding
end of June RRBs branches advances
1984 9 649 .3950.41 8782.53
1988 ' 9 750 4766.26 10583.43
1986 9 m 6198.78 12208.39
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TABLE—II
As at the Recovery as (Rs. in lakhs)
end of June percentage Profit/Loss during the year
to demand during
the year ending Years Profit 1.088
June
No. of Amount No. of Amount
RRBs RRBs
1983 44.0 1983 3 25.51 6 6880
1984 39.20 1984 2 21.44 7 141.63
1985 37.10 198 1 1530 8 219.82
Developmznt of Tourlst Centres at Increase in Financial powers of
Calicut Union Territories
657. DR, K.G. ADIYODI : Will the 658. SHRI SHANTARAM NAIK :

Minister of TOURISM be pleased to state :

(a) whether Government are consider-
ing any proposal for including the tourist
centres like Purovauoamozhi, Kottakkal
aod Keppad of Calicut districts and Pook-
kott lake of Wyned district under the
Tourist Dcvelopment programme ; and

(b) if so, the d.tails thereof and time
scheduled for implementing the same ?

THE MINISTER OF TOURISM
(MUPFTI MOHD. SYED): (a) ard (b)
The Central Department of Tourism has
received a proposal for development of a
beach resort a Kappad near Kozhikode
(Calicut) and the same is under considera-
tion. Proposals for other tourist centres
have not been received,

Will the Minister of FINANCE be pleased
to state ¢

(a) whether Government have recently
increase the financial powers of the Unijon
Territorles ;

(b) ths extent and nature of these
powers ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR]
B.K. GADHV)) : (a) Yes Sir.

(b) and (c) In so far as Schemes/
Projects are concerned the Powers of the
following Union Territories have been
increased during 1986 as shown below :—

Increased

Name of Union Territories

From To

Delhi

Gosa, Daman & Diu
Arunachal Pradesh
Pondicherry
Mizoram

A & N Islands

Rs. 50 lakhs
Rs. 50 lakbs

Rs. 3 crores.
Rs. 3 crores,

Rs. 50 lakhs Rs 3 crores.
Rs. 50 lakbs Rs. 2 crores.
R». 50 lakhs Rs. 2 crores.
Rs. 50 'akhs Rs. 2 crores.

¥n resecpt of Delhi the powers in this regard are being further incressed to Rs. 5 crores,

-
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Thes: powers have been delegated to
the Administrators of the Union Territories
who will excrcise them on the advice of a
Standing Committee set vp for the purpose.

Development fund for Frontlipe
African States

659. SHRI HUSSAIN DALWAI:
Will  the Mirister of EXTERNAL.
AFFAIRS be plecased to state :

(a) whether it is a fact that a special
Development fund has been organised to
help the frontline States of Africa with a
view to combat the after-effects of
ecoromic blockade of rucist Government of
South Africa ;

() which of the NAM countries are
contributing to this fand ; and

(<) in what form thc financial aid is
proposed to be given to these frontline
Africa Statcs ?

THE MINISTER OF STATE IN THE
MINISTRY OF EBXTERNAL AFFAIRS
(SHRI EDNUARDO FALEIRO) : (a) The
Eigkth Conf-rerice of Heads of States of
Government of Non-glign:d countries, held
in Harare recently, rcsolved to establish
the AFRICA (Action for Resisting Invasion,
Colonia'ism and Apirtheid) Pand, with the
objec ive to strengthen the economic and
financial capability of the Frontline States,
to suppot the Liber:tion Movemeuats, in
South Africa and Nambia, to assist the
Frontline States {0 enforce sanctions against
South Africa and to cope with any retali-
atory economic action by South African
regime.

(b) The AFRICA Fund Committee is to
draw up an ction Plan for establishment
of the Fund ard for mobilisation of resour-
ces. Contributicns to the Fund will be
sought only after the organisetional arran.
gements and mcdalitiss for operation of
the Fund bhave been decided upon by the
Fund Committec Mewbers who are expec-
ted fo meet shortly for this purpose,
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(c) In terms of the resolution adopted
by the eietith NAM Summit, the Fund is
required to establish a efrategic relief
reserve to relieve shortages of essential
commodities, to strengthen transport and
communication systems in the Frontline
States, to ensure the safety of infrastrue
“cture] insta'lations and networks, 1o neutra-
lize nepative trade effects to develop
trained manpower 1esovrces and to iptepe
sify mobilization of international publfic
opiniop aguinst Apartheid.

Check on Deficit Firanciog

660. SHRI RANJIT SINGH
GAEKWAD : Will the Minister
of FINANCE be pleas:d 10 State :

(a) whether the deficit financing during
1985.86 will be maore than the revised
estimate of Rs, 4,490 crores ;

(b) whether this will have impact op
the ioflatiopary trend in the economy ;
and

(c) if so. stens tzken or proposed to
be t:ken to maintain a check on the bike
of deficit financing ?

THE 1INISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
RDHANA POOJARY) : (a) The figures of
budgetary deficit of the Central Govern-
ment for 198:-86 willl be known only after
the accounts for the years are finally closed
by the Coatroller General of Accounts.

(b) and (¢) Do not arise,

Blacklisting of Companies Having
Excise and Customs duties Arrears

661, SHRI KAMLA PRASAD
SINGH : Wili the Minister of
FINANCE be pleased 1o state :

(a) the number of companies which
have been blacklisted for havirg Fxcise and
Customs duties arrears «f Rs. 1 croe und
above ;

(b) the details theve f: and

(c) whether similai action is proposed
against those sgains! whom income tan
arrears of Rs. 30 l.kns and above are
outstanding ?
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THE MINISTER OF STATE IN THE
MINIS rRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) Informa-
tion to (ne extent
collected and will be luid on the Table of
the House.

Steps to promote Tourism jn Tamil
Nadu :

662. SHRI R. ANNANAMBI : Will
the Minister of TOURISM be pleased to
state :

(a) the steps taken by Union Govern-
ment to promote tourism iu Tamil Nadu so
far;

(b) nuinber of yatrikas, yatri niwas,
ITDC Hotels proposed to be set up in the
States ; and

(c) the steps tikea by Goverrment for
the development of Tour:st spots in Tamil
Nadu ?

THE MINISTER OF {OURISM
(MUFTI MOHD. SYED) : (a) The Upion

KARTIKA 16, 1908 (S4K4)
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Gevernment have taken inter alia the
following steps to promote tourism in
Tamil Nadu :

Overseas publicity and promotion,
printing of literature, improve-
ment of .infra-structural facilities
at centres of tourist importance,
oper.ing Madras airport to tourist
chariers, setting up a ncw domes-
tic terminal at Madras airport,
extending Indian Airlines and
Vayudoot services, providing 30%
concessional fare for foreigners on
Indian Airelines tickets, commenc-
ing the journey from Madras for
South Ingian destinations und
encouraging the construction of
private sector hotels.

(b) One Yatriniwas is proposed to be
constructed under Seventh Plan. The
State Government have submiited five
proposals for Yatrikas at pilgrimage centres
which are undcr consideration. There is
no proposal for any new ITDC hotels.

(c) So far the Mivistiy of Tourism has
taken up the fotlcwing schemes in the
State of Tami! Nadu :

(Rs. in lakhs)

Sr. Name of the‘ Scheme Year of Amount Amount

No. sanction sanctioned released

1. Developmeni of water 1984.85 6.39 5.75
spoits at Muttukadu

2. Landscapiug at Yfamallapuram 1984-85 15.32 10.00

3. Construction of 8 beach 1985-86 13.36 10.00
cotiages at Kanyakumari

4. Way-side ameniiies at 1985.86 : 3.92 1.92
Thirukalukutidram

3. Way-sidc amenities at 1985-86 392 1.96
Thuuthani

6. Tourist Reception Centre with 1985-86 18.45 7.00
accommodation at RamuShwaram

1985.86 : 1.86 00

7. Toutist Amemues at
- - Chidamburam
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1 3 4
8, Provision of 26 boast for 1985-86 4:14 360
' Ooty lake, Udhagamandalam
9. Provision of boating 1985-86 2.85 2.50
facilities at Pulicat Lake
10, Pallavapura Tourist 1985-86 20.00 5.00
Complex at Kanchipuram
11. Restaurant Block at 1985-86 5.44 2.00
Courtallam :
12. Restaurant Complex at 1985-86 5.91 2.00
Pichavaram ‘
13. Toilets and drinking water 1985-86 1.50 1.00
facilities at Mamallapuram
14. Floodlighting of Rock 1985.86 5.25 472
Fort, Trichy
18. Transport for Madumalai 1985-86 2,52 1.26
Wildlife Sanctuary
16. 'Provision of trekking 1985.86 4.66 4.19

equipment and trekkers
huts,

Target fixed for Tourists in Seventh
Plan

663, SHRIMATI USHA CHOU-
DHARI : Will the Misister of
TOURISM be pleased to State :

(a) whether India with its immense
scenic beauty and cultural edifices tas pot
been successful In attracting tourists iu
large numbers ;

(b) the target fixed in the Seventh Plan
for the tourists to visit India and the
actual achicvements so far ; and

(c) the measures Government propose

to take to make India an attractive tourist
destination ?

THE MINISTER OF TOURISM
(MUF11 MOHD, SYED) ; (a) The number

of foreign tourists who visited India during
1985 was 1,259,384 including the nationale
of Pakistan and Bangladesh. Though it is
a fairly large number compared to the
arrivals in some of the neighbouriog

countries, India can afford to attract more
tourists.

(b) A target of 2.5 million tourist
arrivals has been fixed for the year 1990,
The arrivals uplo September 1986 were
676y 431,

(c) The measures taken by the
Government to increase foreign tourist
traffic to the country include re-orientation
of publicity campaigans giving emphasis on
consumber advertising, stepping up of
pubtic relations with overseas media .
agencies, tour operators and travel
agencies, participation in intetnational
fairs and exhibitions, development of
infrastructural facilities and improvement
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of transport system including air-lines
capacity and permitling fourist charters.

Promotion of Tourism

664. SHRIMATI USHA  CHOU-

DHARY : Will the Minister of

TOURISM be pleased to state :

(2) the amount spent by the Union and
the State Governments on promotion of
tourism separately during the last two
years ; and

" (b) the amount proposed to be spent
i the current year ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The amount
spent by the Union Government on the
promdtion of tourism ducing the last (wo
years is as given below :—

(Rs. in lakhs)

RARTIKA 16, 1908 (SAKA)
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(¢c) the pumber of handlcoms in the
country and the number of weavers working
there, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR): (a) and (b) No,
Sir. No such survey has been conducted
by the Central Goverameat,

(c) A statement showing the number
of handlooms (State-wise) in the country
is given below. However, the data
regarding employment in handloom sector
is indirectly estimated on the basis of
certain employment’ co-efficients based on
total production of handloom cloth in the
country which itself is derived from the
total civil detiveries of hank yarn. During
1985-86, the employment in the handloom
sector is estimated to be about 78.77
lakhs,

Statement

Statewise No. of Looms

Year Amount
1984-85 - 186.00
1985.86 515.23

The Union Government does not
compil e head-wise expenditure of the State
Governments.

(b) The amount proposed to be spent
by the Union Government mm the current
year is Rs. 570.00 lakhs,

Survey about Conditions of Hand-
loom weavers

 665. SHRI ANANDA PATHAK : Will
the Minister of TEXTILES be pleased to
state

(a) whether Governnent have made
apy survey about the condition of handloom
weavers, their wages, productios etc. in
variou» paris of the country ;

(b) if so, the details thereof ; and

State/U.T. No. of sLooms
(in 1000)
1. Andhra Pradesh 529
2. Assam 200
3. Bihar 100
4. Gujarat 20
5. Haryana 41
6. Himachal Pradesh 1
7. Jatpmu & Kashmir 37
8. Karnataka 103
9. Kerala - 95
10, Madbya Pradesh 33
11. Maaharashtra 80
12. Maoipur 100
13. Meghalaya 5
14, Nagaland 20
15. Orissa 103
16. Puojab al
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17. Rajasthan . 144
18. Sikkim _ NA
19. Tamil Nadu 556
20. Tripua : 100
21. Uttar Pradesh 509

22. West Bengal 256

-

Unfon Territory
1. Andman & Nicobir Island NA

2. Arunachal Pradesh NA
3. Chandigarh NA
4. Dadra & Nagar Haveli NA
5. Delhi —_
6. Goa, Daman & Diu NA
7. Mizoram NA
8. Lakshdweep NA
9. Pondichery —

Total : 3065

Credit Camps

666. PROF. NARAIN CHAND
PARASHAR : Will (he Minister of
FINANCE be pleased to state :

(a) whether atteniion of Government
bas been drawn to the news-item captiobed
‘loan melas flaws identified’ appearing in
the Times of India (Delhi) dated 14
October, 1986 ;

(b) if su, the reaction of Government
to the defects pointed out in the report on
the study conducted in this regard ; and

(c) the steps taken by the banks and
Government to mprove the disbursement
of loans so as to enable ehgibge peisons to
avail themselves of this taciity ?

THE MINISTER OF STATE IN TH;
* MINISTRY OF FINANCE SHRI JANAK-
; DHaNA POOJARY : (a) Yes, Str.
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(b) and (c) The study report on Credit

'Camps, to which the news-item refers, is

under examin:tion by the Government.

Construction of Yatri Niwas and
Yatrikas

667, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM be pleased to state :

(a) the names of the places, State-wise
where (i) Yatri Niwas (ii) Yatrikas bave been
sanctioned for copstruction during the
Seventh Five Year Pian Year-wice
separately ; '

(b) the precise difference between the
two unite in terms of traiff, cost of constru-
ction, capacity for loading etc., and

(c) the likely period of construction of
the unus in each case ?

THR MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) So far we
bave sanctioned construction of Yatri
Niwases at Port Blair (Andaman & Nicobar
lslands), Pavaji (Goa), Kuruksheira
(Hearyana), Kancheepuiam (Tamil Nadu),
Satpada (Orissa), ralam (Deibi), Dakor

(Gujarat),  Darjeeling  (West Bengal),
Jaliandbar (Punjab), Poadicherry
(Poodicherry),

Approval has been accorded 10 Bharliya
Yatr1 Avas Vikas Samiti for construction of
a Yaurika at Vriodaban, Kampil, Joshimath
(U.P.J, Naice Devi (Himachai Pradesh),
Srt dailam (Andbra Pragesh), Karaikal
(Poadicherry), Puri (Or1sa), Kameshwaram
(Tamii  Nuadu) and Guugasugar (West
Bengal). :

(b) Yatri Niwases are constructed in
collabore}tion with the respective Stuate
Governments. Yatrikas  which are
Dharamshbala type of accommodation are
constructed by a registercd  Sociey—
Bhartiya Yatri Avas Vikas Samiti, at places
of religious importance. A ‘grant-in-aid is
given by the Central Government and the
land 18 proviged by the State Government,

The twraif n Yalirika is much Jower than
Yatri Niwaa,
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~ lc) Tn the normal circumstances, it
takes about two years for construction of
these projects,

Shortage of Colns and one Rupee
Notes

. 669. PROFR. NARAIN CHAND
PARASHAR ; Will the Ministsr  of
FINANCE be pleased to state :

~(a) whether there is still an acute

shortage of coins of smaller denominations

in, the counfry as also of one-rupee
. eurrency notes ;

(b) if so, whether Government propose
to undertake any positive steps like
incréase in the number of coins being
minted at present and also for setting up
another mint for this purpose ;

(c) if s0, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA  POOJARY) : (a) with the
increase in production in the Mints,

supplemented by other steps like imports.

of coins, improvement in the distribution
system ctc. the coin  availability position
bas improved conside:ably. Availability
of one Rupee notes has also imp.oved
substantially with the increase in produc-
tion ay Jeteilsd below —

Production in milion

Year

pieces
1983-84 225
1984-85 h 488
1985-86 715
1986.87
(i) (first seven months) 583

(i) Target for the year 1000

(b) to (d) The production of coins has
baen ncreased four fold over the last five
ypars as detailed below :—
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Year Pioduction ‘in millon
piec:s

1981-82 528

1982-83 660

1983.84 1064

1984-85 1355

1985-86 2223

The target for 1986.87
pieces,

is 2850 millon

A pew Mint with an annual capacity
of 2000 million pleces is being set up at
NOIDA, in UP, ard is expected to be
commiss'ored in 1988.89,

Proposed Merger of Various Banks
In UK. witb SBI and Bank of Baroda

670. SHRI YASHWANTRAO GAD-.
AKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether itis proposed to merge
the operations of the Punjab National Bank,
Central Bank of India and Union Bank of
India in U,K. with the State Bank of India
and Bank of Baroda ; and

(b) if so, the details thereof and the
reasons therefor ? .

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):(a) and (b) Re-
serve Bank of India has reported that as part
of a proposal for restructuring, Consolidating
rationali:ing and strengthening the opera.
tions of overseas branches of Indian public
sector banks, it proposes to transfer the
operations of some of the branches of banks
in United Kingdom (U.K.) to some other
banks, The proposals also Include transfer
of the business of the branches of Punjab
Natiopal Bank in UK. to State Bank of
India, the business of the branches of
Central Baok of India in UK. to Bank of
India and the business of the branches of
Union Bank of Jodia in U.K. to Bank of
Baroda,
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Profluction and Sale of Blended Cloth

671. SHRI YASHWANTRAO GAD-
AKH PATIL : Will the Minister of TEX-
TILES be pleased to state :

(a) whether Government have formula-
ted any guidelines. for the production and
sale of blended cloth in bhandloom sector ;

(b) if so, the details thereof ; and

(c) the arrangements and concessions
proposed to be made for supply of polyes-
ter yarn to the handloom sector and its
effect on exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) ¢ (a) Yes, Sir,

(b) The *‘Susman Cloth Scheme™
envisages production of low-priced polyester
blended cloth made from duty-free polyetser
fibre. The guidelines issued by Covern.
ment provide that the Scheme will be im-
plementad through the State Handloom
Apex Societies and State Handloom Deve-
topment Corporations, The renge of pro-
ducts will include bleached and dyed po]ye.
ster blended shiritings and suitings, which
will be sold at prices not excecding l‘h,
25/- per square metre in the case of. shirt-
ing and Rs. 40/- per rquare metre in the
case of su'ting. These varieties will be
sold only through retail outlets opera.ted
directly by the approved implementing
agencies.

(o) It is proposed to arrarge for
supply of yarn produced with .duty free
fibre to the implementing agencies through
National Textile Corporations mills. Polyes-
ter blended yarn of certain types of blends
purchased by handloom apex societies and
State handloom development corporations
are also exempted from excise duty. The
cloth produced under the scheme is meant
for consumption within the country and not

for exports.

Computerisation in office of CCIXE

672. SHRI YASHWANTRAO GADA-
KH PATIL : Will the Minister of COM.-

MERCE be pleased to state ;

NOVEMBER 7, 1986

Written Answers 160

(a) whether computerisation of the
various records of the Chief Controller of
Imports and Exports has been recommend-
ed by expert bodies ;

(b) if so the details thereof and ac-
tion proposed to be taken ; and

(c) the repercassions on the staff
being rendered surplus as a result thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNS[) : (a) t0o (¢) A Micro-
cessor has already been installed in
January, 1985 and is in operaticn, *In
order to explore further possibility of com-
puterisation of Import and Export Trade
Control (I&ETC) organisetion a prelimi.
pary study was commissioned to a Con-
suitant apd the report identified certain
areas which were suitable for computerisa~
tion/automaticn. As asequel (o the preli-
mianry report a detailed system study has
becn carried out by another consultant and
the finsl report of the detailed swdy is
awaited.

National Tax Counrt
673, SHRILAKSHMAN MALLICK:

Wi'l the Minister of FINANCE be
p'eased to state:

(a) whether it is a fact that Govern-
ment have taken a decision (o establish
National Tax Court in 1987 ;

(b) if so, whether Government have
received some suggestion in this regard;
and

(c) if so, the details regardiog the
Constitution and functions of such
Courts ? '

THE MINISTER OF STATE 'IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
No, Sir. Government have not yet taken a
decision to establi h National Tax Court.
However, in the Discussion Paper on Sim-
plification end Rationalisation of Direct
Tax Laws laid on the table of both the
Houses of Papliamept on 14th August,
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1986, there is a proposal to set up a
National Court of Direct Taxes, Soms
suggestions in this regard have been receiv-
ed by the Goveroment. They are being
considersd.

Bonus By LIC to Pélicy-holders

674. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased

to state *

(a) whether Government’s attention
has been invited to the news-item captioned
‘LIC misleading policy-holders’ appearing
in the ‘Hindusian Times’ of 7th September,
1986 wherein it has been stated that the
recent announcement of ‘additional bonus’
by the Life Insurance Corporation of India
to its policy holders on its 30th anniversary,
has prompted many actuaries to allege that
this was misleading the policy-holders ;

(b) if so, the details of "the criticism
made ; and

(c) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
Government have seen the article caption-
ed “LIC misleading policy-holders”, that
bad appeared in the *‘Hindustan Times'
on Septbmber 7, 1986.

The article referred, inter alia, to the
fallowing i~

(i) As per the convention of conduct-
ing bieonial actuarial valuation of
LIC’s Life Fund, the Next valua-
tion was due only as on 31st
March, 1987, The additional
bonus declared consequent to the
special valuation made by LIC as
on Merch 31, 1986 isfo effecta
pastial baous peid in advasce.

() Toadequate reduction ia premines.

fates ugder nou-peolit policies,
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(iii) A premivm rate of Rs. 9.75 per
thousand for newly introduced
policy of Railway Portersis ona
higher side when compared to the
Group Insurance Scheme for
Government employees.

(iv) Inadequate yield under LIC poli
cies,

Ths position in regard to the above s
indicated below, ad seriatim *

(i) In view of its 30th Anniversary
falling during the year 1986 and
also obierving the year 1986-87
ag the “‘Year of Pclicyholder™;
the LIC decided to conduct a
special valuation as on 31st March
1986. As a result of this special
valuation, the bonus rates have
climbed higher to Ks. 65 per
thousand sum assured per annum
for whole life policies and Rs. 52
per thcusand sum assured per
anoum for endowment assurance
pobicics as against the correspond-
ing rates «f Rs. 55 :nd Rs, 44 res-
pectively, declared at the previous
valuation as on March 31, 198S.
Moreover, this higher bonus will
be admissible to all the policies
resulting in claims by death or
maturity during the period from
1st April, 1986 to 31st Decem-
ber, 1987. But for this special
valuation, these policies would
have received only ‘“‘interim®
bonus at the lower rates declared
at the valuation held on 31st
March, 1985. On balance, the
bonus rates, declared as a result
of the specisl valuation, are con.
sidered to be fair and equitable to
all the participating policies.

(i) Taking into account all the rele-
vant factors which go into the
calculation of premium rates, vig.
mortality, interest and exptnses.
the LIC has becn reduciog the
‘premive rates under nom-peelt
pises from time to Hme In hp
pest. The Tecem reduction iy



163 Written Answers

such premivm ratesranges between
1% to 38% depending upon the
plan and term and is considered
to be reasonable.

(iii) The premium rates being charged
under Group Seheme for Railway
Porters are not comparable with
the premium rates underlying
Central Government Employecs
Scheme, for the mortality experie-
nce of the lives covered under the
latter scheme is different. Besides,
the former scheme also covers
death due to accident apart from
natural causes and thus results into
higher cost for risk cover.

(iv) The yield under insurance policies
cannot be compared with the yield
obtainable from other savings in-
struments as the latter do not
cover life-risk, The net yield op
Life Fund of LIC has, however,
shown a sieady increase over the
years.

Export of Betel Leaves

678. SHRI GADADHAR SAHA':
Will the Minister of COMMERCE be plea-

sed to state :

(a) whether Government have made
any on-(he-spot study on the growers of
bete! leaves in various pockets of West
Bengal and Maharashtra with a view to
boosting export of betel leaves |

(b) if so, the details thereof ; and

(¢) the action taken on the basis of
these studies ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) to (¢} lnrofmation is
being collected and will be laid on the
Tadle of the House.

Nationalisatfon of Jate and Textile
Mills

676. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of TEX-

TILES be pleased to state :
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(a) whether there is any proposal to
pationallse any textile and jute mills of the
couatry ;

(b) if s0, when and the details theres
of ; and

(c) names of those units, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF TBXTILES (SHRI S,
KRISHNA KUMAR) : (a) No, Sir.

(%) and (¢) Do not arise,

[Transtation)

Extension of Raflway Line to Make
Tourist Centres n Bfhar Accessible
to Tourists

677. SHRI VIJAY KUMAR YADAV ;
Will the Minister of TOURISM be pleased
to state :

(a) whether it is a fact that ia order.
to make the important tourist centres of
Bihar State such as Nailand:, Pawapuri,
Bibar Sharieff and Rajgir easily accessible
to tourists, the extension of Bakhtiarpure
Rajgir railway line upto Gaya is considered
essential ;

-(b) if so, whether the
Department in this regard; and

Tourism

(c) if so, the details thereof ?

THE MINISTEkR OF TOURISM
(MUFTI MOHD, SYED) : (a) Yes, Sir.

(b) and (¢) The Ministry of Tourism
has already takeo up the matter with the
Railway Board who have regretted their
inablity to undertake any new project
due fo resource con:traints and heavy com-
mitments.

[English]
Pak Visa office at Hyderabad

678. SHRI MANIK REDDY : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state |
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{a) whetherthere is any proposal to
open start Pakistan’s visa office at Hydera-
bad ; and

(b) if 50, the details of the proposal;
the amount sanctioned and the probable
date by which the office will start function-
ing ?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b)
Government have agreed as a8 special case
to the opening of a temporary Pakistan
visa office in Hvderabad for two days each
month, The Pakistan Embassy which will
finance the office has yet to open it.

Waiving of Time Limit for
Insurance claims in Dog-Bite cases

679. SHRI MANIK REDDY : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 1003 dated 220d Novewber, 1985,
regardine proposal to change rules in respect
of LIC claims and state :

(a) wh.ther Consumer Education and
Research Centre, Ahmedabad had pleaded
for waivine of 90 days limit] for insurance
claim of a dog-bite victim ;

(b) if so, the action taken thereon ;
and

(c) whether Life Insurance Corporation
have revised their Ttules and guidelines

accordinzly ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to ()

Yes, Sir.

A representation was received from
Consumer Rdacation and Research Centre,
Ahmedabad. reearding th: death claim of
the widow of one Shri A.P. Patel, who had
died of a dog bite. LIC had paid the
claimant thr ‘basic sum of Rs. 35,000/-
but repudiat :d the claim of double accident
benefit for a similar amoun: as the death
occurred after the stipulated period of 90
days from the date of the incdent of dog
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bite, The matter was later reviewed by
Government and it was decided, after
taking into account the facts and circums-
tances of the case, that LIC should also
pay the accident claim amount of Rs,
35000/- on an ex-gratia basis. As the
matter was sub judice, LIC deposited a sum
of Rs, 35,000/- in the court on 17.9.1986.
on the claimant agreecing to accept the
amount in full and final settlemens of the
claim,

Loans to Weaker Sections in Orissa

680, SHRI ANANTA PRASAD SETHI:
Will the Minister of FINANCE be pleased
to state the number of persons belonging
to Scheduled Castes, Scheduled Tribes and
other weaker sections of the society in
Orissa who have been granted loans upio
Rs. 5000/- by the nationalised banks under
the priority sector during the last three
years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The present
data reporting system of banks does not
gene:ate separate information in th emanner
asked for. However, the total number of
borrowers belonging to weaker scctions
including SC/ST assisted by Public Sector
Banks in the State of Orissa stood at 773,
1218 and 857 thousands as the end of
December 1983, December 1984 and June
1985.

Tribunais for Speedy Recovery of Dues

681, SHRI NARSING SURYA.
WANCSHI : Will the Minister of FINANCE
be pleased to state ; '

(a) whether it is a fact that Indian
Banks’ Association had recommended to
the Union Government to establish tribui.als
fur speedy disposal of cases periaining to
loan recovery ; and

(b) if s0, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
VANARDHANA POOJARY) : (s) ang (b)
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Proposal to es'ablish tribunals for recovery
of dues of banks and financial institutions
is under consideration of Government.

Likely Closure of Central Cotton
Mills, Howrah

682. SHRI HANNAN MOLLAH :
Will thc Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that the Central
Cotton Miils, Howrah, West Bengal will be
closed soon, as per dccision of the
Government ;

(b) if so, the reasons thereof ;

(c) number of workers to be unemployed
due to closure of the ssid mill ;

(d) whether there is any plan to save
these workers from unemployment ;

(o) if 80, details thereof ; and

(f) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) :(a) No final decision
has been tak¢n to closc down any NTC
mills so far.

(b) to (f) Do pot arise.

Nationallsation of Mohini Mills at
Belgharia in West Bengal

683. SHRI HANNAN MOLLAH :
Will the Minister of TEXTILES be pleased
to state

(a) whether Goveinment will nationa-
lise the sick Mohini Mill; at Belgharia in
Weat Benga!, the management of which is
vested in NIC :

(b) if so, details thereof ; and
(c) if not, the reasons therefor ?
THE DEPUTY MINISTER IN THE

MINISTRY OF TEXTILES (SHRI 8.
KRISHN A KUMAR) : (a) to (¢) The
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mapagement of Mohini Mills, Belgharia,
West Bengal was taken over under the
provision of the Industries (Development
and Regulation) Act, 1951 with effect from
24th October, 1981. The circumstances
of the case require that several aspects
are require to be gone into and hence it
has not been possible to take a decision in
this regard.

Reduction in Profits of
Nationalised Banks
684, SHRI SRIBALLAV PANIGRAHI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a factthat most of the
nationalised banks are losing subsiantial
profits owing to loss -of interest on cash
reserves and penalty baving to be paid to
the Reserve Bank of India for failure to
maintain the right levels of cash reserves
statutory liquidity ratios ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (u) and (V)
The information is being collected and to
the extent available and permissible under
the statutes will be laid on the Tab.e of the
House,

Joint Ventures with Bulgaria

685. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR:

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken
steps 0 increase joint-ventures  with
Bulgaria ; and

(b) if 8o, the areas indentified to pro-
mote joint ventures between India and
Bulgaria ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) ° (a) and (b) Both the
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Governments share the view that settiug up
* joint ventures specifically for exports
would be a desirable step towards pro-
motion of trade and accordingly are
endeavouring through Joint Commission
meetings, exchange of trade delegations,
etc., to promote establishment of such joint
ventures. While no Indo-Bulgarian Joinmt
venture has so far been set up in Bulgaria
or in third countries, such units for
exports have been set up in India i.e. in
the fields of teitiles and fashion leather
gloves. In the recent Indo-Bulgarian Joint
Commission Meceting held in Sofia last
month, the two Sides indentified food pro-
cessing, chemicals, electronics and leather
goods industries as suitable areis for
further study in this regard. It will, however,
be for the entrepreneurs in both countries
to take commercial decisions in the matter
of setting up of joint ventures,

Branches of Nationalised Banks
Opened in West Beogal, Bihar
and Orissa

686. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of FINANCE
be pleased to state the numbder of bank
branches opened during the last three years
in West Beugal, Bihar and Orissa ?

THE MINISTER OF STATE IN THE'

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Reserve Bank
of India (RB1) has reported that the
pumber of bank branches opened by the
28 Public Sector Banks durning the last
three years in wWest Bengal, Bibar and
Orissa are as follows (=
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No. of branches opned
by 28 Public Sector
Banks duripg ¢

Name of State

1983 1984 1985
West Bengal 46 123 313
Bibar 42 137 429
Orisa 17 70 63
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Export of Readymade Garments

687. SHRI MOHANBHAI PATEL
Will the Minister of TEXTILES be pleased
to sfate :

(a) the target fixed for the export of
readymade garments during the year
1986-87 ;

(b) the achievement made during the
first six months ;

(c) the steps being taken to boos! the
export of readymade garments during the
remaining period

(d) whether Government are considering
to establish an institue of fashion techno-
logy ; and

(¢) if so, the detai's thereof and by
when it is likely to be established and start
functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHR1 S.
KRISH A KUMAR) : () Tne tarxet for
the export of readymade garments during
1986-87 has been fixed at Rs. 1,200 crores.

(b) The achicvements during the
first six months (Apgil-Sept.) of the current
finaacial year are provisionzlly placed at
Rs. 614 crores,

(c) A ostatement listing the various
steps taken by the Govi.,, to boost the
export of readymade garments i§ given
below,

(d) and (¢) National Institute of
Fashson Technology set up by the Govt.,
of Inuia has been registered as a Society
under the Socicties Registrauon Act, 1860
on 22.1.1986. The Institute has been
established to cater to the education,
research service and training needs of the
fashion iodustry. To begin with the pro-
gramme of Institute 18 conduct a workshop
on kashion Design from January Lo May,

1987,
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Statements

measores have been
sxports of readymade

The following
taken to boost
garments :

(i) Sophisticatcd garments manufactur-
ing machines not manufactured
indigenously are allowed to be
imported on O.GL. As many as
114 machines for garment manu-

" facture have been placed under
OGL, 97 of them enjoying con-
cessioral import duty.

(ii) CCS rates have heen rationalized
with ecffect from 1.7.86. Thete
rates have been extended upto
31.12.1988 for cotton garments
and upto 31.31989 for other
garments, Slow moving i'ems
under quota which were earlier
not eligible for CCS have also now
been made eligible. Higher rates
of CCS have been announced for
exportis to non-quota countries and
for man-made fibre and Silk
garments,

(iii) Cotton garments have been brought
under the Scheme of Contract
Registration with a view to pro-
viding an element of certainty
_to exporters in the maiuter of CCS.

(iv) The duty drawback rates for
cotton garments have been
increased.

(v) It has been decided to set upa
Fashion Technology Institute in
Delhi for education, research and
training in the areas of fashion
design for garment manufacture.

(vi) The number of days of pre-shipment
credit has been incressed from 90
days to 180 days. Thc rate of
interest has also bsen reduced by

2.5%.

(vii) Import entitlements and the REP
}J-cences bave been liberalised vide
Appzndix 17 of the Import-Export
Yuucy for 1985-88,
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(vii) Many items of raw material
fabrics are permitted to be impor-
ted under the Advance Licensing
Scheme under Appendix 19 and
doty free REP Scheme under

" Appendix 21 of the Import-Export
Policy, 1985- 88.

(irx) The Import-Export Pass Book
Scheme for manufacturer expor-
ters has also been introduced.

(x) Additiona) assistance is given for
new products and new markets,

(xi) Under 100% Export Oriented
Units aod Free Trade Zones
Schemes, facilities for liberal
import of capital goods and raw
materials along with many other
concessions are given,

G.overnment has been giving
liberal assistance for sponsoring
and funding promotional activities
such as market studie:, Buyer-
Seller-Meets,  participation  in
international fairs and exh:bitions,
etc.

(xii)

Export of Gold Jewellery

688, SHRI MOHANBHAI PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the value of gold jwellery exported
during the year 1985.86 ;

(b) the target fixed for export of gold
jewellery for the year 1986-87 and the
achievement made during the first six
months of fhe year ;

(c) whether it is a fact that Government
have decided to allow import of gold on
advance liceuce to facilitate large-scale
production of gold jewellery for helping the
Indian exporters to boost this industry ;

(d) if so0, the details thereof ;

(e) the quantity of gold imported by
the jewellery manufacturers sipce the iotrce
ductiop of the scheme ; and
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(f) whether it kas made any effect on
the price’ of gold in the country if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINiISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) Rs. 86 Crores.

(b) Rs. 100 crores.

Exports during April-Sep. 1986—
Rs, 46.48 Crores.

(c) Yes, Sir. Import of gold mount-
ings, findings, sockets, frames, etc. and
gold of 18 carats and below will be
allowed on advance licence.

(@) A copy of the relevant Public
Notice laid on the table of the House,
[Placed in Library. See No. LT/3180/86].

(e) No imports have taken place so far
under this scheme.

() The Government is not aware of
any adverse effect on the price of gold.

Imbalance in Production and Consump-
tion of Medium Shape and Long
Shape Cotton

689. SHRIMATI JAYANTI PATNAIK ;
Will the Mioister of TEXTILES be pleased
to state :

(a) whether it i8 a fact that there is
wide gap between the production and con-
sumption of medium table and long staple
co'ton whereas the production of superior
long shape cotton is far in excess of the
requirements ; and

(b) if so. details of the steps tuken to
correct imbalaace ?

THE DEPUTY MINISTER IN THB
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : (a) and (b) The
production of long staple cotton and to a
small extent medium staple cotton is in
excess of domestic consumption. To cotrect
the imbalance, Government have taken the
following steps :—
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(i) During the cotton year 1985.86,
an export quota of 10.50 lakh
bales of long staple cotton was
released ;

(1) Government have allowed liberal
exports of yarn besides increasing
cash compensatory support from
5% to 8% on =21l types of yarn
exports, with a view to increasing
the consumption of cotton ;

(iii) Government have recently announ~
ced export of 5 lakh bales of long
and extra long staple cotton per
year for a period of three yoarsy
beginning with the current year.

Trade with Algeria

690. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have taken
steps to increase trade with Algeria;

(b) if so, the areas identified therefer]
and

(c) the target set for the Indo-Algerian
traJe in the Seventh Five Year Plan
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD : (a) Yes, Sir,

(b) Both «ides agreed that there was
scope for development of two-way trade.
The main items identified for exports from
India are drues, and pharmaceuticals,
textile yarn, jutc and jute products, agrie
cuitural  eommodities and enginaering
products. The main items offered by
Algeria for export to India are Mercury,
Lead, Zinc, Urca and some petroe
chemicals,

(q) No targets have been set for Indo-
Algerian trade for the Seventh Plan period.
Both sides have agreed 1o strive for higher
levels of two-way trade,
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Silk Development Profect in Orlssa

691. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
TEXTILES be pleased 1o state :

(a) whether Government have &
proposal to stert @ silk development
projeet in Orissa; N

(b) whether funds have been earmerked
for that purpose;

(c) if so, the areas identified in Orissa
for growing silk; and

(d) the specific programmes drawn up
for the growth of silk cultivation in  Orissa
during the Seventh Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : (»to (0 G9v¢rn-
ment have approved the implememauon' of
a Bivoltine Sericulture  Project 'whu_:h
envisages raising of mulberry pl‘amauom.s in
1000 acres in Ganjam  district of Orissa
with an outlay of Rs. 427 crores spread
overa period of 4 years starting from

1986-87.

In addition to the ongoing schemes
bcin(:) implemented by ‘ the Cet}txa] Si!k
Board for the growth of silk ‘ cultivation ' in
Orissa such as seed production, extension
work, research & development support efc.,
a projeet for tasar dcve_\opment in Orissa
has been drawn-0p durmg.the seventh plgn.
This project is to be‘ implemented with
gssistance  from  Swiss Development

Corporation.

Setting uwp of Central Traloing
Institution for Development Bankers
by IDBl

692. SHRI JAGANNATH
PATTNAIK Will the Minister of
FINANCE be pleased to state :

a) whether it i 8 fact that the
Indu(mrial Developmest Bank of India has
deciqed to set up 8 Central Training
justitutieo for Povelopment Bapkers; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (s) and (b)
Industrial Development Bank of India has
reported that it has decided to set up an
apex level Training Institute at Hyderabad
to conduct programmes for providing
trainipg facilities to personnel of develop-
ment financipg institutions (at the gll-India
as well as State level), Senior level
executives of similar institotions abroad
could also be considered for participation
in the training programmes.

Reduction in subs'dy given o
Haundloom items

693, SHRI M. RAGHUMA
- REDDY :

SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAV :

Will the Minister of TEXTILES be
pleased 1o state :

(a) whetherit is a fact that power
looms are manufacturing the items reserved
for the Handloom Industry;

(b) whether the stock of handloom
goods has reached high proportion;

(c) whether the subsidy given to
handioom items had been reduced; and

(d) if so, the steps Government

propose to take to protect Handloom
Industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILBS (SHRI 8.
KRISHNA KUMAR) : () In order to
enforce the reservation for handlooms more
vigorously, Government of India have
already set up three Regional Offices at
Deihi, Pune and Coimbators, whigh have
beer staffed with suitable tochnical staff and
bave started functioning. The State
Goveraments have alio been aked to se8
up separate machinery for implementing
the handloom reserwation orders. Howver,
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the revised ootification issued on 4th
August, 1986 and the Haandloom
(Reservation of Articles for Production)
Act 19835 allowa a period of three months
from the date of issue for stoppage of
production of reserved ijtems by
powerlooms,

(b) No reports have been received by
Government 1egarding  accumulation of
stocks of handloom goods having reached
high proportion.

(c) No, Sir. However, the duration
of rebate days has been limited to 30 days
plus national handloom expos,

(d) Does not arise.

Stocks of products of N.T.C.

694, SHRI N, DENNIS : Wiil the
Minister of TRXTILES be pleased to state :

(a) whetber huge stocks of the National
Textile Corporation’s products are lying
with the N.T.C. shops all over India;

(b) the total quantity of the stocks and
its value;

(c) whether any investigation iato such
large unso!d stock piling up with the show-
rooms has been undertaken; and

(d) the steps taken to clear the
stocks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) and (b) The
total quantity of cloth different sorts/
varieties lying in the NTC shops and
divisional offices of NTC subsidiaries at the
end of August, 1986 was approximately 14
million metres valued at ebout Rs. 19
crores.

(¢c) This stock was considered not too
excessive for the festival season,

(d) Monitoring of the inventory and
review of working of the showrooms is
vndertaken by the subsidiaries on quarterly
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basis, In addition, the fcllowing steps are
taken to clear the stocks;—

(i) To promote sales, incentive
schemes for Sales staff are
reviewedfrevised from time to
time.

(ii) In order to reduce accumulation
of stucks, discounts are offered
to consumers from time 1o time.

(iii) Training programmes are crganis-
c¢d espccially designed for the
showroom cmployees thr ough the
NTC Staff Coliege from time to
time.

(iv) Wider publicity of NTC products,

(v) House Keeping/display of NTC
products is being improved ona
continuing basis,

Bank Robberies

695. SHRI AMARSINH RATHAWA
Will the Minister of FINANCE be pleased
to state :

{n) whether it is a fact that the bank
robheries are increasing day by day;

(b) if 50, the number of bank robberies
committed during the first nine months of
1986, State-wise/Union Territory-wise;

(c) total amount ‘ooted during these
robberies;

(d) whether any robbery case bas been
rolved;

(¢) if so, the details thereof stating the
number of persons arrested; and

(f) the measures wken :o far for the
rrotection of banks throughout the country
and particularly in small towns and rural

areas 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
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According tc reports received frem  Public
Sector Bapks, during the first pire months
of 1986, there weie 83  cases  of
pobberics/dscoities in  their  branches
ip difterent parts of the country. State-
wise break-up of the cases is given in the
statement belcw, The figures show a rise
in the incidence of Bank robberies/dacoities
in some States.

(d) and (¢) According to information rece-
jv¢d from the Public Sector Banks, in 11 of
the tbove mentioned cases, 30 persons bave
been arrested by the Police.
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(f) Although Bank’s secutity is depen-
dent to a corsiderable extent on the general
security epvircbment, the Banks have, with
a view to improving their security arrsnge’
m:nts and preventing drcoities/robberies,
taken steys for arpoin'ment of armed
security guards, irstallation of appropriate
alarm systems, etc., in branches depend ng
on the risk factor involved. Provision of
wite-meshed cabins for Cashiers, installa.
tion of callapsible steel gates in branches
etc., ate some of the other measures which
are being implemented for improving the
security of branches in a phased manner.

Statement

Information of bank robberiesidacoities State-wise[Unicn Territory wise and the amount
involved therein as reported by Public Sector Banks for the per od 1.1.86 10 309,86,

State/Union No. of Amount involved
Territory cages (Rs. in 1akhs)
Acdhbra Pradesh 1 0.19
Asssm 3 41.85
Bibar 7 23.8¢Y
Chandigarh 1 1.34
Delhi 2 9.64
Gujarat 10 13.34
Haryana 1 7.96
Jammu & Kashmir 1 Nil
Madbya Pradesh 2 5.78
Masharashtra 9 20.93
Meghalaya 2 2.81
Nageland 2 13.51
Punjab 32 31.19
Uttar Pradesh 7 533
West Bengal 3 “1_2_.
83 179.29

(Data Provisionsl)
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Development of Tourism in Kerala

696. SHRI VS. VIJAYARAGHA-
VAN : Will the Minister of TOURISM be
pleased to state : ,

(a) the total amount allotted to Kerala
for the development of tourism during the
current financial year;

(b) the total amount spent so far and
the results achieved; and

(c) the details of the schemes under
consideration/implementation ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) The
Ministry of Tourism do nol make any

Sanctioned Schemes under implememiation :

KARTIKA 16, 1908 (SAKA)

Written Answérs 183

allocation of funds State-wise out of the
Central budget. Schemes received from
different States are examined on merits and
according to inter-se priorities fixed dy the
Planning Commission. However, during
1986-87, the Ministry of Tourism has
sanctioned Rs. 3.24 lakhs for purchase of
trekking equipments in Kerala, Out of
this Rs. 2,91 lakhs have already been
released. The State QGovernment has
placed orders with various firms for supply
of trekking equipments of which woolen
blankets, ruck sacks dhurries aud first aid
kits worth Rs. 1.34 lakhs have been

received.

(c) The dotsils of the schemes which
have already been faken up and those under
consideration are given below . —

(Rs. in lakhs)
Name of the Scheme Year of Amount Amount
sanction sanctioned released

1. Way-side amenities with 1985-86 10.28 4.00
accommodation at Alleppey

2. Way-side amenities with 1985-86 10.28 4.00
accommodation at Kottarakkara

3., Way-side amenities with 1985-86 10,28 4.00
accommodation at Cannanore

4. Way-side amenities with 1985-86 10.28 4.00
accommodation at Palghat

5. Way-side amenities 'with 1985-86 10.28 4.00
accommodation at Wynad

6. Provision of boats for Cochin, 1985-86 50,78 25.00

Kumaraskom, Quilon und Thekkady

Scheme under consid ration

Name of the Scheme

1. Watz=rspor.s at Kovalam

2. Watersports at Malampuzba
3. Beach Resort, Kappad

4, Forest Lodge, Parambikulam
S. Yatrl Niwas, Quilon

6. Yatri Niwas, Trivandrum

7. Purchase of Mini Buses for Parambikulam

and Nayyar Wild Life Sanctuaries

Estimated cost
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Proposal to build a Tourist Complex
Linking Important Towi:t Centres in
Palghat

697. SH:1 V.S, VIJAYARAGHA-
VAN : Wil the Min'ster of TOURISM be

pleased to state ©

(a) whether there is a proposai to build
a vast tourist complex licking important
tourist centres in Palghat district of Keral.a
such a8  Malampuzbha,  Nilliampati,
parambikkulam, Silent Valley, etc. ;

(b) if s0o, whether Government have
made auy study about it;

(¢c) if s7y the details therecf; and

(d) the steps heing taken to implement
this proposal ?

THE MINISTER OF TOURISM
(MUETI MOHD SYED) : (») Proposa's
for provision of watersportsat Matampuzha
Dam, construction of a Forest Lodge. and
provision of mini-buses at the Parambtkk.u-
lam Wild Life Sanctuary have been recetv-
ed from the Government of Kerala.

(b) to (@) The propo-a's were actively
under consideration and will be finalized
soon after the additional information
required from the State is made available,

Losus Disborsed to weaker sections
of Andbra Pradesh

698. SHRI1 V. TULSIRAM : Will the
Minister of FINANCE be pleased to
state :

(a) the details of amount of loan given
to egucaicd unemployed, farmers, Schedul-
«d Castes/Scheduied Tribes, backward
classes and agdivasis in Andbra Pradcsh
during the first two years of the Seventh
kive Year Pian;

(b) the amount expected to be given to
them for their developmeunt during the
remaining period of Seventh Five Year
Piau; and
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(c) the extent to which the conditions
of unemployed, Scheduvied Tastes/Schedul-

. ed Tribes, farmers, adivasjs etc, have been

Improved 88 a result
eatent to which furtber
expected ?

thereof and the
improvement

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
present data reperting system of banks does
not genc:ate separatc nformation in the
manoer asked for. However, advances to
weaker sections by the public sector banks
in the State of Andhra Pradesh which
include small and marginal farmers, land-
less, labourers, rural artisans, IRDP bene-
ficiaries, SC/ST beneficiaries etc. have
increased from Rs 362 crores as at the
end of December, 1983 to Rs. 589 crores
as at the end of June, 1988,

(b) snd (c) Since the bank advances
mainly depend upon the rate of growth of
the deporits over the years, it is Dot possible
to quantify the targets for bank lending.
The targets are sometimes laid down for
certain specific schemes, However the
share of weaker sections in total credit is
not to be less than the tcn percent. As

such it {s not possible to furnish the infor-
mation in the manner asked for.
Reserve Bank of India issued iustruce

tions in February, 1983 to all the com-
mercial barks advisivg them to raise the
production of advances (0 priorily sector to
40% of the total advances by the end of
March, 1985, The banks were given a
sub-target within the priority sector of
lending to weaker sections and were
advised thet the outstanding advances in
favour of weaker sections should be atleast
1LY of total advances by the end of
March, 1985 The public sector banks
have alreaay achieved this target,

World Organisation of Non-Resident
Indiang

699. SHRID.N, REDDY : Will the
Mipister of FINANCE be pleased to
state §
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(a) whether it isa fact that a world
organisation of non-resident Indians (NRI),
" tas been formed in New York ; and

(b) bow far is the cooperation between
that body and Goveinment attracting
foieign capital in the private sector in
India ;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY :(a) It has been
brought to the notice of th: Government
that an organisa'io called world organisa-
tion of non-residert Indians has been for-
med in New York.

{b) Th reis ro fcrmal rclationship or
cooperation between this body and the
Government—as such the question does
not arise.

[Translation)

Schemes for Development of Tour ist
Centres in Bibar

700. SHRI VIJOY KUMAR YADAYV
Will the Mipister of TOURISM be pleased
to state @

(a) whether it is a fact that he visited
Biharsharif, Nalanda, Rejgirt and other
places in Bihar in Ociober, 1986 ;

(b) whether it is also a fact that the
announced introduction of various schemes
for the development of these important
tourist centres ; and

(¢) if so, the details of the schemes
and the time by which these will be im-
plemented ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) I bad
visited Patna, Nalanda, Rajgir and Bodh
Gaya from 8th to 10th October, 1986.

(b) and (¢) Various on-going projects
for development of important tourist cen-
tres and several proposals suggested by
Chief Minister of Bihar were disoussed,
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Circulation of Wrong Map of India
at Seoul

701. SHRI G.S. BASAVARAJU @
SHRI H.N. NANJE GOWDA :
SHRI HANNAN MOLLAH :

SHRI SAIFUDDIN CHOW-
DHARY :

SHRI BIBHA GHOSH GOSW.
AMI :

SHRI MUKUL WASNIK :

SHRI BANWARI
PUROHIT:

SHRI HARISH RAWAT :

SHRI MULLAPPALLY RAMA-
CHANDARAN :

LAL

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether in the official map circu-
Jated by the South Korean autborities for
the Asian Games held in Seoul in Septem™
ber. 1986 ; Jammu and Kashmir was
shown as a dispu’ed area ;

(b) whether Indian teem had objected
to this wrong map ;

(c) whether or not this question was
taken up by our Embassy in South Korea ;

(d) whether necessary  corrective
measures were taken by South Korean
authorities and if 8o, the details thereof ;

(¢) whether any other countries have
al:o shown Jammu and Kashmir as a dis*
pu'ed aiea in their maps, if so, the details
thereof and whether Qoveroment of India
took up the matter with them and those
countries have since made the necessary
corrections in their maps ; and

(f) whether any directives have besn
issued to all the Indian Embassies in this
regard and if not, the reasons therefor ?

THE MINISTBR OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIKS
(SHRI K. NATWAR SINGH) : (a) to (d)
The map of India published and projected
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by the Seon! A<ian Games Organising Come
mittee (SAGOC) did not correctly depict
the internat onal boundary of India since it
had ex.luded the State of Jammu and
Kasbmir. Smt. Margaret Alva, Minister
of State for Youth Affairs and Sports, and
leader of Indian cofficia) delegaticn ard the
Indian Ambassedor in Seoul Firmly pro-
tested fo the South Korean authorities
against the incorrect depiction of the map
of India. SAGOC regretted the error,
which was, according to them, of a techni-
ca) pature and took some measures (O re-
ctify it. The rtemedial aciuon eventually
taken by the SAGOC included :

(i) The publication of an issue of
“‘Seoul Asiad News”’ with a cor-
rected map of India ;

(iiy The withdrawal from circulation
of the publication showing incos-
rect boundary ; and

(iii) Not prejecting the map of any
coun'ry in the pictorial display on
the electronic screen at the closing
ceremony of the games.

() Inaccurate depiction of India’s in.
ternational boundary in Jammu and
Kashmir sector in the maps published in
Pakisian, China, and in some other coun-
tries has come to our notice. The matter
was taken up with the concerned euthori-
ties in those countries, As a result neeces-
sary corrections in the maps were carried
out by some of the organisations/authori-
ties which bhad published such incorrect
maps and some others undertcok to do so
in future editions of such maps. In other
cases the matter i8 being pursued.

(f) Instructions have been issued to
Indian Missions abroad in the matter requ-
iring them to take note of any incorrect
delineation of India’s international bourn-
daries in the maps published in the coun-
tries of their jurisdiction and to take
appropriate measures with the authorities
concerned to have the errors rectified.

Sino-Pak agreement;for Nuclear

Programme
702. SHRI G.S. BASAVARAIU :
SHRI YIAY KUMAR
MISHRA : ‘

SHRI SOMNATH RATH ¢

Will the Minister of EXTERNAL
‘AFFAIRS be pleased to state :
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(a) whether Prime Minister has ex-
pressed concern over theagreement reached
between China and Pakistan for nuclear
programme ;

(b) whether this agreement poses a
gieal threat to peace in the sub-continent ;
and

(c) ifso, the steps
taken by the Urion
with the situaticn ?

proposed to be
Government to des/

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHR1 K, NATWAR SINGH) : (a) and (b)
Yes, Sir.

(c) Government continues to maintain
a constant vigil over all developments
baving a bearing on the country’s security.

Prime Ministe;’s Discussion with
Presidenit of Pakistan at Haraze

703. SHRI G.S. BASAVARJU ;
SHRI H.N, NANJE GOWDA :

SHRI BANWARI LAL PURO-
HIT :

SHR] MULLAPPALLY RAM-
ACHANDKAN :

Will the Minister of
AFFAIRS be pleased to sta'e :

EXTERNAL

(a) whether the Prime Minister of
India and the Presideat of Pakistan had &
number of di:cussions at Harare during
the non-aligned summit meet ;

(b) if so, whether measures for further
normalisation of relations between the two
countries were also discussed ;

(c) whether the two leaders bave
agreed to remove the obstacles coming in
the process of normalisation ;

(d) whether the rclations between the
two countries bave shown any improve-
ment since then ; and

(o) if 50, to what extent ?



189  Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. Prime Ministcr Shri Rajiv Gandhi and
President Zia-ul-Haq met at Harare during
the NAM Summit,

(b) to (e) : PM conveyed his serious
concern at the hijacking of the Pan Am
aircraft at Karachi, Bilateral relations
between the two countties were touched
upon. PM expressed the hope that the
process of normalisat on would not be
further impeded.

Indo-Pak Relations

704. SHRI G.S: BASAVARJU :
SHRI H.N. NANJE GOWDA :
SHRI H.B. PATIL :
SHRI MUKUL WASNIK :
SHRI R.S. MANE :
DR. G,S. RAJHANS :
SHRI MOOL CHAND DAGA :
SHRI MAHENDRA SINGH :

SHRI BHATTAM SRIRAMA
MURTY :

Will the Minister of BXTERNAL
AFPRAIRS be pleased to state :

(a) whether the relations between
India and Pakistan have deteriorated dur.
ing the last three four months :

(b) if s0, whether the main reason is
Pakistan’s attitude in helping the extremists
and also infiltrating Pakistanis info Jammu
and Kashmir, Punjab and Gujarat ;

(c) whether it is a fact that Pakistan
raised the Kashmir question on all the fore-
igo forums against the Shimla agreement
spirit ;

(d) whether India bas Jodged amy pro-
test to Pakistan on these issues ; and

(¢) ifso, the reaction of Pakistan
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,

§ir,
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(b) These factors alongwith some
other negative actlons on the part of
Pakistan have contsibuted to the deteriora-
tion in Indo-Pak relations.

(c) Pakistan has recently ramised the
Kashmir issue both at the NAM Summit at
Harare and at the U.N. in eontravention of
the Simla Agrreement,

(3) and (e) Government’s concerns
about these matters have been conveyed to
the Government of Pakistan whose res-
ponse has unfortunately not been satiaface
tory.

Capital Galos Tax Exemption to
Sick Units

705. SHRI V.S. KRISHNA 1YER ¢
Will the Minister of FINANCE bs pleased
to state :

(8) whether any exemption from the
payment of capital gains tax has
been given to those sick units as have been
sold by the nationalised banks for recovery
of their dues , and

(b) ifso, whether Government pro-
pose to extend the same facility of exemp-
tion from capital gains tax to those sick
units which voluntarily dispose of their
units to clear the bark dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

{b) Not applicable in view of reply
to Part (a) above.

Passport and Visa for Indien Tourists
Visiting Maldives

706. SHRI V.S. KRISHNA ]YER:
Will the Minister of EXTERNAL AFFAJRS
be pleased to state :

(a) the number of Indians who have
visited Maldives as tourists during 1985 ;

(b) whether a tourist has to take pas
sport and visa for a visit to Maldives®
snd
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() if so, whether there is any pro-
posal under cousideration of Government
to dispense with the passport and visa
requirements for a visit to Maldives ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) 4653,

(b) Indian tourists should possess a
valid passport for visiting Maldives. They
ate given visas valid for a stay of 90 days
on arrival in that country,

(¢) No, Sir.

Epbancement of Minimum Release
Price of Coffee

707. SHRI V.S. KRISHNA IYER ¢
SHRI MULLAPPALLY RAMA-
CHANDRAN :

SHRI V.S. VIJAYARAGHA.
VAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any proposal be-
fore Government for enhancement of the
minimum release price (MRP) of Coffee ;

(b) whether any representation in this
regard has been received from Members of
Patliament, coffee growers and others ;

and

(c) if so, the decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir,

(b) Yes, Sir.

(¢) The minimum release price of
coffec has been increased from Rs. 6.54

point to Rs, 7.42 per point with effect
from 16.10.1986.

Passports Issued from RPO, Bangalore

708. SHRI V.S. KRISHNA IYER .
Will the Minister of EXTERNAL AFFAIRS
be pleased to state |
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(2) the number of persons who have
taken passport from Regiopal Passport
Office at Bangalore since Januvary, 1986 ;

(b) the number of persons out of them
who visited foreign countries ;

() Whether in the present procedure
there i3 any means to ascertain if the per-
son obtaining passport genuinely intends to
travel abroad and if not, the’ reasons
therefor ;

(d Whether Government are aware
that some agents are misusing these passe
ports by availing FTS Facilities or for some
other illegitimate purpose ; and

(¢) if so, the action taken/proposed
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) 57,828
passports were issued by the Passport
Office, Bangalore during the perjod
January, 1986 to Scptember, 1986,

(b) Not known to the Government.

(¢) No, Sir. Applicants are issued
prssports for their travel abroad as
stated in their application forms. How-
ever, their intention to travel abroad
is liable to change on personal requirement
basis. The Government have no reasop
to doubt it or to see that they do not
change their intention to travel abroad.

(d aod (e¢) The Government are
aware of some cases where individuals
working at touts/unauthorised travel agents
have misused FTS facilities, Buch cases
are investigated by Government’s various
investigating agencies for follow up action.

Pruning Expenditure i Nop-
‘Priority Areas

709. SHRI SHARAD DIGHE :
SHRI INDRAJIT GUPTA :
DR. B.L. SHAILESH :

Will the Minister of FINANC
pleased to state ; NCE
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() whether it is a fact that in order
to control inflation during the remaining
years of the Seventh Five Year Plan Go-
verament are proposing to take a decision
to prune expenditure in non-priority are as
and also to control expenditure on the non-
plag :ide ; and

(b) if so, the detajls thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (8) and (b) 1t has always
been the endesveur of Government to
keep non-p'an and non esgsential items of
expenditure to the minimum.

Pak President’s Statement Over
Sfachen Glacier

710. SHRI SHARAD DIGHE :
SHRI H.B. PATIL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a‘tention of Givernment
has been drawn to the seport in the
Pakistan newspaper “Jung’ quoting the
Pakistan President having stated in Quetta
that Siachen glazier was earlier ‘no man’s
land, and it was not a part of Pakistan ;

and

(B if so, whelher Gov:roment have
confirmed this admis-ion through deplo-
matic channel ?

THB MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFEBAIRS
(SHRI K, NATWAR SINGH) : (a) Yes,
Sir,

(b) Siachen is a part of Jammu and
Kashmir which is an integral part of India.
This position does not require (o be
reiterated through diplomatic channels,

Steps to Upgrade Performance of
Texiile Sector

711. SHRI SHARAD DIGHE : Wil
the Minister of TEXTILES be pleaged to
ftate ;
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(@) whether Goverament propose 1o
take steps to upgrade ihe peiformance of
the textilr sector ; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE MINI-

STRY OF TEXTILES (SHRI 8. KRISHNA
KUMAR) ‘ (a) apd (b) The Taxtille Poticy
announced by Govcinmert i June, 1985
has envisaged severa) guidehnes for growth
and developmant of the tex ile irdustry,
In pur-uance of this policy, Gover.ment
have 1aken seve al measures to upgrade
the performa. ce of the texiile industry,
Some of the :mportant Steps tuken by
Governirent are ;—

(i) liftirg the ban on the expansion
of weaving capacty in :he
orgapised sector

(ii) allowing full fibi e fexibility ;

(i) rationalisation of fiscal levics on
ecrtain man-made fibr</ygrop ;

(iv) compulsory registration of power-
loums ;

(V) decision 10 set uwp moje Power.
loom Service Centres with active
he'lp of the Tuxtile Research
Asso . iations for imparting training
to powerlovm weavers to increase
their productivity and improve the
quality of the cloth ;

(vi) severa! measures for development
“of handlooms ;

(vii) setting up of a national level
Advisory Committee for moder-
nisation ofthe textije industry;

wiii) setting up of a Nogal Agency to
evolve and manage rehabilitation
packages in respect of putentially
viable sick mills ;

(ix) creution of 8 Modernisation Fu d;

(x) setting up of s Rehabilitation Fuud
for workers who might be displaced
by permaneat closure of non.
viable textile mills and formation
of a single Textiic (Coxtrol)
O:der. a
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The Government is reviewing the per-
formance of the tentile industry from time
to time, Further meisures as and when
called for will be taken by Government to
boost the textile industry,

Savings from Import of Edible Of

712. SHRI SHARAD DIGHE : Will
the Micvister of Commerce be pleased to
state

(a) the amount India Is likely to save
on edibie oil import this year ;

(b) how much of this saving is due to
a shorifall in international prices of oils
and how much is due to reduction in the
quantity of import ; and

(c) the effect of reduetion in the
quantity of impo-t on groundnut production
in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) to (c) As tbe year
1986-87 is not yet over, it is not possible
to indicate how much amount will be spent
on imports of edible oils, Moreover,
gince India i3 a major imapotrer of edible
oils, it will not be in commercial interest
to disclose the import plans,

Introduction of Compufer System In
' Passport Offices

SHRI MANIK REDDY :

SHRI SUBHASH YADAV*
SHRT M. RAGHUMA REDDY :
$'IRI DHARAM PAL SINGH
MALIK @

713.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the Passport Offices where computer
system facility has been introdused ;

(b) since when the facility bas started
functioning ; and

(c) what is tho assessment of its impact
gu the efficiency ;
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THE MINISTER OF STATF IN THE
MINISTRY OF EXTERMNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Com-
puters have been installed in the Passport
Offices at Delhi and Madras Computers
are in the process of being installed in
the Passport Offices at Bombday and
Cochin.

(b) The Computers in the Passport
Offices at Dethi and Mad-as beeame
operational from September, 1986,

(c) To begin with the computers are
being used for checks on information main-
tained so far manua'ly in Index cards, They
will be utilised for other aspects of pass-
port work in a graduated manner after test
checks are over by end Novembar, 1986,
It is hoped that computerisation will ulti-
mately lead to quick issue of passports and
efficient maintenance of records.

Tatroduction of Three Rupee
Denomination Note

714, SHRI V. TULSIRAM : Will the
Minister of FINANCE be pleased to state @

(a) whether therc is a proposal under
consideration of Government to irtroduce
a three rupee dedomination note in the
country to meet the growing shortage of
small coins and small deromination note ;

(b) if so, the time by which such a
pote is proposed to be brought into cir-
culation in the country ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR]
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

(c) Rs. 3/- is mot considered to be a

¢ onven:ent denomiraticn.

Loans 10 Educated Unemployed
Youths in Andbra Pradesh

718. SHRIV. TULSIRAM : Will the
Minigter of FINANCE be pleased to state ¢
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ta) the amount of loans givea to th3

educated unemployed in Andhra Pradesh
for selfsemployment particularly in small
icalefancillary industries during the last
thece years ;

(b) tre extont t» which these educated
unemployed have besn benefited ; and .

{¢) the amount of such loans to be
given during the remaining period of
seventh Five Year Plan to improve the lot
of unemployed persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Presumably., th: Hon’ble Member s
refcrring to the Scheme for providing Self
Employment to the Educated Upemployed
Youths introduced in the year 1983.84.
The present data reporting aysiom from the
banks d-es not generate information in the
manner asked for. However, as per the
information received from the Office of the
Development Coemmissioner (Small Scale
Industries) in the Mimstry of Indurtry, the
number of cases sanctioned by the banks
in Andbra Pradesh are 14,781, 13,084
and 16,518 involving 1he amounts of
Rs 29.36 crores, Ras. 27.34 crores and
Rs. 34,74 crores for the years 1983-84,
1984-85 and 1985-86 respectively.

(c) The State-wise targets rnder the
Scheme have beea a.mounced by the
Goverament 50 far on vear to year basis,
In the cwirent financial year total number
of benefictaries 10 be ussistcd in Audhia
Pradesh is 17,300.

Export of Tex:iles from Andhra Pradesh

716. SHRI1V. TULSIRAM : Will the
Minaister of TEXTILES be pleased to siate ¢

(a) the amount caroed from textiles
exposts duting April-July 1986 ;

(b) the names of the countries where
ma. imum texiiles were exported ;

(c) the States from where these textilos
‘were exporied and tho share of Andhra
{Pradesh in those expoits ; a:.d
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(d) the steps takent to boost up export
quota of textiles from Anchra Pradesh
during the next four months of the current
yoar ? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : (a) The exports of
cotton textile (mill-made/Powerloom and
Handloom) and garments during April-
July, 1986 amounted to Rs. 208 crores and
Rs. 392 crores respectively,

(b) The countries where maximum
textiles and clothing were exported are
USSR, EEC, USA, Australia, Japan,
Canada, Switzerland etc,

(c¢) The statistics of State-wise exports
are not maintained,

(d) The export inCentives are not pro-
vided State-wise. A siatement of export
jncentives offered is giver below.

Statement

Exports of Textiles and Clothing are at
present offered the following incentives by
the Government =

(1) Sophisticated garment manufactu-
ring machines not manufactured
indigenously sre alowed to be
imported oa OGQL. As many as
114 machines for garment manu-
facture have been placed under
OGL, 97 of them enjoying con~
cessional import duty.

(2) For the purpose of removing
obsoloscence and for modefnising
the textie industry, the Govern-
ment policy of indig.nous pro-
duction of tex'ile machu.ery has
been liberalised and in seldcted
ateas bhigh technoiogy machinery
is allowsd to bs imported with
export obligation. :

(3) A textile modernisation fund of
Rs. 750 erores has been created
for facilitation of moderniatiop
of Textile Jodustry,



190  Written Answers

(4)

()

(6)

o

(8

(9)

(10)

(1p

Revised rates of CCS have been
arnounced effective from Ist July,
1985 These 1ates have been
announced for a  period of
3 years and are generally Figher
than before. Slow moving items
of garments on which CCS was
not admissibl: when exported to
quo‘a countries tave been made
cligible for CCS, CCS on export
of varn of ail counts bas been

allowed @ 8%,

Cotton garments and textiles have
been broucht under the Scheme
of Contract Registration with a
view to providinge an element of
certain'y to cxporters in the matter
of CCS.

Tt has been decided to set up a
Rashion Techaology Institute in
Delhi f.r education, rescarch an.i
training in the areas of fashion
design for garment manufacture.

The duty drawback
cotton  garments
increased to 10%

rates for
have  been

The number of days of pre-ship-
ment credit has been increased
from 90 days to 180 days. The
rate of interest has also been
reduced by 2.5 V4.

Many items of raw materialf
fabrics sre permitted to be impor-
ted under the Advance .icencing
Scheme. Duty Free REP Scheme
and th: Import-Export Pass Book
Scheme ints:duced reccotly.

Uader 100%  Export Oriented
Units 2nd Free Trade Zones
Scheme, facitities  for  liberal
import of capital goods and raw
materials «long with mapy other
concessions are given,

Goverrment has  been giving
liberal assistance for sponsoring
and fanding promotional activities
such a3 ma ket studies, Buyer-
Seilec Mects,  participation in
internationsl fairs and exbibitions,
etc.
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Decline In Priccr «f (srdipcn
717. PROF. P.J. KURIEN : Wil

the Minister of COMMERCE be pleased to
state *

(a) wheiher cardamom industry s
facing a serious crisis due to steep decline
in the prices ;

(b) whether Government have asked
NAFED and State Trading Corporation to
export cardamom ;

(c) if so, the quantity exported by e:ch
of thes< agencies so far ; ond

(d) the measures being teken to
ersure 2 reasonable price for cardamom ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PR.
DAS MUNSI) : (a) to (d) Prices of car-
damom which had risen sharply in the past
on acccount of short supply as a result of
drought have now returned to levels com-
parable to those prevalent with normal
levels of production. The NAFED and
STC have been requested by the Board to
procure and export cordamom duting the
current year., The Cardamom Trading
Corporation is a'so planning to enter into
the international* markets. Moreover, the
Board is implementing various schemes to
increase productivity and hasalso stream-
lined the auction sys'em (o stabilige the
prices and ensure fair return to growers.

Rate of Inflation

718, PROF, P.J. KURIEN @ Will the
Minister of FINANCE be pieased to State :

(a) whether there has been a fall in the
rate of inflation ;

(b) if so, how much ; and

(c) specific measures taken or proposed
to further bring down the rate of
inflation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
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The cooual rate of inflation, in terms of
Wholesale Price Index (1970-71=100),
on a Ppoiot to paint bisis, has shown a
d:cliie in recent weeks as indicated below :

KRARTIKA 16, 1508 ‘(sam‘:

As on Annu3) Rate of
Inflation
27.9.1986 7.0
4.10.1986 6.9
11.10.1986 6.6
18.10.1986 63
25.10.1986 6.3

(c) Government keeps a c'ose watch
over the price situation and takes <uch
mesure as are necessary to keep the prices
under reasonable control. The thrust of
Gover-ment’s anti-inflationary policy con-
tiouzs to be an eff:ctive dzmand and supply
manogement  iacluding  strengtheniog  of
public  distribution  system, rvgu'ated
releases of sugar and edidble oils, entoree-
ment of fiscal discipliie and mopping up of
excess liquidity in the system. The Crntral
Government has advised the State Govern-
ments to take strict action against traders
indulgisg in profiteering, hoarding and
black-marketing.

Development of  / ndaman and
Nicobar 1slands as Tourist Resort

719. SHRI VHAY N, PATIL : Will
the Minister of TOURISM be pleased to
state :

(a) whether Goveroment have any
proposal to develop Andamat anl Nicobar
Islands aa a8 tourist resort

(b) if so, the likely impact of massive
project to  cevelop the:e isJands on
epvironment and on the uprooting of
trib.ls ; and :

. (c) the steps Government propose to
take to safeguard envirooment and to
rehabilitate tribals displaced as & result of

development activity ?
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THE MINISTER OF TOURISM
(MUFTI MOHD, SYED) : (a) to (c) There
is a proposal to develop Port Bieir and
rome islands oround it for tourists, In
formulating these proposals care will be
takeo to ensure that there is no negative
impact of tourism development on the
cnvironment and that there will be oo
uprooting of the local tribal popu'ation.

Summit meet on Disarmament

720. SHRI RAMASHRAY PRASAD
SINGH
SHRIMATI GEETA MUKHER-
JEE :
SHRI S.G, GHOLAP :

SHRI G. AYYAPU REDDY :

SHRI BALWANT SINGH
RAMOOWALIA @
Will the Ministea of FEXTERNAL

AFTFAIRS be plcased (o state the reaction
of Government of India on the outcome
of the recent meeting betwcen Soviet Leader
Mikhail Gorbachev and Pres:dent Regan in
Iceland ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI K. NATWAR SINGH) : Govern-
ment are disappointed in the outcome of
the recent meeting between Soviet General
Secretary  Gorbachev and US President
Reagan in Iceland. Government of India
welcome the f ct that the proposals made
there have not been withdrawn and hope
tha! it would be possible for the two
countries 10 reach ab agreement soon.

Black Money in Circulation

723;. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCB

be p'eased to state :

(a) the estimated amount of black
money in circulation in the country till

October, 1986 ; and

(b) the measures Government propose
to take to eradicate¢ black money and by
what time the ci:culation of black money
is likely to be stopped ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) There is no
official estimate of the amount of black
money in circulation in the coontry. Toe
Nationa: Institute of Public Finance and
Policy in thei report on “Aspects of
Black Economy in India’® have estimated
the b'ack ‘ncome for 1983.84 between
Rs. 31584 to Rs, 36786 crores. The
autnors have, however, admitted that their
cstimate is based on numerous assumptions
and approximations, each of which can be
challenged.

(b) Combating tax evasion is a contin-
uous process ard Government is fully
committed to it. All possible measures
to curb gene:ation of black money, legisla-
tive, administrative and institutional are
being taken from time to time. As a
result of liberal fiscal policies, revenue
collections have gone up in the last finan-
cial year. The liberalisation of Summary
Assessment Scheme and reduction in the
tax ratcs of direct 1axes is, nowever, only
one limb of the policy. The other limb is
intensive scrutiny and searches and sejzures
in the remaining cases so as to leave no
doubts in the minds of tax-payers tha' they
can not get away with anything they declare
in their returns of income. Enforcement
machinery is being strengthened and the
pumber of searches have substantially
increased.

India’'s proposal for Mandatory
Embargo on Import of Arms from
South Africa

722. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) Whether India has proposed in the
recent commonwealth conference 2 manda-
tory embargo on the import of arms from
South Africa and revocation of all agree-
ments or licences with it in the military
related sphere as part of an 8.Point Plan
for security for Southern Africa ; and

(b) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF BXTERNAL AFFAIRS
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(SHRI EDUARDO FALEIRO): (a) and
(b) At the Commonwea th heads of Goverg.
ment Meeting in October 1985 at Nassau,
Babamas, leaders of the Commonwealth
countries had agreed, inter alia, to *‘a strict
and rigorously controlled embargo oo imports
of arms, ammunition, military vehicles and
para-military  equipment from South
Africa’,

As is well known, India has followed
8 consistent policy of boycotting any trade
and contact with the racist regime, in
South Africa and this includes trade in
arms with that country,

- Six Non-Nuclear Powers call on US
and USSR toagree fo a Moratorium
ON Nuclear Testing

723. SHRI RAMASHRAY PRASAD
SINGH : Will the Minitter of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether on 3 October, 1986 the
group of six non-nuclear powess including
India called on the United States and the
Soviet Unijon to agree to a moratorium on
nuciear testing ;and

(b) if so, the detalis thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Sir.

(b) The leaders of the Six-Nation
Initiative jointly issued a press palease on
October 3, 1986 in which they expressed
the hope thst USSR and USA would soon
agree on mutual susrension of nucleas
teating.

Visit of king of Jordan

724. SHRI SUBHASH YADAYV :
SHRI M. RAGHUMA REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state *

(a) whether the King of Jordan visited
India during the month of October, 1986 ;
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(b) if so, the cutcome of the discussion
held between the Jordanian King and the
Indian leaderg : ‘

(c) Whether any-agreement for socio-
econOmic ties has been made ; and

(d) if so, the details of the agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
8ir.

(b) The King of Jordam’s discussions
with Indian leaders covered a general
review of bilateral and international issues
of common goncern and ways and means
of enhancing and diversifying bilateral
cooperation between India and Jordan in
the economic, commercial and technologi-
oal fields,

(c) and (d) No agreements were signed
between the two countries during the
visit.

Reduction in the prices of cotton

725. SHRI SUBHASH YADAV :
SHRI M. RAGHUMA REDDY :
SHRI DHARAM PAL SINGH
MALIK :

Will the Mibister of TEXTILES be

pleased to state :

(a) Whether jt is a fact that Union
Government have recently reduced the
prices of cotton particularly in Maharashtra

and Madhya Pridesh §

(b) if so, the extent thereof ;

(c) whether the cotton giowers have
been acitatin, over this matter ; and

(d) if so, the reaction of Union Govern-
ment in Tegard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : (a) No, Sir,
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(b) Doex not arise.
(0) NO’ Sir.

(d) Does not arise.

Bilateral Textile Agreement with

EE.C.

726, SHRI H.N, NANJE GOWDA :
. SHRI S.M. GURADDI :

Wifl the Minister of TEXTILES be
pleased to state :

(2) Whether India is the only Multi-
Fibre Agreement country which has not
renewed its bilateral textile agreement with
European Economic Community (EEC) ;

(b) Whether EEC has stated that unless
India scales down demand for better
access, they cannot be mer within the terms
of their negotiations mandate ;

(c) whether EEC has also pointed out
that India’s request for redistribution of
the quota for cotton fabrics among the
member States is unacceptable to the
EEC ; and

(d) if so, India’s reaction thereto
and the steps being taken to renew itg
bilateral textile agreement with the BEC ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR): (a) to (d) The
textile Agreement between India and the
Buopean Economic Community was
initiated on 31st October, 1986 for a
period of five years effeetive from 1.1.1987
following two rounds of intense negotia-
tions between the Indian and the Commu-
nity delegations. The economic content of
the negntiated agreement in terms of
product coverage, increased market access
including handloom garments, comparative
ly better redistribution of Community”
quotas and inter-regional transfers is
substantially better than the one in the
current Dbilateral  Agreement and the
earlier offers of the Community,
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Hashish Haul in Mehraali

727. SHRI C, JANGA REDDY :
DR. AK, PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Hashizh
worth about three million doilars was
pauled in July last from 3 Mearauli farm
house ;

(b) whether his attention has ~?een
drawn to the repart appearing in ~ [he
Indian Express?” of 24 July, 1986 that the
wapted perion in the case had VIP
connections and has evijad his arrest 80
far ; and

(¢ if so, the details thereof ?

THR MINISTER OF STATE IN THE
MINISTRY OF PINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢} On
12.7.1986, the officers of the Prevantive
Collectorate, We.t Bengal intercepted a
torry carrying machinery items from Delhi
to Calcutta meant for export to UK. and
gaudi Arabia. Examination of the consj-
gnment resulted in the seizure of 767 Kgs.
of hashish concealed in various machioery
items. The interrogation of the driver
and subsequent search of a farm house at
Gadaipur Village, Deihi by officers of the
Directorate of Revenue Tatelligence led to
the seizure of a further quantity of 1341
Kgs. of hashish. No precise value qf 'tb'e
drug seized can be furnished as the illicit
market price varies from place to place and
time to time dependiig upon the purity of
the drug. Jocal demand and 'supp]y
position, place of origin eic. Thu. mvpsﬁ.
gating azency has no evidence to indicate
the V.I.P, cannections of the accused.

Speedy Settlement of Insurance
Clsims of Orphens and Widows

728. SHRI C. JANGA REDDY :
DR. AK.PATEL :

Will the Minister of FINANCE be
pleased to stage

 NOVEMBER 7, 1986

Written Antwe-s 208

(a) total number of claims pending with
Life Insursnce Corporation and General
Insurance Corporation as at present;
and

(b) whether on humanitarian grour.ds,
instructions are proposed to be issued to
expedite (within a month or 30) those cases
where claimants gare orphans or widows
with Jittle support ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (2) Ason 31/3/86,
77929 maturity claims and 23884 death
claims were pending with LIC, Ascn
31/12/85 there were 476129 claims
pending with GIC and its subsidiaries.

(b) Both LIC and GIC have taken a
series of measures for  expeditious settle-
ment of all claims. The matter is under
continual review by the Government.
The progress of settlement of outstanding
claims by LIC and GIC is closely monito-
red and reviewed at p:riodic intervals,
Anpropriate advice and directions are
fssued by Government to LIC and GIC
from time to time for speedy settiement of
all categories of claims. QGovernment
have, however, no proposal at present to
issue separate instructions in respect of the
cliims of orphans and widows only.

British Government’s Decision to
Introduce Visa Requirements for
AFRO-Asian Natiopals

729. SHRI INDRAJIT GUPTA :
SHRI SYED SHAHABUDDIN :

SHRI1 C. MADHAV REDDY :

PROF. RAMAKRISHNA
MORE :

SHRIMATI GEBTA MUKHER.
JEE :

SHRI N, DENNIS :
SHR1 H.B. PATIL :
SHRI AMARSINH RATHAWA ¢

Will the Minister of EXTERNAL

AFFAIRS be pleased to state ;
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(a) Whether it is a fact that the British
Government has decided to introduce visa
requirements for nationals from five Afro.
Asian countries including India ;

(b) if so, the details thereof and its
implications ; and

(¢) Government’s reaction thereto ?

THE MINIST1ER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) With effect from 15.10,1986 all
Indian eitizens wishing to enter the United
Kingdom must be in possession of a visa
obtained before arrival in the U.K., failing
which they will be refused entry. A visa
fee, ranging from Rs. 240 to Rs. 500 will
be charged.

(¢) The Government of India deeply
deplores the UK action as it would cause
avoidable and unnecessary hardship and
harassment to bona fide Indian visitors to
U.K. The restrictions placed on India and
four other Asian and African countries are
discriminatory and racial in character,

Fund for Modernisation of Jute
Industry

730. SHRI INDRAJIT GUPTA :
SHRIMATI GEETA MUKHER-
JEE :

SHRIMATI
NAIK :

JAYANTI PAT-

Will the Minister of TBXTILES be
pleased to state :

(a) Whether it is a fact that Govero-
ment have set up a Rs. 130 crore jute
modernisation fund ; and

(b) if so, the details thereof and how
this fund is planned to be utilised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILBES (SHRI 8.

KRISHNA KUMAR): (a) Yes, Sir:
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(b) The Gove:pment of India bave
announced the setting up of Rs. 150 crore
Jute Modernisa'ion Fund Scheme which
will be implemented by IFCI as the lead
All Todia Financial Iostitution for Jute
Industry. The Scheme bas become
operative with effect from lst November,
1986 for a period of two years to be
1eviewed thereaftcr,

The assistance under the Jute moderni-
sation Fund would be availabie 10 all
existing jute mills includ:ng weak but
potentially viable jutc units,

The most important feature of the
scheme is that upto 809, of the stipulated
promo-ers’ contribution, special loan at
concessional rate of interest of 6% will be
available to weak but potentially viable
units,

A Monitoring Committee under the
Chairmanshtp of Scretary (Texiiles) has
bceo set up to review the progress of
implementation of the Scheme.

Demand for Ban om Import of
Synthetic Fibres and Granules

731. SHRI INDRAJIT GUPTA :

SHRIMATI GEETA MUKHER-
JEE :

Will the Minister of TEXJILES be
pleased to state :

(a) whether a demand has been made
by the representatives of Indian Jute Mills
Associast-on, Central Trude Ubpions and
West Bengal Gove'nment to bap the
imports of syntheiic fibres and grenules ;
and

(c) if so, the details thereof and Union
Government’s reaction thereto ?

THB DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S
KRISHNA  KUMAR) : (a) and (b).
Since synthetic substitutes for jute bags
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are being produced in our country by
importing cheaper priced granules from
abroad, representations have been received
from time to time from various Quarters for
banning import of grasules. In order to
protect Jute Industry from the adverse
competition faced in the hands of synthetic
substitutes, Government have favoured
mandatory usage of jute packaging materi-
als by diffesent sectors of the industry.
Ap Empowered Committee of Secretaries
has been set up to work out the modalities.

Policy to reduce price of Synthetic
Fabrics

732. SHRI GANGA RAM : Will the
Minister of TEXTILES be pleased to
state :

(a) Whether it is the policy of Govern-
ment to reduce the prices of synthetic
fabrics ; and

(b) if so, the steps to be taken towards
this end ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TBXTILBS (SHRI S.
KRISHNA KUMAR) : (a) and (b) The new
Textil: Policy of June, 1988 envisages
foll fibre flexibili'y betwcen cotton and
man-made fibresfyarn, adequate availabi-
lity of man-made fibres/yard at reasonable
prices by increased domestic production
supplemented as necessary by imports
creation Of capacity by pew upits and
expansion of capacity by the existing units
for rroduction of synthetic fibres/yarn and
progressive reduction in fiscal levies op
man-made fibres/yarn, and on the interme-
diates used 28 inputs for production of such
fibre>/yarn  to  facilitate absorpotion of
increased domestic production, so that the
benefit flows to the copsumer in the form
of Jower prices of syothetic and blended
fabrics. ihe following steps have been
taken in this direction

(1) Full fibre fexibility as between
cotton and man-made fibre has
been provided.

(ii) In the synthetic sector, new
capacity has been licensed,
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(i) Government  have ‘;uundml
concersions in fiscal levies aon
certain man-made fibres/yarn,

(iv) Amendments have been made to
produce cheap blended fabrics by
the NTC Yy pioviding duty free
polveseer fibre. The same facility
has also been extended to
handloota sector.

Review of Garment Kpltwear and
Fabrics Policy

733, SHRI D.N. REDDY : Wijll the
Minister of TEXTILES be pleased to
state : : ‘

(a) whether the policy for export of
garments, knitwear and f1brics ete. bas been
reviewed to promote export of these items ;
and

(b) if so, the encouragements and the
incentives cflered to the exporters for the
purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SARl] 8.
KRISHNA KUM. R) : (n) The policy for
export of garments, knitwear and fabrics is
continuous'y reviewed from time to time,

(b) A statement of export incentives at
present offered to the exporters of textiles
is given below,

Statement

Exporters of Textiles are ot present
offered the following incemives by the
Covernmen.—

(1) Sophisticated garment manufsctu.
ring machines not manufactured
indigenously are aliowed o be
imported on OGL, As meny as
114 machines for sarment
manufacture have been placed
under OGL, 97 of trem epjoying
concessional import outy.
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For the purpose of removing
obsolescence and for modernising
the textile indusiry, the Govern-
ment policy of indigenous produ-
ction of textile machinery has
been liberalised and in selected
areas high technology machinery
is allowed to be imported with
export obligation.

A textile modernisation fund of
Rs. 750 crores has been created
for facilitation of modernisation
of Textile Industry.

Revised rates of CCS have been
apnounced effective from Ist
July, 1986. These rates have
been announced for a period of
3 years and are gencrally higher
than before. Slow moving items
of garmentc on which CCS was not
admissibie when exported to quota
countries  have been made
eligible for CCS. CCS on export
of yaro of all counts bas been
allowed @ 8%.

Cotton garments and textiles have
been brought under the Scheme of
Contract Registration with a view
to provide an element of certainty
to exporters in the matter of
CCs.

1t has beer decided to set up a
Fashion Technolcgy Institute in
Delhi for educanion, research and
tiaining in the arcas of fashion
design for garment manufacture.

Th: duly drawback rates for
cotton garments have been increa-

sed to 10%.

The number of days of pre-ship-
ment credit bas been increased
from 90 days to 180 days. The
rate of interest has also been

reduced by 2.5%.

Many items of raw material/

. fabrics are permitted to be impor-

ted under the Advance licencing

Scheme, Duty Free REP Schome
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and thé Importéﬂprﬂ vlﬁ’aas Book
Scheme introduced recently,

(10) Under 100% Export Oriented
Units and Free Trade Zones
Scheme, facilities . for liberal
import of capital goods and raw
materials alopng with many other
concessions are given,

(11) Government has becn giving
liberal assistance for sponsoring
and funding promotional activities
such as marke! studie:, Buyer-
Seller Meets, participation in
international fairs and exhibitions,
ete,

Earnings of Tourlsm Department

734. SHRI D.N. REDDY : Will the
Minister of Tourism be pleased to state :

(a) the earnings of the Tourism
Department in the last Five Year Plan ;
and

(b) the tagret for the Seventh Five
Year Plan ?

.THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) The De-
partment of Tourism is not a revenue
earning department except for the dividend
it receives from India Tourism Develop-
ment Corporation (ITDC). The dividend
received from ITDC duriog last Five Year
Plau period were as follows :

Financial Year Dividend Received

| (Rs lakhs)
1981-82 36.36
1982-33 45.28
1983-84 57.24
1984-85 -
1985-86 66.22

(b) No target for the dividend to be
paid by ITDC has been fixed for the
Seventh Five Year Plan.
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Attraction for Toarist Centres

735, SHRI D.N, RhDDY : Will the
Mioister of TOURISM be pleased to
state :

(a) whether Government have taken any
steps for development of various tourist
centres in the country ;

(b) whether Government have opened
any new centres of tourist attractions in
1985-86 ; and

(c) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (¢) The
development of infrastructure at rlaces of
toutist importance is a continuous p10Cess,
The general ciiteri. followed for selectirg
a centie nre the historical, cultural,
religious and scenic importavce and
potential o/ the place from sports and
adventure tourisn point of view. The
Department of Tourism in consultation with
the State Governments/Union territories
have identified tourist centres for integrated
development in a pbated manner with the
combined resources of Centre, State and
Private sectors. Du ing the Seventh Five
Year Plan, 80-100 centres arc propuséd to
be developed in a phased manrer,
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Outgo of Forelgn Exchapge due to
Import of Vegatable Oils and
Sugar

736. DR. G. VIJAYA RAMA RAO :
Will the Mibister of COMMERCE be
pleased to state :

(a) whether itis a fact that there is
increasing outgo of foreign exchange oan
account of imports of vegatable oils, sugar
etc. ; °nd

(b) if s0, the details of expenditure
incurred and quantities of various agricultu.’
ral produets imported duripg last three
years ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) While
there has been increase in imports of sugar
during 1985-86 as compured to the previe
ous two years, the imports of cdible oils
has actually declined during 1985.86 as
compared to the previous two years,
Quantity and valve of imports of edible oils
and sugar is given in the Statement.]
below.

(b) Commodity-wise data on imports
are available upto March, 1984 only. A
statement sbowing the imports of major
agricultural commodities (uring 1981-82
to 1983-84 is given in the Statement-]I
below.

Statement-I

Advanee data on Imports of Sugar and Edible Oils during the years
1983.84 ¢o 1985.86

CIF/C&F@
Value : Rs. crores Qty : Lakhs MT
Sl Description of 3983 84 1984.85 1985-86
No. items Qty. Value Qty.  Value Qty. Value
1. Sugar — - 4.96% 113.62%  20.33%* 449.29
2, Edible Oils 14,09 846.00 15.85 1309.00 10.80 769 00

Sourc: ; STATE TRADING CORPORATION OF INDIA LIMITED

®  This includes one cargo load (about 13000 mt) of sugar sunk on bigh seas for
which full value (Rs. 2.63 crores) realised from the Insurers,

*%  Thig includes one cargo load (about 13000 mt) of sugar sunk high seas

(ks. 2.45 crotes) realised from Insurers.

as op 31.3.1986.

This also includes goods in transit

® The contracts concluded by STC for edible cils during April and May. 1983
were on C & F basis and for other periods on CIF basis, "



217 Written Answérs KARTIKA 16, 1908 (S4KA) Written Answers 218
Statement 11
Imporis of major Agricultural Commodities during the years 1981.82 4o 1953.84
Value :—Rs. Lakhs
S, Description of items 1981-82 1982-83 1983-34
No.
1 2 3 4 s
1. Wheat 29975.41 35174.34 64337.64
2. Rice 1468.90 386 51 10034.79
3. Barley, unmilled 0.32 - 3.08
" 4. Maize (corn, unmilled) 527.93 105.42 67.30
.5. Cashew puts, raw 1836.49 140.90 .211.78
6. Centiifugal sugar — - -
7. Cane Jaggery 4696.28 - -
8. Molasses 0.08 0.02 0.42
9. Natura! Honey 0.15 —_ 0.13
10. Others Sugars 1128.39 208.41 314.11
11, Coffee, tea; cocoa, spices and 1989.84 2841.19 4122.12
manufactures thercof
12. Feeding stoffs fur animals (not 234,22 256.29 403,05
including uomiied cereals)
13. Miscellaneous edible products 158 22 786.50 540,08
and preparations
14, Tobacco not stripped 12.02 0.02 1.62
15, Tobacco wholly or partly stripped - 3.04 -
16. Tobacco refuse - —_— —
17. Oil s.eds and Olcaginous fruit 449.67 140.95 428.67
18. Naturai rubber latax, natural 3647.48 2587.28 4267.38
rubber and similar natural gums
19, Cork and wood 1406.32 392.34 389.48



2 9 Writien Answévs

NOVEMBER 7, 1986

Fritten Answers 220

1 2 3 4 5
20. Raw silk (not thrown) 1217.61 2021.11 3045.70
21. Cotton 1182.75 6.63 —
22. Jute and other textile bast 243,03 851,94 648.56
fibre, n.e.8. raw or processed
but oot spun tow and waste
thereof (including pulled or
garneited rags or ropes)
23, Vegetable textile fibres (other 209.76 215.64 33580
than cotton and ju'e) and waste
of such fibres
24, Crude vegetable materials, n.e.s, 856.52 1444.10 1772 62
25, PFixed vegetable oils and fats 62527.60 39674.13 73485.16 -

Scurce :—Monthly Statistics of Foreign Trade of India Vol-11 Imports published by

the Directorate General

Calcutta.

Ministerial Co ference on General
Agreement on Tariffs and Trade

737. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
COMMERCE be pleased to state :

(a) whether at the Ministrial Conference
of General Agresment on Tariffs and Trade
(GATT) held recently at Punta Del  BEste
(Uruguay) the United States demanded that
negotiations on trade in services be includ-
ed in GATT;

(b) if so, the reaction of QGovernment
of India and other developing countries to
such a proposal; and

(c¢) the outcome of the Conference on
the demand of United States of America ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PR,
DAS MUNSD : (a) to (¢) A new round of
wultilateral trade negotiations was lanach ed
at t1¢ Punta dol Bete Ministerial Mecting.

of Commercial Intelligence and Statistics,

At the meeting the USA and » number
of develored countries had souzht to launch
negotiations in the area of trade in services
as a part of multilateral trade negotiations
under the framework of GATT. The
stand of India and many other developing
countries was that GATT did not have
jurisdiction in the area of services and
issues in the arca of services could not be
pegotiated witbin the framework of GATT,
The GATT approaches would not be
appropriate for the seivices sector on
account of their varisd character und sogio=
ecopomic ramifications, Further these
countrics perceived the dunger of the
possible use of the leverage of trade in
goods to secure concessions in the arca of
services. Concensus vas finally reached
by adopting the Decleration launching a
new round of multilateral trade negotia-
tions in two parts—Part I relating to
negotiations on trade in goods and Part II
relating to tiade in services. Whereas the
first part was adopted by the Ministers
meeting as CONTRACTING PARTIES to

" GATT, the second part was adopted by
Ministers meeting as representatives of
Governments. The negotiations on services
would be held on a separate track outside
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the framework of GATT and two different
Groups have been set up, one for negotia-

_ dions in the aren of trade in goods and the
other for trade in services. Bo'h these
Groupr shall report to the Trade Negotia-
tions Committee which has also been
ostablished by the Declaration.

Discontinuance of SDR by
International Monetary Fupd

738. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
FINANCE be pleased to state :

(2) whether it is a fact that Inter-
national Monetrry Fund bas taken a
decision against continuance of system of
Special Drawing Rights;

(b) whether it is a fact that USA hav-
ing 20 per cent share holding and having
right of veto is opposed to the systsm of
S D.R.; and

(c) the likely impact of withdrawal of
8.D.R. on developing States ?

THR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

(d) and (¢) Do not arise.

Stand of India at General Agreement
on Tariffs and Trade

739. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
COMMERCE be pleased to state :

(3) whether it is a fact that at the
Ministerial Conference of General Agree-
ment on [ariffs and Trade bold recently at
Punta De Este (Uruguay) the theories of
pro: ectionism followed by the developed
countries came to the force;

(b) if so, whether the views. of the
Goverament of India ia the matter weré
voeed at the Conference; ang
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(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMFERCE (SHRI P.R.
DAS MUNSI) : (a) to(c) The mein issue
before the Punta del Bste Ministerial
Mecting was the launching of a new round
of multilateral trade negotiations. In this
context, Iadia as well as many other
developing countries referred in their state.
ments to protectionist measures confronting
their exports and stressed on the need to
preserving and strengthening the multilateral
trading system The Indian statement
inter-alia pointed vut that there has been
an upsu ge in the number of bilateral and
sectoral agreements and a substantial
volume of world trade was now covered by
arrengements which circumvent GATT. The
Declaration adopted at the meeting inter-
alia provides for commitments regarding
‘“standstill’’ and “‘roll-back’. Extracts
from the Declaration in this regard are
given below,

Statement
Standstill and Rollback

Commencing immediately and continu-
ing until the formal complention of the
negotiations, each participant agrees to
apply the following commitments :

Standssill

() not to take any trade restrictive
or distorting measure inconsistent
with the provisions of the General
Agreement or the Iostruments
negotiated within the framework
of GATT or under its auspices;

(i) not to take any trade restrictive
or distorting measures in the
legitimate exercise of its GATT
rights, that would go beyond that
which is necessary to remedy
specific situations, as provided for
in the Genera} Agresment and the
Instrgments referred to in (i)
above;

(ili) not to take any trade messures in
such a maoner as to improve ity

pegotiatiog positions;
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Rollback

(i) that all trade restrictive or ditor-
ting measurcs inconsistent with
the provisions of the General
Agreement or Instruments negotia-
ted within the framework of GATT
or under its auspices, shall be
phased out or brovght into con-
formity within an agreed timeframe
rot later than by the date of the
formal completion of the regotia-
tions. taking into account multila-
teral agreements, undertakings and
understandings, including stren-
gthened rules apd  disciplines,
reached in pursuance of the
Objectives of the Negotiations;

(ii) there shall be progressive imple-
menptation of this commitment on
an equitable basis in consultations
among  participants concerned,
including all affected participants,
This commitment shall take
account of the concerns cxpressed
by any participant about measures
directly affecting its trade
interests;

(iii) there shall be no GATT conces-
sions requested for the elimination
of these measures.

[Translation}

Avallability of Bank Lockers

740, SHRI SHANTI DHARIWAL:
Will the Minister of FINANCE be pleased
to state :

(a) whether attention of Government
has been drawn towards the increasing
complaints that the customers requesting

~ for lockers arc asked by the banks to make
fixed deposits and po Jockers are allotted
to those who do not comply with the
condition;

(b) whether the guidelines issued by
the Reserve Bank of India to the banks in
this regard are being followed; and

(c) if not, what effective measures are

veken/proposed to gheck this practice ?
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THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (v)
Making of fixed deposits is not a prerequi-
si'e for allotment of lockers and Reserve
Bank of India have adviscd the banks to
allot at 1cast 80% of the lockers on first.
come-first-served basis and rot more than
20% oo business considerations,

Specific complaints of non-observance
of the guidelines brought to the notice of
the Government/Rererve Bank of India
sre promptly locked into for remedial
action.

Non-Acceptance of notes of Smaller
Denominations by Banks

741. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
to rtate ¢

(a) whether attention of Government
has been drawn to tbe fact that officials of
badks jn the country do not accept the
deposits by traders and clients in the
denomination of Rs. 2, 5, 10 and 20; and

(b) if so, the action taken or proposed
by Government to remove this complaint
of traders and clients ?

THEB MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Banks bave been advised by the Reserve
Bank of India to ensure that branches
accept deposits comprising notes of all
denominations. The problem, however,
arises when a large quantity of small
denomination notes are tendered at the
closing stages of banking hours, Banoks
are endeavouring to ensure that even in
such situations the deposits are accepted.
Complains rcceived from customers in this

regard are looked into by the baoks and
RBI for remedial action,

[English)

Payment of DA Instalments to Central
Governmeat Employees

742. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :
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(a) the number of instalments of D,A,
-due for payment to Central Government

- employees as on 1,10,86;

(b) the rates of payments of these

. iostalments io various Grades/Scales with

details thereof, and

(c) When these Instalments will be paid
by Government to the employees ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
BK. GADHVD : (a) to (c) The formula
suggested by the Founth Pay Commi<sion is
that compensation for price rise may be
paid twice a year on the basis of percen-
tage increase in whole numbers in the
fwelve monthly average of the All India
Consumer Price Index Numbers for
Industrial Workers (General) (Base 1960 =
100) for the pericds ending June and
December cach year over the index average
of 608 with the salary for September and
March respectively. The recommenda-
tions of the Commission have been accept-
ed by the Government for Groups °‘B’, ‘C’
and ‘D’ employees subject to the modifica-
tion that compensation for price rise would
be paid from Ist July with salary for
Seprember and from 1st January with
salary for March.

Such percentage increase in whole
numbers for the month ending June, 1986
works out to 4 per cent for emplovess of
Groups B. C & D. Government orders in

this regard will be issued in due course.

The decition of the Government on the
recommendations of the Commission in so
far as Group 'A’ employces are concerned
is yet to be taken,

Nationalisation of Cigarette
Manufacturing units

743. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be

pleased to state :

(s) whether any memorandum has been
geceived for pationalising cigarette manu-
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facturing units in order to save the tobacca

industry which is facing crisis; and

(b) the long term measures proposed to

_ be taken by Government to save the

tobaeco industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COM 1BRCE (SHRI PR.
DAS MUNSI) ; (a) Yes, Sir.

(b) The Tobacco Board, already set up
under the Tobacco Board Act, 1978,
assists the growers to improve the quality
of virginia tobacco and to increase per acra
yield with a view to securing a better deal
for the groners. Resecarch work is going
on for evolving Suitable varieties for export
production.

Operations outside India by Tata
Group

744 SHRI KAMLA PRASAD
RAWAT : W:ll the Minister of COM-
MERCE bte pleased 10 state :

(a) the number of companies in Tata
group that have been given permission
under the FERA for operations outside
India;

{b) .tbe names and addregses of foreign
companies of the above gronp;

(c) whether it has come tathe notice of
Government that therc are a number of
companies associated wiih the above group
with operations outside India  without
nccessary approvals required under
FERA; and the

(d) ifso, the action being taken against
them ?

'THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (d)
Information is being collected,

Tax on Profits of Stock Exchanges
745. SHRI K. RAMACHANDRA

REDDY : Will the M nister of FINANCE
be picased to state ;
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(a) whether Government propose to
refrain from taking the profits of stock
exchanges;

(b) whether the President of Bombay
Stock Exchange has requested Government
not to tax these profits; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
The Government has no proposal under
its consideration to amend the Income-tax
Act. 1961 with a view to exempting the
fncome of stock exchanges from income-
tax. However, a request was made by the
Stock Exchange. Bombayv for exemption of
income by way of notification under section
10 (23C) (iv) of the Income-tax Act 1961
which was allowed for the period covered
by the assessment years 1977.78 to
1981.82. The request for further extension
has been made, which is under consideration
of the Government,

Non-Drawal of world Bank Funds by
India

946. SHRI K. RAMACHANDRA
REDDY : Wil the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Goveen-
ment have failed to draw from the commit-
ted funds of about 6 to 8 billion dollars
from the World Bank;

(b) If so, the reason therefor;

IBRD
1984-85 22.49
1885 86 32.14
1986-87 24.53

(Upto 3 0.9-36)
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(c) whetber it s also 8 fact that with
regard to the funds not drawn Government
have to pay en interest at the rate of 0.78
per cent; and

(@) if so, the amount of interest paid/
to be paid over these und rawn funds from
World Bank ?

THEB MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (2) to (o)
World Bank Group ass’sted projects are
implemented over periods normally esten.
ding between flve to seven years. The
assistance committed is utilised over the
entire span of the project. Since drawal
of funds bas to be in accordance with
specific project disbursement scheduled,
balance am~unts would remain rights upto
the terminal date of disbursement. As on
31 8.1986 the available undrawn commit-
ted funds with the World Bank group were
$ 8.7 billion ($ 4.6 billion IBRD loans and
$ 4.1 billion IDA cradits).

While no inte.est charge is payable on
amounts not drawn,, commitment charges
are payable at 0,Y5 per cent and 0.50 per
cent against IBRD Joans and IDA credits
respectively. These charges are puyable
on the entire balance amount and not only
on the shortfalls against disbursement
schedules, As such payment of commit-
ment charges by QGovernment of India
would not by itself indicate a delay or
failure in drawal of committed funds.

(d) The commitment charges paid on

committed funds during the years 1984-85,
1985-86 and 1986-87 are as under :—

(Rupees in crores)

IDA TOTAL
6.85 29.32
7.31 3945

10.85 35.38
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The amount of commitment charges to
be paid in \ubsequent years would depend
on the quantum of drawals and quantum of
new loans/credits negotiated with and
app:oved by the Bank.

Review of 100 per cené Export.
Oriented-Units

747. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

(a) whether the working of 100 per
cent export-oriented-units (EOUs) has besn
reviewed at a meeting held with the
representatives of these units in September,
1986;

(b) if 80, the prob'ems disoussed and
the ou'come of the discussions;

(c) whether it {s proposed to revamp
the scheme; and

(d) if so, the details thercof ?

THE MINISTER OF STATE IN THB
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (d) A mecting was
held by the Minister for Commerce with
representatives of 100 % ¥xport Oriented
Units with a view to identifying operational
problem; and to improve the working of
the scheme. Various suggestions were put
forward in this regard relating to input
support, Customs procedures, fiscal reliefs,
diversification, sale in the Domestic Tariff
Area, disposal of wastc and rejects etc.
These suggestions have been noted.

Suggestions of FICCI

748. SHRI BHARAT KUMAR
ODEDRA : Will the Minister of COM-
MERCE be pleased to state @

(a) whether the Federation of Indian
Chambers of Commerce and Industry
(FICCI) has suggested changes to the
Foreign Bscbange Regulation Act (FERA),
1973 to make India’s joint ventures abroad
more flexible lcading to higher growth;
and '

RARTIRA 16, 1908 (SAKA)

Written Answers 230

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a) Yes,
8ir.

(b) Suggestions for amendment in the
Foreign Exchange Regulation Act, 1973
are under examination of the Government.

Export of Colr and Coir Products

749, SHRIT. BASHEER : Will the
Minister of TEXTILBS be plcased to
state :

(a) whether it is a fact that the export
of coir and coir products has declined in
the last three years in 8 big way alongwith
the figures of export during the last three
years;

(b) if s0, the reasons for this sudden
decline; and

(c) the steps taken by Government to
improve its export ?

THE DEPUTY MINISTER IN THR
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) and (b) The
exports of Coir and Coir Products during
the last three years have been as follows :=—

Year Quaatity Value
{Tonnes) (Rs. in
crores)
1983.84 27,949 24.34
1984.88 25,788 26.41
1985.86 24,672 3285

(Source : COIR BOARD)

There has been an increase in tne vajue
of exports. The quantitative exports have,
however shown a slight declining ‘rend due
manily to shortage of raw materi»!, shifls
in demand patterns and comp:'i ‘o from
cheaper substitutes.
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(c) The Gove:nment have been taking
a humber of steps for increasing coir exports
which rater-alia indude sending trade
delepations, corducting market studies and
market research, releasing advertisements in
foreign trade magazines, dis'ribution of
publicitly ma‘erial, participation in fairs in
major makers, qoa'ily improvement and
grant of cash compensatory support,

Indo-Nepal Joint Commitice

750, SHRI T. BASHEER : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether a proposal to institute a
joint committee for bilate a1 co-operation
came up in the recently concluded Indo-
Nepal dialogue ; and

(b} if so, what are the modalities in
this ragard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH': (a) Yes,
Sir. India nnd Nepal have been discussing
the establichment of a Joict Commission
which would monitor and coordinate alil
aspects of Indo*Nepal economic cOopera-
tion. The specific terms of reference of
the Joint Commis+on are under discussion.

(b) Itis proposed to set up sub-
commi-sions in speecific areas of coopera-
tion ; th : purnber of such sub-commisslons
and the areas of cooperation which they
would cover are still under discussion with
the Governrment of Nepal.

Raids on Private Ndring Homes in
Delhi

751. SHRI R.S. MANE:

SHRT KAMLA
SINGH :

PRASAD

Will the Minister of FINANCE be

pleased to state :

(a) whether tax enforcement autho-
rities raided major private nursing homes

io'the capital{Delbi) and found 30 lakh
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rupees in cash and bank documents snd
lot of jewellery in about 60 bask lockers
as reported in ‘Hindustan Times' of 20

Septermber, 1986 7 and , ‘

(b) if s0, the details in this regard ?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA PONJARY) : (a) and (b)
Yes, Sir. The Income Tax Department
has recently carried out searches covering
medical profession in Delhi in which
prima-facie unaccounted assets including
cash, jewellery and otbers worth approxi-
mately Rs. 77.03 lakhs and lot of incrimi-
nating material have been seized. On the
date of search 66 lockers were sealed, out
of which 54 have since been opened upto
31.10.1986.

Urge to Embark on Nuclear Disarma-
ment

752. SHRI G.G. SWELL :
SHRI MAHENDRA SINGH :

Will the Minister of EXTERNAL
AFFAIRS be picased to state ;

(1) Whethe: in his speech to the UN
Assembly in September, 1986 he urged on
Britain, France and China to embark on
unilatera} nuclear disarmament regardless
of what the USA and the USSR might do ;

(b) if 80, what was the response of
the different nuclear weapon States at the
United Nations to his call in the Assembly
and thereafter ;

() Whether this accords with the
country’s pronounced on the Nuclear Non-
proliferation Treaty ; aod

(@) Whether it accords with the initia.
tive of the six intereontinental powers to
which India is a party ?

-

THB MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
{SHRI K. NATWAR SINGH)® (a) and (b)
Aﬂer reminding the two Superpowers of
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their major responsibilities for nuclear dis.
armameat, External Affairs Minister went
onto say that “‘other nuclear - weapon
States also must not shitk th:ir responsi-
bility. A decision on their part for
nuclear disarmament would only have a
positive cflect. They hould no lorger take
shelter benind positions that they would
disarm obly if the two Superpowers. did'*’

(c) and (d) Yes, Sir.

Economic Declaration at NAM
Harare Meet

753, SHRI ANAND SINGH: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state +

(a) Whether the Eighth Non-Aligned
Summit Meet held at Hara e in Sep'ember
this year had adopted an Economic Decla-
ration ;

(b) if s0, the main features of the
Fconomic Declaration ;

(c) the strategy contemplated there-
under to achieve mutual celf-reliance
amongst the deve'oping NAM countiies, by
way of pooling their resources and ensur-
ing mulual co-operation, help and assista-
nce amongst thermselves ; and

(d) steps being taken by Government
in the light thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes
Sir, the Bighth Summit Conference of the
Non-Aligned Movement held at Harare
from 1.7 September, 1986 adopted an
Eeonomic Declaration.

" (b) The Economic Daclaration puts
forward the assessment of the Movement
of the current world ecopomic situation
and sets out u strategy for international
economic negotiations. It identifies ele-
ments of reforms of the international
monetary, financial and trading system and
cafls on the déveloped countries to show

tlie neoessary will to undertake early. step
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to implement the reforms inter alia through
convening an Interrational Confcrencé on
Money and Finance for Development. The
Harare Summit also agreed to establish a
Ministerial Standing Committee for Econos
mic Cooreration in order to strengthen and
enrich the negotiating platform of the non-
alignad countries,

(c) The Declaration reviews the pro-
giess of the Action Programme for Econo-
mic Cooperation of the Movement. This
Action Programme s intended to strenge
than the Collective S:f'Reliance of none
aligned and cther developing coustries
by pooling their resources, Tte Harare
Summit has streamlined the Action Pro-
gramme to give it new direction and urge-
ncy. Fuorther scope has been given to two
initiatives tecken by India in this context
namely, the Centre for Science and Techno-
logy and the Rescarch and Information
System of the non-aligned and other deve-
loping countries.

(d) India is remaining in close touch
with othcr nor-aligned countries in order
to implement these decisions in particulat
the decision on the establishment of a
Standirg Committee and on the Action
Progratame for Ecoromic Cooperation,

Measures
Harare

Adoption of Economic
Against South Africa at
- Meet

754, SHRI ANAND SINGH :
SHRI UTTAM RATHOD :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) Whether the Eighth Summit of
NAM countries adopted a package of
stiff ‘economic measures’ to be applied by
international community against the Pre.
toria Regime of South Africa with a view
to out pressurs on the szid regime to give
up its apartheid policy of discrimination
against the majority blacks ;

(b) if so, the details of the package
of sanctions ;
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(c) the rerponse of the various big
powers there to ; and

(8) the steps being taken by Governs
ment in the Jight thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (d)
The Harare Sommit re-afirmed the need
for comprchensive mandatory senctions
against South Africa under Chapter VII of
the UN Charter and called for the early
convening of the UN Security Council for
the purpose., Further, a8 an interim mea-
sure, the Summit identified and endorsed
the following specific measures for adop-
tion and implementation by the internatio-
na] community :

(a) Prohibition of transfer of techro®
logy to South Africa ;

(b) Cessation of export, sale or trans-
port of oil and oil products to
South Africa, and of any coopera-
tion with South Africa’s oil
industry ;

(c) Cessativn of further investments
in and financial loans to South
Africa or Namibia and of any
governmental insurance guarantee
of credits to the racist regime ;

(d) An end to aill promotion of or sup-
port for trade with South Africa,
including governmsntal assistance
to trade missions ;

(e) Probibition of the sale of kruger-
rauds and any other coins minted
in South Africa ;

(f) Prohibition of imports from South
Africa of agricultural products,
coal, uranium, iron and steel
etc ; )

(8 Enactment of legislation or adop-
tion of other measures to comply
with United Nations Decrze No.
1 for the Protection of the Natural
Resources of Namibia cnacted by
the United Nations Couacil for
Namiba in 1974 :
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(h) Termination of any visa-free entry
privileges and the promotion of
tourism to South Africa ;

() Termination of air and shipping
links with South Africa ;

(1) Cessation of all academic, cultural,
scientific and sports relations with
South Africa, and of relations with
individuals, institutions and other
bodies endorsing or based on
apartheid ;

(k) Suspension or abrogation cf agree-
ments with South Africa, such as
agreements on cultural and sCientj=
fic cooperation ;

(1) The Termination of Double Taxae
tion Agreements with South
Africa ;

(m) A ban on government contracts
with majority-owned South African
Companies.

2. The Harare Summit also established
a Committee of Ministers ,on lmpotition of
Sanctions to canvass support for the objec-
tive of comprehensive mandatory sanctions
agaiost South Africa, A< a member of the
committee, the PExternal Affairs Minister
participated in the recent visits of the Com-
mittee to USA, UK, Italy, FRG, France
and the EEC.

Registered Share Brokers ia Delhi
Stock Exchange

755, SHRI ANAND SINGH : Will
the Minster of FINANCE be pleased to

state :

(@) Whether it is a fact that Delbi
Stock Exchange business has been
monopolised by just of fow share brokers
registered with the exchange, whercas the
total sbare capitat of the companies regis
tered with the exchange bas now muitiplied
maaifold over the past three decades 3

(b) if so, the comparative figures
showing thc aumber of registered shmq
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brokers and the total amount of capital of
the firms registered with the stock exchanges
at Delhi, Bombay, Calcutta, Madras and
other trading centres ; and

(c) steps taken/proposed to be taken
to break this monopoly by registering new
geouine entrepreneurs in the field in Delhl
in particular and other trading centres in
general ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI]
JANARDHANA POOJARY) : (a) The
number of members of the Delhi Stock
Exchange has increased from 107 in the
year 1962 to 117 in the year 1986. Ac-
cording 10 avaimble information, the capi-
tal of the companies listed with the Delhi
Stock Exchange has increased from Rs.
260.21 crores in 1971 to Rs. 5125.16
crores in 1986.

(b) Information is being collected
from the other stock exchanges and will
be laid on the Table of the House,

(¢) Delbi Stock Excbange has sub-
mitted a proposal to the Government for
increasing membership of the Exchange.
This is being examined. By and large the
other Stock Bxchanges have been increase
ing their membership from time to time.

Implementation of Recommendations
of Fourth Pay Commissicn

756. SHRI ANAND SINGH :
SHRI THAMPAN THOMAS :
SHRI UTTAM RATHOD :
SHRI PRAKASH V. PATIL :

SHRI HARI KRISHNA SHAS-
TRI :

Will the Minister of FINANCB be
pleased to state ¢

(a) what decisions have since been
taken with regard to implementation of the
Rourth Pay Commission’s recommendations
with respect to varions categories of

smployecs ;
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(b) whether part or whole of the
arrears due to employees are to be deposi-
ted in respective provident fund account
and if so, the details thereof ;

(c) whether in care of those to whom
contributory provident fund scheme applies
only employees share will be credited to
the accounts and not the employers® share,
if 80, the reason therefor ;

(d) the additional burden that will
fall on the exchequer anmnually in imple-
menting the decisions; and

(¢) what steps have been taken or are
proposed to curb the price rise of various
commodities and services in the wake of the
pew pay scales ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
BK. GADHVI): (a) The Government
have accepted broadly, subject to certain
improvements, the recommendastions of the
Fourth Central Pay Commission in the
matter of pay scales and allowances etc,
in respect of Centrel Government emplo-
yees belonging to  Group ‘B’ ‘C' & ‘D’
categories and Armed Forces personnel
below officers rank. Copies of the Resolu-
tion and the Notifications issued in this
regard have been placed on the Table of the
House separately.

(b) and (c) As per the extavt orders,
arrears of pay for the period January to
March 1986 will be deposited in the
provident fund accounts of the employees.
In the case of employees covered by the
Contributory Provident Fund scheme no
corresponding contribution will be made
from the Government side. This is because
what is being deposited is not the usual
monthly subscription to the provident fund
accounts of the employees but only arrears

of pay.

. (d) The Pay Commission estimated an
additional annual expenditure of Rs. 1282
crores exclusive of the Rs. 645 croros per
annom already sanctioned by the Govern-

ment on aecount of two instalmepts of
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interim relief in 1983 end 1985, The im"
provements made by the Government on
the recommendations of the Pay Commis.
sion by advancing the date of offect in
respect of revision of pay scales, revision of
rates of increments on pay scales of Group
D’ employees, increase in the midimum
benefit on fixation of pay in the revised
scales etc. are estimated to cost an additio*
nal expenditure of Rs. 165 crores non-
recurring and Rs. 139 crores recurring per
snnum.

(e) The thrust of Government’s anti"
infla'fonary policy contipues to be on
effective demand and supply management
including strergthening of public distribu-
tiop system, regulated 1elease of sugr and
edible oils, enforcement of fiscal discipline
and mopping up of excess liquidity in the
system.

[Translation)

Expansion of Tourist Facllities in
Uttar Pradesh

7587. SHRI HARISH RAWAT : Wil
the Minister of TOURISM be pleased to
state ¢

(a) the normber of domestic and
foreigu tourists, other than the pilgrims,
who visited Uttar Pradesh from tourism
poiot of view during the last three years
year-wise ;

(b) whether itis a fact that during
these years increase in the number of
tourists in this State has been less as
compared to that of other States on an
average ;

(c) if so, the reasons therefor ; and

(d) whetber his Ministry, in coopera-
tion with the Government of Uttar Pradesh
is preparing a time-bound scheme for the
oxpansfon of tourist facilities in this
Btate ?

THE MINISTER OF TOURISM MUFTI -

(MOHD. SYED) : (a) to (c) Statistics of
foreign tourist arrivals are compiled from
dirembarkation cards on an all-India basis and
a8 such State-wise figures are not available.
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However, as per the Foreign Tourist Survey
198283, sbout 23.729% of the foreign
tourisis visiting India spent at least a pight
in Uttar Pradesh. o

As regards domestic tourism, no relia-
ble statistics are available from the State
Government,

(d) Plarnig and development of
tourism facilities is a continuous process
and is mostly dore jointly with the respec-
tive State Governments. 4

Tobacco Export

758, SHRI HARISH RAWAT : Wwill

the Minister of COMMERCE be pleased to
state :

(a) whether India has been gradually
losing the export matket for her tobacco
due to lack of improvement in its qQuality ;

(b) if not, whetber India’s tobacco
export during the last three years has been
commensurate with the targets laid down :

(c) tbe amount being spent on research
for improving the quality of 1obacco at
Present and whether it is proposed to
increase this amount ; and

{d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR] PR,
DAS MUNSI) : (a) and (b) Decline in
the export of tobacco is due to growing
anti-smoking campaigos slow growth in
conspmption of tobacco in developed coun.

tries, payment problem in African countries

and increase in production of tobacco in
certain importing countries,

(c) and (d) Witha view to improving
quality and productivity, the Tobacco
Board organises progrmmes o demonstra.
tion trials in the formers fields every year,
The amount spent in  organising these pro.
grammes dusing 1985-86 was R, 288

lskbs, The Tcobacco Board propotes to

organise these programmes in g larger ateq

duriog 1986-87, con y
tbe amount, , sequemly iwming
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The Government of [udia. bas been
T sanctioning grantin-aid for (i) the produc-
»'tion and distribution of pure seced aod se-
.ediings to the Gujarat Agricultare Univer-
sity. Anand, Andhra Pradesh State Seeds
Development Corporation and the Haryana
Agriculture University, Hiesar ; and (ii) for
organising training programmes by CTRI

Research Station, Dinbat under Director,

CTRI, Rajamundry aod the Gujarat Agri-
culture University.

Under this programme, Government of
India meets the deficit expenditure. The
following gran's-in-aid hav: been rejeased
‘during the last 5 years i—
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Year Grapts-in-aid relcased
(in ruppes)
1981-82 2,333,900
1982-83 1,88,300
1983-84 1,41,600
1984-85 2,49,410
1985-86 2,77,000
[English]

Volantary Disclosure Scheme

759, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) the outcome of his Ministry’s
announcement Tfegarding volontary Dis.
closure Scheme for the last two years ; and

upaccounted
State-wise,

(b) how much total
amount has been disclo:d,
during the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI]
~ JANARDHANA POOJARY) : () The

scheme of Amnesty under the Income-tax
and Wealth-tax Acts which bas been tffec.
tive from ~November 1985 has ™ been
lnoduraling.

. (b) Statistics are ot being maintained

by the Goverament in this regard.
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Repayment of Loans by Companies

760. DR G.S. RAJHANS: Will the
Minister of FINANCE 'be pleased td state ¢

(8) whether it is a fact that several
industries, companics and other institue
tions have borrowed loans from the nation-
alised banks but are not repaying the
loan ;

{b) whether Government bave asked the
banks to consider bringing about a change
in the maragement of those compenies
which have been found to be continuously
defaulting in repayment of woiking capital
loan while siphoning off of the conce:ns
funds ; and

(c) the manner in which the action is
likely to be taken against the borrowers ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
Borrowers consistirg of industrial units as
well as others some times fail to repay
their dues to nationalised banks due to
various reasons, Quite often defaul's in
the case of industrial units arise ou' of
sickness either in the particular unit itself
or wide-spread sickpess effecting a large
rumber of units in a particular irdustry,
In such cases, the units either remain closed
or operate below break-cven level resulting
in cash losses and consequential inability
to repay the loaas taken from banks. At
times, noo repayment of loans may be wilful

caused by diversion of funds. mismanage-
ment, etc. RBI have issued in<tructions to
the banks that w-rking c-pital ascistance
may be withheld in those cases where banks
have :eason to believe that the management
of the units are indulgirg in malpraciices
such as siphoning off of the funds leading .
to persistent defaults in repayment of loans
of the banks. Banks have also been advised
that they may consider whether 2 change io
management would be necescary in such
cases. Banks safegusrd their interests by
persuasion, erforcing securities. invoking

‘guarantees and taking recour ¢ to ,lq;”
Tqmedy,
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Tmport o} Food-Stuff from USSR

' %61. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be
pleased (o state :

(a) which food-stuffs are imported from
the USSR ;

(b) whether any of these foodstuffs,
particularly dairy products, have been
imported recently ; and

(c) whether Government have taken any
steps to cnsure that no food-stuffs, parti-
cularly dairy products with likely contami-
pation ' by radioactive fall out from the
Cherrobyl nuclear power plant disaster;
are imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DA MUNSD : (a) and (b) No foodstuffs
are imported from the USSR recently,

(¢) As a precautionary measure sample
of all foodstuffs coming from areas likely

to be affected by the Chernobyl accident

are being tested at Bhabha Atomic

Research Centre,

Appointment of Non-Official Directors
on Boards of Directors of
Nationalised Banks

762. SHRI THAMPAN THOMAS :
Will the Minister of FINANCE be pleased

to state -

(a) whether it is a fact that a large
pumber of na ionalised banks are without
the noo official members on their Boards
of Dircctors ;

(b) if so, the names of the banks which
bave vacancies of non-official members ;

(c) since when thcse vacancies have
pot been filled ; and

© (d) the time by which these vacancies
are expected to be flled up ?

L
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (&) nnd (b)
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Vacancies ot pért-time nop-official directors
on the Boards of Directors exist im respect
of al] the 20 nutiontlised banka,

(c) Most of these vacancies ' bave
arisen since January, 1985.

(d) Action to identify suitable persons
for nomination as part-time non-official
directors on the Boards of nationtliced
banks is in hand and the endeavour is to
complete the process soon.

Reports of Economic Administration
Reforms Commission

763. SHRI THAMPAN THOMAS
Will the Minister of FINANCE be pleased
to state ¢

(a) whether it is a fact that Economic
Administration Re¢forms Commission sub-
mitted 30 reporis on various topics urder
its terms of reference ;

(b) if so, whether Government have
published (he same and placed on the
Table of the House ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THER
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
The information to the extent possible is
being collected and will be laid down on
the Table of the House.

Indtan Nationals Residing in U.K,

964. SHRI SYED SHAHABUDDIN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the estimated oumber of Indian
pationals residing in UK, ard British
nationals and subjects residing in India.
and

(b) the average  number of British
visitors to Indis every year and of Indian
vtsitors to UK, ?
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- THB MINISTBR. OF STATE IN THE
MINISTRY OF BXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a)
4,03,500 Indian nationals are esimated to
be residing in UK, As regards British
oationals and subjects residing in India,
the information is being collected.

(b) Information is being ascertained,

Plan fo Develop Kapilvastu

965. SHRI SYED SHAHABUDDIN :
Will the Minister of TOURISM be pleased
to state :

(a) whether Government have finalised
any plan for further devclopment of
Kapilvastu and its environs ;

(b) if 80, the salient features of the plan;

(c) the area of agricaltural land pro-
posed to be acquired for the implementa-
tion of the plan ; and

(d) whether the land owners copcerned
have objected to the proposed acquisition ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to () A
master plan for development of various
centres of Buddhist pilgrimage is under
preparation in consultation with the
Archaeological Survey of India and the
Governments of U.P. and Bihar. But
nothing has been finalised yet,

Steps to Improve Condition of Indian
Economic Service

766. SHRI SYED SHAHBUDDIN:
Will the Minister of FINANCE be pleased

to state ¢

(a) the action taken by Government
of the Memorandum submitted by the
officers of the Indixn Economic Service for
the improvement of their terms and con-
ditions of serv.ce and for improving  place-
meat and promotion avenues ;

(b) whether Govcrnmént are aware of
the reported bunger strike undertaken by

them to press their demands i and
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(c) whether Goveroment
abolish the service ?

propose to

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
A Section of IES officers have been
resorting to hunger strike demanding
improvement in their carcer prospects.
These demands have been under
eaamination by thc Government for some
time,

Several decisions have been taken in
the last few months to improve the pro-
motion of IES officers generally.

(i) Direct recruitment to Grade.1 & II
has been abolished ;

(ii) They are now being troated at par
with all other Class I officers for
Sccretariat appointments ;

(iii) 44 posts In Grade 111 have been
upgraded to Grade 11,

A view on the recommendation of the
4th Pay Commission ‘relating to their
service will be taken along with all other

Class I Services,

(c) No such proposal is under consi-
deration of Government at present.

Recom mendations of the N.C.A.E.R.
on Controlled Cloth

767. SHRI MOOL CHAND DAGA :
Will the Minisier of TEXTILES be pleased
to state ¢ '

(a) whether it is a fact that his Ministry
has not a report on controlled cloth from
the National Council of Applied Economic
Research (N.C.A.ER.) ;
was the report

(b) if %0, when

received ;
(c) what necessitated the repori ;

(@) the amount paid to N.C.A E.R, for
the report ;
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) the det.ils of the reportand how
many recommendations of N.C,A.E R, have
been implemented so far ; and

(f) the steps taken by Government 15
atop mal-distibution of controlled cloth
and the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) ; (a) Yes, Sir.

(b) The complete report was received
op 1.2.1983.

(c) The study was commissioned with a
view to identifying the gaps between the
objectives' and achievements of the Con-
trolled Cloth Scheme,

(d) A sum of Rs. 8,86 lakhs was paid
to N.C.A.E.R, for the report.

(¢) The main findings of the report
were that *

(i) The major beneficiary of the Con-
trolled Cloth Scheme was the
urban population  purchasing
nearly 71% of controlied cloth at
the all Ipdia level and the rural
population though forming approxi-
mately 76% of the total popula-
tlon accounted for only 29% of
the controlled cloth purchases.

(i) Of the controtled cloth sold in
rural areas, the economically
weaker sections purchased 67%
~fit. In the urban arcas, their
share was lower at 54%. The
Siate Goveruments/Union  Terrie
tories’ Administrations which are
primarily responsible for the dis-
tribution of controlled cloth bave
been reque:ted to streamline angd
strengthen the  distributional
arrangements for such cloth so
that a larger converage is given
to the rural areas.

(f) Cases of maldistribution of con-
trolled cloth which bave come to the
notice of the Government have been
referred to  appropriate authorities fo;

jovestigation.
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Trade Deficit

768. SHRI MOOL CHAND DAGA :'

'SHRI KALI PRASAD
PANDEY : ‘

Will the Minister of COMMERCE be
pleased o state ’

(a) the trade deficit since 1980-81 till
1985-86 and the deficit during 1986-87
indicating the figures of imports and
exports year-wise ;

(b) the impact of import liberlisation
on the balance of payment ;

(c) the items export of which has

remained stagnant or declined during past
three years ; and

(d) the steps taken for export
motion and import substitution ?

pro-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PR,
DAS MUNSD) : (a) The position of Inia's
exporty import and balance of trade since
1980.81 is as under : —

India’s Forelgn Trade

(Value: Rs. crores)

Year

Exports Imports Balance

of Trade

1980-81 6710.71 ¥2549.15 —5835.44
1981-82 780591 13607.55 —5801.64
1982-83  8803.37 14292.74 —~5489.31
1983.84 977071 15831.46 —6060.75
1984-85 1185515 17173.25 —5318.10
1985.86% 11005.91 19622.27 ;-40616.36
*(April.  2790.3v * 4414.16 —1623.86

Jupe, 1986)

*Provisional and subject to revision.

*As per June 1986 Press Note
Source :~DQCI& §, Caloutta,
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(b) The batsnce of payments situation
depends ‘upon several factors including the
perfoimpnoa of imports apd exports.
Recént import policy measures have been
effected with a view 'to inoreasing our
domestic production as well as competi
tiveness of our products in the international
maiket through import of essential raw
materials, mach'nery etc. Though some of
these recent policy measurcs will take time
to bave an impact, it is expected that they
would result in higher export earnings and
reduced trade deficit and thereby streng
then our Balance of Payments, position,

(c) The principal
India’s exports which have witnessed
decline during 1984.85 over 1983.84 as
well a8 during 1985.86 over 1984-85
include Tobacco unmanufactured and
tobacco refute, Sugar & Sugar preparations,
oil cakes, Fabrica of man-made fibres and
metal manufactures (excluding iron &
steel),

(d) With a view to reducing trade
deficit vigorous promotional measures have
been taken during the recent past. These
include increasing our exports, easier
access (o machinery and raw materials (o
major export Sectors, upgradation of
technology, modification and  periodic
revision of our industrial poiicies etc,
Efforts are also being made to step up our
indigenous production of imporables during
the Soventh Five Year Plan period, parti-
cularly in the sphere of bulk imports,

commodities of

Adverse Effect of Reservation
Orders of Augast 1936 on
Handloom Industry

769, PROF, KV, THOMAS : Will
the Minister of TEXTILES be pleased to
state @

~ (8) whether Government are aware cf

the fact that handloom reservation orders

issued on 5th Avgust 1986, have adversely
affected the Handloom Industiy ; and

(B if so» the remedial sction to be
taken in the matter ? ' '

' THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES {SHRI S.
KRISHNA KUMAR) : (s) and {b) Cons -
detlbg’ the fepressniations received from

1508 (SARKA,

Written Answers 350

the povs;crloom and wmill interests and the
recommendations made by the re-consitu-

- ted Advisory Committee set up under the

Hundlooms (Reservation of Atlicles for
Production) Act 1985," Government have
issued a revised notification reserving 22
items for exclusive production in the hand-
loom sector in August, 1986. The changes
effected in the new reservation notification
of August, 1986 mainly related to such of
those silk items and 100% polyester/
Blended fabrics, which are .not produced
in the Handloom sector in significant
quantities,

Reduction in Import Duty oo
Nutmeg and Nutmace

'770. PROF. K.V, THOMAS : Wil
the Minister of FINANCE be pleased to
state @

(a) whether it is proposed (o reduce
the import duty on NUTMEG and
NUTMACE; and

(b) if so, whether it will
affect the farmers of Kerala ?

adversely

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA 'O0JARY) : (a) No, Sir,

(b) Does not arise.

Abolition of sales tax

771. SHRI DINESH SINGH : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government’s  dialogue
with State Governments regurding the
abolition/simplification of sales tax has
made any progress ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE INTHE
MINISTRY OF FINANCB (SHRI '
JANARDHANA POOJARY) : (a) Efforts
made have not so far resiilted in reaching °
a congensuy amongst the States,

(b) Does ot arjse.
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Tmport of Cheap Sitk

772, SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of TEXTILES be pleaed to state :

(a)‘ whether Government have increased
the import of cheap silk ;

(b) if sb. since when and from which
countries ;

(c) whether the import of cheap silk
has hampered the growth of sericuiture
industry in the country ;

(d) if so, the steps being taken to
reduce the import of cheap silk in order to
remove the crists from silk industry ; and

(5) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.

KRISHNA KUMAR) : (a) and (b) No,

Sir. However, import of silk yarn by expor-
ters allowed under the Advance Licensing
Scheme and Replenishment Scheme of the
import Export Policy and in order to
boost the exports of silk goods, the
replenishment percentage has been increased
from 20% to 30% io respect of 100%
natural silk goods under the Replenishment
Scheme of the current Import-Export
poilcy (April, 1985  March. 1988).
Under this scheme, exporters are permitted
.0 import silk from any couantry.

(c) No, Sir.

() and (e) Do not arise,

Consumption and Import of Rubber

773. SHRI SRIKANTA  DATTA
JARASIMHARAJA WADIYAR : Will the
inister of COMMERCE be plessed to
tate §

(a) the total production, consumption
pd import of rubber io the country in
984-85 and 1985-86 ; and

(b) the figures of .ptodnctioy and con-
umption of rubber as projected for
9§6.87 by Indian Rubber Growers
\ssociation aad other Agencies involved

pit?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a) Production, con-
sumption and import of natural rubbet

during 1984.85 ; and 1985.86 are as
under :
Qty. in Tonnes
1984-85 1985.86
Production 186,450 200,468
Cunsumption 217,510 235,440
Tmport 32,408 38,538

(b) The figures of production, copsump-
into as projected by the Indian Rubber
Growers Association, is :

Production 230,000 M. Tonnes

Consumption 245,000 M, Tonnes

The latest projection, of production
and consumption, of the Rubber Board, is :

220,000 M. Tonnes
254,000 M, Tonnes

Production
Consumption

Self Employment Programine
for Urban Poor

774. SHRI HANNAN MOLLAH :
Will the Minister of FINANCE be pleased
to state :

(a) whether some State Governments
bave represerted in regard o0 the new
scheme of Self-Employment Programme
for Urban Poor ;

(b) if so, the rcasons therefor ; and

(c) the action taken thereon ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) @ (a) and (¢)
Presumably, the Hon'ble Member is referp
ing to a reference from the State Governe
ment of West Bengal regarding the imple,
mentation of the Self-Employment Pro-
gramwe for the Urban Poor (SEPUP)

- which came into effect from 1st September,

1986. The main suggestion contained in
this reference is that the bank should nos
refuse loan application to an individual for
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"assistsnce under SEPUP irrespective of
" Zone-wise/branch-wise targets, No ceiling
a8 such on the distribution of loan
application forms have been laid down,
Rescrve Bank of India bad, however,
issued instruction to public sector bank,
stipulating that the di tribution of applica-
tion forms for assistance during the current
financia! year should be completed by 30th
September, 1986.

Smaggling of Gold by Diplomates

775, SHRI MOHD. MAHFOOZz ALl
KHAN : Wil the Minister of FINANCE
be picased to state :

(a) number of cases detccted during
1986 so fa~ in which go!d was being smug-
gled into the country through diplomatic
bags alongwith the value of gold invo'ved
in ecach case ;

(b) the names of the foreign missions
whose dipiomats were involved in the
smuggling of 8old into the country ; and

(c) the action taken hy Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) During
1986 no case of smuggling of go!d through
diplomatic bagswas detzcted.

(b) During 1986 (upto September);
two dipiomats of two different countries
were found involved in the smuggling of
gold worth Rs, 130.86 lakhs, in two cases,
In Public interest, it will not be expecient
to disclose the names of the country to
which they belong.

(¢c) Toe QGovernment has conveyed its
serious concern to the countries concerned
and these diplomats bave already left the
country.

Public Response to new Investment
Deposit Scheme _

776. SHRI C. MADHAV REDDI :
Will the Minister of FINANCE be pleased

to state’;
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(a) the terms and conditions of the
new investment deposit accou t scheme,
1986 recently started by Government ata
simple interest of 10 per cent per annum ;

(b) the response of the investing public
to this schemo so far ; and

(c) the estimated deposits . which tbe
Government hope to collect under this -
scheme every year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Presuma-
bly the Hon’ble Member is referring to the
announcement of a schcme for the issue of
tax-free bonds by se'ected public eaterprises.
The public sector bonds will carry interest
upto 10% Per annum and a maturity
period of 10 years. The income by way of :
interest from bonds with interest rate upto’
10% will be entitled to exemption from
income-tax and wealth-tax;

(b) and (c) No issue of such bonds bas:
been completed so farand it is not possible.
to examine the likely collection under this:
particular scheme every year. :

News-Item Captioned ‘‘Report Lacks
Reference to Libya"

777. SHRI C. MADHAV REDDI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news report
appearing in the Indian Express, dated the
‘S.rd September, 1986, under the heading

Report Lacks Reference to Libya” where.
in it is stated that the address by the Prime
Minister as outgoing Chairman of the Con-
ference did not make 8 mention aboyt
recent happening in Libya ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRs
(:‘:llu K. NATWAR SINGH) ; (®) Yes '
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~ (b) Prime Minister’s speech at the 8tb

Nonaligned Summit jo Harare did oot

contain any reference to Libya,

'Export of High Technology by STC

778, SHRI C. MADHAV REDDI:

Will the Minister of COMMERCE be

ploased to state

(a) whether the State Trading Corpora-
tion of ludia has formu'ated any scheme to
enter into high technology export areas to
boost the public sector products and

jncrease EXports ;

(b) if 80, whether the STC has‘ ‘igned
memoranda of uoderstanding 'wnh any
public sector undert.kings and, if so, the
particulars thereof ; and

() the details of the scheme formulated
by the STC ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (3HRIP.R.

DAS MUNSD : (a) Yes, Str.
(v) and (c) STC has signed momoranda

i blic sector
rstanding with some pu
:'fm\‘mde“ is not in the commercial interest

of the Cotporation to divulge the details of
such memor ands.

Reduction in Comntry Liquor Sale

179. SHRI LAKSHMAN MALLICK :
Wi the Minister of FINANCE be pleased

to state :
i t the sale of
whether it is a fact tha
(t't)y liquor io the capital has registered

con decrease as more &nd more

ked :
p ‘;l:‘a:e opting for (he Ayurved'c TOplc
Kd‘:it Sapjiveni Sura) which has a high

alcoholic content;

lted in
b) if so, whether it has resu
revc(nue losses to the excise and prohibition

department; and
(c) if so, to what. extent ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE  (SHRI
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JANARDHANA POOJARY) : (s) The
subject-matter pertains to the State Lipt of
the V1Ith Schedule of the Constitution of
India. The Commissioner of Excise, belhi
has reported that the sale of eountry liguor
has marginally decressed snd consumiption
of Ayurvedic tonic ie,, Mrit Sanjivini Sura
could b: one of the various factors
responsible,

(b) and (c) Commissioner of Excise,
Delh}, bas reportsd that there has been
some drop in revenue but the loss cannot
be quantified as there are several factors
responsible for the decrease in consumption
of country liquor.

Production of Stick Lac

780. SHRI BASUDEB ACHARIA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the growers of stick lac are
being paid the remunerative prices;

(b) whether this is a fact that in last
three decades the country’s production of
stick lac has declined from over 40,000
tonnes to about 13,000 tonnes; and

(c) if so, the steps proposed to be
taken to increase the production of stjck
jac ?

THE MINISTER OF 8TATE IN THE
MINISTRY OF COMMERCE (SHRIPR.
DAS MUNSD : (a) Yes, Sir. The price
being received by the lac growers is
counsidered to be remuberative.

(b) Yes, Sir. However, the production
of sick lac is now increasing. The
production for 1985-86 was 18,173 tonnes
(estimates), and crop for 1986-87 is
estimated to be of 20,000 tonnes.

(c) A number of steps are beirg taken
10 increase  production of stick lac and
these include the implementation of the
Central scheme of “Extension Work and
Package Programme for Lac Cultivation in
various States” to educate the growgrs of
la¢ in improved methods of lac culijvatign
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and  to morivate them to increase the
‘production of stick Jjac by giving them
suitable demonstrations and also incentives
in the form of broodlac, pruning imple-
ments, insecticides, etc. This seheme is
being implemented in the States of Bibar,
West Bengal, Orissa, U,P. and Gujarat.
The Shellac Export Promotion Councll,
Calcutta is carrying intensive publicity
campaigns to educate the lac growers and
is also distributing broodlac free of charge
to the needy lac growers,

Closure of NTC Miils

781. SHRI BASUDEB ACHARIA :
Wil) the Minister of TEXTILES be pleased
to state ¢

(a8) whether it is a fact that Government
have decided to close down some NTC

mills;’

(b) if so, details thereof; and

(c) what would be the fate of the workers
of those mills and the Government’s plan
to save them from unemployment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) to (c) No final
decision has been taken to close down any
NTC mills so far. :

Cheating of Scheduled Banks in
Delhi

782, SHRI P.M, SAYEBED : Will the
Minjster of FINANCE be pleased to
state

. (a) whether it is a fsct that some
scheduled banks in Delhi have been chea-
ted of huge amounts running into several
crores of rupees; :

(b) whether CBI has been entrusted
with the iavestigation of ‘the cases; end

(c) if s0, the details of the frauds and
the progress made by CBI in those cases ?

THE MINISTER OF STATE IN THE
MINSTRY OF FINANGE (SHRI
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JANARDHANA POOJARY): (a) to (o)
Information is being collected and, to the
extent available and admissible under the
statutes governing the public sector banks,
will be laid on the Table of the House,

Anti India Broadcast from Toranto

783. SHRI P.M. SAYEED : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) Whether Government heve called
for a report from Embassy in Ottawa
(Canade) regarding anti-India broadcast
from Toranto and other stations in that

country,

(b) if so, the main features of the
report; and

{c) whether it has been revealed as to
which organisation supported snd funded
the subversive radio programmes ?

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Sir,

(b) and (c) According 'o available
information, there is one radio programme
in the Toranto arca that is funded by the
World Sikh Organisation, and two radio
anc one TV Programm s in the Vancouver
area run by people close to the World Sikh
Organisation which bave an anti-Indian
slant. There are other broadcasting
stations run by mederate Sikh groups,
Whenever appropriate, the Indian High
Commission has approached ihe concerned
Canadian authorities snd radio station
owners about the biased or inaccurate
broadeasts,

Outstanding Loany

784. SHRI MURLI DEORA : Wil
the Mibister of FINANCE be pleased 10
slate ¢

(a) the total loan outstandings recovee
rable by all nationolised banks; apg
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~ (b) the steps being taken to plug
frregularities and loopholes in rules
govering back loans which have been
impeding recovery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a) As
per latest deta available total advance of
Rs. 49,502 crores were outstanding in
respect of Public Sector Banks (Indian
operations) as ‘st the end of December,
19885,

(b) The performance of Public Sector
Barks in the field of recovery is being
regularly monitored The baks have been

advised t improve the method of appraisal -

and supervision of credit so as to minimise
the incigence of overdues. The State
Governments have also been requested to
extent neccssary assistance to the banks in
affecting recovery of their dues The
Reserve Bank of India has further advised
banks o monitor therecovery performance
branch-wise and to pay special attention to
the areas where the recovery is less than
50 per cent of demand.

Stock of Edible Of) with STC

785. SHRI MURLI DEORA : will
the Minister of COMMERCE be pleased to
state :

(a) the stock of edible oils with the
, STC as on October ‘1, 1986;

(b) whether Government are aware
that the price of cdible oils is going up;
snd

(c) if so, the steps Government propose
1o take to meet the huge requirements of
the festive season ?

THR MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) The stocks of imported
edible oiis with STC (both in storege and
in transit) as on  1.10.1896 amounted to
approximately 3,38,780 metric tonaes, -
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(b) and (c) Overall prices of edible ofls
i.n the domestic market showed a general
increase till September, 1986, Recently,
however, there bas generally been a down.

“ward trend in the prices of edible oils.

Imports of edible oils are arranged by the
Government, keeping in view the require.
ments, indiSenous production, availability
of foreign exchange and other relevant
factors,

Effect of imporis on Capital Goods
Industry

786. SHRI MAHENDRA SINGH :
will the Minister of COMMUERCE be
pleased to state :

(a) whether it is a fact that the capital
gaods industry is being badly sffected by
imports;

(b) if so, whether Government bave
reviewed the import policy relating to
capital goods; and '

(c) the decisions taken in this regerd ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to (¢)
Import of capital goods, wbich are not
under Open General Licence, is allowed
?nly after caieful consideration from
indigenous angle. Certain capital goods
are allowed for import under Open General
Licence, These ijtems are eoither bpot
produced in the country or in' their case
necessary protcction has been given by way
of tariff, .

However, the import policy is kept
under sonstan! revicw so that corrective
measures could be taken in the interest of
domestic industry,

Indo-US Telk

787. SHRI SOMNATH RATH : Wili
the Minister of EXTERNAL AFFAIRS be
pleased to state : ‘

(a)-yhether it s a faét that Indo-US
talks wore held in New York in  the last
weock of September, 1986

) -
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. b if ‘sé,' the nature of talks beld; -

and -

(e) the outcome tberéof ?

" THE MINISTER OF STATB IN THE
MINISTRY OF EXTERNAL ‘AFPAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Bir. - '

(b) The talks covered various bilateral
and international issues,

(¢) The taiks provided an - opportunity
to discuss the possibilities of strengthening
cooperatio and sshanced understandiog on
some issues of mutual interest,

India’s demand a¢ Vienna Confereace

for Inclusion of Milltary nuclear

Instaliation Accidents in International
Notification

788, SHRI KRISHNA, SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) Whether India had demanded at the
Conference of Iniernational Atomic Agency
beld at Vienna on September 29, 1986
that accidents at Military auclear installa-
ticns be also included for iuternntiopal
notification; and

(b) if so, in what context the demand
was made ani what was the response of
the Committee on nuciear power thersto ?

%

THE MINISTER OF STATE IN THE

"MINISTRY OF EXTERNA. AFFAIRS

(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

() The demand was made in the
context of the rcfusal of the puctear
weapon States to agree to inclusion of
puclear weapons aad other non-peaceful

 nu:lear instaliations within the scape of the

Coavemion on Barly Notification of
Nucl:ac Accideots, As & result, the
auctear w.apJa powers made public - stete-
moeats conlirming that they would notify all
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“accidents, including sccidents involving
nuclear weapons or tests, even though the
latter were not spesifically included in the
Coavention, : ‘

Position of balance of payment

¥89. SHRI KRISHNA SINGH :
SHRI NITYANANDA MISRA

Will the Minister of FINANCE be
pleased to state ¢ '

(a) whether it is a fact that while the
Reserve Bank of Iidia in its Apnusl
Report 1985.86 foresces a growth of at
least § per cent it calls for a fresh look
at the balance of payments position for the
Seventh Five Year Plan, in the context of &
7,951 crores in
1985.86;

{b) if so, the actual balunce of payment
for the preceding three years; and

(c) decisions taken in the light of RBI's
proposal for revicw of the balance of
payment aud the trade deficit for Seventh
Five Year Plan ?

THE MINISTER OF STATE IN THB
MINISTRY OF  FINANCE  (SHRI
JANARDHANA POOJARY) : (a} Yes;
Sir. That the balance of payments
situation will be difficult during the period
of the Seventh Plan had also been pointed
out in the Bconomic Surveys of the Govera-
ment in the last three years,

(v) The balance of payments for the
{atest three years are given in the state-
meat below.

(¢) In the course of its review of
sectoral developments over the vyear the
Pianning Commission had also considered
the bulance of payments situation in
1983-86. Taking account of developments
in foreigo trade it had empbasised the need
for sustained and vigorous efforis to contain
the trade deficit through more rapid growth
of exports in line with the Seventh Plan

target, The trade deficit projected in the

Seventh Plan amounted to Rs, 34,700
crores in 1984-38 prices.
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Excise Duty Exemption on Excess
‘Sugar Produced

790, SHRI KRISHNA SINGH : Will
the Minister of FINANCE be pleased to
state ;

. (a) whether Government. havs totally
exempted the basic excise duty on excess
sugar produced during the first two months
of 1986-87 season, to provide an incentive
to start early cane crushing and to boost
up sugar production this year; and

(b) if so, how far it is likely to boost
up sugar produc'ion during the first two
months of this year's crushing season as
gompared - to that in the corresponding
period in last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir, Exemption from basic excise duty has
been granted on excess sugar produced in
a factory during the period 1st October to
30th November, 1986, as compared <0 the
corresponding periods of the previous two
sugar years, ‘

(b) The extent to which the sugar
production is increased would depend on
several varjable factors including availabi.
lity of sugar cane and percentage of
recovery, It is not possible to give a
reliable estimate regarding the additional
production of sugar likely to be achieved
during the early crushing season attribut-
able solely to incentive provided by way of
the excise duty concession. However, it
_ is found that during the periods when
... excise duty rebate was given in the past,
higher than normal production was generally
achieved.

Conemloql to Tea Iudustry

. 791, SHRI KRISHNA SINGH : Will
the Minister of COMMERCE be pleased to
state ;

(a)  whether Government have Iatolyl

announced a package of concessions to tea
industcy to boost export ;
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(®) if o, the details of the conces®
sions ; and .

(c) bow far tea-expert is likely to go
up #s a result of these concessions ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (sHRI P.R.
DAS MUNSD) : (a) to (¢) Measures taken
in the recent past to increase exports of
tea include, higher cash compensatory sup-
port on value-added teas, excise rebate of
50 paise per kilogram on exaport of bulk
tes, full rebate of excise duty on exports
of packet tcas, exemption of excise duty on
tea bags, exemption of cusioms duty- on
filter paper used in manufacture of 1ea bags
etc. Those codcessions will give a boost to
téa exports,

Proposal to Purchase Mini coaches

792. SHRI G.M. BANATWALLA :
PROF. K.V, THOMAS :

Will the Minister of TOURISM be-
pleased fo state : ’

(a) whether the Government of
Kerala has sent any proposal for purchase
of mini coaches for use at Parambikulam
and Neyyar Wild Life Sanctuaries ;

(b) if so, the financial outlays involv-
ed ; and

(c) whether
granted ?

clearance has been

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and {b) Yes,
Sit. State Government of Kerala has appro-
ached the Department for financial assis-
tance amounting to Rs. 14.60 lakhs for the
purchase of 4 Mini Buses i.e. two each fo:
use in Parambikulam and Neyyar Wild
Life Sanetuarics,

(c) The proposal of the State Govert
ment is under consideration,
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Propess! for Forest Lodges In Rerals

793, SHRI G.M. BANATWALLA:
Will the Minister of TOURISM be pleased
to state :

(a) whether the Government of Kerala
submitted any proposal for forest lodges ;

{b) if so, details thereof ; and.

(¢) whether clearance has been given
for the proposeal ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) :(a) to(¢) The
State Government’s proposal for the con-
struction of a Forest Lodge at Parambi-
kulam Wild!ife saoctuary at an estimated
cost of Rs. 17,19,250 has been rececived
« in the Department and is being favourably
considered. )

Project Reports for Development of
Beaches in Kesala

794, SHRI G.M. BANATWALLA :
Will the Ministcr of TOURISM be pleased
to state :

(a) whether Government of Kerala
has submitted any project reports for de-
veloping certain beaches ;

(b) if so, the names of beaches that
bave been identified by the State Govern-
ment and details of the projects for deve-
loping them into beach resorts ; and

(c) whether the projects have been
cleared and if not, steps taken to expedite
clearance ?

THE MINISTER OF TOURISM
(MUFTI MOHD, SYED) : (a) and (b) The
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State Government bas plans to develop
Kappad Beach near Kozhikode, Calieut ;
Varkala Beach in Trivandrum District ;
Thirumullavaram in Quilon District and
Muzbappilanged beach in Cannaoors Dis
trict. However, so far only one schems
for development of Kappad Beach has been
submitied to the Centrat Depastment of
Tourism at an estimated cost of Re. 55.00
lakhs,

(c¢) The proposal is being examined
and the State Government has been asked o
furnish additional information in respect of
certain items,

Branches of Nationalisad Banks
795. SHSI] SOMNATH CHATTER-

JEE : . .
SHRI SYED MASUDAL
HOSSAIN :
SHRI KATURI NARAYANA
SWAMY :

Will the Minister of FINANCE be
pleased to state :

(a) the tota! number of branches o
different nationalised banks at present,
State-wise ;

(b) thetotal amount of deposits in
nationalised tanks during the last three
years, State-wise/year-wise ; and

(c) the investment by hationallsed

banks in the different States during the

last three years ?‘

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
State.wise details of total number of brane
ches of 28 Puoblic Sector Banks as om
31.3.1986 and details of deposits and oute

THB

_ standiog advances as on the last Friday of

December for the last three years are set

-out in the Statement given below.

4
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US-China  Agrcement to comstruct
| " Roads

796 SHRI SM. GURRADI: Will
ibe Minister of EXTERNAL AFFAIRS be
Pleased to state :

. {a) Whether Government are aware
that US and China, two of Pakistan’s
closest foreign all‘es, have agreed 10 help
in building major roads ;

(b) if so, whether these roads would

. endapger the security of India as "these
- roads are touching the borders of Indla and
Pakistan ;

(¢) ' if so, whether, earlier, Chines had
also thought of buildirg the road across
the border area ; and

(d) if so, the steps Government are
considering to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K, NATWAR SINGH) : (a)and (b)
There i8 no comfirmed information on any
US-China agreement to construct roads in
Pakistan’s border areas.

(c) Barlier, China had assisted
Pakistan in building the Karakoram High-
way in Pakistan Occupled Kashmir-

(d) The Government of India have
repeatedly prote-ted to the Governments of
China and Pakistan on the construction of
the Karakoram Highway making clear our
position that neither China por Pakistan
have any Jocus stacdi on the matter and
that whatever action taken by the two
countrles singly or jo'ntly in ‘his regard is
illegal and unacceptable,

Nationalisation of 13 Textlle Mills

797. SHRI BASUDEB ACHARIA :
SHRI SODE RAMAIAH *
SHRI R.M., BHO?B P

.Will the Minister of TEXTI_LBS be .

pleased to state ;
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(l)"‘ the reisonl for the delay fo natio=

nalise 13 Bombay sick textile mills which

were taken over in October, 1983 ; and

(b) by what time these mills wiil be
nationalised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : () The nationalise
ation of the 13 Bombay mills could not be
undertaken so far because a datailed exe
amination of the various alternative cousses,
of action ir necessury,

- (b) It is not possible to indicate any
definite time.

Misuse of Import Licences

798, SHRI JAGANNATH PATT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that lirge
scale imports of hotrolled coils are now
being sllowed in violation of the Govern-
ment’s import policy ;

(b) whetherit is a fact that several
units in the steel pipes and tubes indu-
8try are applying for supplementary
liccnces for import of HR coils during the
current finarcial year as well as for repeat
operation of the supplementary licences
issued to them in the previous year

(c) whether it is also a fact that taking
undue advantage of this facility seeral
steel pipes and tubes manufacturers which
claim export worth Rs. ope crore have
appiied for issve of supplementary licen.es
to them in 1986 ; and

(d) whesher som: cases have also
been detected and if 8o, the details there-
of?

THE MINISTER OF COMMERCE
(;HR! P. SHIV SHANKER): (a) No,
If,

(®) and (c) Under the Import Policy
1985-88, eligible exporting industiial unity
Rre permitted to have the additional facility
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tor repeat onentlon of the mpplomentnr!
import licence obteined by them in fthe
preceding licensing year. A few wunits
applied for both repeat opertion and fresh
supplementary licence. lnstructions have
been issued to take into account the repeat
operation facility while considering fresh
supplemeatary licence.

(d) According to available informa-
tion two uni's namely M/s” Zenith Pipes
and M/s Ambica Steel have received this
year both Repeat and Supplementary
Licences for HR Coils. These will be taken
into ~onsideration while fixing their import
entitlement in future,

Bonus to Central Governn\ét
Employees

799. SHR1 K. RAMACHANDRA
REDDY ; Will the Mimster of FINANCE
be pleased to staie

(a) the reasons for giving only fifteen
days emoluments as an ad hoc boous for
year 1985-86 to the Central Goveroment
employees as against twentythree to thirty-
two days paid last year ;

(b) whether Government have received
any representations against the decision for
reducing the quantum impounding it in the
provident fund account of the employees ;
and

(¢) if so, action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
DEBPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FRINANCE : (SHRI
B.K. GADHVD) : (8) to (c) Reviewing
their earlier decision the Government have
since announcced payment in cash of ad hoc
bonus, equivalent to 23 days emoluments,
for the accounting year 1985-86, to Cen-
tral Government employees not covered
by any of the Productivity Linked Bonus
schemes. Likewise, QGoverament have
announced payment of Productivity Liaked
Bonus ia ¢sh for the accounting year 1983-
86 on the basis of the formulae that were
in operation. in 1984-83 in respect of the
Departments where Productivity Linked
Bonu: was applicable earlier.

The above decisions are similar 10 those
yolating to the previous accounting yoar,

Novisak T, 1686

_ the aisle.

-
12,00 brs,

[ English]

SHRI P. KOLANDAIVELU (Gobicbatr
tipalayam) : Sir, yesterday, I received @

- bundle of invitations from the Natimal

Cultural Pestival through the Chairman,
Mr. Agarwal, Sir, it is printed in Hindi,
io a language which is not known to us.
Sir, after receiving the cards, we have gons
through the cards... ‘

( Interruptions)

MR. SPEAKER : Hon. Members, do
not stand in the asle. It does not behove
you.

SHRI P. KOLANDAIVELU : Sir, itis
completely in RHindi,

MR, SPEAKER : I will do it.

SHRI P, KOLANDAIVELU : Actually,
they are imposing Hindi.

DR S. JAGATHRAKSHAKAN (Che-
ngalpittn) :  Yesterday. the Prime Minis-
ter gave an assurance. Today. they are
sending this kind of thing. What is the
purpose ?

MR. SPEAKER : It might be a lapse
on tomebody’s part, I wi)l take it up.

SHRI P. KOLANDAIVELU : We
gre unable to know what is the purpose of
it. The purpo-¢ i: not being served.

(Intérruplions)

MR. SPEAKER : Please don't stand ia
It does not behove you.

(Interruptions)

DR. S. JAGATHRAKSHAKAN
not a maetional festival,

It s

MR. SPBAKER : As Members of
Parliament, yo ' are not supposed to stand
in the aisle. T have assured you thai this
might be a fipse on comehodv’s pa:t  We
will rectify ic. We will do it.

SHRI P  KKOLANDAIVELU : [ want

an sssurance from you. You have to get it
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MR. SPEAKER : lw“l get it done.

Nothing is going to be imposed on any-
body. x

"DR. S. JAGATHRAKSHAKAN wedo
not know Hindi.

(Interruptions)

' MR. SPEAKER: I have already reques-
ted you not to stangd in the aisle.

DR. S. JAGATHRAKSHAKAN : This
kird of thing is going on continuously.
The name Is also written in Hindi only.

SHRI P. KOLANDAIVELU : What is
the use of sending the ilovitation
this ?

MR. SPEAKER : When I have said it,
I will do it,

(Ibtcrruptlom)
DR S.JAGATHRAKSHAKAN : Is it
a North Indien Cultural Programme ?
MR. SPEAKER :1 will do it, don’t

SHRI P. KOLANDAIVELU : We have
to tear it into pieces. Whatis the use of
it? ‘

MR. SPEAKER : It
mistake. Don’t do ti.

is somebody’s

SHRI SURESH KURUP (Kottayam) :
Why is carnatic music not representsd in
the National Cultural Festival ?

(Interruptions)

MR, SPEAKER : What is your point
_of order ?

SHRI THAMPAN THOMAS (Maveli-
‘kara) : Sir, this is & very important issue,
"The Food Corporation of India bay stopped
" the sub-Depots and because of that supply
of rations has been completely disturbed...

- (Interrruptions)

MR. SPEAKER :

| You give ‘ma in
writing, o

(Interruptions) -

itamm 16. 1903 (Sdkd)
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MR. SPBAKER ; You waste my time
unpeces#arily without thyme or reason. You

-~ CAD s¢C me.

SHRI THAMPAN THOMAS : I bave
given a notice.

MR, SPEAKER : I am pot going to
get you on record.

(Interruptions)**

SHRI THAMPAN THOMAS :1 have
given a notice.

MR. SPEAKER : You can see me.
(Interruptions)**
MR. SPEAKER : There is no rule

under which you discuss it on the floor of

the House. This Hon'ble gentleman is
not allowed. :
K UMARI MAMATA BANERJEB

(Jadavpur) : Sir, Netaji Subbash Chandra
Bose’s role kas been shown in Raj Se
Swarsj...

(Interruptions)

[Transiation)

MR. SPEAKER : We are going to dis-
cuss it,

[ Engtish]
Madam, we will discuss it.

SHRI S. JAIPAL REDDY (Mabbu-
bnagar) : Fir, my question on the loans to
Reliance Industries by Banks has not been
reached, Sjr.

MR. SPEAKER : Does not matter,

SHRI S. JAIPAL REDDY l bavo
tabled a notice. . R
MR. SPBAKBR : No problem,

SHRI S. JAIPAL REDDY It is & very
important matter.

- ®*Not recorded,
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MR. SPEAKER : It might be, |

SHRI S, JAIPAL REDDY : The' Go-
vernment admitted that there were gross
irregularities...

(Interruptions)**

MR. SPEAKER : Not allowed: No

point of order.

SHRI §. JAIPAL REDDY : Why can't
it go on record, Sir? )

MR. SPEAKER : There is no point of
ordcr.
(Interruptions))**
MR. SPEAKER : Why are you doing
it? ,
‘ (Inte ruptions)

SHRI § JAMPAL REDDY : I bave
tabled a Calline At!' ntion Notice,

MR. SPEAKER : Does not matter,
Heavens won’t fall,

I will look into i'.

(Interruptions)

SHR1 S JAIPAL REDDY : It is true,
Sir. But why should you say that it will
not go on record?

MR. SPEAKER : Si7, I say, it is your
duty and your 1ight to give a Calling
Attention Notice, and it is my right to look
into it,

SHRI S. JAPIAL REDDY : But, then
it is my right to go 0o record...

MR. SPEAKER : No, because there is
ro point of order.

. ... MR. JAIPAL KEDDY, il you had bhad
‘¢ valid poiot of order, I would have
allowed you ; tut this is no valid polat of
order.

L [ Transiation)

Why are you bc-having like that ?

** Nat recorded

NOVEMBER 7, 1986
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j (Inserruptions)
[English]

PROF. P.J. KURIEN (Idukki) : I have
given a Calling At tention ...

MR. SPEAKER : Does not matter, I
am not going to give my decision on the
Calling Attention notice on the floor of the
House. That is my prerogative, and I am
going to kecp it, and I am going to decide
what Calling Attention I will allow. But
I will give. . . . (Interruptions)

PROF. P.J. KURIEN: Let me say
what I want to say. You are allowing
everybody. .. .

MR. SPEAKER: No, I have not
allowed him also. Even if you want to
say that much as he has done, you will not
go on record, So simple it is. He has
not gone cp record, because bhe has not
g0t my permission,

SHRIS. JAJPAL REDDY : How is it
possible ?

MR. SPBAKER : It is just possible,

SHRI S, JAIPAL REDDY : I am on
a point of order,

MR, SPEAKER : No ; no point of
order. There is nothing on this question.
What is the rule which hes been broken,
for which you are on a point of order ?

SHRI S. JAIPALL REDDY: You
permitted me to speak. . ..

MR. SPRAKER : I asked you to, but
I can stop you Now, Mr. Datta Samant,
what is your point of order ?

SHRIS JAIPAL REDDY : At least
upto the point 1 was permitied, I should
g0 on record.

MR. SPEAKER : Mr. Samant, what is
your point of order ? ‘

DR. DATTA SAMANT (Bombay South
Central) : 1 have already given notice that
the whole film industry in Maharashtra is-

closed, )
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MR. SPEAKER: We sre discossing
it. I am pot going to allow you now,
No;hinc dosng.... No ; out of order.

(Imrr‘upum)“

SHRI S. JAIPAL REDDY : Tamon a

" point of order, Mr, Speaker ...

MR. SPEAKER : No poiat of order.

[ Translation]

What will you gain from that ?.

[English]

SHR} BASUDEB ACHARIA
(Bankura) : Please Jisten ‘10 bm pom of
order.

MR SPEAKER : There is no point of
order being discussed here.

SHRI BASUDEB ACHARIA : Pleaso
listen to him.

MR. SPEAKER : I bave already liste-
ned to him,
SHRI S. JAIPAL REDDY : You

permitted me to speak. But what I spoke
was not allowed to go on record.

MR. SPEAKER : Bgcause you were
out of order, I declared you out of oider
...becanse there was no point of order,

SHRI INDRAJIT GUPTA (Basirhat) :
His point of order was differeat.

SHRI BASUDEB ACHARIA : Please
listen to him.

SHRI 8. JAIPAL REDDY : Allow me
to formulate my point of order,

MR. SPEAKER : Mr. Acharia, what
he raised was about a point of order
concerning a Calling Attention, I told
him, it is under my consideration. Nothiog
more, nothing less. That is all,

c

**Not todorded,

SHRI 8. JAIPAL REDDY : You said
that whatever I said would vot go on
record. )

MR. SPEAKER : If this is what you
say, ] am not going to say ‘No’; I am
not going (o say ‘Yes'. I simply say it is
under my codsideration.

SHRI S. JAIPAL REDDY : Sir, I an
pot asking you to say ‘Yes' ; what L an
pleading is that my submission should g¢
on record. .

MR. SPEAKER : You may like to
waste the time of the Honse.

SHRI S. JAIPAL REDDY: I an
drawing ycur attention to the dangerou
practice of getting everything expunged
(Interruptions)

MR. SPEAKEFR : You are an hon
Member of the House . . .

" SHRI S. JAIPAL REDDY : Yo

allowed me to speak.

MR. SPEAKER : I am not going to d
it o o o N

SHRI S. JAIPAL REDDY : 1 wish ¢
draw your at'ention to this unparliamentas
practice of expunging everything from 1
record. :

MR. SPEAKER :1 do not expunge...
(Interruptions)

SHRI 8. JAIPAL REDDY : I want ¢
speak to you on this ruling—on what c:
be expunged, and what cannot t

expunged. . .
SHRI BASUDEB ACHARIA: Wh
he spoke should go on record.

(Interruptions)**

SHRI INDRAJIT GUPTA : Normall
those things are expunged which a
vnparliamentary.

MR. SPEAKER : 1 do not expung
anything, Sir, you do not realize it,

do not expunge,

*®Not recorded.
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SHRI INDRAJIT GUPTA : He is
*only drawing your attention to the fact thst
ihe has given notice . . A

MR, SPEAKER : That much partion

' is right therc. When he drew my
_atteation, I over.-ruled that objection. It
- 'is simple. Nothing more, nothing less.

1 do not expunge. I wili never expunge,

SHRI INDRAJIT GUPTA : You asked
‘the whole thing to be expunged.

MR. SPEAKER: Only uaparliamentary
word - are expunged. That is all.

SHRI INDRAJIT GUPTA : What was
fhe unparliamentary word ?

" MR, SPEAKER : When I say: ‘You
are not allowed’, my permission is with-
drawn, That is all.

SHRT INDRAJIT GUPTA : It is your
right, Sir cither to give or not to give
permission.  We should give notice.

. PROF. P.J. KURIEN : I have given a
Calling Attention notice about cardomom
growers and rubber growers who are on an
agitation against too low prices, That is
the problem. Two lakb workers are
affected.

MR. SPEAKER : That is right, but it
is no p-int of order. No. I cau discuss it.
1 can think over it, but I cannot say ‘Yes’
or ‘No’ on the floor of the House,

PROF. P.J. KURIEN : Will you
comsider it 7 The notice is already there.

MR. SPEAKER : It is not proper or
right, becaussit is not the way to discuss
a Calling Atteption notice—on thefloor of
the House,

i
&

PROF. P.J. KURIEN : You can consi-
Jerit. .

MR. SPEAKER ; Ialways consider ;
ind you are welcome, [ never say ‘No’.
“mever say you are not doing a very good
ob. You are doing. 3. very. good job.
fou might have 8iven a vety . good Calling
aiieation, Bot . according  to. the time
tvailable, T can do it,

PRABHAKAR ..

[Enghish]

What is your point of order, Mg,
Ramswaroop Ram ? o

*(Translation)

SHRI RAMSWAROOP RAM (Gaya):
Mr. Speaker, 8ir, I have given notice of ]
Calling Attentio to you sbout the propa-
genda boing made by Sri Lanka Radio
‘agaiost India for the last four months,
There should be a discussion on it. .

(Bagitsh]

'MR. SPEAKER ; We are already doing
it. Please sit down.

[Tvamslation]

- Had you consulted your friends, voy
would have come to know that=—

[Bnglish]

~Woe have aleeady decided on that,
Tak‘e your seat.

DR.  KRUPASINDHU  BHOI
(Sambalpur) Junior Resident Doctors g
Delbi have gone on strike. . . . ,

MR. SPEAKER : You cen give it tg |

me in writiog. This is not the proper way
to do it. 8o simple it is.

(Interruptions)

SHRI SURBSH KURUP : How can

‘ they organise a national festival without the

representation of Karnatac music ?

MR. SPEAKER : There s no point of
otdgr,

(Interruptions)
[Zvanslation)
MR. SPEAKER : Madam, what do you

want to say ? \

SHRIMATI SUNDERWATI NAWAL

(Karol. Bagh): Mg,
Speaker, 8ir, with your permq;m; wag!
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to nay”ﬁiat odr - coudtiy is'known By the
same of ‘Sharatvarsha’ Unserruptions) and
$Hindi is our mother’ ‘tongue, (Interruptions)
H%ndi id eur tmma and it wm remain
'o‘ LN ]

" MR. “spBAxna:rtum; who s
stopped you ? . . . (Interniptions)

" [Bnglish]

MR. SPEAKER: It is all - right.
‘Please sit down. | must make my position
clear. Please look here.

[Trensiation)

SHRI RAMSWAROOP RAM : Hindi
Is our national language.

[English]

MR. SPEAKER : Please listen to me,
Mr. Ramswaroop;i.

(Interruptions)

{ Translarion] -

SHRI RAMSWAROOP RAM : This 'Is
p'aying with the national language. Bvery
hon. Member starts speaking here against
Hindi.

(Interpuptions)

.MR. SPEAKER : No one is playing
with the national language. The only
question is how one has to work and if
somoone has Committed a mistake that
will be rectified. We are not going to
impou Hindi on anyone.

(Interruptioms)
MR. SPEAKER : Your obstinacy has
done the damage, Please sit down.
“[Baglish)

This is the muu policy of the
Govemment.

Nothing doln; : 1 would not allow it,
(Interruptions) |

KARTIRA N71909 (5.4X4)
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MR. SPEAKBER : Profagonists like you
creats problems. Had the people like you
not bebaved like this, Hindi would have
been {d use long ago '

[English)
Take your seat.

(Interruptions)

MR, SPBAKER : Do you ‘not realise
what you are doing? I known my job.

(Innterruptions)

MR, SPEAKER : They aie equaliy:
good, equally nice, There is no problem
Hindi stands there ; Enplish stands there
Hindi has got the national status, That Hf
right.

Shri Madhavrao Scindia.

13,14, brs.

PAPERS LAID ON THE TABLE

[ English)

Notifications under Life Insurance
Corporation Act, 1956 and General
Insurance Business (Nationallsation)
Act, 1947 and Report of the
Committee on Advances made by
Baoks against shares/Debentures of
Relisace Industries Ltd,

THE MINISTER OF STATE IN TH!
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY) ; I beg to lay on th
Table ;—

(1) A copy each of the followin
Notifications (Hindi and Bnglis
versions) under sub-sestion (3)

~ section 48 of the Life Tasuranc
Corporation Act, 195§ ;— '
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[Sbri Janardhana Poojary]
(i) The Life Insurance Corporation of

India Class II1 and Class IV
Bmployees (Revision of Terms and
Conditions of Service) (Second
Amendment) Rules, 1986 publis-
hed in Notification No. G.S.R,
1076 (B) in Gazette of India dated
the 11th September , 1986 together
with a corriggndum  thereto
published in Notification No.
G.S.R. 1155 (B) in Gazette of
India dated the 21st October,
1986.

(ii) The Life Insurance Corporﬁtion of

(2)

(3)

India Development Officers
(Revision of Terms and Conditions
of Service) Rules, 1986 published
in Notification No. G.S.R. 1091
(E) in Gazette of India dated the
17th September, 1986 together
with a corrigendum thereto publi-

shed in Notification No. G.SR. .

1156 (B) in Gazette of India
dated the 21st October, 1986.
[Placed in Library. See No.
LT-3141/86]

A copy of Notificatton No. G.S.R.
804 (Hindi and English versions)
published in Gazette of India
dated the 27th September, 1986
making ceitain amendment to
Notification No. G.S.R. 734 dated
the 23rd August, 1958, under
sub-section (4) of section 43 of
the Life Insurance Corporation
Act, 1956. (Placed in Library. Sce
No LT-3142/86}

A copy of the Geoeral Insurance
(Rationalisation and Revision of
Pay Scales and other Conditions
of Service of Supervisoiy, Clerical
and Subordinate Staff) Amendment
Scheme, 1986 (Hindi and English
versions) published in Notification
No. S.0 729 (E) in Gazette of
India dated the 3rd October,
1986 issucd under section 17 A
of the General Insurance Business
(Nationallsation) Act, 1972, [Pla-
ced in Library. See No. LT-3143/

86l

NOVEMBER 9, 1986
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A copy of the Report (Hindi and

- English versions) of the Committee

on the Advances made by Banks
to certain borrowers sggainst the
security of shares/debentures of
the Reliance Industiies Limiied,
[Placed in - Library. See No.
LT-3144/86]

Annua) Plan, 1986.87

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH

RAM) :

I beg to lay on the Table a copy

of the ‘Annual Plan, 1986-87° (Hindi and

English versions).

(Placed in Library.

See No. LT-3146/86)

Amnugl Report and Review on the
working of Apparel Export Promo-
tion Council, New Delhi, for the

year 1985 and Statement for delay

in Laying these papers

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : I beg to lay on the
Table :—

§))

(2

" delay in

(i) A copy of the Annual Report
(Hindi and English versions)
of the Apparel Export
Promotion  Council, New
Delbi, for the year 1985
along with Audited Accounts.

(1) A copy of the Review (Hindir

and English versions) by the
Government on the working
of the Apparel Export
Promotion Council, New
Delhi, for the year 1985,

A statement (Hindi and Enelish
versions) showing reasons for
laying the papers
mentioned at (1) above. [Placed
in Library, See No, LT-3145/86]

——



. 289 KARTIKA 16, 1908 (SAKA) St. Re : Financial Position 90

12,15 pre,

SUPPLEMENTARY DEMANDS
FOR GRANTS (RAILWAYS),
1986-87

T ﬁ:fl:h]

THE MINISTER OF STATE OF THE
'MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA):1 beg to
present a statemenf (Hindi and Eaglish
Versions) showing
_Demands for Grants in respect of the
Budget (Railways) for 1986-87,

12,16 hrs,

STATEMENT RE : FINANCIAL
POSITION OF RAILWAYS

[English]

. THR MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI

" MADHAVRAO SCINDIA) : MR.

" SPRAKER, Sir, the House will recull that
while presenting the Budget Estimates for
1986-87, the then Minister of Transport,

Shri Bansi Lgl, had eovisaged an originating
loading target of 267 willion topnes of
revenue eatning goods traffic for the current
yoar. The Hou'e will be glad to know
that upto the end of September 1986, the
Railways bave carried about 128.4 million
tonnes cf revenue earnirg traffic which
exceeds the ta get for this period by about

one million tonpes. This represents an
‘inc ease of about 8.4 million tonnes of
. ‘originating traffic compared to the
corresponding period of last year. The
loading would bave been even beiter had
there not been less materialisation of
gertain programmed bulk eommodities, I
have every hope that with concerted effort,
" ‘the Raiways will end the fiancial year
cearipg at least 270 million tonnes of
revenue carning traffic which would be an
improvement of as much as 12 million
tonnes as cowpared to the last year and
3 milllon tonnes over the target gt  The

the Supplementary .

of Rlys.

trerd under Passenger and Other Ccaching
is also improving and I enticipate that the
net traffic receipts may be about Rs, 106
crores above the Budget Estimates,

There is a continvous thrust to increase
the productivity of the system by bet-er
utilisation of assets. I am glad to inform the
House - that to end of August 1986, the
leading efficlency indicator, that is, Net
Tonre Kilometres Per Wagon Pcr Day to
(Broad Gauge) bas risen to 1260 compared
to 1189 achieved in the ccrrespondiog
period of the previous yvear,

Working Expenses

_ While the position of traffic !ified as
well as the productivity of the system Is
quite satisfactory, the Working Experses
have come under a very heavy strain
because of (he post-budger incrése ip saff
costs. The outgo re-ulting from the
implemention of Pay Comm ssion’s Tecome
mendations alone is estimated at Rs 462
crores. The Dearness Allowance in:tals
ment sanc ioned by the Government from
the 1st of April 1985, implies a Lability of
Rs, 25 crores.  An adduticnal amount of
about Rs. 33 crores has becp p:id '0 the

-Railway staff on account of Productivity

Lirked Bonus. These three factors account
for an additioral requirement of Rs, 520
crores under Ordinary Working Expenses,

Contribution to the Pension Fond was
incrsased to Rs. 280 crores in the cuirent
year's Budget compared 10 Rs, 260 ciores
provided in the year 1985 86, However,
ke:ping ip view the incr ase in disbuise-
ment arising out of liberalisarion of
Pension Rules, the Railway Cen.entjon
Committee have recomn:enced enhancement
of this co.trituticn to Ry, 350 crores jn
the current year iiself, Theiefore, it is
necessary o provide an additioval sum of
Rs. 70 crores as coniribution 1o Pension
Fund.

'Thus, even without taking into cepsides
ration any furiber incregses iD deorness
allowances that may b: sancyoped during
the current year, the siaff corl: o) the
Railways are likely 10 increase by Rs $99
crores over the Budget Estimaics,
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Expected Financia) Results 1986.87 .

The House will thus notice that in spite
of an additional anticipated earnings of Rus.
106 crores, generated through more traffic
effort, there will still remain an adverse
impact of about Rs. 484 crores on the
financia' position of the Railways resulting
in a shortfall of Rs. 415 crores compared
to a surp'us of Re. 69 crores shown at the
time of the Budget. The House will
appreciate that this situation, resulting from
a steep push up of staff costs mainly arising
out of Pay Commission’s recommen dations,
is due to factors beyond the control of the
Railways,

Economies

1 want to assure the House that we afe
already ergaged in a very intensive drive
to <cale down the revenue expenditure to
the maximom extent possible, taking care,
however, that it does not in any way affect
the maximising of revenue. In the current
year, due to an all out effort for traffic
maximisation, the Railways are expected

tonet Rs 421 crores from additional
trafic over the earnings realised in
1985-86. For a-traffic effort of this level,

the normal increase in ordipary working
expenses would have been about Rs. 300
crores. Nevertheless, we resolved that in
the naticnal interest, Ruilways should make
a supreme effort to absorb most of the
increased cost by even greater productivity
and economies. An honest apd sincere
effort is being made 10 achieve this end.

However, with the implementation of
the recommedations of the IVth Pay
Commission, invo'ving an increase in saff
costs of about Rs. 462 crores, the financial
picture has changed drastically and the
Railways are pow likely to end with a net
shorifall of Rs, 415 crores, after payment
of full dividend to General Revenues,

Need to avoid large deficlt

The House is also aware that the
Government is keen to keep the quantum
of deficit financing to the minimum. Any
substantial loss on the railway system
would tend to increase the quantum of
gdeficit financing as 8 whole in the coun try,
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It is ageinst this background that. it hes
become necessary to propose sﬁ”
adjustments in railway tariffs at this time,
in order to raise some additional resources
and thereby helping to minimise the durden
on the General Budget,

As the House is aware, the pilyay
foright tariff< are te!escopic in natureth Sm
keeping in view the reduction in the share
of fixed costs, the freight rates aré tapered
down with the increase in distance. The
degree of this taper needs review from
time to time in the light of the pattern ®f
traffic, changes in te-hnology, cost 'of
operation etc, I have, therefore, propored
a slight flattening of the taper whick would
give an additional revenue of Rs. 313
crores in the cuorrent ycar as alao serve the
purpose of 1a‘jonalising the freight structure
on the Railwavs. In regard to parcel and
luggaye traffic, 1 propose to incresse dye
rates by 159, which wl yield an additio
nel revenue of about Rs. 7 crores. These
proposals will be effective from 1.12.1986.

The House will recall that in thp
Budget Estim:tes for the current year there
was no inc ease in freight tar:ffs whatsoever,
In respect of patsenger traffic as much ‘s
90% of the travelling public were ‘g0t
subjected o apy increase. There was' &
marginal increase in respect of Second
Class Mail and Express passengers and- a
larger increase in respect of upper class
passenge:s. Howcver, as about 98% of
the passengers who fravel by rail are rom
lower and middle income groups, I have
decided that in order to avo'd hardship to
them, I wouvld not make any increase
whatsoever in passenger fares,

With the implementation of these
proposa's which will yield additional
earnings of Rs. 320 crores in the current
year, Railways will be left wih:aep
pncoveréd gap of Rs. 95 crores in the
current year. A Memorandum is being
circulated to the Hon’ble Membars,
containing details about the propossls. It
will be our constant endeavour during the
course of the year 10 bridge this gap to :the
maximum extent possible through further
intensification of the traffic effort.

YT SRR Ny
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Memorandam Explatiing  the
Proposals for  Adjustments fn
Freight Structare asd Parcel and
Luggage Rates (to be effective from

1.12,1986)

Freight Structure

For reasons explained in the spesch of
the Minister of State for Railways, a new
tationalised Goode Fre ght Structure is
proposed to be introduced with effect from
1.12,1986.

The freight structure was Jast revised
from 1.4.1983, in the light of the
recommendations of the Rail Tariff BEnquiry
Coamittee, Although the Rail Tariff
Bnquiry Committee had recommended that
the tariff rates should berevised once a year
n0 thar therates keep puce with the changes
in the prices of major inputs in the
production of railway transport, there has
been no major change in the f' eight rates in
the last (hree years except levy of
Supplementary Charge of 10 per cent from
15485 on Goods Traffic, other  than
Salt, moving beyond 500 kms, However,
‘implementation of the recommendations of
the Pay Commission has now imposed a
heavy burden on the Railways due to which
{t has become necessary to bring about
changes in the freight structure.

The railway fieight tariffs are
telescopic in nature, thar is, keeping in
view the reduction in the share of fixed
costs, the freight rates are tapered down
with the increase in distance, The degree
of this taper needs review from time to
time in the light of pattern of 1raffic;
changes in tecinolopy, co-t of operations,
etc. This taper is. at presen’, very steep,
For instence, the rate per tonne per km at
2500 kms, 18 only 44 per cent of the Tate
at 100 kms. Though some reduction is
justified on traffic guing to longer distances,
there is a need to farten the taper,

With this object in view, it is proposed
to revisa the taper of class rates of al)
gommodities as indicated beiow
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Revislon of Taper of Class Rates

Distance in Kms, Index of Rate per

Quiatal per Kilo-

. metre
Bxisting taper Proposed taper
100 100 100
200 77 80
300 68 73
400 64 69
- 500 61 69
600 64 69
700 62 69
800 60 67
900 59 66
1000 58 66
1100 57 64
1200 55 63
1300 55 63
1400 54 62
1500 53 62
1600 52 61
1700 51 60
1800 50 59
1900 49 58
2000 48 57
2510 44 52

The change in taper is illustrated in the
graph given in Annexure which is laid on
the Table of the Houte. [Placed in
Library. See No. LT-3159/86)

The rates will continue to be calculated
for the foll wing biocks of distances -

Kilomefres
1-100 one block
101-250 5 kms. blocks
251-860 10 kms. biocks
801-2400 25 kms. biocks

Beyond 2400 50 kms blocks

Parcels and Luggage : The rates for
Parcels and Luggsge are proposed 1o be
incr a<ed by 15 per cent with cflect fiom
1.12.1986,

S ————
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12.20, hrs : i

CALLING ATTENTION TO MATTER
OF URGEN T PUBLIC IMPORTANCE

[ English)

Agitation by Junfor Englneers
(Telecormmunications)

SHRI PR, KUMARAMANGALAM
(falem) : T call the attention of the Minister
of Commanications to the following matter
af urgent public importance and request
{hat he may make a statement thereon

Tre situation arising out of the
continved agitation by the Junior
Engineers of the Department of
Telecommunications and  the
action taken by the Government

in that regard.

1221 hrs.

[MR, DEPUTY SPEAKER {n the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR( SONTOsSH MOHAN DEV) : Sir,
The Juni>r Engineers Telecommunication
Association had given a notice and have
been resorting to work-torule agitation
from 16.10.1986. This has affected the
telecommunication  services, particularly
the long distance services significantly.
The restoration of faults has been delayed
and the number of circuits faulty at any
time has be:u between 50 tO 100% more
than vormal This has affected the
putting through of trunk calls, STD and
telex & teleprinter services,

Tne Junior Engincers Telecommunica-
tions have been demanding a higher scale
of pay (Rs. 550 900 pic-4th Pay Com-
mission against Rs. 425-700), They feel
that their jobs involve much higher techai-
cal competence and responsibility thao
similar jobs elsewhere. Their enty
qualifications are also higher and they
unjcigo 1Dtensive training before fioal

appointment,
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The Department has been. sympathetic
to their domands but before these could be
co oeded, all aspects had to be considered
im comsultation with the Ministry of
Finance. This matter was discussed with
the Ministry of Finance and in 1983, on
the advice of that Ministry, the case was
referred to the 4th Pay Commission.

The 4th Pay Commission took note of
the demands of Junior Ergincers Telecom-
munications as well as the recommenda-
tions of the Department of Telecommunica-
tones. They also recognised that the
technology in the field of telecommubica-
tion is changing rapidly and it is necessary
for the Department to have trained man-
power of requisite calibre. They, however,
felt that the suggestion for higher pay
scale actually relates to job evaluation to
determine relative worth of charge of
different posts. They felt that it was not
possible for them to undertake this work.
The Government has taken note of these
remarks of the Psy Commission and is
taking appropriate steps in this regard.

The Junior Engineers Telecommudioa-
tions had also launched an agitation’in
July, 1986 soon after the submission of the
Report of the 4th Pay Commission. There
had been discussions at various levels and
an assurance was given to them that the
matter will be represented by the Minlistry
at various levels, This was done, but the
Government did not find it feasible to con-
cede straightaway the demand for raising
the pay scale of the entire cadre without
suitable further study as sugRested by the
Pay Commission, To mect the demands
part of the way, it was agreed to give a
promotional grade for 657, of the posts in
the cadre. Simuilaneously, it was devided
to constitu'e an inter-Departmental Group
to study the matter further. :

The ioter-Departmental Committee
held a number of meetings, but the Chair
person csme to the conclusion tbat the
Committee, as constituted, could not
reserve the matter and that aciual job
evaluation wouid be necessary.’

While this matter was being further
considered, on the release of the Govern-
ment decistion on the recommendations of
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the 4th Pay Commission, the Junior
Bongineers Telecom nunication Assotiation
gave notice and started -fresh agitatioa.
The matter was taken in -conciliation.
Discussions have been held at vasious
fevels including the level of Member (Per-
sonnel), Secretary (Telecommunications)

and the Ministe:s. both directly and under

the auspices of the Chief Labour Come
missiorer. The matter was also examined
by a Committee of ~Sécretaries. It was
decided that the Inter.Departmental
Committee be re-constituted with
higher powers and with specific power
to engege consulants for job evaluation.
A specific proposal to decide the method

of selection for 65% of posts in the higher

grade was also given for considerarion of
‘tbe Assnciation. They were also told
ab. ut the constitution of the High Level
Committee and requested to call off the
agitation. During these discussions, the
Hon’ble Member, Sh'i P.R. Kumaramanga-
lam had also met the M.nister, secretary
(Telecommunications)  and the  Chief
Labour Commissioper and was explained
the position at length,

The representatives of the Association,
while appreciating the pesition of the
Department, pleaded that they were pot
in a position 10 call off the agitation and
that in view of the long delays io settliog
this matter, the rack and file may not
respond to such @ call. They requested a
mecting by the Secretary (Telecommunica-
tions) and thc Sanchar Mantri with their
Executive Committee including their
Circle Sccretaries. This was agreed. The
meeting is scheduled for this afternoon.

The position is that there aie pearly 2
lakhs employces in the related scale of
Rs. 425-700 and it is not possible to
grant a higher scale to one section of
them without a proper study and evalua-
tion. A High Leve]l Committee has been
appointed on 27.7.86 to vadertake this
‘study and evaluation  The Commuttee has
been requesied to make avadable s
recommendations as early as possible and
jn dny case not later than three months.
Tne coptinuing agitation is, causing incoo~
venience to the public and also resulting
in ecopomic losses. 1 take this opport.
pnity to appeal to the agitating employses
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to withdraw their agitation and restore

normally in services and cooperate with
the High Power Committee to help resolve
the issue. In this compection. 1 may
ment'on that Government haz armed itself
with powers under Essential Services Main-
tenance Act to deal with tbesituation in
case it becomes necessary. 1 am, however,
confident that good-sense and goodwill will
prevail and it will not be necessary to
recort to provision of Essential Services
Maintenance Act.

SHRI HARISH RAWAT (Almoras):
It is a hopeless statement, 8ir.” ‘

SHRI P.R. KUMARAMANGALAM :
Mr. Deruty Speaker, Sir, I am a little
surprised by the statement and amused be-
cause one is constrained to understand that
in between the lines there is an indication
that firstly, when ] was explained the
matter at length, I seemed to bave under-
stood in a very sympathetic fashion and
that the representatives of the Association
also appreciated the position of the
Depertment and pleaded that they were
not in a position to call off the agitation.

At the outset, I would hike to say that
that is pot right for the simple reason that
this issue is not an issue that has been borp
todavy. In 1980, when the late C.M.,
Stephen was the Minister of Communica~
tions, he took upthe matter Again the
matier was taken wp in 1983, Then jt
was teken up by (he Minister of Come
munpications Shri V. N. Gadgil and then
again in 1986 by the previous Minister of
Communication Shri Rem Niwas Mirdha.
The most arusing thing is that the Departe
ment is sympatheiic with us. Tney say
that the demand is rot unjust, is pot un.
fair and the demand is over seven years
old. The demand is not just based on the
fact that we are technically superior. That
goes without question. The demand is also
based on the fact that the poople who are
in the junior cadre, i.. from the cadre
from which people are promoled to J.E,
are gelting a higher acale. In other words
when RSAS go through competitive exami»
nation aod pass, they move from higher pay
scale to low pay scale to a superior post,
Such an anomaly is pending not for ong ef
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two year: but for six years. Minister after

Minister takes up the matter, What is on ?.

Committee after Committee are appointed.
I'would have understood If no evaluation
Bad been dome till - mow. The Indian
Itsstitute of Management, very well knows,
véry. popular, at Bangalore, was engaged
an indipendent body Lakhs of rupees
Were spent by the Department to analyre,
ratiopalise; understand, study the P& T
Department. They gave it in their report
io favour of J.Es., in favour of technicians
and say 'that rech-.olggy is going up. You
require 10 have high qualification. Itisa
fact that J Bs today require minimum
qualification of either a Graduation in
Scieace:  or in  Engineering. The
tethnician  requires  Diploma  in
Engineering. But they are treatcd
at lower level then the Matrics in
othet Departments and you expect to go
to “the 21st Century with teohnological
advances and pay of these technical per.
sonnel is the least! Whil¢ on the one
hand you pay Junior Accouats Officer,
laspector of Bxcise-one does understand
that. Charity begins at home but does it
stop it home ? That is a question. If one
is williog to give Janior Accounts Officer
and to Inspector of Bxetse, because they be-
long to the Finance Department, why can’t
technical employees be given justice ?

It is not a question that this issue did
not come up and was not agreed to by the
Ministers, Both the Ministers in writing
as well 2s orally one after another said,
“Yes, your issue is just. We will iry and
get you, Certainly we will fight up the
case. and fight for you.” But what has
bappened 7 The real truth is that the.
bureaucracy in this QGovernment have
learnt the art of weaving wool over the
eyes of the Ministers. They have learnt
the art of ensuring delay in giving
justice to the employees. They appoiat
Commitee after Committee, get evaluation
after evaluation for years without end.

. 1 may, at this stage, point out that
this work to rule .agitation it not only a
work o ruls agitation whiob is being done
by the Junior EBngineers, - Class 1II teaeni-
cians are aiso on agituation, It is sur.
prising—~shough .their qualification is

Diploma (Bngineering), their scale is the

lowest in the Government of ladia come
pared to any technician. Otber technicians
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can ' be Matric, but they get scale of
Rs. 1200 and Rs. 1400 while these techok
cians get Rs. 925. Whenever the issuo 8
taken up~when i went to the Pay Com-
mission, (he Pay Commission said,
‘“Tschalosl evaluation has to be done.”
Techuical evaluation was done by the
Indian Iostitute of Mapagement, Bangalore,
No mentisn' of it was made a8 if it doep-
pot exist on record at all and theirisno
Report. Very sincerely they say ‘no’. Wo
wish to agres to your demand. However,
to  discriminate 2 -lakh emplovees, we
require evaluation.“ What about evalua-
tion ? What has been done earlier 7

All right, A Group of Ministers
appointed a Committee, The Chair Person
of the Commi‘tee was one Smt Khosla,
Joint Secretary, Department of Personpel.
She stayed for one month. She resigns.
She does not say she was helpless and
she requires to have consultancy service
of some cxperts to do job ecvaluation,
No. She resigns and says, ‘No, I do
not! want to be the Chairman’ Then you
keep quiet for a period of time, thea you
appoit another commitice with a retired
Secretary of Communications—with due
respect to him, Mr. Agarwal—and in that
committee you put the same Chairperson,
Mrs. Kbosla, who resigned saying, 'I am
incapable of handling the issue’ How
much and how long are the employees
going to be fooled around? To what
extent 7 If you want the credibility of
your move, then there must be some basis
behind it. Meicly going to the employces
and saying that ‘I sympathise with your
matter’ or ‘we sympathise with your issus,
but we are constrained’ is not enough,
There has to be some action. We have

seen historically that these committees—1
often say there 18 like for the¢ Com-
mittees. that committees Of government
and sub-committecs of government are
similar to diatrhoes, that in both cases
there are sitlings, in both cases there are
reporis and in both the cases the matter is
dropped. That is what is bappeniog with
every single committee, and cowmittees
do not lend credence, they are always
treatod as a way out of the problem somes
bow to buy peace for the moment. This
peace has been bought pot once, not twics,
but. six tumes in telecommunications,
Brvery time a commities is appointedy
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Today the employees in the Telecom-
munications have reached a stage where
they bave said, ‘We want no more com-
mhittees. You say, our demand is ubjust.
throw it out of the window, we will, face
#t. But tell us clearly where we stand.
There are enough committees aid enough
reports which are in our support ; not a
single report is agaipst us. ‘Teke it,
aceept it or reject it, but please for Gods
sake do not apooint another committee.
We do not want committees,” That+s the
gtand of the en ployees, whether they are
techpicians or whether they are junior
engincers. If the Indian Institute of
Management at Bangalore, which is sup-
posed to be an independent body, where I
understand even Ministers and bureaucrats
go ftor refrecher courses or training
courses, . , (Interruptions) 1In Hyderabad
elso there ic an Institute. Bengalore is
also nemed. Well, if they are good
esough for Ministers to be trained and
pefreshed, I think their report ‘is valuable
enough and should be treated with credence
by Goverament.

Mr, Deputy-Speaker, in this particuiar
case, in addition to the fact that committee
after committee is being set up and nothing
is bappenning, the truth is today neither
can the Association of Junior Engineers
por can the technicians withdraw their
agitation in the name of another commirtee
for the simple reason that not only will
tbey not be able to satisfy their members,
but dcfinitely the public st large will
ridiccle them. And I am unable to under-
stand that when it is an admitted fact that
faults are doubled, why is it that this
Government does not feel that it is
necessary for it to take 8 decition ? Why
is it that the bureaucracy’s point of view
is prevailing ?

Mr. Deputy-Speaker, Sir, if I may
submit quietly while making en appeal to
the unioos to withdraw their strike, . .

MR. DEPUTY-SPBAKER ® Ploato

wind up.

SHRI P.R. KUMA'IAMANBALAM
Mr, mputy-Spaaker, Sir,! would like to
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have two miuntea. it is important, tekphon's
and communications all over the coun
are slowly coming to a grinding halt. "1t
is rot a matter of just a Cellisg Attenﬁm '
It is a serious matter where a dem#
considered, admitted just—they ‘say lbdy
are sympathetic, but they are not wijling
to concede it and giving comittee afiér
committee, excuse after excuse to buy time,
Mr. Deputy-Speaker, Sir, while making
an appeal to the agpitating employees to
withdraw their agitation ard restore not-
maley—that is almost a plea—-simultd.
neously they snnounced that they have
armed themselves with ESMA, In fact
they have armed themselves with it on Wh
of November,

SHRI THAMPAN THOMAS : MISA,

SHRI P.R. KUMARAMANGALAM ;
It is ot MISA, it is only ESMA. Why if
their demand is just, If 'he movement Is
just, when it is accept d that the issue bas
been delayed for years ond when the
workmen are agitated, is it the role'df
this Government to throttle them, closs
their mouths using a draconian Mw knowh
a¢ BSMA ? Every time, workeérs Taise
their voice a&s saying we want justioe, we
want injustice cortected, is ESMA going
to be shown to them ? What is happen-
ing in this country ? Are we being ruied
by the people’s representatives or arc we
being ruled by the buremucracy ? That
is the issue. Mr, Deputy-Speaker, Sir, &l
of us know that we write letters to
bureaucrats, As a simple Member of
Parliament, 1} know that the normal reply
comes, it is a formal rejection—of cougse,
very politely worded. How wmany issuce
whigh are just setiled-by the bureaucrats ¢
They have no accountabjlity. They are
not answerable to anybody. But still they
think, they rule this country. Often
jokingly I say that we Memb:rs ‘of Parlins

‘ment are called temporary employees,

Ministers are casual and they coasider
tifemselves to be the permanent employses,
the rulers of this nation. It is unfortunate
that the bureaucracy sre prevaiting u‘
rea) justice is not being given, ¢

1 would like to end, Mf Dépmyz
ker, 8ir, by just -avins.am minch that
e working class will not bé cowed down,
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We will not take injustice, Wo will be
reasonable, one are willlng to negotiate,
we are willing to discuss. If the
JETA udion says that let the Minister
and Secretary address the Executive, they
sald it because they do not want to sound
.a8 If they are blocking the cadre for
meeting the Ministers, blocking the cadre

for meeting the Secretaries and as if we .

have played politics. Our abjective Is to
settle the issue amicably, If the Goyem-
ment comes forward, we are most willing
to seitle. But, however, if the Gov?mment
is under the impression that using the
threat of ESMA or applying BSMA, I
would like to go on record, 1o say that the
working class as a whole, without excep-
tion, without any political colour, wjll
revolt. " We will not tolerate it. We. will
ensure in this counotry that not a single
‘wheel moves if ESMA is used. If at all
with velvet gloves, an iron hmd_ is. exten-
ded, we are still willing to grip it. We
are not against it, May I take this opport-
unity to eppeal to the Commnmc.ations
‘Minister, to appeal to the Financ_et Minister
40 appeal to . the Prime Minisier, my
beloved Jeader that it is time now ll}af'our
people’s: representatives or  Ministers
remove that veil which the bureaucrats
bave so efficicntly knitted over tbe eyes of
the Ministers and sce thq reality. Come

forward and seltls.

,We"ne the working class who stand by
right from the beginniog to the end. . But
please don’t aliow yourself to beecome
tools in the hands of the bureaucrats ‘who
donot have the interest of the poor, the
working class or the employees of any
single institution da their hqart.. They
belong to aciass aod they ‘- will only
serve thelr class interest. ‘

. CHINTA MOHAN (Tirupati) :
ik, ?tatho outset, I sympathise with the
striking Junior Engineers of the Telecom-
munication and at the same time, I con-
demo the attitute of the Government. Al
the time they come down with the weapon
that this shall be considered as essential
service and thetefore this sort of attitude
sbould go out from the mind of the
QGoveroment of India. When the servant
s on the fong strike, the master is likely
tobe at fault, When the Goverament of
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India servants are on strike means, “.l\\ﬁ
Government of India fs at fault,

i

The Government service mainly
depend on the productivity, efficiency and
stendard  of - living conditions of the
Government servants. When compared
to pre-independence days, today the price.
rise is about ¢ times high, Thisis all due
to the wrong p'anning of the Government, -

12,45 yIn". ‘

[SHRI SOMNATH RATH i the Chair]

- In spite of more than 35 years of
Ccogress ru'e, the country and the
Congress-I do not have a clear concept and
they do not have g clear ideology. They
have finished sixth Five Year Plans and we
have entered into the Seventh Five Year
Plan. In the Seventh Five Year Pan, we
have finished almost (wo years and, you
bave raised the 7th Five Year Plan outlay
to about Rs. 1,87,000 crores, Ougt of
trat, you are mainly dependiny upon the
You are pPlanning Rs.
42,000 crores for the public sector byt the
public sector is today in shambles, Coming
to the field of public sectcr, most of the
public sector units like SALL are getting
loss of Rs. one crore per day. At this
juncture, we cannot mainly depend on the
public sector, The Government iy noy
baving a clear-cut concept and we are
getting losses, Op 1he expenditure side, it
isRs. 22,220 crores. We wil have g
budget deficit of ks, 35,000 croses by the
end of the Seventh Fiye Year Plan,
(Interruptions). We have revised the tax
strocture in (974 wiih the appointmeny of
the Mathai Commission. The trade deficit
is about Rs. 9,000 crores, With all thae,
I say that the Seventh Five Year Plan is g
big flasco. I say that the economic

policies of the present Fioancs Minister
are at :take, .

With all this, I go oot blame the
Communications Minister for the sirike.
I blame the Finance Minister who is not
able to control the present situation of 1he

. price rise and, at the same time, thepe tole.

sommunication steff - have gope on strike
oday, Today about 2 Jakp poople) apq
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tomorrow some more people come and ask
for the wage rise. Actas!ly, they are
gotting basic pay of Rs. 225.700. Bat
their demands are very genuine, Radio
technicians aod Jab technicians are getting
more than what they are getting at present
Suppose, a Member of Lok Sabha is getting
Rs. 1,000/- and a Member of Rajya
Sabha is getting Rs, 1,500/- Naturailay
I will be worried. I will demand and
sgitate and do some sort of a strike.
(Interruptions) Mr. Kumaram:ngalam was
saying that since six years, no Communica-
tion Minister bas taken any time to look
into the problems. They say that they are
evaluating the oproblems. At the same
time, they sav they are studying this. It
will pot help the people at large. I would
like to say that you should deviate from
such tactics. Just by raising the pay
structure and pay scales, the standard of
livog of & particular Government employec
will not raise. If the pay packet is mainly
spent on liquor and lottery, it wil ot
increase the standard of living. Today a
person is getting Rs. 1,000. If you
increase the salary to atout Rs. 1,500/,
‘the quality and standard of living will not
change at all. Suppose, today a worker
will take a beedi, tomorrow he will defloi-
tely jump into & cigaretts By his just
smoking a cigarette, you will not say that
the standard of living has gone high. For
all that, we should set an example. The
masters should set an exaraple. Theo only
the servants will follow. Unfortunately,
today the masters in the Ministries who are
sitting there, they are living in Five-Star
culture. When they are living in a Five-
Star cultere; bhow ocan you expect the
Government Servants to be satisfied...
Beeause they keep in mind the price rise,

(Interruptions)

lo the' Seventh Five Year Plan; you
bave raised Rs. 1730 crorei.....

(Interruptions)

In the Scveath Plan outlay, regarding
the Communications Mioistry, you said
about the balanced growth in the net-work
of this Communications Department and
you have promised to give rapid moderni-
sation and quantum of technology and

| productivity. I do oot kpow any 1eason
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to appreciate all these four fuctors. With
this, I condemn the attitude of the
Government and support the workers’
l"‘ikc. ' ‘

SHRI SRIBALLAV PANIGRAHI"

(Deogarh) : Sir, in fact, there is a serious
sitvation today in the country arising cut of
the work-to-rille agitation resorted to by
sbout 22000 Juaior Engineers of the
Telecommurications Wing of the Ministry
of  Telecommunications. Afier going
through the statement made by the Ministet
here and supplicd to us a liftle bit earlier,
I was entertai. ing a hope that today in the
afternoon there will be a solution to this
vexed problem and that would naturally
give a sigh of relief to everybody. Butl
am confused afier I heard my hon. friend
Shri Kumaramangalam, becuuse there is a
reference given in the statement on page 3,
in the para preceding to the last para It
states @

‘““the representatives of all the
associations while appreciating
the position of the Department
pleaded that they were pot in a
position to call off the agitation
and that in view of the 'ong delay
in'settling this matter, the rank
and file may not respond to such
a call off. They requested a
meeting by the Seccetary with the
Telecommunications and Sanchar
Mantri  with t(heir  Executive
Committee includiog their circle
Secretary, This was agiecd. The
meeting is scheduled for this
" afternoon?’

You beard Shri Kumsramangalam who
is deeply involved in this matter, that this
wis not exactly the position. So, the
confusion is woise confounded.

Sir, Shri Arjun Singh has taken over
this Ministry recently. Heis a Cabinet
Rank Minister. . Shri Santosh Mohan Dev
is astisting him as Minister of State. They
are quite ncw. They bave stepped int-
the Ministry in the midst of this agiation
In fact, I think, this agi‘ation has grieted
them to this Mipistry. We have faith jg
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the ability of the Minister. Shrl Arjua
Singh is known as a trouble-shooter. So,
whatever might be the vexed situation, I
am quite hopeful that there will be a
solution and a very early solution to - this
problem. :

One thing I fail to understand. You
know, this problem is not one of today.
This is quite an old problem lingering on
for the last severvl years, In the year
1983, on the advice of the Finance
Ministry, this matter was referred to the
Fou:th Pay Commission. These demangds
had received the moral support of as many
as four Ministers in charge of Communica-
tions from then on till now. But how in
spite of all these things, this demand which
has been called ‘justified’, which had
reccived the moral support from the
Ministry from all the Ministers in charge
the Ministry, till now this demand has
nct been fuifilled ? Now, there is a con-
flict goiog on between......

MR. CHAIRMAN : [ cannot help you.
The rule permits only five minutes.

SHRI SRIBALLAY PANIGRAHI : Sir,
I am just making only points. It seems to
us that a confusion, confrontation is going
on between the Ministry of Communica-
tions and the Ministry of FRipance. 1
would like to know whether the Finance
Ministry or the Pay Commlssion directly
gave such concession (0 other categories of
employees of this grade, and the equivalent
grade.

They have now left the matier to the
department on the plea of job evaluation,
When a job evaluation has alieady been
done by a knowa Institute, the Indian
Iostitute of Management, Bangalore, I do
pot know why again Committees after
Committees are being appointed to go into
this. Naturally, that is bound to arouse
the anger of the people and displease the
people who have been fighting for long for
their genuine demands. They have natura-
lly demanded higher pay scales to be on
par with their counterparts working in
other Departments. The Pay Commission
also has recognised that the work involvod
is of a higher technical nature.
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1 would now come to one thing. Job

- evaluating was already done in Bangalore

by the Indian Institutt of Management,

Again another Committee was appointed,:

What were the terms of reference of .the
Khosia Committee ? = Why did she resign ?
What sort of attitude is this—~on the part
of a civil servant ? When some specified
work was entrusted to them, they have
avoided that responsibility,
Committee has been appointed. How long
willl this drama cosntinue ? Naturally, it
is the people who are suffering. Today

Apaip a:

there is no telephone line functioning -

between Delhi and other parts, The
newspapers are also suffering becavse the
tele-communications lines are defunct The
SAARC Conference is going to be he'd in
Bungalore shortly. What will happen if
this strike is not called off, if thiv agitation
is not called off immediately ? Things will
g0 WOTSe.

When the Minister feels that the

demands are justificd and genvine, how is
the bureaucracy coming in between ? Ina
democracy it is the political leadership
which is supposed to be the master of the
situation and master of the rules and
regulations; they should not be slaves to
the rules and regulations. If amy rule
comes in the way, thatisa pointfor
consideration and that has to be sorted
out.

There is force in what Shri Komara-
mangalam has said. The demands are
genuine. The job evaluation has already
been done by the Indian Institute of
Mangement, The Department has also
recommended. So, there should not be

any further delay in accepting thier demands

and thus bringing about a bappy and
ho ourable solution to this . problem which
is causing concern in different circles.

SHR1 THAMPAN THOMAS (Mave.

likara) : Sir, I would like to raise certain
very important things on ihis matter. I
would place this issue from three angles: one
as a consumer, another as a trade uniomist

and the third as a Member of Parliament, -

Today '~ the position is that the tele.

communications in tha country are come .
pletely paralysed because of this strike, -
In fact, the' Miaistry has been sleeping over -
this issue for the last 15 days. .
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The news which I have received ‘today

from my constitutency is this. There is &
bospital where dead bodies ‘are kept in
0y constitutency, in Thiruvalla, and they
aré waiting for the relatives of the dead to
come from the Gulf countries. Normslly
fbe dead bodies are kept in cold storage,
but since thete is no space in the mortuary
to keep the dead bodies, they are kept out,
8od the whole area is smelling bad. This
is happening because the relatives of the
dead who are in the Gu:f countries could
not get the message and, therefore, codld
not come and attend to the durial. This is
. thesituation in my constituency because
of this stiike, This has been published in
leading Malayalam newspapers. This is
the exact news which I have got.

There is another thing. In Ahmedabad,
the Mayor of the city has placed a wreath
on the telephone and buried it.

This is the situation prevailing in this
country. I do not know how this Govern-
ment is going to tackle this issue. This
Gorernment is posing in h:s House that jt
is a Government which is working but I
say that it is a Government which is
sleepiny over issues, And it has been
proved very well because you had no mind
to, settie this matter with the representa-
tives of the trade union all these days, The
demands raised by the workers are gonuine.
Of course, the issue has the support of all
the working class in the country becauss it
relates 1o their service conditions and there
is discrimination among themselves who are
doing the same work. They want the
same salary which is a comuion and natural
issue. You are not ready to tackle it and
hear thean. Because of that he whole
situa‘'jon has gone to such & position,

13,00 hrs.

" 1say as a consumer that no rent or
telephone charges should be collected from
14'h October onwa:ds when these workers
started sirike. Otherwise we will start a
civil dis-obeditnce ip order mot to pay the
charges.

., MR, CHAIRMAN : The Hon, Member
_will coptiuue after junch, The House s
. 8w adjuiged for Junch. »
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The Lok Sabha then adjournsi for
~ Lunch 11l Fourteen of the clock

The Lok Sabha re-assembled after
Lunch at six minutes past Fourteen
of the Clock,

[MR DEPUTY-SPEAKER in the Chatr]

CALLING  ATTENTION TO
MATTER OF URGBNT PUBLIC
IMPORTANCE~CONTD.

[English)

Agitation by Junior Engineers Tele-
Communications)

SHRI D.N. REDDY (Cuddapah) : Sir,
I want to be the first to congratulate you
here. I have .received your invitation
today. Heartiest congratulations and best
wishes on the occassion of your marraige,

MANY HON. MEMBERS : Congratul.
ations from all of us.

SHRI D.N. REDDY : I waated to be
the first to congratulate you,

PROF, MADHU DANDAVATE
(Rajapur) : On a point of order Cun
anybody marry prospectively ?

MR. DEPUTY-SPEAKER : Thank you.
I request all over triends to come over to
Madras. That is my request.

Shri Thampan Thomas,

SHRI THAMPAN THOMAS (Mave}i-
kara) . M. Deputy-Speckery, Sir, 1 was
mentioning about the liability of the sub-
scribers to pay fo. the period from
October 14 if this event continues, 1 feel
that no subscriber in India is liable to pay
10 the T.lephone Deparimant asfter 14th
October since there 1 no guid pro quo.
They are not  giving us wspy service and
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without giving any service they cannot take
money from us. As a coosumer I feel
that the consumers of telepbones in India
should take the position that they will not
pay the amount to the department. I feel
that this is in consonance with tte teach-
ings of Gandhiji's civil disobedience move-
ment. According td that, where injustice
is done to the people, they should not be
prepared to pay the money.

Then, as a trade unioni:t, T would like
to point out to the i sue which has come
out of this s gitation, and which shows how

the Fourth Pay Commission has approached .

the problem of woikers and because of
that how the anomaly has ctept in. The
trade unions in India were demanding
equal pay for ecqual work. Why bhave
they not given that treatment to the junior
engineers, which are also technical hands.
They are also doing technical work, but
they were not taken care of. They are
not even being paid the salary that a
sweeper may be getting in any public sector
undertaking. That is their plight. The
sweep er and other such employees might
be getting more in terms of D.A., and
other facilities. If that is the case, it is only
patural and desirable that the demands of
the workers in terms of their salary etc.
will have to be considered and settled.
This has bzen a long pending issue. This
is an issue which you could have discussed
with them and finally settled with them.
But yov have nct done that.

The issues raised by the workers are
genuire and have to b: morally supported;
that deserves our support,

However, the course of action adopted
by them to put the consumers into difficul-
ties was rather embarrassing. Instead of
that, they could have gome for a total
strike in consultation with other trade
unions and Government would have reacted
on that. Anyway, I am oot going into the
details of it. However, this issue requires
setiiement at the earliest.

1 «lso find that the technology that you
are adop.omg for the communication
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system is a total failure. You were telling
tbout the communication systems which
you are importing from abroad. The
various technologics that you are importing
from abroad have now proved to be a
total failure. The cross-bar system or the
CLT system, whatever it be, ultimately
because of the few technical hands who
were handling them, the whole pation has
come to a standstill.

Here I would also like to point out
that the technology that you are importing
from abroad is a scrap, which bas been
thrown away by other countijes, including
the French system. This has been criticis
¢d when you were importing this system at
a high cost, by the engineers coneerned at
that time and it has come in the press also
as a big news item. Therefoie,1 would
urge that the Government of India and the
Telecommunications Minisiry should find
out an indigenous method which is akin to
our eountry. A system which suits our
coun'ry should be developed, but you have,
so far, pot made any attempt in this
rogard. )

Also, the employment conditions provi-
ded in the Telecommunications Departmeat
are alarming. You are still using what is
called the RTP—Reserve Training Pool.
At very low wages, you are engaging people
a8 RTP and you are using their services,
There are so many vacancies which are not
filled up. Many a time, the ieply given
to this House is that there are financiel
constraints and therefore the Department
is pot in a position to appoint people and
because of the stand taken by the Ministry
of Finanoe, the vacancies which are exist-
ing in the Department are not filled up.
As a result, the Mazdoor, RTP and all such
classes are being expoloited. Yon should
try to prevent this cort of a thing by
appointing proper people and developing a
suitable technology and save the consumers

" from these difficultics. :

Today, it has been brought to my
potice that you are charging Rs. 10,000 for
every lelex mashine from the press people,
If they want to instal teleprinters in their
Delhi Bureaus, you are charging them - Rs.
10,000 without interest. 1 do not knew
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as to why you are charging ' this amount
like this. This only means that .you are
coming in the way of giving news through
tele-printers to the press. By all means, it
only harasses the consumers,

I would like to point out here that this
is the situation today with a Government
which wants to prove or show that itisa
‘working’ Goverament ! 1 would like to

suggest that this matter has to be settled

with the unions by negotiating with them,
And 1 am glad to say that the statement
which the Minister has given (0 us today
afternoon shows that you are having a
discussion with the tradé unions represen-
tatives- I would urge the hon. Minister
and the Department 1o take a constructive
attitude towards 1his issue and settle the
matter in the interest of the public of the
country,

SHRI INDRAJIT GUPTA (Basirhat) :
This agitation, I think, has established its
point. The point that they want (0 estab-
lish through this sgitation has been
adequately esta*iished. The services are
paralysed by and large and naturally the
public in the country who are interested to
know the reasons for this cripp'ing agita-
tion are aiso now informed and today the
Lok Sabha, Parliament of India is also
discussing this matier,

Now, it is upto the Governmeant to take
some bold's'ep to see that this deadlock
can be resolved. I am not at all in favour
of hold'ng out this threat of action under
ESMA and <o on. It is contained in the
statement also, The entire trade union
movement bas long ago opposed tooth and
'nail this whole concept of BSMA. Those
people who advocated ESMA at that time
thought that a threut of action under BSMA
would perhaps prevent strikes from taking
place. But it has done nothing - of that
kind. If the workers feel honestly tbat

they have got some justified demand or -

cause, they are oot going to be cowed down
by such threats. I only want to say one
geoeral thing, that is, the context in wbich
the whole thing is taking place should be
.apen tather. in a larger perspestive.
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" It is all connected with this advent of
new tachnology which the Prime Minister,
particularly, has been . advocsting s0
stridently, that our ccuotry bas to import,
acquire and establish new technology in
order to modefnise all our services. Now,
this is not bappening only in the tele-
commuagications, I know, but-l won’t go
into detajls because there is no time-in
many other sectors also. Two things
come up. One is the conflict of the

- interests between the buresucrats—tradi-

tional bureaucrats—and what you may call
the technocrats, this is here, also, because
you canpot run this technology withount
peovle who arc highly qualified and who
bave been given the requisite technological
training to handle this new equipment.
These are people, Sir, who are working
on electronic Exchanges, handling this co-
axicl cable equipment and s0 many new
things which are comiog and will be coming
in future. Here all standard routine practices
which have been foliowed in our Govern-
ment Departments from time immemorial,
at least from the British time, is that cvery-
thing must b: on the basis of seniority
alone. Serniority slone is the sacrosanct
channel through whioh everybody bas to
pass. This wi'l not confrom or it will got
meet the pecessity or the requirements of
the modern tecbnology. This js the trouble.
So, naturally the people who are tecbni.
cally trained, who are technically qualified,
wh are handling all these comp'icated and
intricate cquipmeots, they do fee!l that they
are not geiting the due that they should
gct. There may be some resistanee from
the older people who may be, as you were
saying, only matriculates and p=ople like
that who have been promo'ed. due to
senjority and who are sentor to these
people, most of whom are being recruited
during the last five or six years, these
teconologically trained people are junior
in that sense., So this is the corflict which .
will develop ¢nd not only here, I do not
tbink, we bave scen the last of it, but also
I thisk, in the days to come, in many sectors
of our economy, unless this matter it handie
ed in a proper way, there will be conflicti.
There may be even a spate of disputes and
agitations op this issue. Incidentally, if
properly trained people are not put on the
job, much of this equipment may get
spoiled also, if it is oot handled properly;
Tho people handling this cosly equipment
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'must be capable people, In our country,
so far,"we had rather a deaith of such
people . Now, we have to give special atten-
tion to their, training and to their technical
qualifi:atidbns, The demand of these
edgineers is, sympathetically looked at by
everybodv, instuding the  Government.
Azeording to your own stitement, Thelieve,
thers was a Conmittee some years ago, the
Sarin Committee. That Sarin Committee
‘also admitted that these people—techaically
-trained technologically staff anl cadre—
must be given proper treatraent and they
must be - given -proper emoliments and
"barecr opportut ities,

on The Pay Commlssdon, because it felt, it
gould not go into the question of job
valuation,left it at that, but o'herwise, it
#aid, something must be dooe for them.
I would say that yon are having some
Aegotiatioss this afsernoon. 1 do not want
to say anything which might queer the
mtch Mr. Kumaramangalam is here. He
is competent enough to deal with that.
Some quaestions will arise. For example,
what retro:pzctive effect, are .you prepared
to give, in case these revised pay scales are
accepled. Some revised pay <cales are
ultimately accepted and s>me -etfrospective
effect has to be given. The Pay Commis-
8iop has awarded retrospective effect of its
recommendations  from  the  Ist of
January, 1986. Now, the position is that
the Government has shified it to the 1st of
Japuary, but as far as these people are
oncerned,] would plead that in their
cases, depending on the qualifications, the
trainiog they have received, and the period
of service they have alrzady put in, it may
becqnsldercd in their cases, whethe. some
favourablc relrospect've conditions can bc
considred.

LI

" Then, Sir, th: question is that, you are
nying that we caonot finish this job evalva-
tion'in dne day. Timeis required. Some
'Hm\h Level Commitiee ‘composed of whom,
1 do not know, 1 would like to know in”
‘cldc .tubly who are the Members of this so-
called High Level Committee, 1 surpose
“tbey afe mainly barzaucrats—officials of
‘¥he Ministry and so on They certainly
Ganoot du this jab. Théy will probably

‘ave \o appoict some o-¢dllsd consuitants
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or somebody, I do not know who.” If you
give us some information on this, we would
be wiser about it.

Consultants in this field arc generally
taken from among the private sector
people ; and I dd not know exactly by
what means they will evaJuate the jobs of
these telecommunication engineers. These
are not things which can be subjected to the
usual time and motion study, and that kind
of a thing. Naturally, there is no finality,
the e is no definiteness about it : how it
will be done, how long it will take : when
it will be finished, and having been finished
whether it will be accepted and whether it
will be applicable. The trouble is that
people engaged In this kind of a proloared
agitation, want a settlement which will not
be completely open-ended, an open-ended
{hing, without any kind of faslity abou it,
and nothing defiinite.

I do not know whether it is possible ;
I hesitate because I do not know what Mr.
Kumaramangalam’s reaction would be, In
order to get an early settlement, I do not
know whether it is possible for Government
to accept the minimum and maximum of a
new payscale for these people : the mini~
mum, anod maximum, and then pending
this job evalvation which must be
done  within a fixed timec limit, the
actual fixation of individual people within
1hat pay scafe can be dooe, That will vary
to some extent, according to the job
cvaiuation. But the minimur and maximum .
of that new pay scale which they are
demanding. should be fixed now, and
granted and announced Why not ?

Mr. Thomas was right ; I find that jn
public seclor enterprises, probably for a
Peon or a Sweeper the total emoluments in
some public enterprises would not be less
than what these junior engincers are being
given. This is an absurd thing which we
have inherited in this country, unfortunae
tely, Anp engineer may be getiing less
Their demand
before the Pay Commission was parily
with the public ' sector enterprives. That -
rejected by the Pay Commission, Now you
have an absurd position wherein people sse
working side by side, in: one place. kikalan



317 Calling Attention

eg. working in a railway loco yard; working
side by side with anothir khalasi who s
working in the marshalling yard of a steel
plant. The latter is a Steel Plant em-
ployee. ' g}

I can tell Mr. Arjun Singh that this
bappened a few years ago in the Bhilai
marshalling yard. There were Kkhalasis
who were emnlovees of the steel plant :
and for the shunting of wagons and all
that were railway khalasis who were work-
ing side by side with them, The Ilatter
were the emplovees of Railways., And the
gap in emoluments between the two is of the
order « f Rs. 300 or Rs. 400 p.m.; becduse
one happens to be a public sector emplo.
yee. he is getting much more than the
other man doing exactly the same job, but
who happens to be a departmental emp'ovee
of the Railways. These are anomalies of a
very crude kind which we bave inherited
from the past. T would ssy that in this
case a'sc, such types of engineers who are
called upon to handle all these new equip-
ments and high technology, should be trea-
ted in a new way. They must be lookcd
at in a n w light. If these are the people
who are goirg to buvild the new India of
tomorrow, then they cannct continue to be
treated in the same old way which we bave
followed all these years.

So, these are my suggestions : one is
regardi g retrospective gﬂ'ect + some further
consideration should be given in their case.
Secondly, ] am sug8esting that pending
this job evalu:tion—TI think wirhout that,
Government will not agree to anything ;
what kind of job evaluation,}] do now
know—there is 8 new pay scale which they
are demanding, i.6 a reviced payscale. That
pay scale can be annpounced, with a mini-

" mum and a maximum. The fitment of the
engineers into that scale cap be finalized.
Now, soin 2d hoc thing can be there. It
can be finalized when the job cva.ilqanon
is completed. Whether they are willing to
agree or not, I do not k-ow.

1 would fin:1ly say this : I am also some
.sort of » tradeunionist, a bit older than my
friend, of course. 1 am sorry these people,
before they went on this’ agitnuou and
evén after they went on'it, never bothered
to-approssh any of us, for our support.~

" KARTIKA 165 1908 (54K 4)

Qa?{lug\_mtm{(on_' 318

He also belongs to another cenfral
trade union. They have never approached
us, never canvassed us for the justice  of
their' demand and teyer asked . us’ for | Gt
support. At least, I can say tbat I wou'd
bave come out publicly.

SHRI THAMPAN THOMAS : I too.

SHRI INDRAJIT GUPTA (Ba'sirhat)kgd
But they bave not done that. Well, that ig,
their right , they can and they canpoty: ag,
they want to do. I cannot force them to
do anything. But I would sey one thing,
that they should consider one thing. I
began by saying that their agitation. has,
established their point that they are yery
well organised, they are united, they are
strong in their demand and they huve shown
by their action that they can effectively
paralyse a very vita] wing in the who'e
chain of our national economy ; they have
done it. Now, I think, they should copsi~
der whether some kind of an interim step
can be raken pentding final settlement by
which this paralysing of this thing can . at.
least be looked into. ‘ -

T

Fortunately or unforiunately, now-g-
days, trade vnions are ajso learning from
their experience that to win their causg
they require public-support and popular
sympathy. Without that, by antagonising
public, it is very difficult for the working
class to win their agemands. Now, some.
body has said that if the trade unicns turn
their back upon the people, them the
peop'e will turn their back upon the trage
uniors. Unfortunately, the ‘detractors af
the trade union movement in this country
g0 on accusing trade unions saying, you are
only corcerned with your ecopomic dema-
nds, bow much more money you can get,
you don’t bother about anvything alse,
“‘But when same trade unions bother about
o'her th'ngs, then we are tolgd.”” *'Why are
you bothering about those things ? Thdse
are pot your concernl, you concern yourself
with yout - bread abd butter. *‘Howsver,
we will do whaiever we thiok correct, ‘But
I think they have fought a struggle in which
they have es'ablished their strength aad
their upity and they:should golin that spiris
to these negotiations and try to see if they
can get an honourable - settiement, In my
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sirike or struggle are we hundred percent
victerions, First of all, the government
should not threaten them, That is the
main potat, If you threaten them and try
to break this sirike with the help of otber
personal from outside and so on, then, of
course, whether Mr. . Kumaramangalam
wants it or not; we will also have to enter
into it, because that kind of thing today
will be with his people, tomoriow It will
be with somebody else. So, 1 beg of you
don’t like me to go to that path and try
1o work out some formula by which it will

be possible to come to a settlement and -

end this struggle and confrontation which
is causing 80 much trouble to the
public.

1 have been trying in the last five days
to ring up my family in Calcutta, because
somebody is sick there. I can neither get
trunk booking nor get STD nor get no
delay demand nor get lightning call ; noth-
in8 ; everything is poralysed. So, other
people are also -suffering. The busincss
community; I do not know, why they are
keeping quict ; there is something wery
‘fishy about it. I would have expected the
ig business houses to make a big row
about this ; apparently, they have got an
altersative channel by which they can do
it ; we canoot do that,

MR. DEPUTY SPEAKER : This year
is ending and there may be so many de-
mands from the house to collect money,
Therefore., it is convenient for them
to keep quiet. Otherwise, itis not possi-
ble to do it.

SHRI INDRAJIT GUPTA : They have
got other stivices also cverywhere. That iy
il } have to say, and I would like to hear
from the hon, Munister how they are think-
ing of dealing with this subject.

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): Mr, Deputy
Spesker, 8iz, I am quite conssious of the

situation weich these unfortunate series of
events have led t0 and I would like to join

with our hon. sesior member of the House,
Shri \ndrajit Gupta, io exprosiog my—I

NOVEMBBR 7, 1986

Calling Attention 320

could only use the word ‘sympathy’—
sympathy for the thoutands and thousands
of citizens of this conotry who -use the
facilities of the Department, becauvse, in &

“sgnse, any activity by a democratic govern.

ment or public utility service cannot but
bave the interest. of the people at heart
primarily ; everything else has to and will
always come after that. Therefore, when
Shri Indrajit Gupta says that, all said and
done n both sides of the House, we must
be aware where to d aw the line so that
inconveaience of the citizeas of this country
does not reach a point of no return.

I am sure, not only I would agree but
I thiok all sections in this House would
agree with this proposition, '

As Mr. Kumaramangalam has said.
this is a six-year old issue. He is much
more conversant with it, T will go by what
he says. He has also given a narration of
what happened when and how things were
oot clinched atsome time or the other. There
again, I would let his statement stand even
though there may be some informstion to
the contrary. I would like this House to
come to two or three basic points about
which I presume, you wil} agree with me
there is no dispute. One ig the numbe;
of committcos which have gt on this pro-
blem and given recommendations. You
bave cited names and I think there are one
two mof e names here when this matter was
taken and I again agree with Mr. Gupta that
the real crux of the problem is not the pay
ecale but it is a sequel to that, The crux
of the problem now, and which will conti.
nue to be, before us, {s the adjustment that
we have to make with high technology
workin.g. Not only for ihe cmployces who
are going o run those machines byt also
fox: us who are going to use them apd that
adjustment, I think is one of the reasons
why this friction has arisen, 1 am alwp
and I have always been a supporter of t’;
plea that the new technicians in a broader
a_ense'of the term weo are going to rua our
mcl;lnol and our systems must got not
only respect but also emofuments which are
inno way demeaning to their status as gech.
nical people, And1 am sure, that this. js
an approach which is inherent jn the mie.
meot of the Prime Minister whep he cx.
borted the nation to use tachuology for the.
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development of this country so that the
pace of development becomes faster and
faster.

At the same, time, neither I por any
Member of this House can be unaware that
thero are certain system through which we
are working at the moment and for some time
to come we are going to continue in those
systems. So, however, exasperating we
may become, however angry we may be-
come, here I would like to clarify if that
impression is gained by the statement, that
Shri Kumaramangalam came to me or o
somebody else we were not able to satisfy
him, at least I can say, that he did come
to me, I made ao attem>t but he went back
an angrier man than when he came to me,

MR. DEPUTY-SPEAKER : Because
he is a trade ucion leader.
SHRI ARJUN SINGH : That is right,

_ But I think he has objected to that, bus I
want to clarify that it was never intended
that way. But the fact atill remains that
an attempt to explain to him was made
which I think also i5 not some thing which
wo can gloss over. ‘

The point in this case is, that before
the Pay Commission was appoiated this
matter was taken up and though I would
not like to say it as a categorical statement,
but what the information before me seems
to soell out is, that the reference to the
Pay Commission was made withnin the
knowledge of the trade union people and
the services, Anyway, the Pay Commission
had taken cognizince of the entite Central
Government servicos and its report has

gome.

Ali Pay Commission reports always
create some residual problems This is not
the ficst time it has happened. You look
to any Pay Commission report, theie are
problems which arise after the Pay Come
mission report has come becausé it is a
question of relativity, 8 question of so
many other ‘parities and all thess things
. com® and naturally some¢ people feel that
they have not been dealt with justly and
they start agitating immediately after the
Pay Commission report has come. Under-
gtandsbly every ene would expect that once
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the Pay Commission report has come, that
is the end of the matter at least till the
Dext Pay Commistion is appoioted. But
that does not happen. 1In this case also
the Junior Bngineers folt that whatever the
Pay Commission had said, they are pot
fair to them., The Pay Commission also
has not made its recommendations cop®
clusively so far as these people are concer-
ned. While conceding the point that they
have a special case 1o be considercd and
its inability to go into it, the Commitssion
suggested some kind of 8 job evaluation,
Now, a8 is borne out by the records, I
think it was as a sequence to this comment
of the Pay Commission that the first
Khosla Commission was appointed.  Again
I do not know whether you agree to it or
not, but at least, there was an acquiescence
if not agreement. And if there was  ap
acquiescence and if the unforturate event
of Mrs. Khosla having resipned bad not
occurred, I thiok, this problem would not
have arisen or because in due course of
time, she would have given report and
that report, for better or for worse, would
have been considered ard acted upon. As
to why she resigned and wha( was bebind that
I do not want to go irto it because that jg
nothing with which I am cancerned. Her
resignation created that Suspicion (hat
perhaps the Governments wants ¢, play
with this issue and does not want 10 come
to the conclusion on this is-ye. As matters
g0, in such situa‘ions, in certain circums.
tances, perhaps, :he suspicion may not be
upjustified, in certain circumstarces, it will
totally be unjustified. Bug ] will l.ave jt
at that, I would say that if 1. prirciple of
aceepting the committee for job evaluation
bad been agreed tv or acquiesced to and
the Pay Commission having made 1hat
observation, I think, tne principle  of
apPoinnng a4 committe shouyld not be
objected 1o as such, The peint that shoujd
! Com.
mittee should not be an excuse to Poste
pone or prolong a decision J wjy not
deny that in cerein circumstances the
appointment of a committee does become

- another instrument to pos‘pone things ung

then sometimes everyone agrees also thap
it should be done because certain sitoasions

- oemand that the present situaiion should be

defused and subsequently we may bave g
sccond look, | think, this ] would like 1o
dispe: totally that the appoiniment of this
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job eveluation commitiee under the Chajr-
manrship of Mr. Agarwal, who was the
Sccretary of Telecommunications, is not
going to be 8 committee . which is being
appointed just to stell jssuses or to post-
pone issues. I would request the committee

» =] would like to inform the House=—to
submit its recommendations within a month
of its starting work and certainly not later
than §10th of December, 1986,

SHRY INDRAJIT GUPTA : Who are
the members of this Committee ? Are they
all officials?

SHR] ARJUN SINGH : The members
are ;

Mr. S M. Agawal—Chainman

Mr. V. Devarajan, Member Finance and

Addl. Secretary, Department of
Telecommunications—Member

"Sbri B.C. Verma, Joint
Ministry of Finance

Shrimati Khesla, Joint Secretary,
Department of Personnel

Shri N.X. Matbur, DDG (1), Depart-
ment of Telecommunicntions.!

Secrotary,

SHRI K. RAMACHANDRA REDDY
(Hindupur) : Will the report come by the
¢nd of December ?

MR. DFPUTY-SPFAKER : The Mi-
pister has already assured that it will come
before 10th of December.

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : How Mrs. Khosla who resigned
as chairperson of a committee. has been
taken as a member in this new committee
again ? What were the terms of referenco
of that committee ?

SHRI ARJUN SINGH : Let us have a
second try. The question of ecvaluation
and hcw it Is to be done was a point which
was also raised. A refercnce was made to
the evaluation alreedy made by the Indian
Institute of Management, Bangalore. |
would like 10 say that this Committee wil
take into consideration also the evaluation
already made by the IIM and whatever the
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" recommendstions ip that cvaluation are,

they will consider them and also try to
see how much of that can be utilised for
their recommendations. Apart fiom !ht'.
tbere will be other consuitents, I mean, the
consultants which  are wall~known. 1
canpot decide for the Committee, therefore, -
lwm not like to go into it, but om that
account I would like to assur’e you,

The other point that was raiced by Mr,
Gupta was the issue as to from which date
these recormendations regarding the pay-
scales wili become effective, On this issue
I have had a discussion with the Fipubce
Minister and I am glad to inform the
House that the Finarce Minister has agreed
that these will be given retrospective effect
from 1.1.1986,

I would now like to say onme thing.
The gquestion of asserting one’s right,
specially in the trade union movement, is
indis: utsble and that is one right which
can never be challenged and shou!d not
ever be challenged. The Indian !abour
movement has a very illustrious historic
past and in the development of this
country, the Ilabour movement and the
labour force of this country has played a
very epical role and shall continue to play
that. Of that we are all sure. At the
same time, there are some things which we
rhould not ignore. As Mr. QGapta said,
baving made the point, having established
the case, it is now to find a way out as to
bow it is to be implemented. This is all .
that is left. At this moment of time, 1
would appeal to the leaders of the trade
union movement and especially to the
unions of these Junior Engineers that what
they are now concerned with is certainly
their legitimate right and that right we
respect and we shall try to see that their
interests are protected and served to the
extent possible. At the same time, we
would aleo like them to consider that the
area in which they are working is not an

~area which concerns a certain part of the

country, a certain section of the people or
certain interests which may be ignored for

some time even if there is no work going
on.

Telecommunications, the House will
aBree, arc the sipews, the perves and the
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velns of a nation and I do not think it can
be justified on any account that they should
bs paralysed to make a point or to gain
advantage to one’s own interest, which may
be justified on its own account. The stage
has how come when any further escalation
would certaiply paralyse those siaews of
_ the nation, the veins and arteries of the

nation, and the House will agree that such

a situation shou'd not be allowed to occur,
should mot be allowed to happen, and 1 am
quite confident that my appeal shall be
heard and responded to in the spirit in
which it is being made. But the Govern-
ment has a bigher responsibility also
because telecommu: ications, as 1 said,
affect parctically every part of natioaal
endeavour, including our security, our
defencey everything. We cannot allow 8
situation of drifi in this matter. If
naiional interests so demand, with a very
heavy heart, we will have no choice bat to
enforce ESMA. I do not consider ESMA
as a solution. I do not agrec that the
labour movement of this couutry has to be
faced with that, But, at the sametime,
"I would be faili.g io my duty if I were
to remind the House that uoder certain
circumstances where national interests
demand, there may be no way out. 1 am
sure, that situation will not arise and the
manner in which this issue has been
broached by all Members io this House,
will help those who are contesting for
their aims to come to a settlement. It is
2 Question of a month from now I do
pot think the heaven. witl fall if after a
month they realise what they bad wanted,
perheps, they have got to a substantial
degree. Uniess we are prepared to rise to
such occasions, I do not think we are
really serving the interests cither of the
labour movement or of this country. This
is all I bave to say.

14,46 brs.’

BUSINESS OF THE HOUSE

[English]

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIBS (SHRI
H.K.L. BHAGATY): Sir, with  your
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permission, I rise to announce that
Government Business in this House during
the week commencing 10th November,
" 1986, will consist of :—~

(1) Consideration of any item of
Government Business carried over
from today’s Order paper.

(2) Cqnsideration and passing of the
Defhi Fire Prevention and Fire
Safety Bill, 1986:

(3) Discussion and voting on :

(a) Supplementary Demands for
Grants (Railwayg) for
1986-87.

(b) Supplementary Demands for
Grants  (General) for
1986-87.

(4) Consideration and passing of :

(a) The Atomic Energy (Amend-
ment) Bill, 1986.

(b) The Indian Post Office
(Amendment) Bill, 1986,

(c) The Child Labour (Prohibi-
tion and Regulation) Bill,
1986, as passed by Rajya
Sabha.

(5) Discussion under Rule 193 regare
ding ethaic problem of Tamilians
in Sri Lanka,

[Transiation)

SHRI KAMMODILAL JATAV
(Morena) : Mr  Deputy Speaker, 8ir,
kiauly mciude the foliowing subjects in
the List of Business of the Lok Sabua for
the next week .

Sir, arcawise, Madhya Pradesh fis
the largest State of the country
but it is quitc backward in the
economiC, social, educational and
cultural fields because eoven after
about 40 years of independence
well-planned progress and develop-
ment bas oot takeR place thete,
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In compartisop with the other
States, the development work
done in Madhya Pradesh is
negligible, ' ‘

Keeping in view the possibility of the
eaploitation of natural and forest wealth
of Madhya Pradesh and the nced for its
overall and urgent development, it is quite
necessary to formulate and (o implement
dev.fopment schemes, It is, therefore,
requested that the Government should
direct the Plannine Commission to have an
in-depth survey of the State and formulate
urgently different schemes for its develop-
ment so that this State may also achieve
the level .of development that the other
developed States have attained.

[English]

SHRI SYED SHAHABUDDIN
(Kishanganj) : T request that the following
may be included in the next week
agenda .—

The Minorities Commission  has
submitted several Anpoal reports since its
inception. Some are still under the
consideration of the Government. But
they have pevar been discussed by the
House,

Recently the National Integration
Council discussed the welfare of the
minorities from various angles in the light
of the 15 point directive issued by the late
Prime Minister and reiterated by the
Prime Minister.

Also the High Power Panel under Dr.
Gopa! Singh has submi'ted its repurt and
the report of the Mandal Commission also
contains several iecommendations 1n favour of
the backward classes among the minorities.

I would therefor propose a discussion
in the House on the Weifare of Minorities
in the coming week. II. The Nationsl
Union of Buckward Classes, SC/ST and
Micvorities held a wecek long satyagrah-<in
D..hi from 1 to 9 October, 1986, in which
geaily one lekh volunteers from all parts
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of the country took part to press inter alia

for tne urgent implementation of the

recommendations of the Second Backward
Classes Commission..

SHRI P. NAMGYAL (Ladakh): I
request that the following may be included
in the next week agenda ;—

Over all review/revision of Govern.
ment policy on the Tibet Issue in the light
of dilly dally taetics adopted by the
Chioese during the last seven round of

talks held over the border dispuces with
that country. '

[ Translation]

SHRI MOOL CHAND DAGA (Pali):
Mr. Deputy Speaker, Sir, the Government
services are the backbone of the administ-
ration, The strength of the administrative
set up depends uvpone the sovndness of
these services. The Government services
are a medium through which the aspirations
and justifiable needs of the society can be
fulfilled. But it is well known fact that the
pretent image of the bureaucracy is quite
low, Administrative machinery is becoming
lethargic, lax and irresponsible and that is
why the State i« finding it difficult, though
not incapable, to give shape 1o the jdeas
envisaged in the Constitution, What in,
therefore, required is that the administra.
tion machinery should be geared up and
it should be freed from corruption, For
this. if the laws have to be chinged and
amended, that should be done,

An opportunity should be given to
discuss this subject in the House during
the next week so that an integrated and
comprehensive concept about the entire
administrative machinery may emerge.

{English]

DR. CHINTA MOHAN (Tirupati) ; I
request the following may be included in
the list of business the following week,

Encephalis, brain disease is very wides.
pread in Andhra Pradesh, Assam and other
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parts of the coutritry where it has taken
about 350 lives. Fresh attacks of disease
have been reported fiom Nellore, Chitioor
and other parts of coastal Andhra. So far
in Andhra Pradesh about 561 cases have
been reported in which 171 childre: lost
their lives. Blood samples were identified
with virus. The State Government of
Andbra Pradesh have asked the Centie for
help for importing 10 lakh brain fever
vaccine. ‘So far no action has been taken.
I request the-above item may be included
in the next week for discussion.

SHRI SHANTARAM NAIK (Pspaji) :
I request that the following may be
included in the next week agenda :

More and more reports with
respect to Pakistan-having already
manufactured an atom. bomb are

* pouring in. The Government of
India have time and again decided
that we are not going to manufu-
cture any nuclear bomb, but at
the sime time, Prime Minister
Shri Rajiv Gandhi bas empbhati-
cally, and rightly so, stated that
our options are open. Therefore,
here is the time that we exercise
the option. [ suggest that the
House should discuss the issue
nextweek as to whether we should
go nu:lear or not.

2. Despite the advent of Television,
films exhibited through cinema
theatres are still a  powerful
medium. The medium has been
thoroughly neglected and the
Government’s role has, so far,
been restricted to censorship and
collection of entertainment tax,
I feel the Government shouid play
a greater role as far as film
industry is. concerned. I theres
fore, suggest that the House should
discuss the matter thoroughly angd
evolve a policy.

SHRI SRIBALLAY PANIGRAH]
(Deogarh) : 1 beg to submit that the
following matter may be 1ncluded in the
List of Business of the House for the

- coming week,
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In the oourse of geoloaica! investiga.-
tions. carried out in the past by the Atomic
Minperals Diision of DAE alorg the South
Orissa Coast, extensive dune sand deposits
with the highest content of heavy minerals
viz, ilmeni‘e, rutile, zircon, monzite, garnet
and sillimanite were fourd close to
Chhatrapur in Orissa, This belt is estima-
ted to contain about 230 million tonnes of
raw sand with 20.25 per cent heavy
minerals and is expected to last for about
100 years. In order to exploit these
natural resources Indian Rare Earths Ltd,
is  bullding an integrated industrial
complex, known as Orissa Sand Complex
(OSCAM) near Matikhalo village, South
of Chhatrapur town, with a total capital
outlay of over Rs. 133 crores. This
complex with all its plants was scheduled
to be completed and gone into production
in 1982, But it is a matter of great
regret that till today two of i1ts plants in the
real sense of the term have not become
functional, Thisis a scrious lapse and
needs to be probed into. Furiher, the
inordinate delay of completion of the
complex in spite of regular supply of
required funds should be gone into and
responsibility fixed, Therc are also :erious
ullegations in respect of construciion and
running of the complex, Thais compiex of
the Indian Raie Earths Ltd., a public
undertaking of Atomic Energy Department,
has a good futurc and is of vital impor(a.
nce to our economy. No Minister of
Atomic Encrgy has ever visited this mpor.
tant project. The present Minister-in-
Charge o f Atomic Eaery may kindy pay g
visit to this complex eurly and ieyiew s
progress in the tield which will go a long
way in setting right thiogs there.

SHRI BANWARI LAL PUROHIT
(Nagpur) @ Sir, I request that the foilowing
muy be included in the lis. of Bu.iness for
the next week. [ would ke to draw the
atteution of the Government 1owards ihe
agopy of the ciuzens of Nagpur. The
telephone system of Nagpur city is iotally
inadequate. The waiting ilsi of the main
exchange is jammed to 1's capacity., The
posiiion is that even 10 *fop most prionty’
cases such as sertous heast paticots canpot
gel  even a8 sibgle paone om ied.cal
grounds. After a lot of huc aud c1y from
the citzens and organisstions, \oo then
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Minister, Shri R.N. Mridha declared ia
Nagpur that first Blectronic Exchange
would be given to Nagpur city. "Plans
. were sanctioned, estimates were prepared
and sanctioned, building is ready for the
last two years, waiting for the instruments
but equipments of this eiectronic exchange
are nowhere in sight, Since telephone is
not luxury now-a-days but a necessity, I
earnestly urge the Government to expedite
the installation of Electronic Exchange by
pursuing the matter at the highest level
with the suppliers of the equipments on
Priority basis so that the development
activities of the region get a boost.

[ Translation]

SHRI AJAY MUSHRAN (Jabaipur):
Mr. Deputy Speaker, Sir, wiith your per-
mission I submit that the following matters
may kindly be included in the List of
Business for the next week :

There are 16,700 powerlooms in
Madhya Pradesh, out of which
3,800 are in the cooperative
sector. Powerloom indusiry is
spread all over the Statein 20
districts, but most of the power-
Jlooms afe located in Jabalpur,
Burhanpur, Ujjain, Sioni and
Gwalior districts. Majority of
these powerlooms are run by the
weavers belonging to the economi-
cally weaker section of minority

commuaity.

Therefore, adequate financial
assistance for the protection of the
powerloom industry should con-
tinue. The economic condition
of the weavers is deteriorating
due to inadequate working capital,
lack of marketing facilities and
lower capacity of the obsolete
powerlooms. If the proposed
grant schemes in the powerloom
sector are abandoned, the aim of
the Goverment to provide pro-
tection to the weavers of the
weaker commuuities will not be

fulfilled.
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The incentive grant schemes in
Jabalpur bave been introduced
with a view to remove the peculiar
difficulties being faced by the
powerloom weavers in the pro-
duction of grey cloth, as the
manufacture of coloured saree
has been going on there from the
beginning by the powerloom
and hondloom weavers. As a
result of production of cloth by
the big powerlooms, the produc-
tion in the bandloom sector bas
been adversely affected. This is
is the rcason the Goveenment of
~ India has imposed a ban oo the
production of this cloth, In
Jabalpur, this ban could not be

applied as it was not possible to
provide alternative employment to
the thousands of weavers engaged
in this field. In 1984-83 a special
scheme to encourage production
of grey cloth and to exemp: pro-
duction of the coloured cloth
from tax, was implemented which
has brought good results. In spite
of the recommendation made in
the Textile Policy about giving
equal status (o the mill-power-
looms and the powerlooms in the
unorganised sector, coptinuance
of fioancial help during the
Seventh Five Year Plan period to
the powerloom weavers is
necessary in the interests of the
handloom weavers also,

15,00 hrs,
[English)

SHRI CHINTAMANI JENA (Balasore) ;
I may kindly be permitted to make the
following submission on the Boor of the
House for their inclusion in the next week
business commencing from 10-11-86,

. The children and infants of our country
are easy prey to dreaded diseases prior
to developing their patural immunity by
Polio, tuberculosis, measles, diptheria,
whooping cough and tetanus, which maks
them 10 suffcr wilh life-long complications,



333 Business of the House KARTIKA 16, 1908 (SAKA) 334

snd brain dlnge:.‘plxalynill. long ailments,
deformed limbs, deafness and blingness
etc of which msny are fatal,

Out of these sufferers, 300 children ard
infants are paralysed for polio in a daily
average. Similarly, a quarter million
children die of neo-natal and tetapus
per anoum. Many die or are mal-nourished
by measles. Two fifths of a million
children die of T.B. every year and one
tenth of million children die of whooping
cough annually.

The expanded programme on Immu-
pization, though started functioning in
the year, 1978 simed to cover 85% of the
total infant population by 1990-91 but
"the achicvement is very low,

This very important subject needs to
be included in the next week business,

[ Translation)

SHRI RAMSWAROOP RAM (Gaya):
Mr. Deputy Spesker, Sir, the following
subject may kindly be included in the Liss
of Business for the next week :—

The law and order situation in
Gaya, Jahanabad and Aurangabnd
districts of Bibar has deteriorated.
I urge the Governmet to. jssue
proper orders to the State
Government in this regard so that
in future injustice is not done to
the poor. The subject should be
discussed in this august House

also.

[Bnglish]

SHRI HK.L. BHAGAT : I am grateful
to the hon. Members for the observations
and statements that have been made. I
shall try to bring them to the notise of the
Members of the Advisory Committee.

1502 pyy,

JUVENILE JUSTICE BILL, 1986—contd.

[Bngltsh)

MR. DEPUTY SPEAKER : The Hause
will now take up further consideration of
the following motion moved by Dr. (Smt.)
Rajendra Kumari Bajpai, on the S5th
November, 1986 namely ‘—

““That the Bill to provide for the
care ; protection, treatment,
development and rehabilitation of
neglected or delinquent juveniles
and for the adjudication of certain
matters relatiog to, and disposi-

© tion of, deiinugent juveniles, be
taken into consideration.”

Shri K. R. Natarajan will now speak.

15.03 brs.

[SHR1 VAKKOM PURUSHOTHAMAN
in the Chalr)

SHRI K.R. NATARAJAN (Dindigul) :
On behalf of AIADMK, 1 support the
Juvenile Justice Bill, 1986 secking to make
a uniform juvenile justice system through-
out the country. It provides foa a sp ecia«
lised approach towards the prevention and
treatment of juvenile delinquency.

It also provides for the machinery and
infrastructure required for the care, pro-
tection, treatment, development and
rehabilitation of various categories of
children. It is proposed to establish
observation homes, juvenile bhomes for
neglected juveniles and special homes for
delinquent juveniles,

Various Agencies made surveys and
have ascertained causes for juvenile
dlinduency. These are the main causes :

. 1. Dentitution,

2. Vagrancy.

3. Truancy.
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4. Smoking in public places.
8. Obstinanaey.
6. Bad association.
) .

. Livivg In unhygienic and immoral
surroundings.

8. Fconomic instability.

9. Lack of Education.
10. Sex-appealing films and literature.
11. Lack of accommodation facitities.
12. Scanty remand bomes.

13, Unemployment,

14. No income.

15. No work.

16. Exploitation of the juveniles by the
unscrupulous smugglers and pro-
hibition offenders etc.

17. Neglect by parents.

18. No adequate follow-up action after
release of juveniles from the jails

or homes.

Alceady a number of legal steps have
been taken to achieve the objects and

reasons given in the Bill :

1. Guardians and Wards Acg, 1890
to protect the property rights of
the minor children and of the
children of unsound mind.

9 Hindu Minority & Adoption Act,

1956.
3. Central Probation Offender Act .
1963,
There were a number of measures .taken
and Acts passed by the Tamiloadu
Government.

1. Tamilnadu Borstal School Act.

2. Tamiinadu Children Act,
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3. Taminadu Probation Offénders
Act, ‘
4. Tamiloadu

Act. etc.

Youthful Offenders

S. Reformatory Schools Act.

Now the present Bill consolidates all
these Acts and makes it applicable to the
whole of India.

This Bill provides for juvenile homes
for neglected juveniles will accommoda-
tion, maintenance and facilities for educa-
tion; vocztional tiainirg and rebabilitation
and also provides for the development of
his character and abilities and gives him
necessary training for protecting himself
against moral danger or exploitaion end
for all-round growth and development of
his personality, This Bill also provides
for Special Homes for delinquent fuveniles
with the same facilities. Observation
homes are provided for temporary recep-
tion of juveniles during pendency of
enquiry. There is a provision for after-
care organisations. [Experts are of opinion

that these measures will only minimise the
incidenee of offences but will not prevent
the delinquency at all. The principle that
prevention is better than cure should be
implemented. As a matter of fact the
rights that these categories are entitled to
are ; the denial of rights such as : (1) the
right to no residence or accommodation ;
(2) the right to no-education ; (3) the right
tono work; (4) the right to no employment;
(5) the right to no food ; (6) the right to
no clothings ; (7) the right to no decent
living; (8) the right to exploitation by
pnscrupu’'ous pecple and; (9) the right to
be the victims of sex abuse by moneyed
people and so on. Yet we call them as
kiogs of this land—Indiar olioorum in Nattu
Mannargale”.

In these circumstances what we have
to do is the Imp'ementation of the principles

~ enshrined in the Chapter IV of the Consti-

tution of India, Directivc Prirciples of
State Policy should be executed—articles
especially 38, 39, 39A, 41, 42, 43, 48,
46 and 47. I hope that the present Rajiv
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Government will faitbfully impleprent these
State policies and avoid occurrence of desti
tution and vagrancy ‘etc, and to give the
society a8 decent living,

SHRI SOMNATH RATH (Aska) : Sir,
¥ rive to support the Bill. When this Bill
becomes an Act, it will be a national law
and it details with the human wealth of
this country. At present, in the Statute
book, laws are not wanting as far as the
juvenile delinquents are concerped. We
bove the Children Act. 1960 ; Prohibition
of Offenders Act, 1956 and also Section 27
of the Cr. P.C. envisages that there must
be a Special Court to try these juvenile
offenders. But this Bill has given a new
dimension having included the neglested
juveniles, So, rightly this Bill has been
named as Juvenile Justice Act. It will create
revolution in the country provided the aims
‘and objects that are stated in Bill are
implemented in the right earnest.

Sir, in the Bill it has been rightly said
that these juvenile offenders or the children
who are involved in criminal cases, they
.will not be lodged in Police Stations or in
Jails, Recertly, the Supreme Court
enquiry revealed that the juvenile offenders
are kept in Jails among the hard-core
criminals for years together as under-trial/
prisoners, After being coovicted also,
they are kept in the sameo jails. From the
time of British regine in India, we have got

jails separately meant for juvenile offenders.

Bven in the Central Jail there are not
different wards where the children are kept.
The aim being that the punishment should
not be deterrent. It must be informative
and .scope should be given to the children
not to commit the offence onee again. If
they remain with hard-core criminpals in
jails and are coming into eontact with
them, then necessarily they will turn them-
gelves into hard-hearted criminals.

It o said in the Bill that they will not
be tried along with the other accused who
ate not juvenile. And bail is a must;
‘irrespective of the offence committed, they
will be released on bail and they will be
kept with parents or homes. But there is
obe lacuna. The Bill is silent about the

offences or crimes where the punishment iy
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death or imprisonment for Jife. So, it
must be clesrly spelt out as to what will
be the fate of those delinquent juveniles
who commit an offence or crime under
section 302 LP.C. or other offenrces where
the maximum penalty is death or impri-
sonment for life. I hope the hon. Minister
will clarify the position. We krow ihat
children are kidnapped and they are made
blind for the purpose of beggirg. This Bill
tekes care of those juveniles also. Begging
is probibited. If any per:on \utilises
children for. begging, he is also being
punished,

I will invite the attention of the hon.
Mipister through you, Sir, to some clauses
in the Bill,

Clause 11 reads*

*“The State Government may esta-
blish and maintain as many obser-
vation homes as may be neces:ary
for the temporary reception of
juveniles during tbe pendency of
any inquiry re arding them under
this Act.”

The Clause which are now in this Bill
will become sections after it is passed into
an Act, It is left to the State Governments.
As ] said earlier, the purpose and aim of
the Bill will not be fulfilled unless the
State Governments come in a very big way.

The Bill takes care of also peisons who

sc]l narcotics or alcohol to the juveniles.

They are also being punished. but the
punishment mentioned here is ooly three
years which is very meagre. A more
severo punishment must be given for this
offence. The punishment shorld be
imprisonment for life, so that the mis-
creants who use the juveniics in their trade
of selling narcotics and liquor will be dis-
couraged and encouraging the Juveniles to
adopt these immoral ways will also be
redued. This aspect should be teken care
of by the hon. Minister.

We have homes now also. In America,
there are homes for old peopie who are
pot supported by their children. They arg
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also kept in Homes in China, In our
country io  different States we have
some homes meant for childrer. Clause
- 9(3) reads.

“Bvery juvenile home to which

a neglecteg juvenile is sent under °

this Act shall not only provide
the juvenile with accommodation,
maintenance and facilities for
education, vocational training and
rehabilitation. but also provide
him with facilities for the develop-
ment of his character and abilities
and pive him necessary training
for protecting himself against
moral dangcr or exploitation and
shall also perform such other
functions as may be prescribed to
epsure all round giowth and
development of his personality’’.

That has to be implemented. It sounds
very well. But how to implement it ? If
it is implemcnted. then and then alone this
Bil! which is going to bz a national law
will fulfil the long desired objectives.

The Hon. Minister may enlighten us in
what manner Clause 9, sub-clauses (3) and
(4) are going to be implemented. If we
fail to implement it, there is no usein
passing this Bill because it will be in the
statute book only. The aim and objective
will not be fulfilled and we have only the
satisfaction of passing the Bill.

We have got at present many schemes
under the poverty alleviation programme
and also under the chi'd development pro-
gramme in some blocks of the country,
Those facilities as well can be extended to
these children, About the children sufffer-
ing from leprosy, we shal} have to see that
they are cured and accepted by the society
and they are employed.

The question is how to employ them. It
is not sufficient to give them other facili-
ties ; besides that we have also to see that
they are employed. If no steps are taken
In this regard, after remaining in the Home
for some fMne, when they come out, they
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get frustrated and egain commit crime.
There is no use of all these laudable ideas
if they are not achieved.

Therefore, while congratulating the
Minister for bringing this Bill, T only
request that this Bill must be acted upon
in its true spirit.

DR. DATTA SAMANT (Bombay South
Central) :  Sir, going through all the
ideas contained in the Biil, I feel that the
child who is begging, the child who is

- reglected and the child who is a criminal

should not be kept behind bar and he
stould be properly trained. If you read
the foll text of the Bill you will find that
academically it is good. Similarly, the
Child Lahbour Abolition Act is coming at
present for about 1,70,000 children who
a e working in this country. It is a socio-
economic issue.

If we just discuss this academically
h:re and give big publicity, I don’t think
we do any justice to them. I got the
Report of 1976 which says that 50% of
the basic laws of Juenile Act are not
implemented at all in 197 districts out of
370. The number of juvenile courts in the
country are 80, the number of Children’s
Homes are only 90 and their to'al capacity
is 15.060 while the number of criminal
children are 1,.50,000. If we t.ke the
nvmber of ncglected children into account,
it will ke more than 3 to 4 lakhs. In two
years, that is, 1981-82 and 1982-83 the
number of such children has gone up by
50 per cent, There are lakhs of children
on the road. In Bombay #f you 2o out of

Santa Cruz airpert you will find thousands
of children begging.

There is a serious ecoromic situation
in the countiv. There are three lakh
villages in the couniry without primary
schools and diinking water facilities, I am
categorically asking this Gover ment
whether they are in a positior to supply
all these facilities to these homes for
which you require crores of rupees. You
are not makirg any provis:on for that,
The Financiz] Memorandum is providing
only Rs. 1.5 ciores for the Usion
, Territories, .
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1 wiat to know at presentiin all . these
catepories how many children are there
in the country. I am told the basic
Jovenile Acts are not being implemented in
dbout 11 States. In South Delhi there
are two juvenile schools and the Govern-
ment report says that the chi'dren there
are under-nourished and without clothes
and shoes. If juvenile children are neglec-
ted in Delhi then what about the States
for which you are not making any pro-
vision. Further while implementing this
why are you not consulting the State
Governments. Now academically you are
telling you should do such and such thing
without makiog any financial provision
and leaving it to the States. Therefore,
I say that we are wasting the time of the
House.

Now assuming you will implement all
these things what are you going to do with
these boys when they leave the juvenile
schools. At presen. there ure seven cvore
educated unemployed in our country.
You are not able to give employment to
them. So what are you going to with these
boys afterwards. Therefore, I am requesi-
ing the Government ot to go v for such
a legislation when the:e are no socio-
economic conditions and crores of children
are working on account of poverty. If
this Bill has to be implemented then more
than Rs. 100 crores are required whercas
you are not making apy provision. You
say the States will provide. 1 may point
out that in 10 States even the basic law is
not being implemented. You have used
very nice words that a child should be pro-
perly nourished, propesly treatcd, etc. but
you see in Bombay lakbs of children are
beggiog on the road. Therefore, 1 say that
such a Bill sbould not be brought: Since

the Goveroment is not making any fivancisl

provision it will only remain as an academic
discussion,

[Tvansiation)

~ SHRIRAMSWAROOP RAM (Gaya) :

M:. Chairman, Sir, I beartily welcome the
Jnvomle Justice, Bil,
Mlmster has come before the House with a
historic Bill. There are 40 lakh 40
thousand delinqueat and neglected children
in the coyntry.  About 2 crore ¢hildren
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are engafed in dangerons professions..
Through you I want to draw the attention
of the hon. Minister as to why after all
theso children become delinquent ? 90
percent of them belong to the poor families
who live in slums and as they do not get
the proper environment and atmosphere,
they teke to undesirable ways. You bave
brought this Bill with good intention but
unless you bave a proper vigilance, I feel,
by enactment of this Act we are not Soing
to be benefited much  You visit any Jail
and you will find that children arc being
kept with bardened criminals. They get
training in criminality there itself, How
then you cxpect that after their release,
those children will become good citizens 7
14 year old children should never be kept
in jails; they should be kept in separate
Remand Homes. Although you have
provided for one Remand Home in every
district, they are exploited in these Homes
too. It is an important subject and
touches the emotional feeclings of the
society. You should make it compulsory
for the State Goverbments to provide
Remand Homes for those delinquent
children who belong to the families living
below the poverty line. Ope Remand
Home in each district will nct be sufficient
becayse their number has increased so much
that you carnot achieve your goal of
reforming them by keeping them in one
Remand Home. I, therefore, suggest that
there should be one Remand Home in each
Block. It is like a cancer in the society
and if it is not treated in the beginning, we
cannot take the country forward. The
chiidren are the future of the country,

If you go to the hotels on G.T. Road,
you wilf fizd how juvemles ate toriured.
They ere being exploited in stoue and chip
mines, The children are kidnupped from
rura]l areas and are crippled or blinded and
forced to beg. The Government should
ficd out the placcs wherc the children are
crippled and are forced to beg. If you
look ut your Remand Homes and Orpba.

. pages, you will come to know about their

real condition. You shou/d learu a8 lesson
from it, No proper care is taken at these
Remund Homes, Rather, they rececive
truining  here which tuins them with
criminalss  In this Bili you bave provided
for Juvenile Boards and Juveniiec Courts, I
wovid rcquest that such coutis enoulg be
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tet up in every district. The State
Goveroments should be directed to set up
at least one Juvenile Court in gvery
district by the end of this year to decide
the cases of Juveniles. You have set up
Juvenile Welfare Board also.
to avoid the overlapping between the two,
you have to define the functions of the
juvenile court separately. The Bill bas
provided for the appointment of probation
officers but you havenot defined their
code of conduct and as a result of it, they
will simply appoint the employees but nothing
will be done for the reformation of delin-
queot children. Therefore, I once again
request the Government to appoint some
selected persons for this purpose from
social ssrvices organisations, The Code of
conduct should b2 framed for them., Oaly
then the aims of the Government will be
fulfilled. You should open more and more
Remand Homes, so that children may not
become delinquent juveniles.

Sy Setme i S—

MR. CHAIRMAN : We will pow take
up Private members’ legislative business.

Shii Suman,

15.26 hrs.

PRIVATE
AND

COMMITIEE ON
MEMBERS’ BILLS
RESOLUTIONS

[English]

Twenty—Fourth Report

SHRI R.P. SUMAN (Akbarpur): I
beg to move

““That this House do agree with
the Twenty-fourth Report of the
Committee o1 Private Members’
Bills and Resolutions presented to
the House on the Sth November,
1986.”
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MR. CHAIRMAN : The question is :

““That this House do sgree with
the Twenty-fourth Report of the
Committee on Private Members®
Bitls and Resolutions presented to
the House of the 5th November,
1986,

The motion was adopted

15.27 hrs.

MINIMUM  WAGES
MENT) BILL, 1986*

(Amendment of Section 3)

(AMEND-

[English]

SHRI RAHIM KHAN (Faridabad) : I
beg to move for leave to introduce a Bill

further to amend the Minimum Wages Act,
1948.

MR. CHAIRMAN : The question is :

“That leave be pgranted to
introduce a Bill further to amend
the Minimum Wages Act, 1948.”

The motion was adopted

SHRI RAHIM KHAN : I infraduce the
Bill.

CONSTITUTION (AMENDMENT)
BILL, 1986* '

(Amendment of article 311)

[English]

SHRI RAHIM KHAN (Fsridabad) ; 1
beg to move for leave (o introduce a. Bill
further to amend the Constitution of
India.

*Published in Gazette of India Extra.
I, Section 2, dated
7.11 1986. - S
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(Amds,) Bill

MR, CHAIRMAN : The question is :

“That leave be grentcd to
introduce a  Bill “further to
“‘amend the Constitution  of
Indis.”? -

The motion was adopted

SHRI RAHIM KHAN : I introduce the
Bill.

15.28 hry.

*  CONSTITUTION (AMENDMENT)
BILL, 1986* ~

(Omission of article 310, etc.)

[English]

SHRI AJOY BISWAS (Tripura West) :
I beg to move for leave to intioduce a Bill
further to amend the Constitution of
India,

MR. CHAIRMAN : The question is :

““That leave be granted to intro-
duce » Bill - further to amend the
Constitution of India®.

The motion was adopted

~ SHRI AJOY BISWAS : I introduce the
. Bill.

PAYMENT OF GRATUITY
(AMENDMENT) BILL, 1986*

(Amendment of Section 2)

[English]

- SHRI SHARAD DIGHE (Bombay North
Central) : 1 beg to move for leave (o
introduce a Bill further to amend the
Payment of Gratuity Act; 1972.

Compensation Bill
MR. CHAIRMAN : The question is :

“That leave be granted tc
introduce a Bill further to amen
the Payment of Gratuily Act
1972,

The motion was adopted

SHRI SHARAD) DIGHE : I iatroduce
the Bill;

15,29 hrs.

CIVIL DISTURBANCE VICTIMS
COMPENSATION BILL, 1986*

[ English]

SHRI  SYED SHAHABUDDIN!
(Kishanganj) : I beg to move for leave to!
introduce a Bill to provide for the Payment;
of compansation by the State (o citizens or:

1

their dependents for injury -suffered and:
damage to property in the course of civil
disturbance, riot or commotion, *

MR. CHAIRMAN : The question is :

“That leave be granted ftc
introduce a Bill to provide for th¢
payment of compensation by th:
State to citizens or their depen
dents for ipjury suffered anc
damage to property in the cours,
of civil disturbance, riot o
commotion’’.

The motion was adopted

SHRI SYED SHAHABUDDIN
introduce the Bill,

g s S o—

 *pyblished in Gazette of India Extra-
‘ordinary; Part 1I, Section 2 dated
7.11.1986, ‘

*pubiished in Gazette of India Exts
ordinary, Part II, Section 2 date
7.11.1986.
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CONSTITUTION (AMENDMENT)
‘BILL, 1986*

for

(Substitution of new article
article 347 erc.
- [Bnglish]
SHRI SYED SHAHABUDDIN

- (Kishanganj) : 1 beg to move for leave to
introduce a Bill further to amend the
~ Constitution of India.

MR. CHAIRMAN : The question is @

““That leave be granted to intro-
duce a Bill further to- amend the
Constitution of India.”

The motion was adopted

SHR1 SYED
introduce the Bi'l,

SHAHABUDDIN

15.31 hrs.

INDIAN NATIONALS ABROAD
(RFPREBSENTATION IN PARLIA-
MENT) BILL, 1986

[English]

SHRI SYED SHAHABUDDIN
(Kishanganj) : | beg 10 move for leave to
introduce a Bill to provide representation

_in Parliament to Indian nationals residing
' abroad.

MR. CHAIRMAN : The question is :

“That leave be granted to
introduce a Bill to provide repre-
gentation in Purliament to Indian
pationals residing abroad.

The motion was adopted

SHR!I SYED SHAHABUDDIN :1
introduce the Bill,

*published in Gazette of I:dia Extra.
,ordinary  Part II, Section 2, dated
7.11.1986.
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15.32 hrs.
PAYMENT OF BONUS (AMEND-

MENT) BILL, 1986*
(Amendment of Section 2 ete,)

(English)

SHRI AJOY BISWAS (Tripura West) :
I beg to move for leave to introduce a Bill
further to amend the Payment of Bonus
Act, 1963.

MR. CHAIRMAN ; The question is ¢

““That leave be granted to intro-
duce a Bill further to amend the
Payment of Bonus Act, 1965.”>

The motion was adopted

SHRI AJOY BISWAS : I introduce the
Bill,

15,33 hrs.

PREVENTION OF INSULTS TO
NATIONAL HONOUR (AMEND-
MENT) BILL, 1986*

(Insertion of new Section 4)

[(English)

SHRI SYED SHAHABUDDIN
(Kishanganj) : I beg to move for leave to
introduce a Bill to amend the Prevention
of Insults to National Honour Act, 1971,

MR. CHAIRMAN : The question is :

‘““That leave be granted to
introduce a Bill to amend the
Prevention of Insults to National
Honour Act, 1971.”

The motion was adopted

SHRI SYED

. SHAHABUDDIN : 1
introduce the Bill.

—

‘*Published in Gazetto of India Eatre-

ordinary, Part 1I, Scction 2, dated
1.11.1986. ) '
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PREVENTION OF INSULTS TO
NATIDNAL HONOUR (AMEND-
MENT) BILL, 1986*

(Substitution of new Sections for
Saction 3)

(Bnglish]

SHRI SHANTARAM NAIK (Pansji) :
1 beg to move for leave to introduce a Bill
to smend the Prevention of Insults to
Natlona! Honour Act, 1971,

MR, CHAIRMAN : The question i8 ¢

“rhat leave be granted to
introduce a Bill to amend the
Prevention of Insults to Nationa)
Honour Act, 1971.”

The motion was adopted

SHR1I SHANTARAM NAIK : I
introduce the Bill.

1535 hrs. m
wWIiDOwWSs' PENSION BILL,
1985—~CONTD,
{Engiishl

MR. CHAIRMAN : Before furtber
discussion on the Widows’ Pension Bill by
Shri Virdhi Chander Jain Is resumed, I would
jike to mention that 2 hours and 41
minutes have already been taken on this
Bill, tkus exhausting the time allotted for
its discussion. On the last oecasion, the
Minister, Shrimati Margaret Alva, was
iptervening in the debate on the Bill. She
has already taken 05 miautes. After the
Minister finishes her speech, the mover of
the Bill, Shei Vicdhi Chander Jain, bas
right to reply to the debate. Therefore,
we may extend the time for discussion on
the Bill by another 30 minutes, I hope the

House agrees.

. #pyblished in Gazette of India BExtra
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SOME HON. MEMBERS: Ves, we
agree, '

MR. CHAIRMAN : The time for this
Bill is extended by thirty minutes,

THE MINISTFR OF HUMAN
RESOURCE DEVFLOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : Sir, I do hope that the extension
of such a magnitude is needed All' the
congent arguments pertajn'ng to this Bill
have been advanced already by my
colleague. I really do not know, if there
is anything else to add to what she had
already said. Sir, 'his Bill actvally goes
against the yrain of Goverrment’s policy.
The essence of Human Resources Develop-
ment is development and not charity, My
own feeling is that Mr, Jain, belonging to
older geperation has not been able to
appreciate the aspiration of the women of
the younger generation. So, may be he
and I are out of date, but since, I am
dealing with this subject, I know somcthing
about it, He might, as well hsten to mo
and withdiaw the Bill Sir, we really want
to make the women competent, We want
to add to their competence, to their
productivity so that. they become produc-
tive assets of the society. We do not want
to give them doles from the age of 18,
This looks preposterous to me. So it 8oes
against the very policy of Humsn Rescurce
Development, What we should do, what
we should attempt to do always herecafter
under this policy is to develop the skills

. of women, develop the competence of

women. Therefore, I would like to tell Mr.
Jain that he should withdraw the Bill and
think of something in line with the policy.
Let him come up with another Bill whigh
is a little more in line with the policy and
1 will be very happy to commeat on the
Bill. If there i~ anything useful, ] am
prepared to take it. I am prepared to
accept it. Bat under this,~we are really
negating the entire policy of the Govern-

ment. 1 am sorry, Sir, I cannot aceept it,
I would lJike him to withdraw the
Bill. '

 MR. CHAIRMAN : Mr. Jaio,,

[ Transiation]

SHRI P.V. NARASIMHA RAO : Please

- withdraw this Bjil,
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SHRI VIRDHI CHANDER JAIN
(Barmer) : Why? 1 do not withdraw
it.

SHRI P.V. NARASIMHA RAO:
Then what are you saying ? You represent
the old generation.

SHRI VIRNHI CHANDER JAIN:
Mr. Chairman, Sir, the ' Widows® Pension
Bill introduced by me, has been supported
by all the hon. Members who participated
in the discussion, except Shri Mool Chand
Daga.

It appears from the amendments moved
by Shri Moo! Chand Daga that he aiso
appreciates the spirit of the Bilt.

lusi pow the hon. Minister has ex-
pressed his views that we beloeg to the old
generation and we think different from the
pew generation, 1 may tell you that I
have a long experience and 1 f?g\ a sense
of pity whenever I see the condmop of any
widow. Itisnota question of giving some
dole. The Members of Lok Sabha and the
Vidhan Sabhas also get pension when tuey
do not remain Members. Similarly, on the
deah of a Government setvax.lt, family
pension is granted to his fa.mlly. War-
widows are also granted pensxon: ‘ There-
fore. there is no motive of giving dole
behing this Widows’ Pensiou Bill introduc-

ed by me.

Barlier, I had expressed my views very
clearly that 1 am’ in favour of widow
remarriage. I want that widov.vs should
work. They should be employed in ipch_u-
siries and in other services. Priority
shou'd also bs given to them in egploy-
men'. 1 also want that age relaxation in
services shou'd be given to the widows,

uld not link the word ‘Pension’
wit:::l:?o | want that widows should lead
a re-peciable life and for that purpose I
have intsoduced this Bill, 1 .do not mean
that after gerting pension,‘ widows should
not join any business of industry. The.u.
fore. 1 said it very clearly that the pension
would be very useful for their upliftment,
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And keeping ltbis in view 1 have breight
this Bill before the House. A question
of social security is related with shis,

In our country-we have Dot yet taken
up the question of social security, Just
now the Juvenile Justice Bill was being
discussed. We have not provided soci
security to them alsc. We have not yet
been able to provide social security to the
aged and handicapped, We have been
treating the aged women as burden on the
society. If a widow comes before us while
we are going for some important work, we
consider it a bad omen. We atill bave.such
feelings. A widow cannot attend the
marriage of her son and cannot participate
in *Tilak’ ceremony. This is the factual
position,

There are situations when, being with-
out any ~upport, they have to work as maid
servants and have to clean utensils, - They
have to do certsin works which are humi»
ljating for them and affect their character
also adversely.

. We have made arrangements for the
pension of politicians and freedom fighters
so that they may not lead a hard life and
even if they are not MLAs or MPs, they
may lead a respectable life. Similarly, we
want that widows should also lead a
respectable life. With this end in view, I
bave introduced this Bill. Before presen-
ting the Bill I have thoroughly considered
all the aspects. I have provided in the
Bill that a widow having an annual income
of more than Rs. 1200 or having parental
property fetching good income or a widow
in service, shall oot be eligible for widow-
pension. If a widow tries to get pension
by fictitious and unfair means, theie is
provisiop for punisbment for such an a¢t
in the Bill. I have prepared this Bill with
these precautions.

Several hon, Members have expresséd
their views on this Bill during the discus-
slon. Shri Daga has sug8ested a pension
of Rs, 200 per monih, Some other hon.
Members have suggested pension ranging
from Rs. 300 to Re. 500 per month, Aftee
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due consideration I have suggested a pen-
sion of Rs. 785 to Rs. 125 per month as 8
support to 8 widow,

Some customs ltill prevail in our

country which do not allow widow re-

marriage and as a result thereof she bas to
face many difficulties.
to get employment but does not succeed.
She wants to lead a respectable life in
socisty, but cannot do so. Under the
Directive Principles of State Poliey the
Constitution guarantees right to work. Bven
then she cannot get employ..ent. I have
brought this Bill keeping in view our
present social structure. I have prepared
this Bill after indepth study and have taken
the advice of my friends. We want to
have this arrangement for giving social
security to them. I would still request
you to reconsider it because by doing s0 we
will be able to do justice to the widows,

With these words I conclude.

[English]

SHRI P.V. NARSIMHA RAO: 1
would like him to withdraw this Bill,
Whatever good, useful ideas have come, we
will discuss them with him. If there is
apything to be brought again which is in
line with the policy and still gives certain
concessions to women on a preferential

basis, I am prepared for that. But the
Bill in its present form is just
unacoeptable.

MR. CHAIRMAN : What do you say
about it ?

SHRI VIRDHI CHANDER JAIN: I
beg to move for leave to withdraw the
Bill to provide for payment of pension to
destitute widows. .

MR. CHAIRMAN : The question is :

“That leave be granted to
withdraw the Bill to provide for
pavment of pension to destitute
widows.”

The motion vwas adopted

SHRI VIRDHI CHANDER JAIN: I
withdraw the Bill,

L

She tries her best .

354
15.50 brs,

CONSTITUTION  (AMENDMENT)
BILL, 1985

(Amendment of Article 311)

[English)

SHRI C. JANGA REDDY (Hanamko-
nda) : I beg to move :

‘“That the Bill further to amend
the Constitution of India, be taken
into consideration.”’

[ Translation]

Mr. Chairman, Sir, this judgement of
the Supreme Court bas shocked all the
employees of the Central and the State
Government. Severs] unions of the
Government employees have agitated over
it and bave submitted memoranda to show
their disagreement with the judgement,
This issue has also been discussed in the
House mose thap once. We know that all
those people who have expresscd their
opinion on this subject here or outside the
House, regardiess of the fact whether they
belong to the Ruling Party or the Opposi-
tion, are against the judgement and have
stated that the Constitution has to be
amended again on the basis of this
judgement.

SHRI MOOL CHAND DAGA (Pali) :
What is the date of that judgement ?

SHRI C. JANGA REDDY : Shouid I
tell you? Shri Kumaramangalam and
Shri Lalit Maken have mado stat.ments, . »

SHKR]I MOOL CHAND DAGA : Which
is the judgement ?

SHRI C. JANGA REDDY: It is

 regarding Proviso to Article 311(2) (b). .,

[Esglish)

MR. CHAIRMAN : You will get g
opportunity. '
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[Translation]

SHRI C. JANGA REDDY : Shri Daga
wants to test me. If he keeps on interru-
pting, how can T have my say ?

[English]

SHRI MOOL CHAND DAGA: who
is the appellant, who is the respondent ?
What was the judgement ?

[ Translation]

SHRI C. JANGA REDDY : I will tell
you. Let me speak,

[English]

SHRI MOOL CHAND DAGA: What
was the date of the judgement ?

SHRI C. JANGA REDDY : 11th July,
1985.

SHRI MOOL CHAND DAGA : 1
would like him to specify the  date ; wheo
was the judgement given, who was the
petitioner ? He bas referred to  the

judgement.

[ Translation]

SHRI C. JANGA REDDY: I am
telling vou, Shri Daga. just listen to me. .
( Interruptions) . . . 1f you want to know the
taste of the food before it has been eaten
then how can T tell vou that ? Tl.n food
is being cooked at present and spices are
being mixed .. . . - (Interruptions). . . « o «
This judzement was delivered on 11th July;
198$ by the Supreme Court in the case of
Tulsiram Patel who worked as an Auditor
in the Department of Defence at Jabalour.
One of his incréments was stopped without
any prior notice. When he enquired about
jt from the Regional Officer, the lattet' not
oply refused to answer him, but aléo hit him
on his head in anger. Subsequently, the
jssue was taken to the Court. The judge-
ment Was delivered and punishment was
awarded to him but later on the Session
Court acquitted  him, Subsequently,
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without serving any prior potice, he was
dismissed from service under Article 311
(2) (b). Asa result of his dismissal, be
filed a Writ Petirion under Articles
226-227 in the Madhya Pradesh High
Court ageinst his compulsory retitement.
The High Court accepted his Write for
reipstatement on the basis of the Supreme
Court judgement of 1975 given in Chellaps
pan Case. A  Supreme Court Bench -
compriting five judges, gave a judgement
on 11th July that under Article 311 (2)
(b), any Government employee can be
removed from service merely showing the
reasons on record but without informing
him of the charges leve'led against him.
This judgement was given after over-ruling
the judgement given by bon. Justice
Krishna Iyer and hon. Justice Fazal Ali
in the Chellappan case under Article 14,
That is why a demand has been made in the
Lok Sabha to amend it and those Members
of Parliament who are connected with
Trade Union movement have supported it.
Therefore, before the amendment i3 made,
it has to be considered as to how the
President and Governors have been shown
as Government servants, We are aware
that our Constitution has drawn its features
from the Britisk and other constitutions.
Before that we were ruled by ‘rajahs’ who
could recruit or dismiss employees from
their service at will, The Government
employees are not the servants of ‘rajabs’ ;
they are public servants. As it {8 clearly
mentijoned in Article 310 :

[Engiish]

““Except as expressly provided by
this Constitution, every person who
is a member of 8 defence service
or of a civil service of the Union
or of an all India tervice or holds
any post connected with defence
or any civil post under the Union
holds office during the pleasure
of the President, and every person
who is 8 member of a civil servige
of a State or bolds any civil. post
under a State holds office during

the pleasure of the Governor of
the State,

(2) Notwithstandiog that & person
holding a .civil post under the
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Union or a State holds office
during the pleasure of the Presi-
dent or, as the case may be, of the
Governor of the State, any
contract upder which a person, not
being a member of a defence
service or of an all-India service
of a civil service of the Union or a
State is appointed under this
Constitution to hold such a post
may, if the President or the
Governor as the case may be,
deems it nccessary in order to
secure the services of person
having special qualifications.
provide for the payment to him of
compensation, if before the
expiration of an agreed period
that post is abolished .. . vacate
that post.”

[Transiation]

In Article 310, it has been provided,
that the employees hold any post at the
pleasure of the Przsident and the Governor
but in order to have a check o1 this power
it has been meationed clearly in Article
311 that :

(Bnglish]

“No person who is a member of
a civil service of the Union or an
all-Tndia service or a civil service
of a State or holds a civil post
under the Union or a - State shall
be dismissed or removed by an
authority subordinate to that by
which he was appointed.

(2) No such person as aforesaid shall
be dismissed or removed or
reduced in rank except afier an
inquiry in which he bas been
informed of the charges against
him and given a reasonable
opportunity of being heard in
respect of those charges . . .”'

[Translation]

It has been clearly mentioned in

Acticle 311 (2) that no Goverpment °
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servant can be dismissed or removed from
service, until he has been given a reasona-
ble opportunity of being heard in respect
of the charges against him. A study of
our constitution before the 42nd amend-
ment was made shows that the framers of
our Constitution had thought about such a
sitvation. They might have drawn certain
features from the British Constitution, yet
it has been clearly mentioned that : '

[Bnglish)

“No such person as aforesaid

shall be dismissed or removed or

reduced in rank except after an
inquiry ' which he has been
informed of the charges against
him and given a reasonable opport-
unity of being heard in respect of
those charges, and whese it u"§
proposed, after such an inquiry,:
to impose on him any such’
penalty, until he has been given a’
reasonable  opportunity after
making a representation on thej

penalty proposed, but only on the';
basis of the evidence adduced

during such inquiry.

16.01 brs.
[SHRI SHARAD DIGHE in ths Chair.]

[Translation)

Herc there is a mention of giving two
opportunities. Prior to the 42nd amend-
ment of the Cons.iwutiun, made during the
Emorgency period, it was clea:ly meontioned
that during the (ourse of enquuy employce
should be informed of th: charges again:t
him, and givep a rcasonab’e opporiunity of
being heard in respect of those charges.
This provided him an opporturity to clarfy
his position and in case, the employers
were not satisfied with his clarifications,
the same was intimated to him and at the

" time of announcing opunishment he was told

that such and sucb punishment was being
copsidered for him but a second opport.
unlity was to be given and a show-cause
notice served. This is an ampie proof of
the fact the: our Founding Fathein had
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made it clear that Government servants
must be given two opportunities before
actually being dismissed from service.
Again, it is clear that a Government
employee needs to be served with a show-
cause notice before dismissal, and that
opportunities should be given to himto
explain bis case before awarding him even
the smallest punishment. This was their
line of thinking. Now, insertion of the
word ‘pleasure’ does not imply that
that President or the QGovernor can take
decisions arbitrarily. In Britain, it was
felt earlier that ‘fhe King can do no wrong’.
This theory was in vogue earlier, but
fater on Government scrvants were provi-
ded the opportunities to explain their point
of view. And should our country which
claims to be a democratic republic enforce
such laws 7 It is not proper to make use
of President’s name in this manner, when
we consider him no less than an  Bmperor,
As we are a democratic nation, every
Government employee must be provided
such an opportunity before his dismissal.
I have read the Constitution as it was
before the Emergency period. You may
Jook at the subsequent interepretation of
(b). In the case of Chellappan he was
dismissed from service in spite of his
acquittal in the criminal case under proviso
(s) of Article 311. When the case was taken
to the Supreme Court he was reinst ated
into service under Article 14, under the
principle of Natural Justice. They must
be provided the opportunity. Even during
the British rule, such an opportenity was
provided. 1f we study section 96 (b) of
the Government of India Act 1935, we
shall find that such an opportunity was
provided to the Government employees
even in those days.
our being a democratic country, Govern-
ment servants are considered as slaves.

SHRI GIRDHARI LAL VYAS
(Bhilwara) : Word ‘slave’ is unparliamen-
tary ; it should be expunged.

SHRI C. JANGA REDDY : Shri Vyas
is a trade Union lecader, who considers all
the Government employees as slaves of
the Goverament.

MR. CHAIRMAN : I would esamine
it and give my ruling accordingly.
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SHRIC, JANGA REDDY : If it is
unpadhmentary then the hon. Chairmsn
will look into it.

I want to tell that the judgements
delivered by the Supreme Court in very
important cases have been repealed and
revoked. We must know that there are 12
million QGovernment employees in this
country. Even the leaders of the Congress
Party are opposed to it. You can have a
look at the statement of Shri Lalit
Maken :~

[English]

Late Lalit Maken M.P. had Said:
“The judgement had put 12 million
Goversment employees in jeopardy. Who
will determine as to whether the dismissal
is in public interest ? Employees will have
tc depend on the mercy of the
burecaucrats.”’

[Transiation]

You should make a detailed study of it.
All the journalists and the newspapers are
against it. You should understand :his. I want
to assure you that it is against the interests
of the employees. Even after the vicws
expressed by so many people, the hon,
Minister says that this parameter has been
given tous by the Supreme Court. We
should know as to bow long this parameter
is? The (b) part of it should be
withdrawn, which says :~—

[Bnglish]
Article 311 (2)

““No such person as aforesaid shall be
distaissed or removed or reduced in rank
except after an enquiry in which he has been
informed of the charges against him and
given a reagonable opportunity of being
heard in respect of those charges.

Provided further that this clause shall
not apply to impose upon him any such
penalty, such penalty may be imposed oa
the basis of the evidence adduced during
such inquiry and it shall not be necessary
to give such person any opportunity of
making representation op the penalty
proposed :
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Providea further that this clause shail
ot apply —*’

[7-anslation)

He has told this but it has not been
enforced at three places,

(English)

‘“(a) Where 8 persoo is dismissed or
removed or reduced in rank on
the ground of couduct which has

, let to his conviction on a criminal
charge’’.

[Translation]

Here, I want to tell you that if a
Government servant is involved in a
criminal case, he can be d'smissed,
irrespective of the place where he mny be
serving but this provision that be can plead
his case or engage a lawyer in the civil
court or criminal court does exist even
there. lmplicitly, we find that if someone
is convicted under Proviso (a), then he can
be dismissed from service without any
show cause notice, But before awarding
punishment to bim he is granted a chance
to engage 3 lawyer to p'ead his innocence
and if even after this he gets punishment
then this is justiied. I want to tell you
that here also in a way, they are clearly
getting opportunity in (a) apd (b) :—

[English}

“(b) Where the authority empowered
to dismiss or remove a person or to r:duce
him in rank is satisfied that for some
reason, to be recorded by that authority in
writing, it is pot reasonably practicable to

bold such ioquiry.’’

[ Tranaslation]

1 do not understand it. If any person
does not behave properiy with his officer,
he can be dismissed then and there. In
the evening, orders are issued and the next
morning he is relieved of his duties. What
purpose will it serve ? Heavens are mot
going to fall if & period of 15 days is given
to bim to explain his case? Bven If

RARTIKA 18, 1908 ($4K4)
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someone js awarded capital punishment he
gets a chance to plead his case but (b)
has such provision that an officer can
dismiss his employee on such petty grounds
as he has smoked before him or has abused
him or has occupied & chair-in his presence
and for that he can record any reason on
the file as he has not to intimate it to the
employee. That is why v e want a change
in the procedure of the Confidential R eport
iteelf. For that also the employee should
be given a show-cause notice but there is
no provision for it, He can be dismissed
by intimating 2 or 3 imaginary reasons.
A person who has been working till
yesterday evening can be fired from his
service next morning. He would not be
intimated about the reason recorded in the
file because :—

[English)

‘There is no need to show any reason,
kindly go’.

[Tanslation)

And if he dares to stay there then the
police may be called to throw him out.
't his should not happen in a democratic
country ; it is possible only in autceracy.
Thisis a way to keep the Government
emrloyees under thumb to force them to
do legal or illegal works. If they do not
carry out the biddings of the officers, they
can be dismissed on one or the other
pretext. There are many such {instances ;
I would wention one of them to you, A
railway employee Shri C. Ramarao who
had complained to the Minister about the
bunglings of his officers, was susp:nued op
the pretext of being late by 15 mu.utes but
this was not the actual reason. Tue
actual reasons was that he had complaiied
against high officers. Can discipune be
maintained in this way ? - This will not
only encourage dictatorship but also
bureaucracy, and big officers will .tart
exploiting the lower swaff. This verdict
has proved that bu-eaucrats cau iuke uny
action against anybody. If somebouy aoes
something wrong and for that if b 18 giveu
a show cause notice of 15 Jays then it 18
not going to harm anyone. You nave
powers to take disciplinary action under
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which you can suspend him, and serve him
a show cause - notice. If he issues some
undesirable orders under his signatures, he
can be asked to go. What type of
Democracy is it ? If the Constitution is
not in the interest of the people then it
will have to be amanded. It has not been
gifted to us, we have ourselves framed
this Constitation for oursclves. We
should amend it as an experiment. This
House must amend such laws. This judge-
ment ig against the interests of 12 million
Governmsnt esmployees. Justice Krishna
Iyer has already said that it is a death
sentence without warrant. It is an econo-
mic death sentence. (Inrerruptions)

SHRI MOOL CHAND DAGA : You
have made your point clear.

SHRI C. JANGA RPDDY: We
patiently listen to your views on all your
Bills. Now, I bhave presented one Biil.
Why do you not listen to me? You are
a very experienced person,

[English]

SHRI Y.S. MAHAJAN (Jalgaon) : How
much time is to be given to the mover ?

MR. CHAIRMAN : Let me explain,
It is an important Bill.

[Translation]

SHRI C JANGA REDDY : I want to
remined you that if a personnel in the
Armed Forces indulges in indiscipline, he
is court martialled for that. REven he is
given 8 chance to plead his case, where the
security of the country is involved. Here,
it is not proper to remove a Government
employee from the service merely 10 satisfy
the whims of bureaucracy. 1 only want
this much amendment that (b) should be
deleted from (a), (b) and (c) and (a) and (c)

should be retained. This is a minor
samendment and not a majer one.
Article 31t (2) (b) seould be

withdrawn and the Article renumbered. 1
want that all the hon. Members, sitting
here should support it. I would request
the Government aiso to pass this Bill, The
resecn'ment among the  Government
empioyces cannot be removed by the
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executive instructions issued by yvou as
these are bureaucracy oriented instructions.
I would request the hon. Minister that the
injustice being dome to the 12 million
Goverament employees, should be removed
and this amendment accepted.

[English)

MR. CHAIRMAN : Now, there s
notice of amendments to the motion for
consideration given by Shri Mool Cdand
Daga.

SHRI MOOL CHAND DAGA (Palj) :
I beg to move :

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by 20th February, 1987.%

MR. CHAIRMAN : Motion moved ?

“Tbat the Bill furlher to amend
the Constitution of India, be
taken into Consideration.

DR. G.S. Rajhans.

[ Translation]

DR. G.S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir; the Bill introduced by
Shri Janga Reddy is very important in many
respects and for the last one year, and
especially after the verdict of the Supreme
Court, this issue has been under discussion
in some way or the other. The probiem
has two facets. One is, we have 10 see
whether merely by becoming a Government
employee, one gets the right to remain in
service for ever or whether same Jaw
should apply irrespective of the person
being employed in a private uncertaking or
a Goverrment undertaking. Secondly, it
is to be seen that no injustice is done to
1.20 crore Government employees. They
fear that their officers will have power to
dismiss them from service without any
reasons., So far as I understand, the rule
applies to those officers also. You can 80
to any Government office and find whether
even 30 per cent employces are doing theis
work honestly ? And whether eveu those
who do their work, are performing iheir
duties properly? I am oXpressing’ 1hese
views out of my personal experionce. Ihe
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employees in banks and government offices
force their managers and officers to grant
them over-time a8 they do not perform
their duties well and the over-time has to
be granted to get the work done. Their
officers are forced te do the work which
the employees are suppoted to do. It i8
true that the press and the opposition
severely criticised Emergeney but if you go
to the public even today, it will advocate

{ts joustification. It is pot my byt the
public view. Why people express this
opinion 7 Because during Emergency

thev got reliefs ; the hospitals functioned
properly, the trains were in time and post
offices functioned properly. Just now you
heard about Telecommun'cations. 1 have
pnothing to say sbout it. My brother in
Bibar is seriously ill and for the last
severzl days I have been trying to make a
lightning call withovt any success. Why
such people should not be dtsmissed ?
Should we advocate that the Government
should not take any work from its emplo-
yees and go on paying them salaries for
sitting idle. The Government employees
of this country forcibly claimed salary for
13 months for workipg for 12 months.
We want that justice should be meted out
to them and that they should not be
dismissed without any reason , , . But the
Goverrment employees should honestly
tell if 1beir present behaviour is justified.
Therefore, the time has come when a
national consensus should be reached
in the country. It is right that they should
not be sacked without any reason but there
should be no hesitation in throwing out a
fish infecting the whole pond. Opn the one
hand we want to modernise onr country
and want to take it to the 21st century and
oo the otherlhand, we are being pulled
back. The important question before us
is that when there is insecurily of job
in the private secter, the same should be in
the Government uadertakings also. 1 give
you s small example. The employees in
the Private Sector warns his cmployees

that :
[Bng lish]

*If you are not able to deliver the
goods by tomorrow, you are out ?
[Translation]

And d‘ue to this approach there is so
mugh efficiency in foreign countrics a3 well
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as in our country and the production and
work output is immense. But when some-
one gets confirmed in a8 Government service
or in Public Sector Undertaking, he openly
declares that no body can get work from
bim. Whether he is an 1.AS,, I.P.S. or
LEP.S. officer or even a petty clerk, they all
mock at the politicians and Ministers. In
this country though the Constitution is
there. but the real power does pot lie in
tte bands of the eclected representatives
of the people. FElected representative in
Europe are corsidered garbage and are
dismissed as casva! workers. Everywhere
in our country, people pamper the I A.S.;
1.P.S. officers and other bureaucrats and 1
have seen Ministers pampering bureaucrats.
If anyone has let down this country, it is
the bureaucracy. Time has come to change
this burcaucracy ; otherwise it will elimi-
nate us. The situation has deteriorated
so much that the bureaucracy does not
want to listen to any elected representative,
An LA.S. officer who becomes a Collector,
Additional Collector or S.P.O. and an
I.LP.S officer who becomes S.P., or
Additiomal S.P. considers himself nothing
less thap a king. I do not know whether
it is permissible but he forcibly keeps upto
25 orderlies and in this illegal manner,
hundreds of orderlies are there to serve
him., He behaves like a Mughal emperor
and people bow before him.

I bave already said that our country
is divided into two parts ? one is India and
the other is ‘Bharat’. India is that part
where people speak English with the twist
of their tongue ard where people send
their children to public schools to make
them LA S. or L.P.S. officers because these
1.LA.S. and 1P.S. officers consider them-
selves  ‘kings’. The other part is ‘Bharat’
which consists of the poor and the
hapless and for whom even drinking water
is not available. Their fate is to suffer at
the hands of these bureaucrats and to serve
them, If we do not sce the writing on the
wall and do not become practical, then
for how long the public will tolerate us?
This is not a question which Concerns a
single party. Wae shouid rise above party
considerations and should see why a
handful of English speaking bureaucrats are
ruling over the whole country and why
should we allow all this to happen ? If
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thev alen face insecurity of job an’ know
that they can also be sacked for their
mictakes like the managers in private
sector, thep they will mend themselves, I
am revealing a secret to you. You go to
any State. You will find that every I.AS.
and L.P.S. officer has a bungalow worth
about Rs, 50 'akhs in' the State capital.
Is there any Government which is ready to
enquire honestly in this matter and disclose
the facts ? We the elected representa-
tives, will go on fighting with each other
and criticise one annther but what are we
" doing to tackie the ones who are befooling
us, sucking our blood and provoking us to
fight against one another The bureauvcrats
arc a very clever and shrewd class and
are a cloely unit fraternity. Whatever
you say about socialism and 20 Point
Programme. they do not pay any antention.
They will do only what they consider fit.
You, al! the elected representatives present
here tell honestly 83 to how many bureau-
crats let your programmes succeed ? Is it
not our duty to tell these bureaucrats that
they ure liable t> mislead the public,
We shall lead and guide the country as the
people have veted us and who are they to
guide the people. We shall not allow
them to do all this. We shall support their
case if there is insecurily of job but we
would also like some High Court Judge to
enquire into the huge properties amassed
by the bureaucrats and guilty ones to be
dismissed. No sympathy should be shown
to them,

Sir, you will be surprised to know that
just 10 days ago, it was published in all
the newspapers of the country that an
1.P.S. officer had embezzled crores of
rupees in some purchase deal. The LA.S.
officers awarded medals for efficiency and
honesty have Misiappropriated crores of
rupees, You will be even mroe surprised
to know that a lady 1.P.S. officer pleaded
her ignorance along the golngs on, stating
that she being a new comer, the clerk got to
her signatures on the papers.

Sir, I would request the hon. Minister
that time has come to take some action
and not to overlook it any more as the
people of the country cannot wait for long.
It may be that you are a supporter of
burcaucracy but you must take inte
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account that to what extent this bureauer.
acy is dominating the country ? They
befoo! others and enjoy themselves. They
are not accruntable to anyone. When it
comes to us, we are held accountable to
our constituency, our State and the entire
country but these I.P.S. officers who have
embezzied crores of rupees are still holding
high posts in Bihar, Neither the Chief
Minister of Blhar nor the Centre dare to
take action against them.

Now these 1.A.S and LP.S. officers
have formeu their associations, You take
any action against them and their
association takes up their case. Is there
any law under which we may debar them
from forming associations 7 If there
could be barefoot bureaucrats in China,
why the same cannot be in India ? How
many officers and Sub-Divisional Officers
visit a flood or drought hit area in any
State ? Everyone is having his pound of
flesh in the loot, We are in a very crucial
phase of history.

[English)

We are on the cross-roads of history.

[Translation)

If we do not control the bureaucracy
immediately then it wili eliminate us and
that will be a sad day for the country.

In brief, I want to say only this much
that public servants earning below a certain
salary should be granted some job security
but t ue picture of the top level bureaucrats
should be projected before the people and
in no case they should be granted job
security.

[Engli,h)

SHRI Y. 8. MAHAJAN (Jalgson) :
Mr. Chbairman Sir, Our Coostitution is the
best in the world. It was framed by the
Constituent Assembly over a course of
years under the leadership of Pundit
Nebru; Shri Vallabh Bbai Patel and Dr,
Ambedkar, It consists of the best parts
of the Constitutions in the world, =

| They thought tbat we should kave 4
very efficient burssucracy,. Therefoss, they
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provided for its security, Section 311
provides for security to the members of
the civil service in this country. Today
their number is about a few millions. They
are the back-bcne of our administrative
gtructure and it is they who claim the res-
ponsibility of implementing all our plans
with regard to socio-economic development.

A}l these years we bave been saying
that we have failed at the implemencation
stage because  the sdminibtration is
pot efficient. More then that, the
administration is not only not
efficient, but also it s corrupt.
Instances of corruption have been given
by the previous speaker Dr. Raj Hans,
Everyday we come across such instances ;
but we cannot remove them. Even the
head of a department canpot remove
even a Class-IV servant because he appeals
to the district court, then high court and
fioally to the supreme Gourt. The courts
take the side of the under-dog and he is
ro-instated with full payments of his
salary which he was not getting during the
period of his suspension.

It is this which has reduced the rate of
oyr social and economic growth for the
last so many years. The Bill says that,
Article 311 2(b) simply says that where it
{s not possible or practicable to carry out
an inquiry, the suthority concerned should
give reasons and then dismiss or terminate
the service or reduce the status of the
lower officer concerned. This is only one
thigg which should be taken into account.
I will suggest that the reasons should be
communicated to the officer concerned,
That is oot provided in the Constitution,
If ‘that is provided, I think most of the
objections to the judgement of the Supreme
Court will vanish, 1 thiok we have made
security a shibboleth in _this country. Itis
the excesssive socurity enjoyed by the
goverment servants which bas come in the
way of their efficiency and has encouraged

eperuption.

Everybody knows that a certain person
bas made tonoes of money. His salary
may be Re. 2000/- per month; but he
owny property worth Re. 50 lakbs, ope
orgre or two orores. We cannot do any-
thiag, we cannol ‘0 to vourt, we cannot
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prove it because the law siways says
that you canoot convict & person unless
there is convincing proof. The law relati
ing to corruption is a part of the criminal
law. Therefore, it is not possible to
prove to the hil the guilt of a eorrupt pere
son and therefore, he escapes. If you try
to give absolute security as proposed by
Shri Reddy, you will ruin the country.
That is may contention. Therefore,
the securily aspect that we have at the
moment is quite sufficient. There isno
case for removing the Section as suggpested
by Mr. Janga Reidy. We censay if there
are reasons the same should be put ia
black and white and communiceted to the
person concerned,

1 am surprised, Sir;, that the Opposie
tion parties should bave objected to ths
Supreme Court judgement because at least
they more than we should say that the
Administration is inefficient and corrupt,
Why should they not realise and help ia
the development of the country by secing
that the Administration becomes honest
and efficient. If you give excessive security
then you ruin all our plans for socio-
economic development, Therefore, 1
suggest that there is absolutely no case for
re-consideration of Article 311 or much
less drop 311 (2) (b) as has been suggested
by Mr. Janga Reddy, '

SHRI AJOY BISWAS (Tripura West) :
Mr. Chairman, Sir, I rise to support the
Bill. 1 thank Mr, Janga Reddy that he
bas brought a very important Bill be-
fore the august House because -1.20 crore
Central Government empoyees are invol-
ved in this Bill, We find outside Parlia-
ment many State QGovernment emp'oyeces
are demonstrating and dema‘ding that
Articles 310 and 311 (2) (a) (b) and (¢)
should bs removed from the Coustitution,
Articles 310 and 31t arc blots on the
Indian Constitution. Mr. Janga Reddy, I
think, seeks to remove these blots from the
Constitution to protect the rights of the
State and Central Government employees.
Lakhs and lakhs of Governm-n! employees,
think that like a Democles sword it always
hangs over their head and they aie always
under constant fear of being dismissed by
this black provision.
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The latest Supreme Court judgement
has nlso created more problems for the.
Government employees, The Supreme
Court judgement has revised the earlier
decision of the same Supreme Court. In
1974 the Supreme Court gave she verdict
in Challapan case that Government employ-
ment should get the opportunity to kmow
what is the quantum of punishment,

Sir. in 1973 the loco running employees
were on the path of agitation and about
cleven to twelve thou-and laco running
employees wers dismissed under Section
14(2) of the Railway law. Ul'imately the
railway people wernt to the High Court and
Suprenic Court  Mr. Challapan wert to
the Supreme Court and the Supreme Court
gave the verdict that as the railway
authorities did not comply with the pro-
vision that they have to inform the
quantum of punishment so ell the cares
were dismissed and they were re-instated.

Then the Government again weat to

the Supreme Court. The latest judgement
by the Supreme Court—the Bench consisted
of five Judges—revised the decision in the
Challapan case and they said that there
was no need to inform the person concerned
about the quantum ot punishment ard that
i3 the crux of the whole problem,

The latest Supreme Court judgement
has taken awav the principle of natural
justice, The result of the judgement is
that the b ireaucracy has been given an un-
bridied pover to sack employees without
the semblance of any show causec notice
and the vindictive execu'ives will now prey
upon the emplovees to settle their scores,
It fur her helps the ruling class to teirorise
the emp'oyees 8nd thwart the trade union
activitics of the Government employees as
a whole.

The problem is not the judgement.
probiem is the intention of the Government.
What do the Governmen. want to do ?
The Supreme Court judgemeat previously
was in favour of the employees. Now it
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went against the employees. But I want
to ask the Government, what they intend
to do. If the Governmentwant to keep this
black provision in the Constitution, then
that is ano}her iscue and if the Government
want to remove this provision ard want to
create an atmnsphere of democratic situa-
tion in the country, ther that is a different
issve. One Article, that is Asticle 311
(2) (B) is<ought to be amerded by this
Bill, but I am agains{ Articles 310 and 311
(2) (A), (B) and (C) also. This is because
these Articles ar2 connected with each
other.  Article 310 cannot be separated
from Articlz 311 (A), (B), ard (C). These
Articles are based on the doctrine of

.pleasure.

If you go through the debates of the
Constituent Assen'bly, you will find that
these Articles are replica of the Govern-
ment of India Act, 1935. What was the
Act of 19357 It was framed on the basis
of the British Constitution and conventions.
Accordinrg to the Brritish Counstitution and
Convcntions, 'he Government employee 18
a servant cf the King or the Queen. As
the King or the Quecn can do not wrongs
ard there cannot any agreement between
the King cr the Quecn and the employee;
s0, the employment mu:t be at the p'easure
of the King or the Queen. That was the
doctrine of the British law. It is a preroga-
tive of the ruler and it has been kept in
our Constituticn. It is a legacy of the
colonial rule,

Sir, in particular, I would like to ask
the Minister whether the Go.errment is
intereste. in continuing this British legacy
in our Constitution, Or whether they are
interested in removing this anomaly and
creating a  democratic. atmosphere for
gove:nment employces. This js the main
question. The problem is, according
tq that Act, the Queen or the Kipg can
dismiss any employee and it is just a
replica of that Act. The only difference
is, bere the President or the Governor can
dismiss any employee without assigning
any reason. tut in actnal practice it {s
not the President or the Governor who
would be doinp that. According to
our Constitution, any bureaucrat can dis.
miss an cmployee under Article 311 (a),’

_ Ty
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(bY or (c). ' He has only to record in the
file that it cannot be disclosed anywhers,
So the entire state mechinery, the entire
government depends upon the bureaucrats,

Sir, the contents of the Articles 310
and 311 (2) (a), (b) and (c) have been
bodily -lifted from the Indian Act, 1935.
The only change is that instead of King or
Queen, here it is the President in the case
_of central employees and Governor in the
“ case of State employees. But the same
master-servant relationship still persists
and this sort of relationship isoot in con-
formity with our democratic set up. Let
the Government tell us whether this master-
pervant relationship i8 in conformity with
our demacratic set vp. Do they feel
that this relationship should contioue ?
It is a colonial legacy and a colonial
attitude, which needs to be deleted so as
to mak e our.C ‘nstitution more democratic,
I am not talking about the Supreme Court
here., What are you doing? What is
your duty ? This is the main question.
This august body must, once for all,
repudiate this feudal, royal, barbaric
concept.

1 am challenging the Government to
show one single case where an employee
was retrenched actually because he was
acting against th: securily of the State.
Can they prove that what was recorded in
the file was true 7 You will not be able
to prove that thing. Not a single case.
You can never prove that the employ.es
are retrenched because they arc acting
against the sccurity of the .country.
According t0 Agticle 311 (2) (J), if 1be
activities of the employec are against the
security of the State he is ro bc dismissed,
Here I may tell you thit Shri Sukumol
Sen who 1s a Mcmber of \he Ruajya Sabha
was disnissed under Article 31162) (c)
because he was 8aid to be acting apaint
the secruity of the State. Now p.upe have
elected him, H: has been clectad 10 the
Rajya Sabha a d now he is u Member of
Parliament, I would like to give another
instance. In Tripura one Mr. Vivekanand
Bhowmik, who was a teacher, was dis-
misted under Article 311 (2) () because
bis activities were said 1o be agsinst the
security of the -tate. He became the
Minister. The samc¢ Governor who dis-
missed him, because of bis activities
agamst the sccurity of the State took bis
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oath, So, this is full of contradictions.
What you can say is that this provision is
needed for the Government (0 maintain
the security of the State. That is not the
main thjng.

Sir, I am telling you, that io Jammu
and Kashmiri Constitution, there is Secticn
126 (b) which is also a replica of Artfcles
310 and 311 (2) (a) (b) and (c) During
Emergency, about 14 emplojees wete
ditmisscd. During the Sh:h regime, they
dismissed 9 employecs undcr this Act,
So, you dismissed these people who were
fighting for the integrity of the country.

You supported that Government. So
these Articles, 310 and 311 (2) (s), (b)
and (c¢) alweys used to put down the
democratic trade union movement of the
Government employees It never used to
eradicate the corruption. It pevcr used to
maintain the security of tne country What
Mr. Rajhans was telling i8 not the thing.
The Government employees are guided by
the Conduct of Service Rules. They have
enough powers to remove anybody for
corruptian. They can remove anybody for
any sort of offence, Corrupt officials have
been promoted.

In 1971, in West Bengal, during the
regime of Shri  Siddartha  Shankar
Ray, 14 employces were dicmissed.
Who ate ihese people? Under Article
311 (2) (c) all were leaders of the State
Government Employces movement who
wire dism:ssed. During Emercency, in
West Bergal, 28 employecs were dismissed
under Articte 311 (2 (c). la T.ipura,
which i+ a small Sta‘e¢, during emergency,
3 State Government  Teachers and
euploy en were dismissed under Article
311 (2) (c¢) becuuse of their activities
against the security of the State and ail 31
empioyers wer: the Jleauders. Even your
Goveromen! was crucl i e., fiist of all, they
were airested under MISA aod then they
were pu' behind the bars. The dismissal
orders were scrved on them inside the jail,
During emergency, the dismissal order
were served with the belp of police only
to curb the trade uniop movement and to
cutb the democratic rights of be Govern-
ment employees in  the  country. In
1977-78, the Left Front Government came
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to power in West Bengyl and Tripura., They
reinstated atl the dismissed employees who
we.¢ dismissed under Article 311 (2)(c).

17.00 brs.

Now what do you do ? They are not
anti-national. Their activities are not now
against the security of the coustry, The
same Governor reinstated those employees.
So, it is not connected with the security of
the State or with the other arguments
which you have been advancing. Yoa
want these provisions, these black laws,
only to arm yourself to curb the trade
union and democratic movements in the
gountry.

This is not an isolated (hing. Already,
in this august House you have passed the
Nationa) Security Bill, You are trying to
bringin a Trade Union Relations Bill
which will spatch away all_the rights which
have been earned by the workers during
this period. You wan! to snatch away 2ll
the rights. You are trying to bring in that
Bill before this august House.

1 bad also written {o the Minister Ilast
year. In his reply to my letter, he said :
‘No ; we have instructed all the depart-
ments to see that before dismissal, he is in-

formed Otherwise, no dismissal order
can be there’ But this will not serve the
purpo e.

One crore and twenty lakh State and
Central Government employees are united.
They want (hal these black laws should be
deleted from the Siatute. For 1968, and
again in 1973 the State Governmeots’
employees have demonstrated io Delbi.
Thousands of them came to Dclhi. In 1984,
throughout the county, the Staie Govern-
ments’ employ eces observed a one-day token
strike. The State Governments’ Emplo-
yees Fedcration—I am also connected with
it—has decided that on 24th November
1986 it will collcct 40 lakh signatures
from the State Governments’ employees,
agajost these draconian provisions ; aad
hose 40 lakh s'gnatures will be presented
to the Prime Minister, This is the extent
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of the wrath of the Government employees.
You must consider this. Thousands and

thousands of State Governments’ emplc-

yees will come to Delhi, and demonstrate

at the Boat Club.

I furtber request Goverrment and the
Mipister to see reason. Don’t bypass any-
thing. You just put forward your argu-
ments reasonably. You must try to create
a proper atmosphere amcng Government
employees. I request you to delete these
provisions and protect the rights of the
State Governments and Central Govern-
ment cmployees in this country,

[ Translation)

SHRI HARISH RAWAT (Almors):
Mr. Chairman, Sir, recently there have
been two judgementa by the Supreme Court
which haye created difficuities not only for
the concerned  parties to the case but
for all uf us also. One judgement related
to Shariat. Whether anything should have
been said or mot about that is a moot
point but it is a fact that much has been
said in the House and out:ide on this.

The second judgement of the Supreme
Court related to Article 311, The way
Supreme Court has changed its own earlier
roling and has interpreted Article 311(2)
{b), we too are involved in it. With this
juugement are involved the interests of lakhs
of Government employees of the country,

I am of the view that our Constitution
is a document which gives protection to
the weaker sections agejnst the powerful
ones. With this judgement of the Supreme
Court, the guarantees given to the Govern-
ment cmployees by the Founding Fatbers
of the Constitution, apprehending that they
will not be able to get justice from the
powerful, have béen taken away. It can
be misused in the matter of service don-
ditions. High officers bhave been given
ample powers., The judgement of the
Supreme Court delivered in July 1985 I
feel, is not only against the idtercsts of the
Government  ewmployeés, but also
against the basic principle of uatura)
justice,



331 Const. (Amds.) Bill

1707 bre.

[MR. DEPUTY SPEAKER in the
Chair)

It goes counter to the Fundamental
Rights also, given under Articles 14, 19
aond 21. The hon, Minister is well aware
that the employee: not only have put up
their demand or demonstrations more than
once, but have also exhibited their power
and if we widen the gulf between the
smployees on the one band and the Govern-
ment and the officers, on the other, it will
not be in any way derisable. 1 would like
to request that the Amendment submitted
by Shri Janga Reddy to Article 311(2)b)
shon!d be accepted. It is
make much difference basically. Whereas
the framers of the Constitution have given
rights to the Government emp'ovees under
Article 311(1) they have at the same time
made all the ccnditions clear under rro-
visos (a), (b)and (¢)' of Article 311 (2)
under which services of a Government
employee can be terminated.

. Supreme Court has exceeded its powers
and this has created a fecling of insecuiity
in the minds of the Government employees.
This is quite understandable. Shri Rafhans
and some other hon. Members have stated
that the Government employees do not do
work and are corrupt. There is no doubt
that there can be certain persons of this
type but the Government and the senior
officers are fully. equipped to take action
against such employees and the Constitu-
tion does not come in the way -of such
action. The difficulty comes when power is
misused. With this judgement, possibility
of the officers misusing the powers viven to
tbem has increased. This has created a
feeling of insecurity among the Govern-
ment employees, This feeling is not only
against the interests of the employees, it is
against ouf own interests and is contrary to
the basic conception of the Constitution
also. Therefore, I am of the view that the
Amendment presented by Shri Janga Reddy
should be acc pted. The BJP people do
pot do a good turn but this time they have
taken a good step fur the first time by
bringing this Bill and thereby giving us a
chance to express our views. We should
not take this judgement in that sense that
because the Government employees indulge
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in misdeedr, they should be punished.
Rather we should consider this decision as
violative of the basic spirit of the Constitu-
tion. The Government employees are
fecling insecure today, The difficulties of
the Government rmployces bave been ine
creased by seiting up service tribupals as
these are to be presided over by the officia
als, How will one set of the officials
change the decisions of other set of
officials 7 I feel that this has resvi'ed in
diluting the guarantee of plotection given
by the founding fathers of the Constitue
tion. Therefore, we should sccept this
Constitution Amendment Bill. If the
wordiny of the Bill is not acceptable in the
present form, that can be changed. Heavens
are not going to fall if Article 311(2Xb) is
deleted. I hope that oor young Minister
will accept it.

SHRI P. NAMGYAL (Ladakh): Mr.
Deputy Speaker, Sir, I wart to say few
words on the Cobslitution Amendment Biil
presenied by Shri Janga Reddy. From the
speech of the bon. Member who spoke
before me, it seems that the Government
cmployees are engsged in one or the other
act of indiscipline aod illegal activity. I do
not fully agree with him. 1 am of the view
that there are very few persons who are
caught doing such activities.

I am not a legal expert but at the same
time I fecl that Article 311(2) provides
that rea.onable opportunity will be given
0 the employee and only after that il ome
charge is proved agaiost him, he will be
penalised, Moreover, it has been provided -
in sub-clause (2) that ¢

[English]

“(b) wheie the authority empowered to
dismiss or remove a perscn or to
reduce him in rank is satisfied that
for some reason, 10 be recorded
by that authority in wiiting, it is
reasonably  practicable to bhold
such inquiry ;”

[ Translation]

This clearly shows that it is a specific
criminel charge and after it provisos (b)
and (c) follow, Every act cennot be ter-
med as criminal, We daily read in the
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pewspapers that there ars certaln persons
in the Punjad Police who are io
collusion with the terrorists and provide
Information to them on wireless. When a
bank Is looted, at that time also it is said
that some baok employees were involved
in*that. Similarly, you must have read 8
lot ab>ut Jammu and Kashmic also. The
Muslim Educational Trust, the Islamic
Study circle and some such other organisa-
tions are there whare quite a large numbet
of Government employees are working who
are intellectuals. They mobilise that
funds withio the country as well as from
abroad and -also incite people against
India.

If in some case, involvement of a8
Government cmployee is established, then
you say that he should be given a chance.
To mv mind, provisos (a), (b) {c) have been
rightly included in the Constitution. It is
gaid about our Constitution that it is quite
fiexible and even on a routine matier,
Fundamenta! Rights can be invoked. All
the anti-national, anti-social, communal
and secessionist elements take undue
advantage of such provisions, Every
Government Setvant is not of that nature
and I think, they get justice because proper
enquiry is conducted as provided under
Article 311(2) of the Constitution and
they are propetly listaned to. During
enquiry 1f eharges are established against
them, they are not given aoother opportu-
nity. Therefore, the Amendment Bill
brought by. the hon. Member does not
seem to be of much consequence. In this
regard I would like to say that such pro-
vision must remain in the Constitution,
And in view of the prevailing condition in
this count'ry such provisions are necessary
to deal with the elemens who come
unde: the criminal Procedure code. Every-
one is not & crim-nal, If & Government
servant does not obey his officer, he can-
pot be called a cnminal.  Disciplioary
action will definitely be taken against him
for non compliance of order but criminal
case cannot be instituted against bim. The
criminal is one who commits crime such as
murder etc.  You know that our Jate Prime
M:nsster Mrs, Indira Gandhi was assas-
soated in broad day light and the
culprits  were  caugbt ted  haanded,
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They are still under trial, Why such s
long trial is there in such cases ? In such
cases even proofs were not very important
because they were caught red handed while
shooting. So long as stripgent action is not
taken in such cases, there cannot be any
peace in the country.

I, therefore, cannot &upport the
Amendment Bill brought by Shri Janga
Reddy and I oppose it.

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad) : Mr, Cbairman, Sir,
I support the Constitution Amendment Bill
brought by Shri Jarga Reddy. First of
all I may submit that the Supreme Court
has given two such judgemenis which have
created turmoil in the country. One was in
favour of women but the Government g
panic did awey with . that judgement in this
Hogse. The second Judgement is this one
under which 01e crore and twenty lakh
people are living under a feeling of insta-
bility and insecurity. Who are these per-
sons—these are the persons, who are a
part of the Government, who are runnirg
this Government. If you take 5 persons
dependent on each of these one crore 20
lakh people, that would mean that 6 crore
people are going to be affected by this
judgement. This you have to keep in
mind, It is not an amendment to the
Constitution that will pose danger to the
country, On the contiary, it will remove
the panic in the minds of the cmployees,

One thing more, Sume hon. Members
have pleaded that the Opposition berches
allege that corruptlion is i-creasing znd
that the admipistration is corrupt. In such
a situation administiation does not mean
only these one ¢rore and 20 lakh persons,
Administration means those people also
-who are sitting on those benches. This
cry agamnst the corruptios that is raised
both from this side ay well as that
side is not going to be muffled. When
rersons who make law do not act upon jt,
how cun others in lower heirarchy ba ex-
pected to act upon it 2 1f people like ue
amass such a buge propesty through carrupt
mcans, how can we prevent others? We
arc the law wakers, We should be more
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cautious in this regard. Such evils have
entered into us also. Why this panic then ?
There shou!d be no such panic. I would
say that the Governm:'nt should accept
this Amendment Bill beciuce pecple are
agitating against it. The workers have got
this right after great sacrifices but now the
Government i8 taking it away. The court
had decided two cases out of which one was
accepted by the Government but the other
was not accepted because the Government
apprehended that one judgement would
cause isolation of the people of one religion

from it. But you should urderstand that
the other is even more dangerous, That is
why I say that it would be better if the

Government accepts it. It has crested a
feeling of insecurity among one crore dnd
twenty lakh employees. It is quite wrong
t0 dismiss an emyloyee without serving any
show cause notice, Whenever anyone
commits any offence, he should be asked to
explain the circumstances under wlich he
did so ? If his explanation is not found
satisfactory, he should immediately be
dismissed without showing any favour to
him. But the dismissal, without calling
any explanation is not right. It is very
important. I would, therefore, say that the
Government should acoept jt. At present
you may not accept it because you ere in
majority but sooner or latter, whether you
are in the treasury benches or in opposi-
tion, it would be passed by this House, It
is inevitable and nobody can stop it.

SHRI GIRDHARI LAL VYAS (Bhil
wara) : Mr. Deputy Speaker, Sir, I neither
support DOr OppoOse the Constituliona!
(Amendments) Bill 1985 introduced by Shri
C. Janga Reddy because it isa matter on
which our Government should think very

seriously.

The first question is that we have given
guarantee under our Constitution to the
employees they will not be dismissed from
their service without any roason and they
will be given full opportunity to explain
their position. On the other baod, in some
cases the officers and the Government are
empowered to dismiss an cmpioyee without
providing him aoy opportunity to exphin
his position. These are two‘typu of ques
tions sbout which we should ‘Jthlnk seriou-

2
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I want to say one thipg in this regard.
An hon, Member of the Communist Party
aod another hon. Member who was just
speaking, have said that one crore and
twen'y lakh employces,~and if their de.
pendants are also included—then six crore
people, will be affected by this judgement,
But these six crore people are cobsuming
the maximum part of our nxtional ineome
whereas no facilitv is available to 38 to 40
per cent people who are still living below
the poverty line. Unless we make arrange-
ments to provide comforts and facilitier to
every c'tizen of our country and unless we
make efforts to p-ovide work, food, clothes
and houses to all the citizens, educaticn to
the children and health fucility to every
one in our country, spending the maximum
part of our national income on these six
crore people will not strepgthen our system
and we will lag behind in fulfilling our
other objectives.

What I mean to say is, ob the one hind
all sorts of security, resources and facilities
are being provided to them and on the
other hand, crores of people remain depri-
ved of these essential amenities, Therefore,
we should make arrangements and establish
such a coordination that essential amenities
to all citizens of the country are provided.

I would like to suggest one more thing
to which you may or may not agree. In
various countrics of the world, the officers
are engaged on contract bass, particularly
the officers of higher ranks because it is
not possible to engage the lower employees
on contract basis. 1f the higher officers are
employed on contract basis, thcy will
always bave a sense of fear that if they do
not work for the improvement of the coun-
tey’s condition, their contract can be termi-
pated at any time. If the higher. officers
have this fear in their mind, much improve"
ment can be effected In our present work-
ing system.

Just now Shri Rajhans was speaking
about the rampant corruption in our coutry,
Big persons are involved in corruption but
no action can be taken against them. As
such, it is impossible (o climinate corrup.
tion. A person tarns mopey by iliegal
means but no action can be taken agajust
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him because of the noneavailability of the
evidence. But if the officers are employed
on contract basis and they do not work
properly, we can difinitely take action
against them. They will have coastant
fear of such action in their mind. Our
Goveroment should think over it as to
what would be the adventages of such a
system if adopted and how our administra-
tion would run.

Presently, our hon. Members say that

entire system of our country is controlled °

by th: bureaucrats, By adopting this
system we will get rid of this buoreaucratic
grip and will get opportunity to take the
country towards progress. This system
will be very useful for our country.

Shri Reddy has proposed that the pro-
vision under Article 311 (2)(b) should be
deleted but there are many cases where
generally evidence is not available. There
can be cases in which though it comes to
our knowledge that an employee is conspir-
ing against our country it becomes difficult
to take action against him due to lack of
evidence.
a particular employee is involved in a big
scandal or conspiracy but he cannot take
action against him without evidence. It is
the only provision under which action can
be taken in such cases, It is a question
worth considering that if this provision is
deleted, how ac'ion will be taken ia such
cases. Qenerally, our Government beli-
eves in democratic system and does not
ditmiss any employee. No officer dis.
misses his employece merely on personal
enmity. It is, therefore, worth considering
pow & decision will have be taken in such
circumstances. If this provision is deloted,
there will be no other alternative available
to take action in such cases. You know
that evidence is not available against the
persons involved in corruption cases, con-
spiracy against the country, sécessionist
aotivities or other anti-national activities
because they work behind the scene, Under
"such citcumstance, how action is to be

taken against them. It is one of the pro.
visions under which actlon can be taken
sgainst them,
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I want to glve one more suggestion.
Ours is a democratic country and Shri
Janga Reddy has forcefally advocated it in
hic speech. Then why rhould we not give
all democratic rights to the people. All
tmployees may be appointed on contract
basis so that they may serve at their will and
may leave the rervice as and when they so
des’re. In addition to their right to
vote, they should be allowed to conest
elections also, so that they may not have
apy complaint against the Government.
Shri Janga Reddy has alleged that the Go-
vernment looks down upon its employces.
With this systern the employees should not
have this feeling because we afl are equal.
All citizens of this country have equal
rights. Thus they should also have right
to contest elections and make their full con-
trtbution to this system. Such an arrange-
ment can be made under our democratid
process and certain decisions of this type
can be taken. We should think over it in
a definite manner. I would also request
that these systems should be strengthened.
Dr. Rajhans has said it rightly that many
of the employees and officers are corrupt.
At present what is the eondition of our
Banks, Financial institutions, civil courts
and administrative courts 7 Their emplo-
yees consider salary as their right and
adopt unfair means to earn extra money,
You may see at Delhi. In the morning
high officers go to their offices but in the
evening they take their dipner in five star
hotels alongwith their wives and children.
What they spend in a day is equivalent to
their full month’s salary. Wherefrom they
get money ? If you look into it, you will
come to know how our bureaucrats are
working ? It is, therefore, very essential:
to make improvement in our present system.
This improvement connot be made tiJl the
provision of Article 311(1) exists. There-
fore, what is required is introduction of a
provision of contract system in the service.
The way, we the politicians are elected for
a period of five years, which can be further
reduced in certain compelling circumsta-
nees, they too should be taken in service
on that basis 5o that they may also feel
that the sword of Damocles inour democra-
tic set up. remains hanging over their
head. This system should definitely be
interoduced so that the .dministration may
be streamlined and the pace of dewclop-

ment may be accelersted. That is 'hy
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said I neither support nor oppose this Bill.
It bas been stated that the services of &
person should bot ‘be terminated without
assigning any reagon, It is very correct
that a person should not be dismissed unless
the chargc is proved against him, This
provision is in the interast of our country,

For this reason, I again state that I
neither oppote nor support thic Bill. In
"the end, I will say only this much that the
hon. Minister should take an appropriate
decision after considering my suggestions
seriously.

SHRI K.D. SULTANPURI (Simla):
Mr. Deputy Speaker, Sir, I rise to oppose
the Amendment Bill introduced by Shri
Janga Reddy. The first thing is that I
consider that the points cortained in the
Bill are not correct. We have already got
a provision in the eonstitution which is
very good and suitable actions are taken
according to that provision,
governed by uniformn laws, Everything is,
therefore, going on well. These B.J.P.
people do not talk of their indiscipline I
do not know how such an idea has struck
them. We have noticed that only opne or
two hon. Members of their party remain
present in the House. It is beyond our
Comprehension how they will work for the
welfare of the country.

SHRI C. JANGA REDDY : At least 50 °

per cent of our Members are present here
but from your party not even 50 per cent
Members are sitting here.

SHRI K.D. SULTANPURI : I would
like to ask Sbri Janga Reddy whether
their leader, Shri Atal Bibari Bajpai has
ever thought about the Government
employees. It is surprising that Shri
Janga Reddy is comeerned about them.
Therefore, 1 feel that the Bill introduced
by bim is not a good ome. You bctter
withdraw it. We should treat all alike.
Today every activity in the country is
going on smoothly. Whether they are
employees of the Government of India
or of the State Goveroments, They are
all - wotking with grea§ bonests. Wo
have got the provision to pubish the
guilty employess. We can take legal
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action also against them. So this Bill is
not required. I again oppose this Rill
vehemently. In my view our other col-
leagues will also oppose this Bill. Tt will
therefore, be bétter if Sbri Junge Reddy
withdraws this Bill,

KUMARI MAMATA BANERJER
(Jadavpur) : Mr. Deputy Speaker. Sir, I
congratulate Shri Janga Rcddy for pre
senting this Bill. I thank you also for
granting me time to express ny views on
this Bill. I rupport tte irrention behind
the Bill but it seems to be politically
motivated. I fully egree to what Shri Rajhans
and Shri Vyas have said cbout this Biil.
Even now rome people o our country are
swaycd by parochial considerations. That is
why Shrimati Incira Gunchi was assas.
sinated and attempts on the Lives of Shri
Rajiv Gendhi at Raj Ghat and Pupjab
Police Director Gei eral, Shri Riteiro were
made. Many other such anti-pational
activities are taking place in the courtry
Some people want to disintegrate this ﬁ
country. Article 311 (a), (b) and (c) are
justified end it should be made more
strict, It will be better if Shri Jange
Reddy withdraws this Bill.

We also believe in trade union move-
ment. We understand the feelings of
workers. We have noticed at some places
that the management is not haviug good
relations with the workers, The manage.
ment cap misuse this power in such cases.
The Goverpment must ponder over this
aspect. Otherwise, the judgement of the
Supreme Court is all right. 1,20 crore
smployees of General Goveroment and
State Governments feel that this judgement
will not go against them. It is under-
stood that 20,000 employees bave become
surplus in N T.P.C. Workers will be
retrenched. But the management will pot
suffer for its mismanagement,

[ Engiish]

Not only in NTC, but everywhere
these is this mismanagement and corrop-
tion going on. But only workers are being
exploited, as also trade unions, Mismanage.
ment §s going on a4 beforg,
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Then the QGovernment should take
care that no worker is retrenched. If
services of any worker are terminated then
the managzsment will have to give reasons
for the same.
President have powers to penalise elements
indulging in anti-national activities, '

No C.P.M. Member is present in the
House. But we want to tell those people
wbo proclaim. Iandian constitution as the
legacy of British  empire colonialism
and racialitm that our Constitution
is the best in the world. It con'ains
the best provisions. We combat the evil
things. Cannot we criticise such issues
whthin the party forum ? Article 311 (a),
(b) and (c) should not be misused againgt
the workers. The Government should also
see to it that this thing does not
bappen. [t should be enforced only against
the terrorists and anti-nalional elements,
But if the management mijsuses this pro.
vision to harass the workers and does not
give a chance to the workers to plead their
innocence, thea it will have a harmful

effect. But these people lebel it as a
‘British legacy.
What is the legacy ? Those

poople are mot here. Othersie, I would
have told them that a manager of one
small industry was beaten up by the C.P.L
(M) workers in broad daylight. Tois is
not the only instance. AD organisation
of the junior engineers has been on strike
for the last four months, The Chief
Minirter of West Bengal says that some
very barsh measures will be taken against
the striking employees, they will be sent to
jail and their promotion will be stopped.
And upon all this they profess to be the
champions for the cause of workers. They
say that China Is no threat at all and that
we should follow Pakistan’s example in
this regard. These CPI (M) people cons-
pire with foreign powers and speak some-
thing cise in the Parliament merely for the
sake of publicity. If you go to West
Bengal, Tripura or Assam, you will find
how these people induige in propagands
toeties. The junior doctors who are on
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strike have been beaten up. Aand hete
tl:qy speek like this. ' '

[English]

You will be surprised to know that thg
Vice Chancellor of Calcutta University is
afraid to enter the Culcutta University
premises ; and he is working from his
residential premises. He is not coming 0
the University. This is going on for two
months, There is no working being donme.
There is no justice, This is happening,
because of the CPI (M). In the Congress
Party, one can always criticise Government
and plead for the welfare of the workers.
They say that under the Congress regime,
the British legacy is going on. It s
absolut ely incorrect.

I want Mr, Janga Reddy to withdraw
his Bili, but Government must think over
this matter, because this is related to
workers’ interests. The workers’ interests
must be protected. _

[Translation)

SHR1 MANCJ PANDEY (Bettiah) :
Mr. Deputy Speaker Sir, the Bill moved
by bon. Shri Janga Reddy is based mainly
as Section 311 of the Constitution. This
Bill is connected with the Supreme Court
verdict on that issue. There are certain
beiter facts and as we all know bitter truth
is bard to swallow. Shri Reddy has moved
the Bill which is concerned with a verdict
which affects 12 million people. But he
bas ncver moved aoy Bl for thoe 750
milliod people wha are always dominated
administratively by 12 million people,
Although he is a very good friend of ours
and always talks of the agricultural
labourers and is very anxious about the
srate of agriculture, he should have brought
a Bill which could benefit 80 per cent of
the population of this country. Anyway,
it is his concern. One point that I wish
to make relates to our 20-Point Pro.
grammes which is a socio-economic Pro-
gramme, So far as this programme is con-
cerned, 1 wish to say that the administra-
tion must be seasitive to the. feslings of tha
people. ' In this connection I would further
say ¢hat whatever ir being done in g
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name of the Trade Unlons is not proper.
It is important to emphasise on this becaus
Trade Unions are in existence in every’
field. Even the lowest employees, when
employed in the Public Sector, try to
form a Union and are running it to serve
thelr intoregt. Our workers are not bad ;
thoy discharge their duties with great
responsibility, irrespective of whether they
are in the Private Sector or in the Publlc
Sector and I do want to say anything
agninst them. They have shown their
worth and whenever our country has faced
any calamity, they rose to the occasion. If
some Trade Unions are not functioning
properly, then it is our leaders who are
responsible fo: it. Shri Indrajit Gupta
has said a very good thing in this respect.
He has asked about the enterst of loss
the people are suffering by the strikes ?
They are not understanding this and are
throwing the interests of the people to wind
to force the Government to listen to the
demands of the Trade Unjons. We must
think who is being put to difficultics by it ?
This is a social issue. You have allotted
vory little time to me, and a&lthough I
wanted to say much more, I would like to
take up briefly only two points. First, we
are always criticising the doctors and other
employees for the prevailing condition of
the hospitals. I am also a doctor by
profession and a doctor must. have certain
responsibilities. Besides, the class Il
and the Class IV employees..also have
certain duties and responsibilities. If we
look at the conditiozs of the Operation
Theatres or of the wards, we will realise
the gravity of the situation, 1If sympathe-
tic trade unions are for then their demands
could be sccepled. But Trade Unions
nowadaya are formed for political reasons
" and to get some economic and political
benefits out of them. In such a situation,
I may perhaps be not able to support the
Bill moved by Shri Janga Reddy.

This is all I had (o submit,

[Bnglish]

MR.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND

DEPUTY-SPEARER : Hon.
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MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRIP,
CHIDAMBARAM) : MR. Deputy-Speaker,

Sir, I have listened with great
interest . ... ....... (Interruptions)

MR. DEPUTY-SPEAKER : I want to
seek the permission of the House.
Already two hours’ discuesion i3 over,
The Minister can intervene now, he is
replying. We extend (he time by half an
hour,

SHRI P. CHIDAMBARAM : I will

. finish in (en minutes.

Mr. Deputy-Speaker, I have listened
with great interest to what Hon. Member
Mr. Janga Reddy had (o say on his Bill as
well as the comments of other hon,
Members.

At the outset I wish to emphasise that
the Bill is concerned only with Clause (b)
of the second Proviso to Article 311 (2).
And, therefore, I most thank hou. Member
Mr. Janga Reddy for arceptivg the judg-
ment of the Supreme Court so far as Clause
(a) and Clause (¢) of the second Proviso
are concerned. Although certain other
hon. Members did speak on clause (a) and
clause (c), I assume that Mr. Janga Reddy
certainly does not share the apprehensions
of the other hon. Members and their
criticism of the judgment of the Supreme
Court, and consequenly his Bill is confind
only to the proposed deletion of clause (b)
of the s«cond proviso.

Sir, a point was made about why this
Government  supports  such dracomian
provisions in the Constitution. I am
afrald, 8ir, this reflects an inadequate
understandiog of the history of these
provisions. Clauses (a), (b) and (¢) of the
second proviso were there in the Consti-
tution as originally enacted, escept for
minor, verbal differences which do not
affect the substance of the issue. Clauses
(), (b) and (¢) were there even in the
original Constitution and sinoe this debate
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is confined only to clagse (i:), may I read
clause (b) in its original form. It said :

““proviced where the authority
empowered to dismiss or remove
a person or to reduce him in rank
is satisfied that for some reaton;
to be recorded by that autborily
in writing, it is not reasonably
practical to give to that pecrson
an opportunity of showiog cause.”

It is an identical provision except that
the last five words were ‘an opportuniy
of showing cause’. This was there in
1950. In 1963, when the Constitution
was amended to introduce what is called
‘s second opportunity to show cause
against the proposed pensalty, minor
verbal changes were made in clauses (a),
(b) and (c), but substantially the provisions
were the same. I will read clause (b)
as amended in 1963 :—

*‘provided that this clause shall
not apply——

X X X

(b) where the authority empowe-
red to dismiss or remove a person
or to reduce him In rank is
salisfied that for'some reason, to
be recorded by that authoiity in
writing, it is not rcasonably
practicable to hold such inquiry.”’

It is the same provisios in 1963. In
1576, when the Constitution was once
again amcnded. the amendment took away
what is called the second show cause notice
against the proposed penalty, but left
untouchcd clauses (a), (b) and (c). Again
for the record let me read clause (b) after
the 1976 amendment @ '

‘‘Provided further that this clause
shall not apply——

X X X

(b) where the authority empowe-
red to dismiss of remove a person
or to reduce him in rank is
satisfied tlat for some reason, to

- NOVEMBER 7, 1986

- Const. (Amdr.) Bill 392

be recorded by that authority in
writing, it is pot recasonably
practiea] to hold such inquiry ;*

Therefore, Sir, we have done nothing
to clause (b), Clause (b) has been there
since 1950 and nobody before the judgment
in Tulsi Rem Patel’s case raised the
argumeat that clause (b) was a draconian -
provision which could be abused to dismies
or remove hundreds and thousands and
millions of Government employees. In
fact, it did not happen, Before and aficr
the judgment in Tulsi Ram Patel’s case,
clause (b) was the same. Between 1950
8nd 1985, in 35 years, the record of this
Government, the record of the Congress
Government barring two-and a-half years of
Janata rule, did not provoke any clamour,
did not provoke any outcry that hundreds
and thousands and millions of Government
employees are being arbitrarily dismissed.
‘May 1 ask, what is your information, what
is your data to say that after Tulsi Ram
Patel’s case we are abusing clause (b) and
dismissing hundreds and thousands and
millions of Government employees ? This
is simply an argument without any
factual basis whatsoever. They are arguing
in a vacunm, There is no factual basis for
this apprehension. It is a0t as though
something has happened and the Govern-
ment has done something or the Govern-
ment has introduced a new provision or

‘the Government has made a new interpre.

tation which was not there since 1950.
The record shows we have done nothing.
Governments have come and gone. Many
many eminent men occupied offices in
Government  For a period of 2§ years
we were not in Government. Yet, nothing
bas happened to justify the argument that
this provision is being abused. More 10,
nothing has happened after Tulsi Ram
Patel’s ‘case which would Justify the
argument that we aic doing something

different today than what it was_ before
1985,

Then, Sir, reference was made to
Chellappan’s case. Chellappan’s case has
no impact upon Clause (b) as my bon.
friend Shri Jsnga Reddy will readily
concede, Chellappan had to do . with
Clause (a) In Chellappan’s case the Gourt
did oot interpret Article 311 (2) provise
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Clause (a), but interpreted a Special rule in
Railway Services Rules, Rule 14 had
a différent language, viz. it had the word
“consider”. Therefore, reference to
Chellappan is not relevant if I masy say
with great respect, to this debate. The
question is {f Tulsi Ram Patel case did not
introduce any new principle of interpreta-
tion regarding Clause (b), is there reason
to believe that this Government will abuse
it? My bumble answer is that this
Government  will not abuse it ; this
Government has not abused it in the past
this- Government will not abuse it in the
future. In  fact, the bonafides and
earnestness of this Government has been

made manifestly clear by two sets of

instructions issued after Tulsi Ram Patel’s
case on the 11th November 1985 and the
4th April 1986. These instructions have
been widely distribu'ed ard bave been
~ communicated to every office, every
department, every Ministry. If you will
pardon me, Sir I may take some legitimate
pride in drafting these instructions. In
fact I sat down and I drafted these instru-
ctions myself to ensure that no one would
take advantage of Clause (b) or for that

matter Clauses (a) and (c). So far as
Clause (b) is concerped, Clause (b) itself
says, and the Supreme Court judgment
affirms it and we have made it very clear
in the instructions, that two conditions
precedent must be :atisfied. Firstly,
whether it is reasonably practical io hold
an enquiry or not, is not a matter of
subjective  judement. This conclusion
must be reached on objective facts. As
every lawyer knows, every court knows the
test is that of a reasonable man taking a
reasonable view. Would he reach the
conclusion that an enquiry cannot be
conducted ? That is the test. We will
bold every appointing authority to that
test and let there be no doubt whitsoever
about the enforeability of these instructions.
The second pre-condition i8 the authority
" maust record reasons. He must record
reasons on the file. If is a contemporane-
oues record and therefore it is not as if
anybody can get away without nothiog any
reasons. The Supreme Court judgment
" says that the reasons need not be communi-
cated to the delinquent. In our instru-

ctions w e say that it is obligatory to record

the reasons on the file, And we bave gone

#vtop forthier and said that it would be
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advisable to communicate these ressons to
the delinquent. Invariably, 1 would
expect all the authorilies who take resource
to Clause (h) not only to record the reasoas
but to communicate these reasons to the
delinquent so that he will know why en
enquiry has not been beld in this case.
Although there is an internal flaw in hon.
Member Janga Reddy’s Bill, because he
now prcposes deletion of Clause (b) but
he does not propose deletion of Article
311 (3). You will kindly appreciate that
Article 311 (3) will not stand by itself
after clause (b) is deleted.

18.00 brs.

But then the Supreme Court has
caiegorically said that notwithstanding
Article 311 (3) the court is not p-eeluded.
from sitting in judgement over the
conclusion whether an  inquirty was
practicable or not, The court had the
power. Therefore, when a delinguent goes '
before a court and compleins that in his
case an inquiry has not been conducted
the court has the power to scrutinise the
reasons and say whether the inquiry was
1ightly dispensed with or the inquiry should
have been conducted.

There is yet another safeguard, The
Supreme Court has said that the right of
appeal and the right of revision are net
taken away and in the appeal and in
the revision the delinquent can contest
the correctness of the decision of the
original authority to dispense with
the inquiry. He can say that now the
situation hes cnanged. May be thea the
practicability of conducting an inquiry was
in doubt. Today the situation has changed.
Calm and peace has returned. Please hold
an inquiry into the charges against me
today. The appellate authority and the
revisioral authority can take note of that
argument and decide whether am inquiry
should be held or not. The Supreme
Court goes a step further, If at the stage
of appesl the same disturbed situation
prevails the delinqueat would be entitied
to ask the appellate authority to posipone
the hearing of the appeal 50 that the appeal
will be heard after calm and peace hae
retutbed. There are 30 many safcyuards,
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With all these safeguards Jet me agsure you

and the House that there is no chance of
anybody being dismissed arbitrarily in
abuse of power or without any checks or
balances and without any judicial review.

We have gone a step further. On the
4th April, 1986, when it was brought to
my notice that it was poasible that some
authoritiea may take it into their heads
that dispensing with the inquiry means
dispensing with evep the charge memo, I
took note of that and issued supplementary
instructions and I urge the hon, Member to
read those instructions, We have clearly
said in those instructions that the possibi-

lity of holding an inquiry  shculd actually

spbsist at the time.when the conclusion is
arrived at, .The authority should not
apticipate that, “if T decide to issue a
charge-sheet today ; if I decide to call for
an explanation may be 30 or 50 days hence
a situatio) will becreated whe. ¢ an inquiry
cannot be held and, therefore, 1 will not
even issuc the charge memo.” That is
ruled out. We have said at every stage
of the inquiry——charge memo, explanation,
oral inquiry, leading of evidence on the
side of the Depattment, leading of evidence
on the side of defence, written arguments
and consideration at every stage you must
decide whether it is reasopably practicable
to hold or continue the inquiry., If at the
initial stage there is no difficulty we have
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said you must issue the chiarge memo and
may be at a later stage you may come to
the conc¢lusion that it Is not practicable to
hold en inquiry, '

‘ _Siﬂ.-‘v!be indtructions of 11th November,.
1988 "and 4th April, 1986 more than
adequately safeguard the interests of the
government servants, I do not wish to
enter into any iengthly debate on the other
aspects raised, [ assure the hon. Member
that the provisions have remained the same
since 1950, The Supreme Court has not
iptroduced any new principle of law,
Government have not done anything
contrary to law or the Constitution. On
the contrary Gavernment have come
forward with elaborate guidelines and
instructions which more than adequstely
safeguard the interests of the Government
servants, | would most humbly request
Mr. Janga Reddy not to press his Constie
tution amendment Bill,

MR. DEPUTY-SPEAKER : Mr. Janga
Reddy, you may speak next time. The
House stands adjourned to re-assemble on
Monday at 11.00 A.M.

18.08 hrs.

The Lok Sabha then adjourned till.
Eleven of the Clock, on Monday,
November 10, 1986/ Kartika 19, 1908 (Saka)
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